
Seventh Series, Vol. XV N*. AprB §, t99t

CSSSS iS. 190$ (Sate)

LOK SABHA 
DEBATES

(Fifth Session)

■ARLIAM^FT  ' ifBRARY 

iAcc- K:>-2 

I £>&te.. {̂ ■ 3:  § t»

-XT contains Nos. 30—40)'

LOK SABHA SECRETARIAT 

NEW DELHI

Prt'ce : J?j. 4.00



Columns

i—8

C O N T E N TS 

eventh Series, Volume XV, 5th Session, 1981/1903 (Saka)]

No. 36 Mond ty, April 6, ipSilChaitra 11903 (Saka) 

iii linrr References:

>ral Ajiawrrs to Ouratiom :

•Starred Questions Nos. 680, 681,685,690 and 69̂-4-

itten Answers to Questions:

Starred Questions Nos. 682 to 684, 686 to 689and694to 701  .  41—57

'Jnstarred Questions Nos. 6406 to 6415,6417 to 6531,6533 to 6589 and
6591 to 6605 . . . . .   57—283

■:  Adjournment Motions etc. 283—295

Questions of Privilege—

Assault on Shri Bhogendra Jha by P.A.C. at Ghaziabad, U.P.  295—3°2

pers laid on the Table—

Matters under rule 377— 301—3°6

(i) Assault on Shri Bhojendra Jha by P. A. C. at Ghaziabad, U.P.

Shri Bhogendra Jha 306—315

(ii) Need to set up a Rural Housing Board

Prof. Nirmala Kumari Shaktawat— 306—317

(iii) Steps to Supply proper variety of coal to Andhra Pradesh 
Cement Company, Vijayawada. :

Shrimati Vidya Chennupati 317—3*9

(iv) Steps to solve drinking water scarcity in Bundelkhand region
of Uttar Pradesh.

Shri Ramnath Dubey 3*9

* The Sign—marked above the name of a Member indicates that the question 
was actually asked on the floor of the House by that Member.

(i)



(v) Measures to ensure a ci mtinuous remunerative price for potato
growers in Uttar Pradesh:

Sihri Jaipal Singh Kashyap.

(vi) Assistance to Tamil Nadu for tackling drought situation in that
State:

Shri N. Dennis -

(vii) Crisis in Handloom industry in Kerala

ihri K. Kunhambu . . . .
,

(viii) Need to restore the train services on Darjeeling-Himalayan 
section ofNF Railway:

Shri Ananda Pathak

Demands for Grants, 1981-82—

Ministry of Communications —

Shri T. S. Negi

Shri P. Namgyal

Shri R. K. Mhalgi

Shri Mani Ram Bagri

Dr. Krupasindhu Bhoi

Shri Vijay Kumar Yadav-

Shri Shiv Kumar Singh Thakur

Shri D. L. Baitha

Shri Virbhadra Singh

Shri h under Singh •  -

Shri C. M. Stephen

Demands for Grants, 1981-82—•

Mf nistry of Labour—

Shri Anand Pathak . . . . . . .

Shri Mool Chand Daga . . . . . .

Columns

320

321

322-323

323-324

324

329

333

336

339

344

349

357

364

37o

373

405 

4i 1



I
I

LOK SABHA DEBATES

SM-'

■S’ *fi-

I

LOK SABHA

Monday April 6, 1981/Chaitra. 16, 1903 
(Saka)

The Lok Sabha met ift Eleven o/ the 

Clock

[Mr. Speaker in ih# Chair] 

OBITUARY REFERENCES

MR. SPEAKER;  I have to inform 

the House oP the sad. demise of three 

of our former colleagues, Shri R. K. 

Jtehru, ihri fcTawab Singh  Chauhan 

and Shri Bibhuti Mishra.

Shri R. K. Nehru as 8 Member of 

the Cttttral LAfftdatjvi; AJwetnbly in 

1946.  A former member of  the 

Indian Civil Service he held several 

high offices including that of Secre- 

try-General,  Ministry  of  External 

Affairs with distinction.

He had been India’s Ambassador to 

China and other countries.  He also 

repraaented India at the U.N. General 
Assembly  on  several  sessions.  He 

served as Vice-Chancellor of Allaha­

bad University from 1965 to 1967.

He passed away at Allahabad  on 

2nd April 1981, at the age of 78.

Shri Nawab Singh Chauhan was a 

Member of the Sixth Lok  Sabha 

during 1977-79  representing  the 

Aligarh constituency of Uttar Pra­

desh.  Earlier, he had been a mem*- 

ber of Rajya Sabha  for more than 

11 years.  He  also served as  a 

Member of the Uttar f’radesh Legis­

lative Assembly for three years.

A veteran freedom fighter, he suffe­

red imprisonment during the freedom 
movement.  He was  Chairman, 

Aligarh Zila Parishad, for more than 

two terms and was associatel  with

2

Kishan Mazdoor Unions ud educa­

tional institutions.

An eminent  social  worker, he 

worked for the uplift of Hariju* and 
rural development.  He passed an'iy 

at Aligarh on 4th April 1981, at [JM: 

age of 72 years.

Shri Bibhuti MiphFa was a Membei 

of First to Fifth Lok Sabha during 

the  years  J952—77,  representing 

Motihari constituency of Bihar.

A veteran freedom fighter, he j)ar- 

ticipated in non-cooperatidn  and 

satyagraha movements and  suffered 

Vartotls terms of ftftpfiSonment.  -He 
attended the Comiriortŵftlth Parlia­
mentary Conference in U.K. in lift. 

He was also Deputy Leader of Cong- 
fess Party in ParliaMeht  An £mi- 

rtBttt social worker, he worked  tor 

the downtrodden people and peawtiits 

and workers.

He passd away at Motihari on 4th 

April, 1981 at the age of 81 years.

We deeply mourn the loss of then*- 

friends and I am sure the House will 

join me in conveying our condolences 

to the bereaved families.

The House may stand in  silence 

for a shorts while  to  express  Jli 
sorrow.

The Member then stood in 

for a thort while.

SHRI JYOTIRMOY BOSU (Diam­

ond Harbour) I have  given  notict 
under Rules 388 for suspenion of thr 

Question Hour to press my motion on 

West Bengal...



MR. SPEAKER:  I have  already

mtimatîd, Mr Bosu, that it is  not 

’(jeing allowed

SHRI JYOTIEMOY  BOSU:  The

Centre has connived at and preven­

ted the normal  functioning. ... (In. 

irruptions)

MR. SPEAKER:  It has not been

allowed.

SHRI  JYOTIRMOY  BOSU:

1 am yet to make a submission....

You can rule it out

MR. SPEAKER: There is no ques- 

lion.  I do not allow it.

SHRI  JYOTIRMOY  BOSU:

This cannot be done.  When there is 

■■ provision in the Rules....

MR. SPEAKER:  It has  already

t*̂-n done.

î HRI  JYOTIRMOY  BOSU:

When th>-re is a  provision in the 

Hulep....

MU. SPEAKER:  It is with  the

consent of the Speaker and my con­

sent has been withheld.

SHllI  JYOTIRMOY  BOSU:

Let me make out the case to get the 
conuent.

MR. SPEAKER:  No.

SHRI  JYOTIRMOY  BOSU:

ôtho it hearing me...

MR. SPEAKER:  Not like this.

SHRI  JYOTIRMOY  BOSU:

You cannot deny consent (Interrup­

tion? i  IS'o, Sir, you cannot  deny 

like thin.

MR. SPEAKER:  I have  already

denied Mr Bosu.

SHRI  JYOTIRMOY  BÔ U: 

You kindly allow me two  minutes.

■— n Oral Answers

going to do it.  This has never been 

allowed.

SHRI  JYOTIRMOY  BOSU:

No, Sir, I insist..

MR. SPEAKER:  You might in­

sist but  I insist that ruling is ruling 1 

My ruling cannot be challenged.

SHRI  JYOTIRMOY  BOSU:

I seek your permission... (Interrup­

tions)  I seek your permission. 

(Interruptions)

MR. SPEAKER:  You  can come

with any other motion, but not under 

Rule 388.

(Interruptions)

ism :  F'T "TPft 3iT  I ITT

Without my permission nothing is 

going on record. ..

(Interruptions) *

SHRI  JYOTIRMOY  BOSU: 

Point of order under Rule 376  and 

Rule 388.

MR. SPEAKER:  No. 388—not al- .

lowed.

SHRI EDUARDO FALEIRO (Mor- 

mugao): There can be no point  of 

order during Question Hour

6̂ I  3TN* 

f̂*T fT ?  3TPT

tt  f5 ?

SHRI NIREN GHOSH (Dum Dum) 

You should have an open mind.  It 

is a serious matter.

MR SPEAKER:  I have an  open

mind.

SHRI NIREN GHOSH: You should 
have an open mind.

Oral Answers 4APRIL 0. 1981

.MR. SPEAKER:  No,  I will not

I nc-h er allowed it and I am  not Not recorded.
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MR. SPEAKER:  My mind is only

shut to the point the Rules  do not 

open the door. You gave the key and 

have the key in your pocket.

SHRI  JYOTIRMOY  BOSU: 

The final decision lies in your hands.

MR. SPEAKER:  I do not suspend

rule 388  That is what I have clearly 

indicated.

SHRI  JYOTIRMOY  BOSU: 

Sir, I am told in the House of Com­

mons the Speaker hardly speaks.

MR. SPEAKER:  I do not speak I

just want you to keep silent.

SHRI  JYOTIRMOY  BOSU: 

Let me make  my submission Sir.

MR. SPEAKER:  Under what?

SHRI  JYOTIRMOY  BOSU: 

This is a submission regarding  sus­

pension of Rule 388.

MR. ' SPEAKER:  For that I have

already  withheld  my  consent.

.1 will not give my consent.

SHRI JYOTIRMOY BOSU: Some­

thing on the observation that  you 

have just now made.  I am trying to 

make a submission.  I am trying to 

convince you

MR. SPEAKER:  I do not want to

lie convinced.

SHRI  JYOTIRMOY  BOSU:

We want you to guard our rightful 
rights.

MB. SPEAKER:  You are unnec-

esssarily wasting the time.

SHRI  JYOTIRMOY  BOSU:

What is being done in West Bengal 

to-day...

MR. SPEAKER:  I cannot.  That

can be done by other means—not by 

this,  not under Rule 388 I will not 
suspend the rules for this purpose.

SHRI  JYOTIRMOY  BOSU: 

Why this 388—I want to  mention 

that.

SHRI SATISH AGARWAL  (Jai­

pur) : Hon. Members from the ruling 

Party are also demanding a discus­

sion regarding West Bengal.  They 

are also demanding and we are also 

demanding.  Let the Bengal situa­

tion be discussed in this House. All 

aspects will come to light...

(Interruptions)

THE MINISTER OF STATE  IN 

THE MINISTRY OF HOME  AFF­

AIRS AND DEPARTMENT OF PAR. 

LIAMENTARY AFFAIRS  (SHRI P. 

VENKATASUBBAIAH):  I hope any

violation of your ruling' will not go 

on record.

SHRI SATISH AGARWAL: Sir, let 

the Bengal situation be  discussed. 

All sections of the House are deman­
ding—Including the  ruling  Party. 

Let us discuss Bengal  situation....

(Interruptions)

MR. SPEAKER:  You are going to

have a chance during the discussion 

on the Home Ministry’s Demands— 

Pretty soon.

SHRI  JYOTIRMOY  BOSU: 

Explosives  have  been  distributed; 
money  has  been  distributed.  Sir, 
allow me two minutes to make my 

- ubmission.

MR. SPEAKER:  I will not set  a

precedent of listening for the reasons 

or the pros and cons....

SHRI  JYOTIRMOY  BOSU:

I went to your Chamber.

MR.  SPEAKER;  No  Sir,  You 

went, but I had said

SHRI JYOTIRMOY BOSU:  No,

you said nothing.  I shall be truth­

ful.........

PROF.  MADHU  DANDAVATE 

(Raiapur): Sir, it is left to you  to 

decide  whether the consent is to be 

given or not.  But, in order to make
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up your mind you can liiten to  Mr. 

Jyotirmoy Bosu.

MR. SPEAKER:  No, Sit.............

(Interruptions)  Question No. 680

DR. Vasant Kumar Pandit.

TWTJRTIT :  fiRT

 ̂  3TTT  itffatnTT ?

<1T *T«r Htfsrcr I

SHRI JYOTIRMOY BOSU: Sir, we 

require your protection...

lift. SPEAKER:  I will give you

in ample measure.  You will have it 
in  measure. The Hprnt.Muiii-

’ Deminds are cpming.  You will 

have a  full  discussion.  I can

guarantee. .  (Interruptions)

SHRI  JYOTIRMO.Y  BpSU: 

You kindly understand the point.

MR. SPEAKER: Queption No. 680.

DR. VASANT KUMAR  PANDIT: 

Quntinn No 680.

MR. SPEAKER:  No question  of

debate here on the floor of this House.

SHRI  JYOTIRMOY  BOSU: 

What is that?

MR. SPEAKER; No discussion  on 

388.  Dr. Pandit .... (Interruptions)

MR. SPEAKER:  Dr. Pandit.

(Interruptions)

SHRI  JYOTIRMOY  BOSU: 

Sir, I want to say something...

MR. SPEAKER.  You  will  have 

ample t'rme when the Home Minis, 

try’s demands come.

SHRI  JYOTIRMOY  BOSU: 

*”It should be discussed to-day.  I 

submit, ] have given....

MR”.’ SPEAKER:  Not unde* thi*

pretext.  No, no.

SHRI  JYOTIRMOY  BOSU: 

Why impute motives  to  me?  No 

pretext  Why should it not be dis­
cussed?  You can cast ii-ipe: r.ion an 
my integrity, I must remain silent?

MR. SPEAKER: No aipgr̂ on 

With all humility and honour to all' 

hon. Members I cast no aspersions.

SHRI  JYOTIRMOY  BOS I- 

I should remain

know, Sif, what it means..

PROF. It  K. TEWABY (RuuJ)
I rise on a point os order under rulfr 

32 speciflcaUr. f Interruption*)

SHRI  JYOTIRMOY  BOSU: ' 

i should  inft  ?  y°"

PROF. K. K. TEWARY;  On f- 

point of order...

MR. SPEAKER:  lc  question

horn even that is not allow-wJ.  Thit- 

is Queition Hour.  I tiavij -already 

given my direction.  Prof. Tewary, I 

Know my job.  Sow, Dr. Pandit.

SHRI  JYOTIRMOY  BOSU 

Sir if the matter hi is not b*en extre­
mely  serious.... (InterruptwKJ)  I 

tell you, the Central Government...
(I nlerruptiom ) • *

MR. SPEAKER:  No no.  Not

allowLd.  Dr Pandit.

ORAL ANSWERS TO  QUESTION*

Plan for augmenting Arfi* Undei . 

.  .  Irrigation

*680. DR. VASANT KUMAR PAN­

DIT:  Will the Minister of IRRIGA­

TION be pleased t° state;

**Not allowed.



l  Ca)  whether  Government  have

I  ilrtalised a Rs. 12000 crore plan for 

I augmenting the area under irrigation 
I in the country;

k 1 b)  whether  State-wi»e  Sub-Plan

■ has also  been formulated and if so, 

5V,the additional area that is proposed 
Wo be covered by irrigation in Madhya 

Pradeih during the next five years; 

'-J?d

(c)  whether  special  attention is

proposed to be given to  backward 

and' drought prone areas of M.P.

THE MINISTER OF  STATE  IN 
THE MINISTRY OF  IRRIGATION 

(SHRI Z. R. ANSARI):  (a)  Yes,

“ij.  The Sixth Five Year Plan with 
"" an outlay of R-J-. 11,115 crores  has 

been finalised for augmenting the area 

tnder irrigation in the country.

(b)  and (c)  YeJ( Sir.  An addi­

tional  potential  of  over  one 

million  hectares is proposed to  be 
created’ in Madhya Pradesh  during 
the next five years.  This  includes 

.reas in drought prone and backward 
region of the State.

t SHRI MANI RAM BAGRI:

*rf ^  • • • •

jjfarrwr)

MR. SPEAKER:

arum irjfaw : spit  <*iV

jprar r̂mr  3̂ ~i

i

mftTTV  imrt :  w    ̂ ^

5TT <lf. . . (sroVT«f)

(Interruptions)
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(Interruptions) **

Now, Dr. Pandit.

DR. VASANT KUMAR  PANDIT: 

Mr. Speaker, Sir, I hope, the Gov­

ernment agree that the  intensive 

irrigation is the only answer for rais­
ing the food production and holding 

the price-line. . . (Interruptions)*

11-14 (Shri Mani Ram Bagri and

Shri Jaipal Singh Kashyap then left 

the House.)

MR. SPEAKER:  Dr. Pandit.

DR. VASANT KUMAR PANDIT: 

Mr. Speaker Sir, I am confident that 

the Government agree that intensive 
irrigation is the only answer  for 

increased food production and  for 

holding the price-line.  In the Sixth 

Five Year Plan which is put before 

us, you are going to accelerate  the 

sperd of ongoing projects, and also 
intensify the  activity as far  as 

irrigation is concerned.  My  ques­

tion is about removing regional im­

balances in the country.  What speci­
fic steps beyond stepping up the on­
going projects Government plans for 
bringing non-cultivable land  under 
cultivation?  Would the hon. Minister 

give us the figures as to how much 
land which ig not cultivated  today 
will be brought under cultivation  in 
the Sixth Five Year Plan?  Further, 
what other minor irrigation  schemes 
you have planned so that  irrigation 
could reach, tribal, backward  and 
under-developed areas?

SHRI Z. R. ANSARI:  The  hon.
Member will appreciate that Govern­

ment is taking steps to step up  the 
irrigation potential and in the Sixth 

Five Year Plan we have an outlay of 
Rs. 11,958  crores  which is almost 
equal to the expenditure incurred on 
irrigation during the last thirty years. 
This just shows the interest which the

MR. SPEAKER:  Nothin? t* going

''■yin record.
**!iot Recorded.
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[Shri Z. R. Ansari]

Government of India is taking in step­
ping up the irrigation potential.  As 

fat as on-going j--rojects are concern­
ed the Government of India is of the 

view that State Governments  should 

complete on-going projects on priority 

basis and they should be cautious in 
taking up new schemes taking  into 

account the overall resources of  the 
State.  Sometimes because of the local 
‘political pressures the State Govern­

ments take up new schemes which 
mar the progress of the on-going pro­
jects.  This is unfortunate.

Sir, we have also adopted certain 

strategies for 'he Sixth Five  Year 
Plan and in that strategy for the Sixth 

Five Year Plan it is mentioned that 
on-going projects will be taken up 
on priority basis and  some  initial 
action should be  taken on a few 
selected projects  which can create 
irrigation potential in a  big  way. 
Another point is that we should give 
more emphasis on ensuring  better 
utilisation of the capacities which are 
being created.  These are the stra­

tegies which we proposed in the Sixth 
Five Year Plan.  Proper distribution 

of water is also one of the strategies 
which we have taken and so on and 
so forth.

DR. VASANT KUMAR  PANDIT: 

As far as irrigation is concerned,  I 
have noted the Government’s help­

lessness to bring the States in line 
with  the  Government’s  thinking. 
There, my specific question is whether 
the Government will establish a Water 
Development Authority for the whole 

country which can monitor State pro­
jects and also see that the Govern­
ment’s guidelines are properly utilised. 

This can be done by an overall moni­
toring authority.  I do not think that 

the irrigation projects  which  you 
propose to take in future would go 
ahead and reach the target.

THE MINISTER OF AGRICULTURE 
AND  RURAL  RECONSTRUCTION 
AND IRRIGATION AND CIVIL SUP­

PLES (JiAO BIRENDRA SINGH); We 
keep the imbalance in view when for­

mulating our plans and making pro­
vision  for  outlay in the case  of 

Madhya Pradesh also, we have already 
taken into account  the  irrigation 

potential 10 far created.  Madhya 

Pradesh is one of the States which hak 
not made good progress in the past. 

Out of the total crop area irrigation 
has been provided only just to over
10 per cent of the area and out of tht , 

ultimate  irrigation  potential  in" 

Madhya Pradesh, only about 30 p»ft 
cent has so far been created.  But 

keeping all that in view, during the 
current 6th Five Year Plan, who have 

already cleared projects which  will 
and about 34 per cent more to  thr 

irrigated areas in Madhya Pradesh as 
compared to a total of about 24 per 

cent additional area under irrigatioh 

that is sought to be created.

DR.  VASANT KUMAR PANDIT- 

My specific question was whether th|L 
Government was thinking of appoint­
ing an All India Water Development 
and Monitoring Authority so that the 

plans could be speeded up.  Let him 
say ‘Yes’ or ‘No’.

faiq«KHTT fajT

irrt oft sf 3nnf f̂rr *f f1

3pr?f 5   ̂sftR 1 FnT<ri«H

wfjT jf srfafrwfl *

thf  ZZTZ1  «T3T *JT,

i   ̂ an- ttct i

TFRT T̂f<dT jT— 3TCT-C1

'Aif'H, *rf ^urv 3jfr jrar srr“5r ^

?TT ^ VVhf,

r*Ttr ;i iff -1 fNt ?

fsnr  StTT 5s 1  ^ ̂

3rw fsrer  <*ifW i

^ 3 t t   ̂ 'srrra' *1̂1

'TTiN1 I

tr̂> mzr *rr f

SHRI Z. R. ANSARI; Sir, I require 

notice for that.



v n n  rntsw ers------v n n m u i  10, xava  xanrrarrj---------o ra n tim ro j--------------n f

MR SPEAKER: That is what I told 

him.

trfro *rm *r̂T :
'Wfr (̂ni*n |F̂>  nr̂rr tt̂ t

f̂ TT ̂  | *f  *Nt

 ̂CT̂) 5ĴT ̂  vjTl < jf"  «TT f̂>

f  ̂rr rtf Thrift r̂rcft  rrrf jrffa- 

 ̂f?nf ■rw'iT

jtt TPinft f̂ r jf fainr

 ̂̂  jtt hrwr̂ mft ̂ hf  3nfr 

 ̂hNr̂  jrrt'  i amrt cre> st;

if r̂ff1 snnfcT wX 5*  ̂^

£-̂ T ^ T̂T9fJld  ̂ I  Jf

'jiH'fT ^rr *£••■•

sr«rsT : wr  sr̂f ̂ t

r̂f?1 £ ?

RAO BIRENDRA SINGH: The ques­

tion was in a general form and parti­
cularly the information asked for in 
respect of Madhya Pradesh had been 

replied to.  But if the hon. Member 
wants to know the  latest  position 
about any proposal in  respect  of 
Bihar, I require time for that.

Medium of Instruction

*681. SHRi SAIFUDDIN  CHOU- 

DHURY; Will the Minister of EDU­
CATION AND SOCIAL  WELFARE 

bi* pleased to state:

(a) whether Government have any 
clear cut policy as to what should be 

the medium of instruction at all levels 
of education; and

(b) if so, the details thereof?

THE MINISTER OF  EDUCATION 
AND SOCIAL WELFARE (SHRi S. B. 

CHAVAN); (a) and (b) The National 
Policy Resolution on Education (1968) 
inter alia states that the regional lan­

guages are already in use ag media 
of education at *he primary and secon­
dary stages.  Urgent steps should be 
taken to adopt them as media of edu­
cation in the university stage.

SHRI SAIFUDDIN  CHOUDHURY: 
The reply given by the hon. Minister

shows that the Government has failed 

to develop our mother-tongues as the 
media of education at all levels.  This 
is the 34th year of independence. There 

are provisions in the Constitution to 
the effect that the linguistic minority 
would be given proper attention. Thn 
Government has, however, failed  to 

take up the question of  education 

through  mother-tonguen  proptrly. 
There are instances like the Adivaiiy 
in Santhal area demanding for lonf 
that they must be given a  writteu 
script.  Now, the left Government in 

West Bengal has provided them with 
Alchiki. The Tripura left Government 
has also given Kokbrak script to thr 

Tripura tribals.  There are tribalu it< 
Manipur as also Nepali speaking tei- 

bals, but no attention is being paid to 
them.  Will the Government see that 
aJl the mother-tongues  of  diffemn 
language-speaking people of our couri 
try will be developed on an  equal 
basis as equal md for that matter will 
they appoint a National Commissini. 

for Development of Languages, which 

must be a statutory body?  Will the 
Government consider this dUggestion'

MR. SPEAKER; You are only mak­
ing  a  suggestion,  not  asking  i 
question.

SHRI S. B. CHAVAN; The medium 
of instruction is a State subject.  Thi- 
National Policy Resolution on Educa­
tion (1968) makes it absolutely clr*r 
that at the primary and  secondary 

stage the mother-tongue should  bn- 
the medium of instructions, and e*vii 
at the University level if it can L* 
pursued, that should be encouraged. 

That is the policy which, in fact, han 
been enunciated but that doea  not 

necessarily mean that the language 
which are considered important inter­
nationally also should be discouraged. 

That is not the policy.

SHRI SAIFUDDIN CHOUDHURY: 
My question has not been answered. 

This is the 34th year of indepedence. 

The hon. Minister said that at  the 
University level, the medium of edu­

cation is not the mother-tongue Why 
is it so?  There is discrimination alao 
in this respect.  Some languages are 
not given proper attention.  Thia i*,
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not a question of State subject.  We 
must have a national policy.  And for 

that matter,  I wanted a categorical 
answer, whether t(he  Government 

would consider thi*.

SHRI S. B. CHAVAN: In most of 
the States, the primary and secondary 

education is being given in the mother- 
tongue or in the regional language 

according to the option of the student 
who would like to opt for it.  At the 
University  statge, there are a few 

States where they have adopted the 

mother-tongue as the medium of ins­
truction.  So, the question of appoint­

ing any Commission for this purpose 

does n»L arise.

PROF. K. K. TEWARY;  You will 

agree with me that one uniform lan­
guage for higher education and re­

search purposes i.' a categorical im­
perative.  What we have seen recent- 
ly is that becaU3e of the switch-over 

to regional languages as the medium 
of instruction, the uni-- ersity educa­
tion is increasingly becoming a. babel 
of tongue-.  In view of the desirabi­
lity of maintaining uniformity, stan­

dard and excellence in higher educa­
tion, will the Government decide on 
a uniform policy of medium of instruc­
tion at least at higher level like the 
University level and research?

SRTti S. B. CHAVAN: Th. Kothari 
Commission had recommended and in 
1968, the National Policy Resolution on 

Education also stated, that as far as 
possible encouragement  -hould  be 
given to having higher . ducation in 

the  regional  language  or  in  the 
mother-tongue in different areas, but 
I fully appreciate thi point which the 

hon. Member has made that there has 
to be a lini1 language.  That i* why, 
either Hindi or English should nor­
mally form the medium of instruction 

at the University level and that is a 
matter which ij under thi  onsidera- 

tion of Government

PRO*\ p. J. KURIEIf; Sir, the hon.  Ii 

Minister has given in 'his answer that  i 
urgent Step? should L*. taken to adopt

regional language as medium of ins­
truction at University stage.  Now, 

I want to know whether he is aiming 

at the disintegration of this country 
itself.  You may be aware that  in 

some States there is regional language 
or mother-tongue as medium of ins­

truction at University stage, but they 
do not give emphasis to both Hindi 
and English. In seme Southern Stateii 

they give emphasis to Engli-th while in 
some Northern States they give em­
phasis to Hindi.  And at the Univer­

sity stage also if you adopt regional 
language—of course, I am not opposed 
to that—are you prepared to nee that 
in such a case Hindi and English are 
taught compulsorily? Otherwise  the 
consequence will be very detrimental 
to the country.

SHRI S. B. CHAVAN;  What  has 

been stated in the reply is a part of 
the Policy Resolution of 1968 and also 

the recommendation of the  Kothari 
Commission.  But I have made  it 

absolutely clear that Government  is 
definitely considering the proposal of 

having University Education in a link 
language, either in Hindi or in English. 

But since these recommendations are 
there, the matters are still under the 
consideration of the Government.
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(̂)  spirsiT   ̂ f<-n>  TT̂ mr

fasrft r̂ofsr t̂f<r  ^  ̂?

THE DEPUTY MINISTER IN THE 

MINISTRY OF WORKS AND HOUS­
ING (SHRI  MOHAMMED  USMAN 

ARIF);  (a) Yes, Sir.  The Central 

Government  have  sanctioned  Joan 

assistance to the State Governments 
during the current  financial  year 

under  the  Centrally  Sponsored 

Scheme for Integrated  Development 

of Small and Medium Towns for pro­
viding certain infrastructural facili­

ties *n the existing towns.

(b) Yes, Sir.

(c) The details of the scheme  are 
niven in the Annexure-I.

(d) The amount  sanctioned  for 
the purpose in 1979-80 and 1980-81 is 

given in Annexure9 II and III  res­
pectively.

Annexure—I

(i) The scheme would cover towns 
with a population of 1 lakh and be­

low on the basis of 1971 census

(ii) Preference will be given to the 

District Head quarters or the  Sub- 
Divisional towns or Mandi towns  or 

other important growth centres.

(iii) The level of expenditure per 

town on the basis of approved schemes 

will be around Rs. 1 crore, out  off 

which Central loan assistance  upto

Rs. 40 lakhs will be released during 

the plan period for the schemes con­
forming to the guidelines, and  the 

balance amount would be  provided 

by the State Government and the im" 

plementing agencies.

(iv)  Components eligible for assist­

ance on a matching basis are:—

(a) Land Acquisition and Develop, 

ment for Residential, Commercial and 
Industrial  schemes.  Residential 

scheme will include site and services 

with or without core housing.

(b) Traffic and Transportation.

(c) Development  of  mandis|mar- 

kets, industrial estates and other ser­

vice and processing facilities for bene­
fit of agricultural and rural develop­

ment in the hinterland.

(d) The State Government  should 

include  under  their  component, 
schemes relating to slum  improve­

ment, urban renewal, water  supply 

and sanitation,  preventive  medical 

facilities, parks and playgrounds etc.

(v) It has been  emphasised  that 

local bodies °* *he town .hould  be 
encouraged and assisted to participate 

in the preparation and implementa­

tion oT the programme.

(vi) The Central assistance ig pro­

vided in the form of a loan repayable 

in 25 yeara with a  moratorium  of 

5 years at the interest rate of 5.5 per 

cent

Anneacure-II

CENTRAL  ASSISTANCE (LOAN) FOR THE DEVELOPMENT  OF SMALL AND 
MEDIUM  TOWNS UNDER CENTRALLY SPONSORED SCHEME, RELEASED DURING 
1979-80.

S|.
No.

State Town Amount 
rd.-air (1 
during

1979-8° 
(Ri. in 
lakhs)

1. Andhra Prad-sli (i) Anakapali .
(ii) Ramachandra Puram 
(Iii) Tcnali  .
(vi; Viziangram

8.00
10.00
12.00
12.00

4a.OO
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2. Assam .

3. Bihar

4. Gujarat

(v) Tinsukia

(vi)  Gopalganj
(vii) Hajipur .

(viii) Anand  .
(ix) Porbandar
(x) Patan North
(xi) Veraval Patan
(xii) Valsad

4

i !l‘

5.00
10.00

13. <*•

9-83 
'2-37 
378 
3 50 
10.00

39.48

3 .(Cerala (xiii) Kottayam
(xiv) Guruvayoor

4 1°
5.00

4! «

6. Maharashtra

7. Madhya Pradesh

(xv) Barsi 
(xvij Manmad 
(xvii) Parli Vaijanath

(xviii) 1) i la spur
(xix) Dewas
(xx) Khajuraho

1 JP 
I V' 
- V1

'. V'

18.50
12.00
5-00

35.5<>

8. Orissa (xxi) Puri
(xxii) Sambalpur

5. 00 
10. 00

15.©O'

9. Punjab 

10. Rajasthan 

,. Tamil Nadu

Uttar Pradesh

(xxiii) Pathankot 

■'*xiv) Pali

(xxv) Dharmapuri
(xxvi) Karur .
(xxvii) Pudukottai  .
(xxviii) Udhagamangalam

(xxix) Azamgarh
(xxx) Fatehpur 1
(xxxi) Jaunpur

1 0.00 
1 7.00 
5.00 
1 0.00

4 I ,HH>

fi-oo 
3 00 
2.00

10.00

Grand total for all states 31 Towns.
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CENTRAL ASSISTANCE RELEASED TO  STATE  GOVERNMENTS  DURING  1980-8,1 
UNDER THE CENTRALLY SPO> SORED SCHEME OF INTEGRATED DEVELOP̂ E%-) 
OF SMALL AND MEDIUM TOWNS.
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SI.  State Towns .\mount

Sanctioned 
(Rs. in

_______________ _ lakhs:)

1. Andhra Pradi sh 1. Bhimavaram
2. Kar'. mNagar

2. Assam 1. Silchar
2. Jorhat
3. T1 zpur
4. Djbrugarh

4. Gujarat 1. Palanpur
2. Ankldshwar
3. Dahod
4. Mchamadabad

16. ,L5

3. Bihar 1. Saharsa
2. Dalfonganj

or.

4.00
10.00

34.*5

5. Karnataka 1. Raichur
2. Hospet"
3. Hassan
4. Tiimkur
5. Chitradurga
6. Chanapatna
7. Kanakpura
8. Magadi

3-2J 
8.8a 
18.50 

525 
2 .00 

2-5° 
2.25 

4 5°

6. Kerala 1. Trichur
2. Kayakulam
7. Tellichery
4. Tirur
5. Changanacherry

7. Maharashtra 1. Yavatmal
2. Satara
3. Manmad
4. Ratnagiri
5. Amalner
6. Katol

14.00

B-7f
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7. Parbhani . j 13.00
8. Kamthi  .  .  . >7'75
9. Kinwat 7.00
10. Osmanabad 3.50
11. Morshi  . . . .  0.15
is. Hinganghat 4.20
13. Jalna 4.30

11465

8. Madhya Pradesh i- Itarsi  . . .  l 29.00
2. Rewa .  > 6.00
3. Katni 3-00

■hF'. IJO

g. Rajasthan !■ Uaran 4.00
2. Bhilwara 20.00
3. Sikar. 500
4. Churu 9.00
5. Sumerpur 10.00
6. Nathdwara 7.25
7. Barmer 10.00
8. Ganganagar 5.80

71 05

10. Tamil Nadu 1 ■ Gobichetti 9 °°
2. Trichengudu 14.00
3. Manargudi 8.50
4. Palani 10.00
5. Mcttupalayam 7 ■ 5°
6. Changalpatti 5-oo
7. Conoor 23.00
8. Manamadurai 2.50
9. Dharapuram 1 o. 50
10. Attur 22 .00
11. Tiruvannamalai . 25-5°
12. Udamalpet 11 25

1 *11.

11. Tripura 1. Udaipur 9.°°

1.2. Uttar Pradish 1. Hathras 10.00
2. Banda 4.00
3. Barabenki 8.00
4. Rae Bareli 20.00
5. Deotria Deoria <4-5°
6. Kasganj 7.00
7. Ghazipur 17.60
8. Bijnor 4 ■ 75
9. Sitapur 15.00
10. Mainpur 10.00
11. Hardoi 16.00
le. Orai 10.50
13. Almora 2.00
14. Mohab 8.20

, 15. Etha i-5°
16. Balia >2-50

'61.55
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13. Goa Daman & Diu

14. Punjab

■y Manipur

1. Panaji

1. Hojhiarpur
2. Pathankot .

3. Sangrur
4. Mflga
5. Phagwara .
6. Khanna
7. Bhatinda

1. Ch'-ndi l

3-50

16.50 

• 5-P*1 
9-50 
900 
17.01:

16.85

9®. as

16. West Bengal

17. Pondicherry .

18. OriMH ■

19. Sillim

so. Himachal Pradiah .

1. Kharagpur 

1. Karaikal 

1. Balsorc

1. Jorthang  . 

1. :-.imla

9a towns

SHRI N. E. HORO:  Sir, from the
Statement the Minister hat given it 

ieemi that the tLiwna which  have 

been selected during the  last  r.wo 

years are not according to the prin­
ciple laid down.  It i8 pimmon know­
ledge that population  pressure  is 

greater in areas where industries are 
growing.  But from the list that you 

have supplied, now, I will speak about 
Bihar that in 1979-80, Gopalganj and 

Hajipur were selected.  They  have 

been given Rs. 50 lakhs. And later in 
1980-81 Sahar&a and Daltonganj were 

selected.  In South Bihar there  are 

places like Chaubasa, and Jamshed, 

pur where the population is growing 

and people from outside are coming. 

Those are the places which  should 
have been taken into  consideration. 

So, I would like to know what is the 

basis of selecting these towns whinh 
have to be developed, which have to 

be  provided  infrastructure?  And

4.00 4.00

1.00 1. 00

i.5<> 5-5

15.0015 . co

Grand Total 900.00 Lsltb

secondly, whethrr the Central  Gov­

ernment have any say in  selecting 
fuch areas "vfore giving a loan assis­

tance?

THE MINISTER OF PARUAMK* - 

TARY AfFAIRS AND WORKS AND 

HOUSING  (SHRj BHISHMA NA- 

RAIN SINGH): Sir, this scheme is foL' 

small and medium  towns and  the 
main criteria i3 that the populntion 

of the small or medium town should 

not be more than one lakh. It should 

be less than one  lakh.  Moreover, 

when Government of India approves 

such schemes, it takes the recommen­

dations of the respective State Gov­

ernments; and on the basi3 of their 
recommendations,  Government  of 

India  selects  towns—for developing 
them—according to the criteria fixed. 

For the two towns he has referred to 
in Bihar, the  first  instalment has 

been given; and the remaining  two
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towns, viz. Daltonganj and Saharsa 

have been approved recently.

The idea is to spend Rs. 1 crore on 
each small or medium iown which is 

approved; and 40 per cent will come 

as assistance from the Central  Gov­

ernment, according to the Gadgil for­
mula.  The State Government  will 

fpend 40 per cent and  the  local 
bodies, 20 per cent.  The last-named 

"Lake money from different financing 
institutions or other bodies.

SHRI N. E. HORO: It is very good 
and medium town have been deterio­

rating, this scheme has been thought 
o'f; and as you will see, Rs. 96 crores 

have been provided in the 6th five- 

year plan in central sector.

SHRI N. E. HORO;  It is very good 

ihat the Minister is explaining things.. 

But thfey have riot followed the basis 
on which they should have selected 

these areas.  They have selected Dal­
tonian} in Bihar, because the Minis­

ter comes  from  that  place;  and 

Saharia has been  selected because 
some other Minister c-e-mes from there 

There are places where there is popu­
lation pressure, and where industries 

i'e growing.  Those  places  should 
'■n.V€ been selected.

You are now giving aid to  small 

ureas and small towns which have a 

population of one lakh or less than 
that.  There are many others.  But 

lue towns which you have selected, 

should not have been given that prio­
rity.  You have been explaining yoyr 

principle or the criterion  that  has 
been laid down.  But your action  is 
not according to it.  That is why  I 

ivant to know whether the  Central 
Government  has  any  say in  the 

matter of selecting  such cities  or 
I owns before it gives money.

You are giving 40 per cent; it is all 
right.  I want to know whether  the 

Central Government has any say  in 

■this.  You should not just  depend

upon the State  Government.  They 

can indicate towns A, B and C.

SHRI BHISHMA NARAIN SINGH: 

Thejv- ij a federal structure; and  I 

have definitely to honour the views 

of the State Government.  So far as 

Daltonganj is concerned, I want  to 

clarify the position.  The hon. Mem­

ber said that Daltonganj was selected 

since I come irom there.  It is not a 

fact.  The State Government recom­
mended both Daltonganj and Saharsa. 

But because Daltonganj  has got  a 
population Of less than a lakh, it was 

selected.  Every scheme is approved 

according to the criteria fixed.

SHRI SATISH  AGARWAL;  This 

particular scheme applies to the whole 
country.  May I know  from  the 

hon. Minister as to why certain States 
have been completely excluded from 

the purview of thig scheme?  I find 

from the statement that he has sup­
plied ̂ o the hon. Member that certain 

States donot find  a place in  this 

scheme of things.  Why  so?  There 
r̂e so many places  practically  in 

every State where the population is 

growing very fast.  For example, Jai. 

pur is the twelfth largest  city  in 
India; and around Jaipur, there are 

places having a population of  less 
than one lakh, like  Bassi,  Chaksu, 

Phagi,  Bagru  and Sanganer, which 
are very good industrial centres for 
handicrafts—handicraft which are so 

famous in New York and  America, 

and are even exported to Russia. Why 
should Government not take up  the 

question of including those  satellite 

townships which are around all  the 

capital cities throughout the country 
in the scheme—all  satellite  towns 
throyphout the country?  Will  the 

Government examine this suggestion?

SHRI BHISHMA NARAIN SINGH: 

I want to assure Satish Agarwalji that 

no State will go in default.  There is 
no question of favouring this  State 
or that.  The  State  Governments 

selected the towns and they sent the 
project  reports.  In Rajasthan, Pali 
has been selected anj  then  eight
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other towns have been selected. They 
are Baran, Bhilwara,  Sikar, Churu; 

Sumerpur, Nathdwara( Barmer  and 

Ganganagar. Now you can imagine it. 
Your State cannot go in default.

SHRI  SATISH  AGARWAL:  My

question is that throughout the coun­

try you make a scheme like that.

sapTr fp’.'T *r*r*>r :  *rrr *rr<fr 
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^nr 'ttt   ̂i", i

MR. SPEAKER:  Next question—

£hri Keshorao Pardhi—not  present.

Next question—Shri A. Neelalohitha- 

dasan Nadar—not present.
Next  question—Shri  Manphool
îngh Chaudhry—not present.
Next question—Shri Satish  Prasad 

&ingh—not present.  If the House has 
no objection, we can dispense with 

the Question Hour for the rest of the 
session.

Tim*niTT 5rnF*t  :  ?fFr

TTTTT T̂ f TPT

f̂tf̂TTT  |

PROF.  MADHU  DANDAVATE: 

Like a cricket teami you keep re­

serve players.

MR. SPEAKER:  I will have to do

it. Otherwise, I think we  have  to 
change the rules.  Next question.

Mother Tongue as medium of Instruc­

tion at Primary Stage

*690. SHRI AMAR  ROY  PRA- 

DHAN;  Will the Minister of EDU­

CATION  AND SOCIAL WELFARE 

be pleased to lay a statement show­

ing:

(a) whether it is a fact that State 

Governments have  introduced  the

’ mother tongue as a medium of educa- 

’ tion in the primary clases from 1st 

to 5th;

(b) if so, the  names  of  those 
States;

(c) whether it is also a fact that 

West Bengal Government have also 

introduced as medium of education, 

Nepali and Bengali, for the primary 

classes from 1st to 5th making Eng­

lish as an optional subject;

(d) if so> the details thereof; and

(e) the reaction of the  Central 

Government thereto?

THE MINISTER OF EDUCATION 

AND SOCIAL WELFARE (SHRI S. 

B. CHAVAN):  (a) Yes, Sir; in a

majority of States and Union Terri­

tories.

(b) The information is given in the 

Statement laid on the Table of the 

Sabha.

(c) and (d). The West Bengal gov­
ernment has decided that only the 

mother tongue should be taught at 

the primary level and that it should 

also be the medium of instruction.

English will not be taught as an 

optional language in classes I to V.

(e)  The recommendations of the 

Education Commission and  subse­

quent  recommendations  of  other 

committees are known to the State 

Governments.  It is for them to take 

appropriate decisions in the matter. 

While i Government  fully  support
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using of the mother tongue as the me­
dium of instruction, it is felt  that 

exclusion of English would put cer­

tain sections of  students to a dis­

advantage.

Statement

According to  availatde  inform*- 

ticn, clif following states have mo­

ther iengue at the medium of instruc­

tion at the primary  stage  (class**

I—IV/V):

1. Andhra Pradesh

2. Assam

3. Bihar 

■4. Gujarat

5. Karnataka 

«. Kerala

7. Madhya Pradesh 

1 K&harartilnt

6. Manipur

10. Meghalay*

11. Nagaland

12. Orissa

13. Punjab

14. Tamil Nadu

15. Tripura

16. Uttar Pradesh

17. West Bengal

18. Andaman & Nicobar Islands

19. Chandiparfa Administration

20. Dadra and Nagar Haveli

21. Delhi

22. Goa, Daman & Diu

23. Lakshadweep

24. Mizoram

25. Pondicherry

SHRI AMAR ROY PRADHAN: Why 

did the West  Bengal  Government 

accept the mother tongue as a medium 
of instruction at the primary level? 

The West Bengal Government  did 

not accept this medium of instruction

overnight.  The last revision of pri­

mary sylla-bus was done in 1950 in 
West  Bengal.  In  1974—after  24 

years—the then  Congrot(I)  Gov­

ernment thought that syllabus, cur­

riculum and medium of instruction 

nhould be reviewed and a committee 

was  set up  with  prof.  Hki 
Bimal Majumdar, Head of the Depart­
ment of Education,  Beuoy  Bhavan 
of centrally sponsored Viswa Bharati 

University as  it«  Chairmtt:. The 

committee included  repremntfltiv*? 

of all the primary teachers orpniL 

sations including Congnm(I) organi­
sation, Paschim  Banaa  Prathamik 

Sikshak  flhmiff.  ’Hrli  committee 

developed > complete report on cur­

riculum, syllabus md there was full 

unanimity among other things on the 
medium of instruction.  Ho, 1 *ould 
like to know from the bon. Minister 

very clearly—I want to have a cate­
gorical answer—what is the decision 

adopted by the West Bengal Govern­
ment?  lr. it appropriate as per the 
national policy adopted in IMS; if so, 

whether ihe Govemmtnt will come 

out with a dtatement to support  ihe 
West Bengal  Government’s  policy 

regarding +he medium of instruction 

at the primary stage—syllabus und 
curriculum?

SHRI S- B. CHAVAN;  Sir,  Hi* 

question of directing the Bwte Go1, - 

ernment about a particular langu.ae 
being adopted as the  medium  of 

instruction will not arise. The Policy 

Resolution is absolutely  clear  and 

that maeks it obligatory as to what is 

if it is ov#-r and above the minimum, 
if any of the State Governments do'M 

it, and if English was being taught in 

West Bengal and if it i» now being 
removed by thein I think that cer­

tain section of the students who nor­

mally would have got the advantage 

are going to lose it. That is the point 

I would lie to make.

SHRI AMAR  ROY  PRADHAN: 

What is the reaction in other State* 

like'Bihar, Madhya Pradesh U.P. etc.
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where the medium of instruction is 

Hindi and where the agitation that 

English should be thefe fizzled out? 

Now, there is another agitation  by 

Congress-I people under Mr. Subroto 
Mukherjee for Angreji Hatao.

£ would like to know very clearly 

irom the Hon. Minister whether Gov­

ernment is for the English Hatao 

institution.

I would also like to know whether 

the Government is ready to change 
the Indian Constitution particularly 

Articles 30(1) and 30(2)  just  to 
accommodate the view of Angrezi 

Hatao and whether this slogan  is 

raised by the agitators  with  some 
political  motivation to topple  the 

.Left Front Government?

SHRI S. B. CHAVAN: The insinua­

tion made by the  Hon. Member is 

incorrect and in fact there is no such 
question in the mind of the Central 

Government.

{Interruptions)

About Angrezi Hatao  movement 

and  other  matters,  it  is  for 
the Hon. Member to draw conclu­

sions.  I do not think  that it will 

ari e out of this.

,lN  HON.  MEMBER: Angrezi

School Hatao.

SHKI S. B. CHAVAN: My under­

standing of the entire situation  is 

that those who are clamouring for 

Angrezi Hatao,  their students and 

their wards are normally studying in 
English-medium schools.

SHRI AMAR ROY PRADHAN: My 

son  is  reading  in rural areas in 

Bengali-medium school.

(Interruptions)

SHRi NIREN BHOSH;  Will you 

■lop that noise so that I can put the 

question?

(Interruptions)
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SHRI  JYOTIRMOY  BOSU;  Mr. 

Somnath Chatterjee’s son is practis­

ing.  Mr. Bosu’s son is going to be 

grand-father very soon.  When the 

grand-son is born, you ask me, 1 will 

clarify it.

(Interruptions)

SHRI NIREN GHOSH:  Since the

Prime Minister in her  wisdom has 

thought it fit to pass certain remarks 

on education at the primary stage 

particularly  about Sahaj  Path  of 

Rabindranath  Tagore, may I  know 

whether the Government is  aware 

that Tagore expressed the view in 

his writings on ‘education’ that edu­

cation  at the primary stage should 

be exclusively imparted in the mo­

ther tongue?  This is one point.

I would also like to know whether 

the Government is aware that Rab­

indranath’s Easy Reader Sahaj Path 

was introduced, not by  Congress-I 

Government,  but  by  the—United
Front Government in the year, 1969 

Is the Government aware that this 

has not been with drawn as suggest­

ed by the Prime Minister?

Only an additional book is to  be 

supplemented and both the  books 

should be taught in  the  primary 

stage.  Why the  Government  is

carrying on this  motivated  cam­

paign?  Is the Minister aware of all 

these matters?

SHRI S. B.  CHAVAN:  I do not

know whether this  will arise out of

this question, but if it arises, j re­

quire notice.

SHRI NIREN GHOSH-  Does  ha 

not know?

MR. SPEAKER:  The Minister re­

quire notice.

SHRI NIREN GHOSH: The Minis­
ter is bound to reply.  The question 

is not answered.
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SHRI  INDRAJIT  GUPTA:  The

difficulty in reply to Mr. Ghosh i» 

that he will get identified with that 
campaign.  He does not want to get 

identified.

SHRI N. K. SHEJWALKAR: Will 

the Hon. Minister be pleased to say— 

because he had referred to a resolu­

tion of 1968 and said that a minimum 
requirement has been  mentioned— 

whether there is any limit on  the 

other side namely whether any maxi­

mum limit has been fixed.

SHRI S. B. CHAV AN:  The  re­

commendations of  the  Education 
Comm's'ion had only mentioned the 

minimum limit.  But if any  State 

Government would like to do more 

than what has been  recommended, 
that will be a welcome step. (Inter­
ruptions)

PROF. K. K. TEWARY:  The

educational policy of West  Bengal 

Government has already kicked up 

lot of dust.  In view of the contro­

versy in the House and  outside, 1 
would like to  known from the hon. 

Minister  whether it is a fact  that 
the educational institutions in West 

Bengal are being  converted  into 

Marxist Pathasalas.  (Interruptions)

MR. SPEAKER;  Shri Daulat Ram 

Saran, Q. No. 692.

PROF. K. K. TEWARY:  I also

want to know whether the Syndicate 
and tĥ Senate of Calcutta University 

have been dissolved. (Interruptions) *

MR. SPEAKER:  Do  not  record

anything.

(Interruptions)

MR.. SPEAKER:  Q. No. 692. Shri
Daulat Ram Saran.

•Not recorded.
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THE DEPUTY MINISTER IN THE 

MINISTRY OF WORKS AND HOUS­

ING (SHRI  MOHAMMED  USMAN 
ARIF):  (a) 2175 persons were allot­

ted LIG plots at Loni Road by  the 

DDA in 1975.  The information whe­
ther an applicant is an officer or not 

is not specifically entered in the re­

gisters of the D.D.A.  After allot­

ment it was brought to the notice of 
DDA that a major chunk of the area 

was under  cultivation  and  the 

cultivators had taken stay  orders 
from  the  High  Court.

Alternative allotments were,  there­
fore, made to the persons concerned 

in  other  colonies viz. Yamunapuri 
(Ghonda)  Paschimpuri,  Vikaspuri 

and Haiderpuri.



(b) The cost of land per sq. mtr. 
charged is as under: —

Loni Road Rs 60j.

Pitampura rs 84/_

Haiderpuri Rs 82/_

(c) the Delhi Development Autho­

rity has reported that the difference 

in the cost was not charged as per 

decision of the Authority.

(d) The DDA is reported to  have 

incurred a loss of about Rs. 22 lakhs.

(e) Rs. 6 lakhs approximately.
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(b)  The cost of land per sQ- mtr. 

charged is as under: —

Loni Road ....Rs. 60/-

Pilampura ....Rs. 84/-

Haiderpuri • • • • Rs. 82/-

37 Oral Answers  CHAITRA 16,

(c) The Delhi Development Autho­

rity has reported that the diffeLence 

in the cojt was not charged a1 per 
decision of the Authority.

(d) The DDA is reported to  have 

incurred a loss of about Rs. 22 lakhs.

(e) Rs. 6 lakhi  approximately.
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[«ft t w *TK*r]
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WRITTEN ANSWERS  TO  QUES­

TIONS

News  item  Captioned  ‘Ecological 

Balance Threatened’

*682. SHRI HARINATH  MISRA: 

Will the Minister of  WORKS AND 

HOUSING be pleased to state;

(a) whether Government’s  atten­

tion has been drawn to a news-item 
under the caption, “Ecological balance 

threatened” as published in the In­

dian Express of 5 March, 1981; and

(b) if so, the reaction of Govern­

ment thereto?

THE MINISTER OF PARLIAMEN­

TARY AFFAIRS AND WORKS AND 

HOUSING (SHRI BHISHMA  NAR- 

AIN SINGH):  (a) Yes, Sir.

(b)  The matters referred to in the 

news item are being examined  in 
consultation  with the  concerned 

agencies.

Registerants  with D.D.A. for Allot­
ment of Flats

*683. SHRI PHOOL CHAND VER- 

MA:  Will the Minister of WORKS

AND HOUSING be plea ed to state:

(a) the total number of  persons, 

registered with the DDA till  28th 

February, 1981 for flats in MIG, LIG 
and Janata groups respec'ively under 
HUDCO pattern scheme 1979;

(b) whether the DDA propose  to 

fulfil their commitments for  allot, 

ment of flats to all of them at  a 

reasonable rate;

(c) if so, whether any target date 
for covering their allotments within 

a reasonable time has been fixed; and

(d) if so, what is the actual detail­
ed plan of DDA in this regard.

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND WORKS AND 

HOUSING (SHRI BHISHMA  NA- 

RAIN  SINGH):  (a)  The  D.D.A.

has reported that the number  of 
persons registered is as under: —

MIG — 47>h89

LIG — 67,347

JAM’A - 56,295

Total 1,71,131

The above figures do not take into 

account the cancellations (withdrawals 

made.

(b) Yes, Sir.  However the actual 

cost is to be worked out after  the 

completion of the flats.

(c) The D.D.A. has reported that 

it is expected that allotment of flats 
to all persons who are  registered 

under this scheme will be made in 

fivn to seven year., time.

(d) The D.D.A. has drawn  up 

plans for constructing 20,000 houses 

under the normal  programme  and

20,000 houses under accelerated pro­

gramme every year, subject to avai­

lability of funds and building mate­
rial.

Demand of caution money for Admis­

sion in Nursery Class of Public 

School in Delhi

*684. SHRI K. LAKKAPPA:

SHRI D. M. PUTTE 

GOWDA:

Will the Minister of EDUCATION 

AND SOCAL WELFARE be pleased 
to state:

(a) whether it  is a  fact  that 

public schools in Delhi demand Cau­

tion Money ranging from Rs. 500 to 
Rs. 1000 or more for admission  to 

Nursery classes;

(b) if so, the particulars  of such 

Public Schools which take such Cau­
tion moneys ar>d reasons for taking 
such a heavy amount;

(c) whether this caution money is 

refundable after the students  have 

completed their studies;
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(d) whether no interest is paid on 
caution monep which remains  with 

the schools even up o more than 10 
years; anj

(e) if so. the reasons therefor and 

the action proposed by Government 

in the matter?

THE MINISTER OF  EDUCATON 

AND SOCIAL  WELFARE  (SHRI 
S. B. CHAVAN): (a), (b) and (e> 

According to information  furnished 

by the Delhi  Administration  two 

unaided recognised private  schools 
charge more than Rs. 500 as Caution 

Money  for  admission  to Nursery 
classes.  These  are the  Modern 

School at Barakhamba Road and the 
Modern School at Vasant Vihar.

Caution money is taken as security 

against default in payment of school 
dues including bus fare.  There is no 

bar on such action under the Delhi 
School Education Act, 1973;

(c) and (d) Yes Sir.

Renumbering of House > Surveyed  in 

Unauthorised Colonies

*686. SHRI KESHORAO PARDHI: 

Will the Minister of WORKS  AND 

HOUSING be pleased to state;

(a) whether  Government propose 

to allot new numbers to all  houses 

serially in unapproved colonies so far 
surveyed by the Delhi Municipal Cor­
poration with a view to detect and 
curb any further unauthorised  con­

struction in such colonies; and

(b) if not, the reasons therefor and 
if so, by what time?

THE MINISTER OF PARLIAMEN­

TARY AFJA.IRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) No, Sir.

(b)  The Municipal Corporation  of 

Delhi hai reported that it hag a pro­
cedure to book  new  unauthorised

constructions in unapproved colonies 

and there is no need to  allot new 
numbers to all the houses serially.

Grievance* of Farmers

•687. SHRI A.  NEELALOHITHA- 

DASAN NADAR:  Will the Minister

of AGRICULTURE  be  pleased  to 
stat.e;

(a) whether Government are aware 

of the growing furstration mong far­

mers throughout India;

(b) if so, what are the main rea­

sons f°r their frustration;

(c) what action has been taken to 

redress the grievances of  farmers; 
and

(d) the action Governnnnt propose 

to take in future in this respect?

THE  MINISTER OF STATE  IN 

THE MINISTRY OF AGRICULTURE 

AND  RURAL  RECONSTRUCTION 
(SHRI  R.  V.  SWAMINATHAN):

(a)  to (d). Government does not ac­
cept the view that there is growing 

frustration among farmers  in  the 

country.  The policies that  Govern­

ment has been adopting in regard to 
supply of inputs and marketing of 
agricultural produce aim at  provid­

ing necessary incentives to the  far­

mers.  The fact that, during th*- cur­

rent year, the farmers of India are 
likely to raise a record  foodgrains 
production of 133 million tonnes, is an 

indication of their continued  interest 
and enthusiasm for agriculture Gov­
ernment is alive to the problems of 

farmers and has been taking steps to 

solve them.

Extinction of Marwari Horse* aid 

getting up a Stud Farm

•688. SHRI MANPHOOL  SINGH 
CHAUDHARY:  Will the Minister of

AGRICULTURE be pleasê to state:

(a)  whether it is a fact that the 

number of Marwari horses is rapidly
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dwindling and there is an apprehen­

sion of thijj hardy,  intelligent  and 
attractive breed being lost for ever;

(b)  if so, the details thereof;

(c) whether it is also proposed to 

set up a stud farm on the  lines  of 

Tersk in the USSR, Babolna in Hun­

gary and Farahabad in Iran to main­
tain and  enhance  this  celebrated 

species: and

(d) if so, the d> tails thereof?

THE  MINISTER OF STATE  IN 
THE MINISTRY OF AGRICULTURE 

■WD  RURAL  RECONSTRUCTION 
(SHRI  R.  V.  SWAMINATHAN):

(a) and (b):  Breedwise statistics for

population of horses are not collected 
-in  quinquennial  livestock  census. 

However, in accordance with the in­

formation received from  the  State 
Government, in the four districts of 

Pali, Jodhpur, Jalore and  Barmer, 
forming the breeding tract of Marwari 

breed of horses the number of horses 
had come down from 9404 in 1956 to 
6278 in 1977

(c) and (d): There is no proposal
to set up any Equine Breeding Farm 
in the Central  Sector  during  the 
Sixth Five-Year Plan.

Building tor Delhi Public Library in 
R. K. Puram,, New Delhi

*689. SHRI  SATISH  PRASAD 

SINGH:  Will the Minister of EDU­

CATION AND SOCIAL  WELFARE 

be pleased to state;

(a) whether it is a fact that a huge 
building housing the  Delhi  Public 

Library and its other  paraphernalia 
including the printing press etc. was 

to come up on the side of the nullah 
on Sector II R. K. Puram, New Delhi; 

and

(b) if so, what has happended to it 

and when it should be expected?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF  EDUCATION 

AND SOCIAL WELFARE  (SHRI- 
MATI SHEILA KAUL);  (a)  The 

Delhi Library Board has taken up a 

project to construct such a building 
for the Delhi Public Library.  There 

is no provision for a printing press 

in the project.

(b)  The proposed construction has 
been entrusted t0 the Delhi Develop­

ment Authority.  The  preliminary 

drawings have been prepared; detail­

ed estimates are being worked out.

Acquisition of India Library at 

London

*694. SHRI RAM NATH  DUBEY: 

Will the Minister of  EDUCATION 
AND SOCIAL WELFARE be pleased 
to state:

(a) the progress made in connection 
with the acquisition of India Library 
in London;

(b) what i  the contention of the 

Government of Pakistan  even now 

with regard to the India Library; and

(c) how long it is likely to take for 
the acquisition?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF  EDUCATION 

AND SOCIAL  WELFARE  (SHRI- 
MATI sHEILA KAUL);  (a) to (c): 

The matter regarding acquisition of 

India Office Library, London is still 

being pursued in  consultation  with 

the Government of  Pakistan whose 

views on some issues are still awaited.

At this stage it is not possible to indi­
cate a time limit by which the entire 
matter will be settled.

Sale of Land|Honses in Unauthorised 

Co'onies

*695. SHRI JITENDRA  PRASAD: 

Will the Minister 0'f WORKS  AND 

HOUSING be pleased to state:

(a)  whether it m a fact that land| 

houses in unauthorised colonies are
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being sold through  the  power  of 

attorney since 1971, the year in which 

a ban on registry was imposed;

(b) whether it is a  fact that  in 

some cases same land has been sold 

a number of time by the power  of 

attorney to have more money;

(c) whether it is a fact that land 
prices in these colonies have gone up 

due to this;

(d) whether it is a fact that  by 
power of attorney, the purchaser will 

get the ownership right in the end;

(e) whether it is also a fact  that 

black money is being invested in all 
these deeds; and

Lf) if so, what steps the Govern­
ment is going to take to check these 

malpractices in the sale of unautho­

rised land?

THE MINISTER OF PARLIAMEN­

TARY AFFAIRS AND WORKS AND 

HOUSING (SHRI BHISHMA NARAIN 
SINGH);  (a) Transfer 0f land which 

has been acquired in the Union terri­
tory of Delhi under the Land Acqui­

sition Act, 1894 or under any other 
law providing for the acquisition  of 

land for a public purpose was prohi­

bited.  Restrictions were also placed 

on transfer of land which is proposed 
to be acquired in connection with the 

Scheme of acquisition of land for the 
planned devel°Pment of Delhi  and 
in relation to which a  declaration 

under section 6 of the Land Acquisi­
tion Act. 1894 has been made vide 

the Delhi  Lands  (Restrictions  on 

Transfer) Act, 1972. The Delhi Admi­

nistration has reported that it is  a 

fact that land|houses in unauthorised 

colonies are being sold through power 
of attorney.

(b) Yes. Sir.

(c) This is not the only factor lead­
ing to Increase in land prices in un­

authorised colonies.

(d) No, Sir.

(e) Not to our knowledge.

(f) A special cell under a Deputy 

Commissioner of Police has been scf 
up in Delhi Administration to check 

unauthorised sale of notified land.̂,

Discussions with Vanaspati Manu­

facturers

*696. SHRI SATISH AGARWAL;

SHRI N. K. SHEJWALKAR:

Will the Minister 0f CIVIL  SUP­

PLIES be pleased to state:

(a) whether Government held d*5- 

cussions with the manufacturers  of 
Vanaspati on March 12, 1981;

(b) if so, the outcome thereof;

(c) whether as a result of the talks; 

Government propose to impose a price 
control; and

(d) if so, the decision taken in this 

regard?

THE DEPUTY MINISTER IN THE 

MINISTRY OF  CIVIL  SUPPLIES 
(SHRI BRAJA MOHAN MOHANTY) r

(a) Yes, Sir.

(b)  to (d); Government is continu­

ing its dialogue wit.h the  vanaspati 
manufacfturers regarding availability 

of vanaspati in sufficient quantities and 
at reasonable prices, and would take 

such appropriate stePs ®s the situation 

demands from time to time.

Central Aid for Droucht Relief Mea­

sure in Karnataka

*697. SHRI B. V DÊ AI:  Will the 

Minister 0f AGRICULTURE be pleas­
ed to state:

(a)  whether, during February, 1981, 

another central team visited  Karna­
taka to revive the  drought  relief 

works in the Stat? and also to a-icer- 
tain the position of relief;
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(b) whether they have  submitted 
their report;

(c) if so, the broad details thereof;

(d) whether they have  also  de­

manded that the aid provided so far 

is not sufficient in view of the grave 

situation created in the State due  to 

this drought;

(e) if so, how much further aid has 
been recommended; and

(¥) to what extent the Union Gov­

ernment has agreed to provide aid in­
cluding foodgrains?

THE MINISTER  OF  AGRICUL­
TURE AND RURAL RECONSTRUC­

TION AND IRRIGATION ANd CIVIL 

SUPPLIES  (RAO  BIRENDRA 

SINGH); (a) No Sir.  The State Gov­
ernment was requested to  send  a 

fresh Memorandum for the  second 
visit of the Central Team.  The reply 

from the State Government is await­
ed.

(b) and (c):  Do not arise.

(d) No report from the State Gov­

ernment has been received regarding 

the adequacy or  otherwise 0f  the 

ceiling of expenditure sanctioned for 

Central assistance for drought relief 
in Karnataka.

(e) and (f): Do not arise.
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Assistance of Chiroli Ir jgation Project

*699. DR. KRUPASINDHU  BHOI:

Will the Minister of  IRRIGATION 

be pleased to st.ate:

(a) whether Government have  re­

ceived any proposal from the Govern­

ment of Orissa for  giving  Central 
assistance for the Chiroli  Irrigation 

Project in the district of Sambalpur;

(b) if so the details thereo'f; and

(c) the amount earmarked for the 
project in the Sixth Five Year Plan?

THE MINISTER  OF  AGRICUL­

TURE AND RURAL RECONSTRUC­

TION AND IRRIGATION AND CIVIL 

SUPPLIES  (RAO  BIRENDRA 

SINGH);  (a) to (c) No proposal for 

Central assistance for Chiroli Project 

ha  been received from the  Orissa 
State Government.

The report on Chiroli  Irrigation 
Project has also not been received so 

far in the Central Water Commission 
from Orinsa Government.  According 

t0 the information contained in  the 

Sixth Plan document of Orissa State, 
the project is estimated to cost Rs. 30 

crores and will create  irrigation 
potential of 42000 ha. The amount to 

be provided in the Sixth Plan for this 
project will depend on the clearance 

of the project and availability of funds 
with the State Government.

New Telephone Connections

*700. SHRI  KRISHNA  PRATAP 

SINGH:  Wil lthe Minister of COM­

MUNICATIONS be pleased to iay a 

statement showing:

(a) the salient  features of  pro­

gramme for the expansion of various 

tel'phone exchanges and when  the 

expansion programme is likely to be 
completed in respect of each of the 

telephone exchanges in Delhi;

(b) the total number of persons in 

the waiting list for new  telephone 

connections *n various categories  in 

each of the Telephone Exchanges in 
Delhi; and

(c) when the telephone connections 

are likely to be provided in the Jan 

Path Exchange and other exchanges 

where less than 1000 persons are on 

the waiting list as on the 31st Dec­
ember, 1980?

THE MINISTER OF  COMMUNI­
CATIONS (SHRI C. M. STEPHEN):

(a) Part 'A’ of statement laid on the 

Table of the House summaries  the 
main programme of  expansion  of 

telephone  exchanges  tentatively 

planned to be completed during 1981- 

82 and 1982-83.

(b) Part  ‘B’ of  the  statement 

shows the number 0f persons in the 
waiting  list in  areas served  by 

different exchanges in Delhi as  on 

1-3-81.

(c) It is anticipated that in general 

most of thi applicants on the waiting 

lists for new telephone connections in 
Delhi as on 1-3-81 including those in 

Janpath and other exchanges  with 

waiting lists of less than 1000 will be 

provided telephone connections Pro_ 
gressiv«ly by 1985.
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Statement 

PART ‘A’

Programme of expansion qf telephone Exchamrs in Delhi.

M. fxchangr \o. "fLiti-- Likely date  of
%o. r ommisiioning

1 ehru Plai e (64) 10,0(10 Main 1981-82

2 1 .haziabad (84) 2000 Main I'.81-82

3 Janapath—11 (32) (30-0— 4000) 1981-82

4 Faridabad (Ri) 1200 (39 ■(>—5100) I-. 82-83

5 1 1 haziabad (84) 20- 0 (-(>< .0- 40. 0) 1 982-83

C '■hahdra East (86) 200  Main I982-M3

7 Janpath —II (32) 2 no (4000  6o-’i 1982-83

8 Bahadur Garh (83). 9- 0 (Rrplac n 
400 lin-  MAX-l I

1982-83

Karol Itagh—111 10,000 Main 1982-83

10 ldgah—III (73) 10 000 Main 198.1-83

11 Ballabgarh (88) 15■ (R--placr« 
500 line- MAS-11

1982-83

Hauz Khas 1 5) ifioo (500— '-i“r ■ 1982-83

>3 1 hankyapuri (67) 500 ( .9 - — 74" 1 'il'-j -ll:|

'4 ■1 hankyapuri—11 (' 0) 5000 Main. 1  ■ ■

Statement 

PART ‘B

•■tenement of waiting list as on 1-3-1981 in exchanges in Delhi.

M. Exchange V\ ailing list as on 1-3-81
7̂0. ....

O.V.T. Spi < lal (uncial Total

1  Miahdra East 162 2 I I 1810 2183

2  L-hahdra 217 4S4 3389 3970

3  Th Hazari 60 6 3'4" 3206

4  D: lhi Gate 77 '9 2850 294b

5  1. haziabad . 261 422 1777 2460

G  J anpaih. 150 22 747 9*9

7  S--crelariat 325 10 209
544

8  Rajpath a-Jk 35 (02 845

9  { onnaught Place. Mil. Ml Ml Nil
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SI. Exchange
•Jo.

Waiting list as or1 1-3-1981.

O.Y.T. Special General Tot-i

11  J orbagh 646 '95 3740

C
O0tJ-

12  Ok) Ja 400 183 2037 2620

13  Hauz Khas 916 454 4224 559+

14  Chankyapuri 202 19 1003 1224

] 5  Faridabad 246 17° 1263 >679

16  Nehru Place 729 123 13'G 2168

17  Badarpur 4 2 5 1 I

18  Ballabhgarh ■3 127 406 546

>9  Shaktinagar. 479 37“ €091 8942

20  Cantt. 93 10 '3' 234

21  Karolbagh 293 “7 4985 5305

22  Rajouri Garden 241 39 8704 8984

23  Alipur. 2 6 38 46

24  Badli ■ 7 98 106

25  Janakpuri 30 9 647 680

26  Bahadurgarh 9 25 "5 149

2 7  Najafigarh 6 8 57 7‘

28  Nangloi 12 42 7' 125

29  Narela 5 4 64 73

T o t a l
5903 30 30 5*>9'5 65848

Demolition in Vinod Nagar, Delhi

*701. SHRI CHITTA MAHATA;

SHRI BHOGENDRA JHA:

Will the Minister ofWORKs AND 

HOUSING be pleased t0 state:

(a)  whether it is a fact that more 

than hundred residential houses were 
demolished by the Delhi  Develop­

ment Authority in the Trans Yamuna 

colony of Vinod Nagar on the  9th 

March, 1981; and

(b)  if so, the details in this regard 
and specific reasons for demolition of 

these houses?

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND WORKS AND 

HOUSING (SHRI BHISHMA NARAIN 

SINGH).  (a) No, Sir.  The  Delhi 

Development Authority Ijas reported 

that it demolished  98  semi-pucca 
structures comprising  single  room 
with boundary walls,  at  different 

places in the land around the peri­

phery of Vinod Nagar  colony.  No
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structure in Vinod Nagar colony itself 

was demolished.

(b)  Demolition action  was  taken 

by the Delhi Development Authority 

for clearance of unauthorised struc­

tures and compound walls which were 
put up recently in  contravention of 

the Master Plan and provisions  0f 
Delhi Development Act, 1957.

Coal Depot in PrfHChimpuri,

New Delhi

640i:. SHRI G. S. NIHAL  SINGH 

WALA; Will the Minister of WORKS 

AND HOUSING be pleased to refer 
to the reply given to Unstarred Ques­

tion No. 60 on the 9th June, 1980 re- 

1 rding Coal Depot in Paschimpuri, 

New Delhi and state:

(a) whether it is a fact that in one 

of the plots allotted to a licencee in 
Mainpur Paschimpuri scheme for coal 

depot, a residential flat is come up be- 
side3 other unauthorised construction 

on this pl°t;

(b) whether it is also a fact that a 

licencee has aho  constructed  five 
ĥops on the plot earmarked for coal 
depot which business is  also being 

carried on; and

(c) if so, what action Government 

propose to take in this regard?

THE MINISTER OF PARLIAMEN­

TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 

SINGH): (.0 Yes; Sir.

(b) Yes; Sir.

(c) A show-cause notice has already 

been issued to the licencee, regarding 

unauthorised construction, and if the 
same is not removed within the stipu­

lated period, the licence is liable to be 

revoked.

Releasing lower quotm of Rice and 
Wheat to Maharashtra

6407.  SHRI BAPUSAHEB  PARU- 

LEKAR;  Will the Minister of AGRI­

CULTURE be pleased to state:

(a)  whether it is a fact that though 

there are allotments of rice and wheat 

to Maharashtra on a paper the Food 

Corporation of India is unable to deli­

ver the quota because of labour and 

staff agitation in their depots;

(b)  if  o the  steps  Government 

propose to take in this regard; and

(c)  quantity of rice and wheat not 

yet delivered to the State out of the 
quantity mentioned in the allotment?

THE  MINISTER OF STATE  IN 
THE MINISTRY OF AGRICULTURE 
AND  RURAL  RECONSTRUCTION 

(SHRI  R.  V.  SWAMINATHAN):

(a) and (b): There is no labour and 

staff agitation in Maharashtra at pre­

sent.  The d. partmental labour  and 

some members of the staff at Bombay 

port and godowns had, however, re­
sorted to ‘work to rule*’ earlier.

Th ■ Food Corporation of India  is 

making all out efforts to supply food- 

grain  to the Government of Maha- 

ra'htra as per allotments made by the 

Department of Food.  The stock posi­

tion in the State vis-a-vis allotments 

by the Department is reviewed every 

month and arrangements planned  to 

move adequate shocks to the State to 
meet the demands as per allocations. 

The particulars of stock position  of 

wheat and rice during the last  six 

months is as under:—
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(FiguiTi i n "ooo M.T.)

Months Stock as on tlie fii*( of the month

Wheat Rice

September, 80 172-3 3"9

October, 80 <5°' 3 280- 9

S ovemb.T, 8. i8»- r» 243'3

Decembi r, 80 8C4 249 4

January, 81 titi- 3 a 36- 9

February, 81 +3' 5 225- 8

(c)  :  The details of allolmenls and 1release* during February, 1981 arc ;is iinclr*'.' —

Fiyu res in ‘(>00 M.T.

M- '11111 \llotmenl of 
Wheal

O/Fi.'iki- <.l 
\\ heal

Mlotment ' '/hake 

of l ice  of ri:e

•I’D- ii RFM  *P].K i. RF-I  *PD'J  *PJ)v

February, 1981 . 1- :

The position in regard to in viiicnt nf foodgrain  10  Maharashtra during  February, 1981 
is given as under :—

(Figures in ‘oon M.T.)

Month 1  Kice  Total

February, 1981 . 'I ■ 93 9

*]’l)S—Public Distribution Syst-in.

(ff.RFM—Roller Flour Mills.

Noise Pollution

6408.  SHRI K. PRADHANI:  Will

the Minister of WORKS AND HOUS­

ING be pleased to state:

(a)  whether any survey has been 
conducted by Government  regarding

noise pollution which goes unchecked, 
in big cities;

(b) whether it is a fact that there 

is no law against noise pollution; and

(c) if so, what steps Governments 

propose to take to check noise pollu­
tion?
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THE MINISTER OF PARLIAMEN­

TARY AFFAIRS AND WORKS AND 

HOUSING (SHRI BHISHMA NARAIN 

SINGH): (a) Yes, Sir.

(b) No. Sir. Îoise pollut.ion at pre­

sent can be controlled by the effective 
implementation of thig following mea­

sures;

(i) opt rating On the relevant  pro­

visions o'f the  Criminal  procedure 

Code and the Municipal laws;

(ii) Proper maintenance of vehicles 
and Enforcing the relevant provisions 

of the Motor Vehicles Acts to control 

noise pollution cau1 ed by road traffic;

(iii) making nece sary  provisions 

in the Factories Act, 1948 to control 
noise within factories; and

(iv) maintenance of silence zones 

by the local authorities around schools 

and Hospitals at various places.

(c) Do not arise at present in view 

of (b) above.

Plan to Rehabilitate Ouster-, of Ban 
Saffir Project

6409.  SHRI  MARTAND  SINGH: 

Will the Minister of IRRIGATION be 
pleased to state:

(a) whether  Government  have 

drawn any plans to rehabilitate  the 

oustees of ®an Sagar Project  about 

fifty thousand people in Madhya Pra- 
deih;

(b) have any such plans been  re­

ceived 'from private citizens  deeply 

concerned about the welfare of  the 
oustees; and

(c) if so, the reaction of  Govern­
ment thereto?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF  IRRIGATION 

(SHRI Z R. ANSARI):  (a) The plan

of rehabilitation of oustees  of  Ban 
Sagar Project, including norms of re­
habilitation, is under consideration of 

Ban Sagar Comrol Board. The Board 
has requested  Chief  Ministers  o'f 
Madhya Pradesh, Uttar Pradesh and 

Bihar to take a joint decision about 

the norms at the earliest,

(b) No, Sir.

(c) Does not arise.

Demonstration  cum  Production I'tiit 
of Toi'et and Laundry Soap-, in

Nagaland

6410.  SHRI CHINGWANG  KON- 
YAK:  Will the Minister of RURAL

RECONSTRUCTION be pleased  to 

state;

(a) whether the Khadi and Village 

Industries Commission had set up de­
monstration cum production unit  of 

toilet and laundry s'oaps in Nagaland 

to help create employment and utilise 
the locally a- ailable raw  material' 

and

(b) if so, the details thereof?

THE MINISTER OF STATE  IN 

THE MINISTRY OF AGRICULTURE 
AND  RURAL  RECONSTRUCTION 

(SHRI BALESHWAR RAM): (a) and

(b)  The Khadi and Village Industries 

Commission had set up one demonstra- 
tion-cum-production unit Of toilet and 
laundry soaps in the industrial estate 

at Dimapur in Nagaland.  The entire 
soap complex consist, of one laundry 

and toilet soap unit and the regional 

analytical laboratory attached to  it. 

Twelve persons are  employed  0n 

these activities.  The  unit  started 
functioning in April, 1980.  And from 

April, 1980 to January, 1981, laundry 
soap worth Rs. 13,432.30 and  toilet 

soap worth, Rs. 4,921.00 were produced. 

The unit was officially  inaugurated 
by the Minister o'f Excise and Indus­

try, Government of Nagaland on 4th 

March, 1981.
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r̂f tf̂iJT 3{fc wrt ’T?1 ̂!<=i!̂ ̂  qpf  JT 

tf̂TT  jTT  f3 I

Allotment of Palmolein and Rapeseed 
oil to Orissa

6412.  SHRI CHINTAMANI  JENA: 
Will the Minister of CIVIL SUPPLIES 

be pleased to state;

(a) whether Government of Orissa 

has requested the Centre for aloltment, 
of 1.000 tonnes of palmolein oil and
2,000 tonnes of rapeseed oil per month 

to meet the requirements; and

(b) if so, what is the quantity  0f 

edible oils of both types supplied to 
the State from the month of October 
till date and action taken by  Gov­
ernment  to  allot  required  quota 
regularly in each month?

THE DEPUTY MINISTER IN THE 

MINISTRY OF  CIVIL  SUPPLIES 
(SHRI BRAJA MOHAN MOHANTY):

(a) and (b| While the State Govern­

ment 0f Orissa had  requested  for 
allotment of 1000 MTs oj Palmolein 

and 2000 MTs of Rapeseed Oil  per 

month, the monthwise allocation̂ of 

imported edible oils to all State Gov­
ernments including Orissa are made 

on a realistic assessment of t-heir re­

quirements 0f imported edible  oils 

based °n population, demand,  con­
sumption pattern, availability of indi­

genous edible oils within the  State 
and other relevant factors including 

pace of lifting by the State Govern­
ment of allocation, made earlier.

Total allocations of Palmolein  and 

Rapeseed Oil made to the State Gov­
ernment of Orissa during the period
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from October, 1980 to April, 1981 and 

lifting by it till 21-3-81 are ag under.

Allocation  Lifting

Pilmolrin 

Rapeseed oil

200 Mts  83 MTs 

700’ MTs  278 MTs

The St-ate Government has  been 

requested to improve its lifting  and 
&istrjj\*ition of  allocations already 

made, and has been assured that all 

its reasonable  requirement 0>f im­

ported °*ls would continue to be met.

Bt'cline in production of Vanaspati

6413.  SHRI SHIV KUMAR SINGH 

THAKUR:  Will  the  Minister  of

CIVIL SUPPLIES be pleased to state:

(a) .whether it is a fact that pro­

duction of vanaspati has declined;

(b) if so, the reasona therefor and 
what remedial measures are  Being 

taken or are proposed to be ̂ aken not 
only to arrest the decline in the pro­

duction but also to increase produc­
tion of this essential  item in  the 
coming months;

(c) what has been the production of 
vanaspati during each quarter  from 

1078 onwarda against the rated capa­
city of the mills; and

(d) the quantity 0f edible oils, sun­
flower oir and soyabeen oil, imported 

each year during the last four years

upto December, 1980 and also  the 

quantity likely to be imported during 
1981 and how much quantity has been 
given to the vanaspati manufacturer* 

each year?

THE DEPUTY MINISTER IN THE 

MINISTRY OF  CIVIL  SUPPLIES 
(SHRI BRAJA MOHAN MOHANTY):

(a) to (c);  The production of Vanas­
pati fluctuates periodically, depending 

on a number of factors including the 

demand for the product. A statement 
showing production during each quar­

ter from 1978 onwarda against  the 

rated capacity is given at Annexure I. 

The same would show that during the 
year 1980-81 (which is just over), the 

total production had  exceeded 7.47 
lakhs tonnes as against a production 
of 6.18 lakhs bonnes during 1979-80, 
thus marking an increase of  about 
21 per cent.  A constant coordination 

takes place between the Government 

and the vanaspati manufacturers  to 
ensure a steady supply at inputg like 

imported oils to the industry so as to 

maintain the praduction of vanaspati 
throughout the year.

(d) A statement showing the  im­

ports of various edible oils by  the
S.T.C. during the years  beginning 

1977 and deliveries to vanaspati manu­

facturers is given at Annexure II.

As regards imports during 1981-82, 

their level would depend on the indi­
genous production, domestic and in­
ternational pric e-trends i  availability 

of foreign exchange, and other rele­

vant factors.

Statement I

Qjiarttrly  Production  of  Vanaspati  in  M.T.  as  against  the  rated  capacity  of  12 91 
lakhs M.T. per annum and quarterly capacity of 3,22,800 M.T.

Year Jan—March  April—Juie  July 'Sept. O-t. -December

■ >+8,243 1,61,526 >.69.5'2 '.77.988

1979 1,69,618 '.56,503 >.54.624 1.56,863

1980 '.50.035 '>76,657 >.79,926 ' r99.9°3

1981* 9<>£38

■Estimated

339 LS—-3
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II

Imports of soyabean oil and other edibb oils timing the years 1977 to 1980

1977-78 {April-n-March 1978) Qty. Mt.

Oil

ioyabean oil . . .  3,83,569- 801

Repesccd oil . . . . .   1,02,843-567

Crude Palm oil . . . .  64,024 075
•  *

Groundnut oil 17,3to* on >

n _ t " ■ -
5.67.7S2- 444

1978-79 (A\pril-78—Marth-Tf))

Oil

Soyabean oil 4,37,40ft
-r

Crude Palm oil 77,506

Rapeseed oil . . .  44,7*5

RBD Palmolcin *0,833

RBD Palm oil 98

5,70.59-

•*'  i
1979-80 (April-ytj—MareA-80)

OU

Soyabean oU 5,41,938

Rapesecd oil 1,61 832

Palm Oil (RBD-PO & GPO) >,95,653

RBD Palmolcin >,9>>977

10,90,700

1980-81 (April-80—Feb. 81)*

OU

Soyabean oil ,  .  .  P 5,06,130

Crude Palm oil . . 33,159
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1 *

Rapeseed oil . . . . . . . .  '.ai.4*1

RDD Palm oil . . .

RBD Palmolein . . . . . .  2.34.°7'

Neutralised Palin Oil. . . .  loj47°

•P.ovmonal .

NB:  ?fo iunflôi:r 03 wj* imported during this period.

The  quantities of imported edible oils supplied to the vanaspati manufacturers daring 
those yean are given as below :—

Veu Quantity
supplied
to vtuav
pati mann
faeturers
in '\riv

1977-78 4.39.435

1978-79 4-93,0'7

1979-80 4.74.38'

1980-81

Rise in price of Edible oils

6414.  SHRIMATI MOHSINA KID- 
WAI: Will the Minister of CIVIL SUP­

PLIES be pleased to state:

(a) whether the prices of edible oils 

have touched a new  high in recent 

months without any  justification for 
the same given by manufacturers or 

the dealers;

(b) if so, whether he had any dia­

logue with all  concerned  with the 
trade to explain for it;

(c) if not, the reasons for doing so, 

and

* (Provisional)

(d) if so, to what effect?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  CIVIL  SUPPLIES 

(SHRI BRAJA MOHAN MOHANTY):

(a) to (d) During the recent months, 

there had been a certain rise in the 
wholesale price indices of indigenous 
edible oils like Groundnut oil, Gin- 
gelly oil, Kardi oil,  Cottonseed  oil 
etc.  The Price-liwel ha&  however, 
been fluctuating.

The rise in edible oil prices may be 
mainly attributed to a fall in the pro­

duction of edible  oil-seeds  during
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1980. The  shortfall  in  production 

encouraged  speculative  forcel  to 
operate, contributing to  the bulliih 
tendenciei in oil prices  and to that 

extent, the price rise is not justified.

Discussions have taken place with 

representative  sections of  the Oils 

Industry, during which the  need to 
maintain the prices of edible oils at a 
reasonable level was  strongly urged 
upon all concerned.  The 'Vanaspati 

manufacturers hSJT agreed to main­
tain a price discipline during the im­
mediate pre-Budget  period, and the 

dialogue with  them is  continuing.
The prices of Mustard oil and Cotton­

seeds oil have also come down from 

the earlier peaks.

Export and Import by NAFED

6415.  SHRi MOHAN LAL PATEL: 

Will the Minister of AGRICULTURE 
be pleased to state:

Statement

F'-JRF.tG’-  TRADE  OF 

(C -operative Year 1

COMMODITY

A. EXPORT

1. Onions

2. Potatoes

3. Groundnut (HPS)

4. •''ifferseed

5. Vbamum heed

6. Spices

7. Processed fruilt 4 nil Vegetablr*

8. Deoiled Hake (-n Govt. Account)

9. Oilseed & Oilcake (Joint Venture)

Total

B. IMPORT

1.  Freth Fruit 

TOTAL FOREIGN TRADE

(a)  the details of export and im­
port made by the NAFED during the 

last year; and

(b)  the details of profit earned by 
NAFED during the last year, if any?

THE MINISTER OF  iSTATE  IN 
THE MINISTRY OF AGRICULTURE 

AND  RURAL  RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 

Provisional details of exports and im­
ports as  reported  by  NAFED are 
given in Statement:

(b)  The  audit  of  accounts  of 

NAFED for the year 1979-80 (ending 

30-6-1980) is still in progress; the final 

details would be  available after the 
audit is completed.

NAFED

79-80)
(R .  in  Lak hs)

I97<>—80 
(PROVISIONAL)

>53°8->

4°36

if) 1676

5<>900

8,725

65'

89°

34466

.i‘l-lij

741288

450•00



STD Service between Delhi and.. 
Towns in West Bengal

6417. SHRI  HANNAN  MOLLAH: 

Will the Miniutcr of COMMUNICA­
TIONS be pleased to state:

(a) the number of towns and cities 

in West Bengal  connected by STD 
with Delhi presently with their code 
numbers; and

(b) the plans for extension 0f STD 
service between Delhi and other towns 

in West Bengal during 1981, 1982 and 
1983?

THE MINISTER OF STATE  FOR 

COMMUNICATIONS (SHRI KARTIK 
ORAON): (a) The number of town* 

and cities in West BengiR connected 

by STD  with Delhi are 15 and their 

code numbers are as follows:—

1. Kharagpur—0321

2. Haldia (a) Industries 03221

(b) Township—032248

3.- Burdwan—0342

4. Siliguri—0353

5. Asansol—0341

6. Raniganj—03447

7. Bahula—03442

8. Jamuria—03443

9. Rupnarainpur—03444

10. Burnpur—03448

11. Neamatpur—03445

1  12. Barakar—03446

13. Durgapur—0343

14. Andal—03441 (Incoming only).

15. Calcutta—033.

(b)  It has been planned to extend 

STD service between  Delhi and 9 
more towns in West Bengal  during
1981, 1982 and 1983.

Places in West Bcniaj qonnected with 
other Plaota in India Tthxwfh S.T.D.

6418. SHRI M. ISMAIL:  Will the

Minister of  COMMUNICATIONS be
pleased to state:

Written Answers  CHAITRA 16,

(a) the number of  places in West 

Bengal so far connected by STD with 

other places of India and thêr STD 
code number; and

(b) the number of  places to  be 
connected during the  current year 

with their STD code number?

THE MINISTER  OF  STATE IN 

THE MINISRY OF  COMMUNICA­
TIONS (SHRI  KARTIK  ORAON):

(a)  The number of  places in West 
Bengal so far connected by STD with 
other places of India are 15 and their 

STD code numbers are as follows:

1. Andal—03441 (Incoming only)

2. Asansol—0341

3. Bahula—03442

4. Barakar—03446

5. Burdwan—0342

6. Burnpur—03448

7. Calcutta—033

8. Durgapur—0343

9. Haldia (a) Industries—03224

(b) Township—032248

10. Jamuria—03443

11. Kharagpur—0321

12. Neamatpur—03445

13. Raniganj—03447

14. Rupnarainpur—03444

15. Siliguri—0353.

(b)  No additional  station in West 

Bengal is expected to be so connected 
by STD during the year 1981.

Water supply in Sector XU, ILK 
Pur am, New Delhi

6419. DR. A. U. AZMI:  Will the

Minister of WORKS AND HOUSING 

be pleased to state:

(a) whether he is aware  that the 
water supply to Government quarters 
in Sector XII, R. K. Puram,  New 

Delhi during 1 to 2 p.m. has been 
discontinued since February last;

(b) if so, the reasons therefor; and

1903 (SAKA) Written Answers 74
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(ci when the mpply is likely to be 

mtored as it is causing considerable 

hardship to the allottees?

THE  MINISTER  OF  PARLIA­

MENTARY AFFAIRS AND WORKS 

AND HOUSING  (SHRI,* 3HJ&HMA 
NARAIN SINGH): (a) and (b) Water 

supply to these  quarters between 1 

P.M. and 2 P.M.  was  discontinued 
temporarily since  24-2-1081, due  to 

a major break-down in th* motor of 

the main pump feeding ̂vater to the 

overhead tank.

(c)  Continuous water supply  ha3 
be- n restored since 31-3-81.

Handling of imported fertiliser at 

Ports

6420.  SHRI K. A. RAJAN: Will the 

Minister of AGRICULTURE be pleas­
ed to state:

(a) whether it is a  fact that the 
handling of  imported  fertilisers at 

Port;, done by Food  Corporation of 

India till recently has been handed 
over to other agencies;

(b) if so, the reasons therefor; and

(c) whether any comparative ana­

lysis was made in regard to expendi­

ture incurred by the various agencies 
in handling this work and if so,  the 

details thereof?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF AGRICULTURE 

AND  RURAL  RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 
The work of handling imported non- 

potassic fertilisers at  various ports 
and distribution of the same in  the 

interior, which used to be done only 
by the Food Corporation of India up- 

to middle of 1978, is now being done 

by some indigenous fertiliser manu­

facturers as well as by India Potash 
Limited, in addition Fo Food Corpora­
tion of India.

(V)  or the l&ftartDt rWibna
for intrtilurtng Hiiuin-*tMicy  system

for handling and distribution of im­

ported non-potassic fnrtiliiers are  as 

folltff:

(i) With the increase in import 
of fertili»rs, it became  necessary 

to press iftto service other agencies 
at more number of ports to cope up 

with the work of  handling and 
distribution.

(ii) Indigenous fertilisers manu­

facturers and Indian Potash Limit­
ed have their own net-work of dis­
tribution and marketing organisa­
tions.

(iii) These agencies  have their 
promotional organisations consisting 
of technical personnel for providing 

necessary advice to farmers.

(c)  The expi nditure incurred  by 

various agencies depends on the ports 

at Which fertilisers are handled, areas 

in which fertilisers are to be distri­
buted, etc. Their expenditure, there­
fore, is not strictly comparable. How­

ever,  multi-agency  approach  has 
resulted in overall  savings  in ex­

penditure  to  the  Government for 
handling and distribution of imported 

non-potassic fertilisers.

Correction in Post  fixatton of aided 
School Teachers

6421.  SHRI S. B. SIDNAL: WiU the 
Minister  of  EDUCATION  AND 

SOCIAL  WELFARE be  pleased to 
state:

(a)  the name* of  aided schools 

under the East District of Directorate 
of Education, Delhi  Administration 

who have made  representations for 

making corrections in their post-fixa­
tion for the year 1980-81 but the same 

has not been made so far.

(b‘) the action taken by the Direc­
torate at Education to make the cor­
rections without further delay; and
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(c)  whetb«, these  aided  schools 

h»Ve /been allowed to dr*w the salaiy 
of affected employees until the cor- 
i-ections have been made?

THE MINISTER OF EDUCATION 

AND  SOCIAL  WELFARE  (SHRI 
5 B. CHAVAN): (a)  Acco?ding to 
m'Lormation furnished by the  Delhi 

Administration, no aided school under 

the  East District of the Directorate 

of Education, Delhi  Administration, 

has made such a representation.

(b) and (c) Do not arise.

Provision of wash basin and fans in 

Mandir Marg Quartern

6422. SHRI G. Y. KRISHNAN: Will 

t'e Minister of WORKS AND HOUS­

ING be pleased to state:

(a) whether there is any proposal 
undi r consideration to provide Wash 

B-tsin as well as three fans attached 

to every room in Type-II quarters of 
D Block, DIZ area Mandir  Marg. 

New Delhi;

(b) whether it is also a fact that it 
is a long standing demand made  by 

t' e residents of these quarters; and

(c) if so, the action taken by Gov­

ernment in this regard?

THE  MINISTER  OF  PARLIA­

MENTARY AFFAIRS AND WORKS 

AND HOUSING  (SHRI  BHISHMA 
NARAIN SINGH): (a) No, Sir.

(b) Yes, Sir.

(c) The Government  has no pro­

posal to provide these amenities since 

these are not permissible under  the 
approved scale of amenities.

Drinking water facilities in Mizoram

6423. DR. R.  ROTHUAMA: Will 

the Minister of WORKS AND HOUS­

ING be pleased to state:

(a) the amount of Central financial 
assistance allocated for overall uh- 
provement of supply of drinking water 

in Aizawl,  Capital  of Mizoram in

1978-79;

(b) whether Government are aware 

that inspite of huge amount of money 
given by the Centre to improve Aiz­

awl town water  supply,  there has 

been acute shortage of water supply 
to the town till date; and

(c) if so, what action Government 

have taken or propose to take in this 
regard?

THE  MINISTER  OF  PARLIA­

MENTARY AFFAIRS AND WORKS 

AND HOUSING  (SHRI  BHISHMA 

NARAIN SINGH): (a) to (c) The in­
formation is being collected and will 
be laid on the Table of the Sabha.

Imbalance in allotment of grania to 

Universities

6424. SHRI R. K.  MHALGI:  Will

the Minister of  EDUCATION AND 
SOCIAL WELFARE  be  pleased to
state:

(a) the total number  of Univer­

sities with the total number of stu­
dents therein in the country, and oat 
of this how many are Central Uni­
versities and the number of their 

students;

(b) out of the total grants given by 
the Universities Grants Commission, 

what is the  percentage  granted to 
Central Universities during last three
years: and

(c) what other steps Government 

propose to take to remove the Imba­

lance, if any, in  the  allotment of 
grants by the University Grants Com­

mission?

THE MINISTER OF EDUCATION 

AND  SOCIAL  WELFARE  (SHRI 

S. B. CHAVAN): (a) Out of the 119 
Universities,  including institutions 

deemed to be Universities, in 1979-80,
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7 we i t Central Universities. The total 
enrolment in the teaching departments 

ot all these  Universities in 1979-80 

was 3,14,269 of which the number in 
Central Universities was 46,477.

(b) The number of Universities in 

receipt of development  grants from 

tht University Grants Commission till

1979-80 was 90.  During  the  years 
1977-78, 1978-79 and 1979-80, the  7 

Central Universities  received  21.79 

per cent, 27.09 per cent and 21.23 per 

cent respectively of the total develop- 

ment-grants-disbursed by  the  Uni­
versity Grants Commission.

(c) The Commission  provides 100 

per cent development grants to Cen­

tral Universities for their programmes 
including campus development, medi­

cal education, hospitals etc.  During 

the years under reference, the deve­

lopment grants to Central Universi­
ties also included the initial establish­

ment expenditure of the North East­

ern Hill University and the Univer­

sity of Hyderabad. The State Univer- 

lities  receive  development  grants 
from State Governments for campus 

development and  also  for  certain 

other programmes on a sharing basis 
with the University Grants Commis- 

»ion.  In view of tK5s funding pattern, 

it would not be correct to speak  of 
an “imbalance” in £Ke allotment  of 

grants. Further, the extent of deve­
lopment support from the Commis­

sion for various Universities is deter­
mined on the stage of development of 
each University, the type, nature aiid 

level of programmes  offered by it, 

the enrolment in different  courses 
and other allied factors. There Is  no 

proposal under consideration {or pay­

ment ot development  grants to all 
Universities on the same basis with­

out taking these factors into account.

Development, of vacant acquired areas 
of Trilogy Colony, New Delhi

6425.  SHRI T. S.  NBGI: Will the 

Minister of WORKS'AND HOUSING 
be pleued to state:

(a) the progress  made  by  :tf 
authorities in the  development and 

utilisation of the  vacant  acquired 
areas of Triloky Colony (Bapu Park), 
Kotla Mubarak Pur, New Delhi and 

when the development is likely to De 
completed;

(b) when the said area is likely to 
be utilised for community  facilities; 

and

(c) the progress made in providing 
civic amenities ol water and sewage 
to the residents of the released por­

tion of the said coffbny and how soon 
it is likely to be provided with these 

facilities?

THE  MINISTER  OF  PARLIA­
MENTARY AFFAIRS AND WORKS 
AND HOUSING  (SHRI  BHISHMA 
NRAIN SINGH): (a) to (c) The in­
formation is being collected and will 
be laid on the Table of the Sabha.

Qualification for Post of Research

Associates in NCERT

6426.  SHRI  RAMAVATAR 

SHASTRI: Will the Minister of EDU­
CATION AND SOCIAL  WELFARE 
be pleased to state:

(a) what are the qualifications per­

mitted for the post of Research Asso­
ciates in the National Council ol Edu­
cational Research and Training, New 
Delhi;

(b) whether Master’s degree with 
second class is essential; and

(c) if so, how many art the existing 
Research Associates po.-sess Master’s 

degree with second class?

THE MINISTER OF EDUCATION 
AND  SOCIAL  WELFARE  (SHRI 

S. B. CHAVAN):  (aj and Tb) The
qualifications prescribed for the post 
of Research Associates in NCERT are 

the same as those prescribed by UGC 
for the post of  Lecturer. The mini­
mum  qualifications  prescribed  by
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UGC tor the post  of  Lecturer are 
given in the Annexure.

(c)  Thirty three out of thirty six 
Research Associates  posses  Master’s 

degree with second class.

Statement 

Minimum  qualifications  prescribed 

for recruitment to  the posts of Uni­
versity Lecturer*

(a) A Doctor’s degree or  research 
work of an equally high  standard; 

and

(b) consistently good academic re­

cord with 1st or high 2nd class (B in 

the seven point scale) Master’s degree 

in a relevant subject or an equivalent 

degree of a foreign university. Having 
regard to the need  for  developing 

inter-disciplinary  programmes,  the 
degrees in (a) and (b) above may be 

in relevant subjects.

Provided that if the Selection Com­

mittee is of the view  that the re. 

search  work of a candidate as evi­

dent either from his thesis  or from 
his published work is of very high 
standard, it may  relax any of the 

qualifications  prescribed  in (b) 
above.

Provided further that if a  candi­

date possessing a Doctor’s degree  or 
equivalent  research  work  is  not 

available or is not considered suitable, 
a person possessing  a  consistently 

good  academic  record  (weightage 

being given to M. Phil, or equivalent 
degree or research work of quality) 

may be appointed provided he  has 
done research work for at least two 
years or has practical experience in a 

research  laboratory/organisation  on 

the condition that he  will  have to 
obtain a Doctor’s degree or given evi­
dence of research work of equiva­

lent high standard within five years 
of his appointment, failing which he 

will not be able to earn future incre­
ments until he fulfils these  require* 
ments.

Low price for inferior quality of J«*c<

6427. SHRI S. M. KRISHNA: Will 

the Minister at AGRIdtfCTURE  be ■ 
pleased to state:

(a) whether  Agricultural  Price* 

Commission has before it a proposal 
to recommend the statutory minimum 

prices of raw jute in such a way that 
growers have a distinct dis-inceniive 

in producing the  inferior grades of 
fibre.

(b) if so, at what stage the matter 
stands;

(c) whether  there  is  abundant 
availability of low grade fibre whilf- 
the better varieties remain perennial­
ly in short supply; and

(d) if so, how Government propose 
t0 eliminate low grade jut« produc­
tion?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF AGRICULTURE 

AND  RURAL  RECONSfStJCTION 
(SHRI R. V. SWAMINATHAN): (a) 

and (b) No, Sir.  The  Agricultural 
Prices Commission did not receive any 
such proposal for the consideration.

(c) A large portion of jute growing 
regions in tl»e country suffers from 
inadequate retting  facilities  which 

contributes to the poor quality of fibre 
and consequently li£T?er  qualities Oif 

fibre are reported to be in short sup-

ply.

(d) Government is making efforts 

to promote the  production of better 
quality jute fibre Tfirough the exten­

sion of facilities for  retting and en­
couraging the cultivation ot superior

varieties.

Position of SC/ST in Kendrlya 
Vidyalaya  Sangathan

6428. SHRI R. R. BHOLE: Will the 

Minister  of  EDUCATION  AND 

SOCIAL WELFARE  be  pleased to 
refer to the reply given  to Unstar­
red Question No. 4560  on the 2®tb
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ULifch, UYli  regarding  position. of 

Scheduled  Castes  -rid  Scheduled 
Tribe* in the services of the Kendriya 
Vidyalaya Sangathan and State:

(a) the various  measures  taken 
thereafter to improve the recruitment 

position of Scheduled C&ste and Sche­
duled Tribe.

(b) the total number of teachers at 
present in each of the three existing 

categories and the number of Sche­
duled Castes and  Scheduled Tribes 
therein;

(c) whether there is any  proposal 

fpr special recruitment to  make up 
the deficiency within a  time-limit; 
and

(d) if not, the reasons therefor?

THE MINISTER OF  EDUCATION 
AND  SOCIAL  WELFARE  (SHRI

S. B.  CHAVAN):  (a)  Scheduled

Caste and Scheduled Tribe candidates 
are assessed in interviews on relaxed

standards.  All Scheduled Caste and 
Scheduled Tribe candidates who pos­

ses the prt«cribed minimum qualifi­

cations are now called for interview, 
irrespective of the marks obtained by 
them in evaluation  of  applications, 

though earlier only  relaxation of 5 
marks was given to them. All Sche­
duled Caste/Scheduled Tribe  candi­
dates are generally IntfeHiewed in  a 
separate session so that £hey gre not 

judged in comparison with  general 
candidates.  Further, the grades ob­

tained by the candidates belonging to 
these communities in  interview are 
enhanced by one stage.

(b)  The total number of Primary 
Teachers (PRTs)', Trained  Graduate 
Teachers (TGTs) and Post Graduate 
Teachers (PGTs)  working  in  the 

Kendriya Vidyalayas located in  the 
Union Territory of  Delhi and  the 

number of  Scheduled  Castes/Sche­
duled Tribes among them, are given 

below:

Category of teachers Total number of 
teacher-

Srlieduled Castes Sclmlulrd Tr-ibr**

PRTs

]GTs

PGTs

254

ji:

(c) Efforts are made to recruit the 
maximum  nuilftber  of  Scheduled 

Caste/Scheduled  Tribe  candidates 

against the reserved vacancies. As a 
further step in this  direction, it is 

proposed to issue an  advertisement 
inviting applications exclusively from 

Scheduled  Caste/Scheduled  Tribe 
candidates for the posts  of teachers 
in all the Regions.

(d) Does not arise.

Extinction of Chonsingha (Four 

Homed Antelope)

6429.  SHRI R. P. GAEKWAD: Will 

the Minister of AGRICULTURE  be 
pleased to state:

Ca) whether it is a  fact that the 
Chousingha (the  only  four-horned 

antelope in the world) is confined to 
sir all tracts and  their  number is 

diwindling and
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(b)  if so, what  special  meHure* 

Government propose to take to pre­
serve and develop the number of this 
unique animal?

THE MINISTER OF  STATE  IN 

THE MINISTRY OF AGRICULTURE 

AND  RURAL  'RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 
While it is true that the "population 

of Chousingha has declined consider­
ably over the years, it is still found 

in many parts of India.

(b)  Chousingha has been included 
in Scheduled I of the Wildlife (Pro­
tection) Act, 1972, thereby extending 
full legal protection  from hunting, 

hich includes  killing,  capturing,, 

trapping, poisoning or injuring. Trade 

or commerce is also  not permissible 
for this wild animal or any product 

thereof. In addition,  steps taken in 

favour of  wildlife  conservation in 

general are also bound  to  help in 
protecting  and  conserving  the 
Chousingha.

Irrigation Projects from Karnataka 

Pending Clearance

6430.  SHRI K. MALLANNA;  Will 

the  Minister  of  IRRIGATION  be 
pleased to state:

(a) whether the report of the Cen­
tral Water Commission regarding the 
Western Ghats and other  irrigation 
project development scheme in  the 
State of Karnataka has been received 
for technical examination and clarance 

by the Planning Commission;

(b) if so, which are the taluks that 
have  been  included  in  the  said 
scheme; and

(c) the criteria for such selection?

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
Z. R. ANSARI): (a) No such Report 

has so far been received in the Cen­
tral Water Commission  from  the 
Government of Karnataka.

(b) and (c) Do not arise.

Tube-Wells Sanctioned tap Karnataka

. WIHl Worli ELuL Wtuct

6431.  SHRi JANARDHANA POOJ- 
ARY; Will the Minister of IRRIGA­
TION be pleased to state;

(a) what is the number  of State 

tube-wells sanctioned for small far­
mers in Karnataka under the irriga­
tion schemes financed  with  World 
Bank assistance;

(b) the amount of assistance given 
by World Bank for the purpose;

(c) whether (Tie funds under this 
programme are being spent through 

the Central  Irrigation  Department; 
and

(d) if  o, what are th. details  in 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION  (HHR1 
Z. R. ANSARI); (a) So far as. this 

Ministry is aware, there is no irriga­
tion scheme for the  construction of 
State tube-wells for small farmers in 
Karnataka financed with the World 
Bank assi tance.

(b)  to (d) Does not aris  jn view 
of (a) above.

Opening of Poit Offices in Haryana

6432  SHRI  CHIRANJI  LAL 
SHARMA; Will the Minister of COM­
MUNICATIONS be pleased to state:

(a)  the number of post offices open­
ed in Haryana during 1980; and

(b)  the number of post offices to 
be opened during 1981 District-wise?

THE MINISTER OF STATE IN THE 
MINlSfTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON); (a) 14 Post 

Offices were opened in Haryana during 
the year 1980.

(b)  The targetg have not yet been 

finalised.
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CoastructioB Work of Ozarkhed Dam

6433. SHRI Z. M. KHANDOLE; Will 

the Minister of IRRIGATION be pleas­
ed to state:

(a) whether Government of India 

are aware of the fact that the cons­
truction works of the Ozarkhed Dam 
in Dindori Taluka of Nasik District 
(Maharashtra) has been slowed down 
due to paucity of funds although the 

project is in tribal area and is also 
going to benefit mostly the S. T. Agri­
culturists; and

(b) if so, whether the Government 
of India have any plan to help thi 
Government of Maharashtra so  that 
this Dam is completed and its bene­

fits made available to the tribals at 

an early date?

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION  (SHRI 
Z. R. ANSARI); (a) and (b) It has 
been reported by Maharashtra Gov­

ernment that the work of Ozarkhed 
Dam was delayed partly on account 

of the increase in the scope of work 
and partly due to slow progress  of 
work by the Contractor. The State 

Government i- now  executing  the 
work departmentlly, and expect  to 
complete the balance works by June,
1982. The State Government have no 

sought any  assistance  from  the 
Centre.

Study of National Rural Employment 

Programme in Tamil Nadu

6434.  SHRI D  S. A.  SIVAPRA- 
KASHAM: Will the Minister of RURAL 
RECONSTRUCTION  be  pleased  to 
state:

(a)  whether the Programme Evalu­

ation Organisation of the  Planning 
Commission has investigated the work­
ing of ‘Food for Work Programme’ in 
Tamil Nadu after submitting the inte­
rim report;

(c) if not, whether the Commission 
the organisation; and

(c)  if not. whether tHe Commission 
would take steps to investigate  the

working of the programme in Tamil 
Nadu?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION  (SHRI 
BALESVWAR RAM), (a) and (b) 

Tamil Nadu was not amongst the ten. 
States covered by  the  Evaluation 
Study of ‘Food for Work’ Programme. 

Hence, Programme Evaluation Orga­
nisation of the Planning Commission 
has recorded no findings in respect of 
the programme in this State.

(c)  There is for the present no pro­
posal to evaluate the performance of 
the programme in Tamil Nadu.

.. P. C. O’s and C.O’s

6435.  PROF.  NARAIN  CHAND 
PARASHAR; Will the Minister  of 
COMMUNICATIONS be  pleased  to 
state:

(a) what are the category stations 
for the provision of (i) PCO’s  (ii) 
COs recognised by the Government on 
a priority basis:

(b) whether the list would be re­
vised to include the term group of 

villages within & radious of 3 Kms’ 
in hilly areas, as have a population of
3,000 or above, in view of the scattered 

populations and different geographical 
terrain in these areas; and

(c) if so, the likely date by which 
a decision would be taken in this re­
gard?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON); (a)  The 

list of category  stations  is  given 
below:—

1. District Headquarters.

2. Sub-Divisional headquarters.

3. Tehsil headquarters.

4. Sub-Tehsil headquarters.

5. Block headquarters.

6. Places with a population r.I
500 or more in ordinary areas  and
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2500 or more iii hilly and backward 
areas.

7.  Places with  police  stations 
under the charge of an officer  of 
the rank of a  Sub-Inspector  of
Police or above.

8.  Out of way places, i.e., a place 

not having a Telephone  exchange 
within a radial distance of 40 Kins 
(for PCOs) and a place not having 
Telegraph  office  within a radial 
distance of 20 Kms (for COs).

9.  Tourist/Pilgrimage  centres] 
agricultural/irrigation/power  pro­
jects site/townships.

(b)  and (c) There is no such pro­
posal under consideration at present.

. .Bulfer ̂tock of Fertilizers

6436. SHKI NAVIN RAVANI-
SHRI RAMJIBHAI MAVANI:

Will the Minister of AGRICULTURE 
be pleased to state:

(a) what was the buffer stock  of 
fertilizers on each of first of January 
from 1975 to 1981; and

(b) what was the consumption of 
the same during the above years  in 
the country?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION  (SHRI 

R. V.  SWAMINAI'hAN) : (a)  The 

stocks of fertilisers with the Central 
Fertilizer Pool  as on  1st  January, 
1975, 1st January, 1976, 1st January, 

1977, 1st January. 1978, 1st  January,
1979,  1st  January,  1980  and  1st 
January, 1981 were as follows:

1st January, 1975 

1st January, 1976 

■ st January, 1977 

1st January, 1978 

1st January, 1979 

1st January, 1980 

r t January, 1981

figures in lakh tonnes 
of nutrients)

N + P-i-K

2’55

~ 1 1

7 97 

7 37 

399 

5 ’51,

7 °4

(b)  The following  quantities  of fertilisers were consumed during the 

above years:

(figures in lakh tonne, 
of nutrients)

'975—76 

1976—77 ■

'977—78

'978—79

'979—8o .

1980—81 (Estimated)

N + P+K 

28-94

34" 

42- 86

5'- '7 

5a'56 

55-76
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Wood-Based Industry under Andaman 
and Micotar Foretf 

Dcvdment urf MbltSOon 
.. Corporation

6437.  SHRJ MANORANJAN BHA- 
KTAi Will the Minister of AGHICUL-
TURK be pleased to slate;

(a) whether the  Andaman  and 
Nicoibar Forest Development and Plan­
tation Corporation  has  commenced 
functioning;

(b) whether the Corporation pro­
pose to instal two wood-based indus­
tries particularly plywood  factories 
in the Union Territory of Andaman, 
and Nieobar islands either in public 
sector or Joint/privale sector;

(c) if'so, when and if not, the rea­
sons therefor;

(d) whether Government propose to 
promote a number of small ventures 
like match splint, tea chests and ply­
wood factories instead of having big 
venture# for generating more employ­
ment; and

(e) if so, what steps are proposed 
to be taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL, RECONSTRUCTION  (SHRI 
R. V. SWAMINATHAN); (a) Yes, Sir.

(b) There is a proposal from the 
Corporation to establish one wood- 
based complex comprising of plywood 
and veneer factory, Saw mill  and 
particle board in the Joint Sector for 
Little Andaman,

(c) The proposal is under exami­
nation of the Government of India and 
is awaiting clearance.

(d) Tlie Andaman  and  Nieobar 
Forest Development Corporation has 
been set up and given the responsibi­
lity to promote wood-based industries 
in their project area.  Government 
will consider the proposals of the Cor­
poration when received.

(e) Tht Corporation  has already 
initiated action to prepare feasibility

reports f°r establishment of various 
wood-based industries, viz; integrated 
wood Working And  joinery  Unit, 
knock down wooden furniture, com- 
pregnated, laminated and  densifled 
wood products, lumber core products, 
slicing m  veneering Unit, medicum 
demsify fibre board, particle  Board 
plant, activated  charcoal,  wood far 

and other wood distilation products, 
iplastic impregnated wood pulp  & 
tanning bark extraction unit.

HUDCO Housing Project for Banga- 
. .lore Development Authority

6438 SHRI T. R. SHAMANNA; Will 
the Minister of WORKS AND HOUS­
ING be pleased to state:

(a) whether it is a fact that a pro­
ject was sanctioned through HUDCO 
to build  houses at  Kumaraswami 
Layout (near Bana Shankasi) (Banu- 
lore) for low i.neome group persons;

(b) if so, when the  scheme was 
sanctioned and when it is to be com­
pleted;

(c) the number of houses to be built 
and the amount involved; and

(d) when the allottees will be able 
to occupy the houses?

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS ANO WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH); (a) Yes, Sir.

(b) the said scheme was sanctioned 
on 4-7-77 and it was to be completed 
by 31-3-1979.

(c) 1,000 houses for Economically 
Weaker Sections were sanctioned and 
the total cost of the project is  Rs. 
77.48 lakhs.

(d) The project is being implement­
ed by the  Bangalore  Development 
Authority. As per the progress report 
for the period ending 31st December,
1980, received by HUDCO, 612 houses 
were at an advanced stage of construc­
tion and the remaining ones at diffe­
rent stages. The implementing agency

i, 1981 Written Answers
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has been uried by HUDCO to com­
plete the scheme al the earliest. No 
Arm date of allotment of houses for 
occupation, which is with-in the per- 
view of the Bangalore Development 
Authority, can be indicated at  this 
stage.

Maater Plan for Development of River 
Tnnsadtairi

6439, SHRI GIRIDHAR GOMANGO;
• Will the Minister 0f IRRIGATION b< 

pleased to state;

(a)  whether the Central Govern­
ment have suggested to the Govern­

ment of Orissa to prepare a Master 
lhan for the  development of river 
Vancadhara and its adjoining smaller 
rivers;

• (b) if so, the details thereof;

(c) whether it is a fact that no such 
programme has been drawn up by the 
Government of Orissa;

(d) if so, the reasons therefor and 
the measures to be undertaken by the 
State Government in the year 1981-82 
a* Per the suggestion of the Centre on 
river Vansadhara;

(e) the survey  and  investigation 
work included in the current finan­

cial year and the names of the tri- 
butory rivers therefor; and

r (f) the funds provided by the State 
for Master Plan of river Vansadhara 
•and the time fixed for the completion 
of the project report therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION  (SHRI 
Z. R, ANSARI): (a) to (f» It has
been suggested to the State Govern­
ment that a Master Plan be prepared 
for Vansadhara  river  development 
and its adjoining  small  rivers  by 
providing storage reservoirs and soil 
conservation works.  The State Gov­
ernment has informed that for this 
puipo**, some projects  have  been 
identified, of which Bondapili Harii. 
bh*ngi and Badn&Ha  projeris  are

under execution and Sambiri, Kodania, 
L:'»iTi icJj-Kaniyodi reservoir scĥtr.es 
are under inveiligltions.  A number 
of other projects are also being plan­
ned for future  investigations.  The- 
State Government has farther inti­
mated that Vansadhara being an inter­
state river, the matter has been pro­
posed for discussion with Andhra Pra­
desh Government and so provision oi 
funds and fixing time frame at this 
stage is not possible.

Investment Needed to Save Farm 
Produce From Rotting

6440.  SHRI R. L. BHATIA; Will the 
Minister of AGRICULTURE be pleased 
to state:

(a) whether Government have for­
mulated any estimate of the invi t- 
ment needed to save the farm pro­
duce from rotting; and

(b) if so, what and the additional 
storage capacity proposed to be created 
particularly in the surplus  St-tes 
like Punjab?

THE MINISTER OF STATE IN THE 
MINISTRY Of AGRICULTURE AND 
RURAL RECONSTRUCTION  (SHRI 
R. V. SWAMINATHAN); (a) and (b> 
The Expert Committee on storage of 
agricultural produce in rura]  areas 
appointed by the Government of India, 
recommended creation of an additional 
storage capacity of two million tonne 
over a period of 5 years for storage of 
agricultural produce at thr-  village 
level.

In addition a storage capacity 0f 
about 7 million tonnes is proposed t'> 
be built by the Food Corporation of 
India, Central Warehousing and Stute 
Warehousing Corporations during the 
Vi Five Year Pljn (1980—85) in sur­
plus as also in consuming States. The 
additional requirements in the main 
surplus States such as Punjab will be 
an importance consideration in decid­
ing on location of this capacity.  Be­
sides this a Central Sector  Scheme- 
‘Save Grain Campaign’ has been laun­
ched to educate and motivate the f.r- 
iMr to use scientific techniques to <ave- 
the fafrn produce frbm rotting,



Written Answers APRIL 6, 1981 Written Answers 96

"Nursery and r̂i™ary Schools for 
Blind

6441.  SHRi BH1KU RAM  JATN: 
-WU1 the Minister of EDUCATION AND 

SOCIAL WELFARE be  pleased  to 
state the details of the nursery and 
primary schools for the blind, deaf 

and mute children set UP or proposed 
■to be set up by the Delhi Administra­
tion during the current year?

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION  AND 
SOCIAL  WELFARE  (SHRIMATI 
SHEILA KAUL): The following two 

schools are run by the Delhi Adminis­
tration for the blind and deaf  and 
mute:—

(i) Government Schoo] for  the 
Blind Boys. Kingsway Camp, Delhi.

(ii)  Government  Lady  Noyce
School for the Deaf,  Ferozashah
Kotla, Delhi.

The present strength of students in 
Blind School is 20 in primary classes 
.and in Deaf School the number  of 
deaf and mute students in nursery 
classes is 312 and in Primary classes 
is 179.  One more School for the deaf 
and mute is proposed to be set  up 
during year 1981-82 for 50 students 

in trans-Jamuna area Delhi and the 
strength of students will be raised to 
100 in subsequent year.

Maintenance and Repairs to Quarters 
in Dev Napr, New Delhi

G442 SHRI BALASAHEB  VTKHE 
PATIL: Will the Minister 0f WORKS 
AND HOUSING be pleased to state:

(a) whether it is a fact that quar­
ters No. E-377 to E-402 in Dev Nagar 
were got (vacated in December, 1979 
for renovation;

(b) whether the renovation work 
is still incomplete  even  after  15 

months; if so, the reasons therefor;

(c) whether only patch plastering 
is being done in spite of the fact that 
the quarters are in a dilapidated con­
dition and require complete re-plas­
tering;

(d) the loss of revenue to Govern­
ment on account of quarters remain­
ing vacant for a long time;

(e) the amount spent/likely to be 
spent on each quarter for  such re­

novation; and

(f) steps being taken to get the re­
novation work done properly and ex­

peditiously?

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND WORKS AND 

HOUSING (SHRI BHISHMA NARAIN 
SlNGH): (a) Vacant quarters  wen" 
made available to CPWD for renova­
tion on different dates between 13-10-
79 to 5-4-80.

(b) Renovation  work  has  since 
been completed.

(c) Only patch plastering was re­
quired and the ssme has been done.

(d) Renovation of quarters can be 
done only after they are got vacated. 
As such the non-recovery of rent for 
these quarters for the above period 
should not be considered as a loss.

(e) Expenditure incured per quar­
ter is Rs. 8,800/- approximately.

(f) Work has been completed

Repair*, of Quarters in Raja Bazar, 
New Delhi

6443.  SHRi SURAJ BHAN; Will the 
Minister of WORKs AND HOUSING 
be pleased to state:

(a) the expenditure incurred  by 
Government in repairing/replastering 

of type ‘C’ quarters in Raja  Bazar, 
New Delhi during 1980;

(b) whether Government propose to 
demolish these quarters which were 
repaired very recently by  incurring 
huge expenditure;
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(c) if so, the reasons for taking such 
hasty decision immediately after get­
ting them repaired;

(d) whether Government have re­
ceived  any  representation  in  this 
behalf; and

(e) if so, the details thereof and 
what steps Government propose  to 

take in the matter?

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) An amount of Rs. seven 
thousand approx. was spent in repair­

ing/replastering the type ‘E’ quarters 

•—(equivalent to type III) in Raja Bazar, 
New Delhi.

b) There is no immediate proposal 

to demolish the quarters but as Per 
the redevelopment plan of the area a 
CGHS dispensary building is to come 

up at this site.  The quarters would 
be demolished only at the time of 
construction of CGHS dispensary.

(c) The question does not arise.

(d) Yes, Sir.

(e) The representation called  for 
ĉonsideration of the decision to de­
molish these quarters.

The issues raised in the representa­
tion would be given due consideration 

before the quarters are finally demo­
lished

Lay out Plans of Sagarpur Colony, 
Delhi

6444.  PROF. AJIT KUMAR MEHTA; 

Will the Minister of  WORKS AND 
HOUSING be pleased to state;

(a)  whether the lay-out plan  of 
Sagarpur West, Sagarpur East and 

Sagarpur Main is still under exami­
nation by the Technical Committee of 
Municipal Corporation of Delhi since 
the Janata Party rule;

(b) whether the Technical  Com­
mittee has not finalised it3 report; if 
so, the reasons therefor; and

(c) the time by which Government 

propose to regularise  this  colony 
keeping in view of the civic amenities 
for this thickly populated area?

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND WORKS AND 

HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) The Municipal Corpo­
ration of Delhi has reported  that 

regularisation  plan  of  Sagarpur 
West and Sagarpur  East is  under 

reference  to  the  Technical
Committee  constituted  by  the 

Lt. Governor of Delhi  since  6.10-
80 for technical scrutiny.  The name 
of Sagarpur Main does not, however, 

figure in the list of unauthorised colo­
nies prepared by the Municipal Cor­
poration of Delhi.

(b) Yes, Sir.  This colony is located 

in the agricultural use zone as  Per 
Master Plan of Delhi.  The Technical 
Committee has decided that colonies 

falling within the urbanisable limits 
may be taken up first and those fal­

ling in Agricultural Green Belt  be 
taken up later.

(c) It is not feasible to lay down any 
time limit for this purpose

Facilities for Handicapped Persons

6445. SHRI BHEEKHABHAI:  Will
the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased  -,.o 
state whether it is a fact the Govern­
ment are celebrating the International 

year of Handicapped if so, the facili­

ties extended for their welfare with 
regard to reservation in employment 
and allotment of houses and shops and 
commercial plots etc., and whether any 
gazette notification has been issued to 
this effect by ’he Government; if so, 
the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY  Of EDUCATION AND 
SOCIAL  WELFARE  (SHRlMATI 
SHEILA KAUL); Government is ob­
serving the year 1981 as the Inter­

national Year of Disabled Persons.
339 LS—4
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There are orders reserving 3 per 
cent of vacancies in Group ‘C’ and ‘D’ 

posts/services (1 per cent for  the 
blind, 1 per cent for the deaf and 1 
per cent for the orthopaedically handi­

capped) for the handicapped persons. 
Orders were issued vide Department 

of Personnel and Administrative Re­
forms Office Memorandum  Number 
39016|6|77-Estal>lishment (C)  dated 
4th November, 1977 and subsequent 

Office Memorandum  Number 39016 
20180-Establishment (C),  dated 30th 

December, 1980 in respect of posts in 
Government of India and vide Bureau 

of Public Enterprises Office Memo­
randum Number BPE|Gl. 006|78|MAN 
2(68)/76-BPe (GM-I),  dated  30th 
March, 1978 in respect of posts in the 
Public Sector Undertakings.

As regards facilities of allotment of 
houses, shops and commercial plots 
etc., information is being collected.

Professional Examination for Diploma 
Holders Architects

6446,  SHRi GHUFRAN AZAM; Will 
the Minister of EDUCATION  AND 
SOCIAL WELFARE  be pleased  to 
state:

(a) whether the Indian Institute of 
Architects 's planning to conduct pro­
fessional examination  for  Diploma 
holders  Architects,  equivalent  to 
degree;

(b) if so, the progress in this direc­
tion to enable Architect diploma hol­
ders ô obtain degree in architecture; 
and

(c) if not, the steps which Govern­
ment are taking in this regard?

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI S. 
B. CHAVAN): (a) to (c) The Indian 
Institute of Architects proposes  to 
hold  Professional  examination  for 
Diploma holders who have at least 3 
years professional experience leading 
to the Associateship of the Institute. 
At present Associateship is given  to

only degree holders.  The first such 
examination is likely to be held in 
September-October, 1981.

Activitiep in regional colleges at 
N.C.E.R.T.

6447. SHRI RAJESH PILOT:  Will

the Minister of EDUCATION  AND 

SOCIAL WELFARE  be pleased to 
state:

(a) whether it is a fact that four 

Regional Colleges established by the 
NCERT have Agriculture farms atta­
ched to them since the beginning and 
post graduation in Agriculture Educa­

tion is being continued for one or two 
■tudents;

(b) if -o, how many of them run

dairy,  poultry, bee  keeping  and

kitchen  garden ac'ivities economi­
cally feasible;

(c) how many of them have gobar 

gas plant established and how many 
have maintained a  gobar gas plant; 
and

(d) whether any of them contri­

buted to nearby village improvement 

and if so, the details thereof?

THE MINISTER OF EDUCATION 

AND  SOCIAL  WELFARE  (SHRI
S. B. CHAVAN :  (a)  The  Re­

gional Colleges of Education estab­
lished by NCERT at Ajmer, Bhopal 

and Mysore are attached with agri­

culture farms since the  beginning. 
The (Regional College of Education 

at Bhubaneswar  has  no  attached 

agriculture farm.  It  has  students 

plots  for  work  experience  pro­

grammes.

-'-o Post-graduate course in Agri­
culture Education is being run by the 

Regional Colleges.

(b)  All the four Colleges organise 
dairy, poultry and kitchen  garden 

activities for instructional  purposes 
in work experience and socially use­

ful productive work  and they are 
fairly  economically  feasible.  The 

Regional  College  of  Education,
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Bhubaneswar, however, does not have 

poultry activities.

(c) The Regional Colleges of Edu­

cation at Ajmer and  Bhubaneswar 

have and maintain gobar gas plants.

(d) The Regional College of Edu­

cation at Ajmer provides consultancy 
services to near-by  farmers  and 

organises programmes on crop  im­

provement, etc.  The  Krishi  Gyan 

Kendra utilises the  College  farm, t 

The Regional College of Education 

at Mysore has adopted ten villages 

in  Nanjangud  Taluk.  Farmers’ 

sons and teachers in the villages are 

trained in horticulture, and, they in 

turn associate the community to pro­
pagate such activities.  Out-of-School 

youth of the M.K. Halli village near 

Mysore are trained in Scientific Agri­
culture for promoting improved farm­

ing in the villages.

Loan against P.L.I. Policies

6448. SHRI  RAJNATH  SONKAR 

SHASTRI:

SHRI CHANDRA PAL 

SHAILANI:

Will the Minister 0f  COMMUNI­
CATIONS be pleased to state;

(a) the probable  time by which 
loan against P.L.I. policies is gran­

ted to the applicants;

(b) whether it is a fact that cer­

tain P.L.I. policy holders  applied 

for loan in New Delhi Circle against 
their policies in October, 1980  aad 

the payment to them has not been 

made so far;

(c) if so, the number  of  such 
cases as well as the dates of their 
applications since  when  they  are 

pending; and

(d) the reasons for the delay and 

the action taken against the officials 

found responsible for the delay and

the time by which the payment  is 

likely to be made?

THE MINISTER OF STATE IN THE 
MIN STRY OF COMMUNICATIONS 

(SHRI  KARTIK  ORAON):  (a)'

Oridinarily within seven days after 

receipt provided the application  is 
complete in all respects.

(b) Loans in respect of applica­

tions received in October, 1980 hive 

been sanctioned.

(c) and (d) Do not arise.

Implementations of Irrigation sc hem* 

of Karnataka

6449.  SHRI S. A. DORAl SEBAS­

TIAN: Will the Minister of IRRIGA­

TION be pleased to state;

(a) the number and names of irri­

gation schemes  being  implemented 

by the State Government  of Kar­

nataka for utilising the  waters of 

Cauvery and its subsidiaries without 
tj:e express approval of the Central 

Government and Central  Planning 

Commission;

(b) when the work of modernisa­

tion of the delta area with the World 
Bank aid will start; and

(c)  the reasons for the delay  in 
constituting  the  Cauvery  Valley 
Authority?

THE MINISTER OF STATE jN THE 

MINISTRY OF IRRIGATION (SHRI 

Z. R. ANSARI):  (a) The following

Irrigation Schemes in the  Cauvery 
basin, not yet approved by the Plan­

ning Commission, are under imple­

mentation by the  Government of 
Karnataka;
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Major

(1) Kflbini

(2) Harangi 

(8) Hemavathy

(4) KRS Right  Bank  Varuna 

Canal.

(b) The modernisation of Cauvery 
Delta Project is tentatively included 
in the pipeline of projects for World 

Bank assistance during  the  fiscal 
year 1984.

(c) In the Understanding reached 

In August, 1976  among  States  of 

Karnataka, Kerala and Tamil Nadu 

with regard to the use and develop­
ment of Cauvery waters, it was also 

envisaged to constitute the Cauvery 
Valley  Authority.  A  number  of 

meetings were thereafter  convened 

at technical level as well as at Chief 

Ministers level to  ratify the 1976 
understanding; but no  settlement 

could be arrived at.  In  the  last 
meeting held in December 1980, it 

was agreed that the  States  might 

suggest amendments and  modifica­

tions in the 1976 understanding and 
the approach adopted therein, after 

which  another  meeting  of  Chief 
Ministers would be convened.

Seotortty list of Female P.G.Ts.

6450.  SHRI M. S. K. SATHIYEN- 
DRAN-  Will the Minister of EDU­

CATION AND SOCIAL WELFARE 
be pleased to state;

(a) whether the Delhi Adminlstra- 

tatlon had appointed 97 female PGTs 

in the scale of Rs. 775—Rs. 1000 on 

substantive basis with effect  from 
5th September, 1971.

(b) whether any seniority list of 

this category has so far been finalised 

and issued; if not, the reasons there­
for;

(c) whether it is a fact that any 

subsequent revision/flnalisati on  of 
seniority list in the lower scale  of

Medium

(1) Suraraavathy

(2) Arkavathy

(3) Naddur Amanikere

(4) Iggalur Anicut

(5) Chiklihole

(6) Uduthorehalla

Rs. 550—Rs. 900 will not affect those 

who had relinquished its lien on 5tti 
September, 1971;

(d) whether it is also a fact that 
some of the officiating female PGTs 

who are neither confirmed in scale 
Rs. 500—Rs. 900 nor in  scale  Rs. 

775—Rs. 1000 or confirmed in scale 

Rs. 550—Rs. 900 only are being now 

sought to be treated as senior  to 
those, already appointed on substan­

tive basis in 1971; and

(e) if so, under what rules this is 

being done?

THE MINISTER OF EDUCATION 
AND  SOCIAL  WELFARE  (SHRI 

S. B. CHAVAN):  (a) Yes, Sir.

(b)  and (c) The Delhi Administra­

tion have reported that the rules re­
gulating seniority envisage a single 

list of appointees to a group of posts 

created for work of the same nature. 

Whether appointed to the selection 

grade or not, such appointees continu­
ed to be in the same group and are 
subject to the operation of the re­

levant rules relating  to  seniority. 

The seniority list of PGT (Female) 
has been finalised;

(d)  and (e) The seniority list  of 
PGT (Female) was revised in accord­

ance with a judgement of the Delhi 
High Court. *



Transfer of Technical Senior Secon­

dary School̂ Kashmiri Gate

6451. SHRI  CHANDRA  PAL

SHAILANI:  Will the Minister  of

EDUCAT.ON AND  SOCIAL  WEL­

FARE be pleased to state:

(a) whether the Education Direc­

torate of Delhi  Administration  is 

running Technical Senior Secondary 

Schools at Kashmiri Gate and Okhla;

(b) whether it is a fact that it has 

been decided to transfer these schools 

from the Education  Directorate to 

the Technical Department; and

(c) if so the reasons therefor and 

time likely to be taken to hand over 

the control of these schools to the 

Technical Department?

THE MINISTER OF EDUCATION 

AND  SOCIAL  WELFARE  (SHRI

S. B. CHAVAN):  (a) Yes Sir.

(b) Yes, Sir.

(c) Technical difficulties in exer­

cising control and supervision over 

the two Technical Schools under the 

provisions of the Delhi School Edu­

cation Act, 1973 and the Rules made 

thereunder have led to the decision 

to transfer control of these institu­

tions back to the Directorate of Tech- 
cial Education  Delhi  Administra­

tion.  The transfer is  likely to be 

made with effect from the academic 

year 1931-82.

Setting up of central sankrit umver- 

.. sity at sanskrit college, Madras

6452. SHRI N. DENNIS:  Will the

Minister of EDUCATION ANd SO­

CIAL WELFARE be pleased to state:

(a) whether there are  proposals 

under consideration 0f the  Central 

Government to set up a  Central 

Sanskrit University at the Sanskrit 

College. Madras; and

(b) if so, the details thereof?

THE MINISTER OF EDUCATION 

AND  SOCIAL  WELFARE  (SHRI

S. B. CHAVAN):  (al No, Sir.

• ij  D •. - i■ f - >ise

Award of re--ea>ck t fellowships ny J 

N. University

d4')3. SHRI B. D.  SINGH:  Wib

the Minister of  EDUCATION AND 

SOCIAL WELFARE  be pleased 

state:

(a)  how many Javvaharlal Nehri 

University Research  Scholars  were 

awarded research fellowships  from 

various institution?  including  JNU 

since the inception of the University 

as on 1st March, 1981;

(b)  the total amount incurred cn

this account till last semester;

i’e) hcVv- many among them sub­

mitted thei: Ph. D. thesis/M. Phi! 

MPs deseitations.  year-wise  break 

up;

(d) action Government propose to 

take against students  who did  not 
complete their research programme, 

even though fellowship̂ were award­

ed; and

(e) whether Government propose 

to recover the money  from  suer 

scholars?

TIIE MINISTER OF EDUCATION 

AND  SOCIAL  WELFARE  (SHRI

S. B. CHAVAN):  (a) According to

the  information  furnished  by 

Jawaharlal  Nehru  University 32? 

Junior  Research  Fellowships  have 

been  instituted  'ey  +'-; University 

Grants Coromis5ior. st tre University. 

Besides, 20 fellowships arid 15 fellow­

ships have been instituted by variiU.- 

State Governments and  Endowment 

Trusts,  respectively.  Seine stua=nf= 

weie awarded  feiiowsmps  directly 

by Univerait*-  Giant;  Commission 

Indian. Council of Historical Research. 

Indian Cov.r.c:;  of  Social  Scierce

106



iuj  ** •  aiMu/c/4  xvrxvxj_! u,  i»oj: ------  fmuisn athwkys  xuo

Research and Council of  Scientific 
and Industrial Research etc. and the 

exact figure js not readily available; 

Jhowevê 30 fellowships have been

awarded  directly  by  University 

Grants  Commission  to  Scheduled 

Caste/Scheduled Tribe students  on 

All-India basis,  in addition to this, 

57 students are receiving fellowships

from Council of Scientific and Indus­

trial Research.

(b) A sum of Rs. 1,91,371827/- has 
been incurred on fellowships by the 

University since its  inception  till 
December, 1980.

(c) The year-wise  break up  of 

students including those who are in 
receipt of fellowshipsi who complet­

ed their Ph. D. etc. is as below: —

Year Ph. D. M.Phil. M. P. S.

1970 - 5

197* . ■ 9

197a 12 23

1973 ■ ■ 7 53

1974 ■ ■ '3 84

1975 ■ - ■3 47 6

I976 - ■ 11 77

1977 ’ 35 124 11

I978 36 93 8

•979 ■ 36 161 2

198° - 43 126 5

Total: . . . . 220  788  32

(d) The fellowships are governed 

by the rules framed by the University 
Grants Commission,  which do not 

provide for  refund of  fellowships 

amount by students who do not com­
plete their research programme.

(e) Does not arise.

Le*. loading of foodgrains in wagons 

by F. C. I. Officials

6454.  SHRI SUBHASH  YADAV: 

Will the Minister of AGRICULTURE 

be pleased to state;

(a) whether some officials of Food 

Corporation of India have been found 

involved in less loading of  wheat 
and other foodgrains in the wagons 

causing heavy loss to Railways; and

(b) if so, tlie number of offi?lals of 
Food Corporation of India  arrested 

during the last 3 years and the nature 

of action taken against them?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 

RURAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHAN):  (a) Yes,

Sir.



(b)  Tw0 offici?ls of Food Corpora­

tion of India had been arrested dur­

ing the last three years.  They have 

Leen suspended and the  matter  is 

under Police investigation.

Allocation (Or NAEP

6455.  SHRi VIRBHADRA SINGH: 

Will the Minister  of  EDUCATION 

AND SOCIAL WELFARE be pleased 
to state:

Central Sector 

t̂ate Sector

Total:

There have been no reductions in 

the outlays for 1981-82 proposed by 
the Ministry of Education and Cul­

ture.  Some reductions in the outlays 
proposed by the State Governments 

have been made; but, the final pic­

ture will emerge only after  State 

Plan budgets for 1981-82  are  fin­
alised.

Hiring of A-.16/10, Vasant Vihar by 

Ministry

6456. SHRI NAND KISHORE 
SHARMA:

SHRI KESHORAO PARDHI:

Will the Minister of WORKS AND 

HOUSING be pleased to state;

(a) whether it is a fact that  the 
building A-16/10, Vasant Vihar has 

been hired by the Ministry of Defence 

for housing their service personnel;

(b) whether it is also a fact  the 
said building has not been granted 

the Occupancy Certificate by  the

(a) whether it is a fact that allo­

cation for National Adults  Educa­
tions Programme for  1981.82 have 

been reduced; and

(b) if sof the details thereof and 

reasons thereforT

THE MINISTER OF EDUCATION 

AND  SOCIAL  WELFARE  (SHRI 

S. B. CHAVAN):  (a) and (b) The

following allocations for Adult Edu­

cation have been made in the Annual 
Plan (1981-82)  in the Central and 

State Sectors;

Annual Plan outlay 
(1981-82)

(Rs. in lakhs)

900.00

1122.55

2022.55

Competent Authority namely, DDA 

on account of having been construc­

ted on superficial foundations on the 

filled land because of which its lease 

has also been cancelled by the DDA 

under the terms of lease;

(c) if so, whether  the  valuable 

lives of the service personnel  have 
been endangered by  housing  them 

in such unsafe and dangerous build­

ings; and

(d) if so, what action Government 
propose to take against the owner?

THE MINISTER OF PARLIAMEN­

TARY AFFAIRS AND WORKS AND 
HOUSING  (SHRI  BHISHMA 

NARAIN SINGH);  (a) The build­

ing has been on hire with the Minis­

try of Defence.

(b) Because of deviations in  the

structure  constructed  at  site,  no 
occupancy/completion certificate  has 

been issued by the DDA to the owner 

of this Plot, and the sub-lease  has 
been cancelled.
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(c) The Ministry of Defence have 

reported that on  inspection it has 
been found that many cracks  have 

developed in the walls of its  rear 

portion due  to which it was  not 

thought advisable to  continue  its 
occupation by  any  service  officer. 
Action is being taken by the Defence 

Ministry to dehire the house.

(d) The DDA has already cancelled 

the sub-lease and also advised  the 

owner of the plot to make necessary 
rectification of the deviations done in 
the construction of the building.

Aid to Nanjheel integrated project

6457. SHRI V. N. GADGIL:  Will

the Minister  of  RURAL  RECON­
STRUCTION be pleased to state;

(a) whether it is a fact that Nan­

jheel Integrated Project fox Health 

and Development was given aid of 

Rs. 198 lakhs;

(b) what connections this project 

has with the Association of  Volun­
tary Agencies for  Rural  Develop­

ment;

(c) whether it js also a fact that the
medical doctor incharge of this pro­

ject is getting fantastic  remunera­

tion;

(d) whether Government have en­

quired if the money given to it was 
being properly utilised; and

(e) if not, what action  Govern­

ment propose t0 take in the matter?

THE M'NTSTEr OF STATE IN THE 

MINISTRY OF AGRICULTURE AND 

RURAL RECONSTRUCTION  (SHRI 

BALESHWAR RAM):  (a) The Nau-
jhil Integratê Rural  Project  for 

Health and Development has received 

foreign assistance of Rs. 27,03,570.25. 

In accordance with the information 
furnished by NTRPHADi they have, in

addition, received Rs. 1,78,297.43  iis 

assistance from within the country.

(b) It is an affiliated member  of 

the Association of Voluntary Agen­

cies for Rural Development.

(c) As per  information  received

from NIRPHAD, the medical doctor 

incharge is in receipt of a remunera­

tion of Rs. 3,900 per month.

(d) No specific instance  of  any
mis-utilisation  of  funds  received 

from abroad by this Association  has 

been brought to the notice of Govern­
ment.

(e) Does not arise.

Inoperative amount of Money in Po*i 
Office Saving Banks

6458. SHRI D. L. BAITHA:  Will

the Minister of COMMUNICATIONS 

be pleased to state:

(a) whether it is a fact that a huge

amount is standing as in operative in 
various Post Office Saving Banks;

(b) if so, the total amount in the 

Post Office Saving Banks as on 28th 
February, 1981> State-wise; and

(c) what steps Government  are

taking or propose to take for the dis­

posal of the said amount?

THE MINISTER OF STATE iN THE 

MINISTRY OF  COMMUNICATIONS 
(SHRI KARTIK ORAON):  (a) Yes,

Sir.

(b) The information,  on  Postal 

Circle-basis as on 31-3-80, the lastest 

available, is given in the statement. 
Information State-wise is not readily 

available.

(c) A Savings Bank  account  In
which there has not been a deposit 

or withdrawal for six complete years 
is termed a silent account, which l-; 

an operational device  for  avoiding 

infructuous work.  The outstanding



balance shown in the Annexure re­

presents the aggregate  balance  in 

siu'n accounts. These accounts subsist 

in the name of the  depositors, Who

can on application revive and operat* 

on theni  any time,  Therefore the 

Government can not  dispose of th" 
amount.

Statement

Statement showing the circle-wise deposits

Sl.No.  Name of the Circle

1.  Andhra

2. Bihar

3.  Delhi

4. O ijarat "j

5. Maharashtra J

6. Jammu & Kashmir

7.  Kerala

8.  Karnataka

9.  Madhya Prad sh'j

10.  Rajasthan |

11.  North East'rn

12.  North West m

13.  Orissa

14.  Tainilnadu

15.  Uttar Prad sh

16.  West Bengal

Total

Recruitment in Mother Dairy through 

Private Agencies ..

6459. SHRI L. S. TUR:  Will  the

Minister of AGRICULTURE be please- 

ed to state:

(a) whether Government are aware

that, in contravention of its rules and 

instructions for employment of staff 

through  Employment  Exchanges,

in PO S. B. in silent accounts as on 31-3-1980.

Amount outstanding 
as on 31st March, 
1980 in silent  [J1 

accounts.

Rs.

93.,0>335-9°

2.28,45 573.87 

96,58,840.71

6,64,94,263.75

1.02.69.921.67 

73,70,201.89 

42,14,144.76

1,10,92,076.49

49.83. ■'■96.03

3,29,64,816.96

86,91,469.78

1.57.81,11538

7.61.93.920.68 

3,27,79,863.62

31,26,49,641.49

Mother Dairyj  Delhi, has not been 

following these rules;

(b)  whether Government are al.j 

aware that in contravention of instruc­

tion of Bureau of Public Enterprises 

the Mother Dairy has been employing 

staff through private agencies thereby 
not making payment to the workers 

but to these employment agencies who 

have been making enormous profits hn 

the bargain by  giving  substandard
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wageg and by withholding other obli­

gatory benefits to the workers; and

(c)  if so, whether Government pro­

pose to take immediate corrective steps 

in this regard?

THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION  (SHRI 

R. V. SWAMINATHAN):  fa)  The

Mother Dairy Delhi is being run by 

the  National  Dairy  Development 

Board.. While it notifies its vacancies 

to the Employment Exchange, it also 

arranges simultaneous  insertion  of 
advertisement in newspapers in res­

pect of posts of a technical nature in 

order to ensure that in the event of 

suitable candidates not being availa­
ble through Employment  Exchange, 

the posts can be filled up when requi­
red, in the interest of smooth runn­
ing of the Dairy which is supplying an 

essential commodity.

(b) The Dairy has a regular staff
of 475 employees. Only in relation t0 

packing 0f milk in poly packs  and 
unloading and transportation of milk 

from the Railway siding to the Dairy, 

it has awarded the work on contract 

basis to agencies since the work does 
not warrant the  employment on a 

full time basis of regular staff by the 
dairy.

(c) Does not arise.
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;îT f̂ TT Jl*ll ,<!fT  I 

jr̂ n  ̂?f *nrfa?r   ̂  ̂ vnr

9cft 3ft >517 T̂Tl tf  I

(T) W I

(̂r) ?¥ arrrrtf qr anft ^

'Igl  f?RT WT  I

*ii *i

6461 • mf’rer -

 ̂ ?̂T<r ^ •jim i  <t)04i 

 ̂ 1975  ̂1980  ^

<i I'llr. , I'f'IK >a\| IT -dj<-<?)  XC*T*̂>

r«i,w cTW»TT TT ■d'l'fil *<l <l

sft ?

5T«TT  7T»fH fillrW

#■ TTWT 3TTT. ^

jfunr): ^ tt cfhr ĥ k
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atfr ■*<*>?

5 ̂11 'dcuvi  1 *RT ̂  —

95 FT *T

»!['*)« <?I l<3

zx *r)

Vt

1975-76 28 • 94 18-55

1976-77 34 - 11 23-80

1977-78 42-86 26-70

1978-79 51-17 29-40

1979-80 52 • 56 29-83

1980-81 55-76 29-70

(snnnf̂)

been received by the Government of 

India.

(c) and (d) Do not arise.

Fixation of  Licewtd  Capacity  of 

Wheat Roller Flour Mill* by D.G.T.D.

6462. PROF. K. K. TEWARI:  Will

the Minister of AGRICULTURE  be 

pleased to state;

_  (a) whether it is a fact that the

registered licensed capacity of wheat 

roller flour mills is fixed by the Direc- 
' torate General of Technical Develop­

ment;

(b) whether Government are aware 

that Annapurna and Bahgabasi  and 
one more mill in West Bengal  have 

augmented their capacity to  corner 

allocation of wheat without the sanc­

tion of the  Directorate  General  of 

Technical Development  and this has 
created difficulties for smaller  mills 

whose allocations have been slashed 
'down;

(c)if so, whether Government pro- 

nose to inquire int0 the matter; and

(d) if so, what steps  have  been 

taken against these flour mills?

THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE AND 

RURAL  RECONSTRUCTION (SHRI 
R. V.  SWAMINATHAN):  (a)  No,

Sir.  The applications for establish­

ment of new roller flour mills or ex­

pansion of the existing units are con­

sidered by the Licensing Committee
constituted under the Industries (De­

velopment & Regulation) Act 1951 in
the Ministry of Industry.

'b) No, Sir.  No such report has

Growth Rate °t Rice  Flour Millr

6463.  SHRIMATI PRAMILA DAN- 

DAVATE:  Will  the  Minister  of

AGRICULTURE be pleased to state:

(a) the rate of annual 0r five yearly 
growth anticipated and  allowed  by 

Government for Rice and Flour Mil­

ling industries within the targets fixed 
for general industrial growth in the 
country;

(b) whether it is a fact that during 

the last 15/16 years, the Rice Milling 
Industry in Assam and other Eastern 

States has been affected by closure 
due to operation of unauthorised hul- 

ler mills and flour  mills have been 

stagnated  by  refusing  to  enhance 

licensed milling capacity although de­

mands for manufacturing wheat pro­

ducts have grown four times;

(c) whether it is a fact that even

though the North Eastern States never 

reached an ‘All India’ Level in any 
industry the  backward region  ha’ 

been subjected to an ‘All India’ Ban 

against establishing new  flour mills 
and expansion  of  ones  established 

earlier; and

(d) whether Government propose to 

revise industrial licensing policy  for 

the States of Assam, Meghalaya etc.?

THE MINISTER OF STATE IN THE 

MINISTRY OF AGRTCULTURE AND 
RURAL  RECONSTRUCTION (SHRI 

R. V. SWAMINATHAN):  (a):

(i)Rice Milling Industry

No specific targets for  annual or
five yearly growth have been fixed in 

respect of rice mills. Licences for the 
establishment of modern rice mills are 

issued by  the  State  Governments 

keeping in view the local conditions.

(ii)Flour Milling Industry

This industry is at present on the
banned list and as such the question 

of fixing a target does not arise.

(b)  No such reports have been re­

ceived from the State Governments.



(c) The industrial  policy  of the 

Government is for the  country as a 

w*ho1e and not with reference to any 
particular State or Region. However, 

ferlil]* considering cases for industrial 

licences, certain concessions are being 

given to location of  industries  in 
backward State3 or areas subject to 
over all policy.

(d) No( Sir.

Licenced Capacity for Vanaspati Pro. 

duction and Actual Production ■ ■

6464.  SHRI  NAWAL  KISHORE 

SHARMA: Will the Minister of CIVIL 
SUPPLIES be pleased to state:

(a) the total licenced capacity  for 
vanaspati production in each Vanas­

pati mill and the actual production by 
each of them; and

(b) the names of the new appli­
cants pending for how long for setting 
up or for expansion of vanaspati pro­
duction unit?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  CIVIL  SUPPLIES 
(SHRI BRAJA MOHAN MOHANTY):

(a) and (b). Two statements are laid 
on the Table of the House.  [Placed 
in Library. See No. LT-2300/81],

Institution under Department of Social 
We'fare, Delhi Administration

6465.  SHRI  JAGDISH  TYTLER: 
Will the Minister  of  EDUCATION 
AND SOCIAL WELFARE be pleased 
to state:

(a) whether the institutions under 
the control of the Department of So­
cial Welfare of the Delhi Administra­
tion are not being run properly;

(b) if :so, the reasons therefor; and

(c)the measures proposed by Gov­
ernment (:o streamline its functioning?

THE MINISTER OF  EDUCATION 

AND SOCIAL WELFARE (SHRI S. 
B. CHAVAN):  (a) No such general
statement can be made.

(b) and (c). Do not arise.

Quota and Allotment of Essential 

Commodities to Goa

6466.  SHRI EDUARDO  FALEIROr 
Will the Minister of  CIVIL  SUP­

PLIES be pleased to state:
(a) the monthly quota and  actual

allotment of foodgrains,  sugar  and 

other essential commodities to Goa 

during the year, 1980;
(b) whether there was a delay in

supply full quota in respect of any of 

these commodities during that year;
(c)if so, details thereof; and

(d) steps taken or contemplated to
increase the quota and supply it in 
time?
THE DEPUTY MINISTER IN THE 

MINISTRY  OF  CIVIL  SUPPLIES 
(SHRI BRAJA MOHAN MOHANTY):
(a) to (d). A statement showing allo­
cation, and  supply  of  foodgrains, 

sugar and other commodities selected 
for distribution under PD System, to 
Goa, Daman and Diu is annexed.  In 
the past two to three years, allotment 
of wheat and rice was made as  per 
demands received.  It was, however, 
found that the lifting of wheat  was 
lower  than  the  allotment  made. 
Keeping in view the need to conserve 
the stocks of wheat with public agen­
cies, the allotment of wheat to States/ 
U.Ts. were rationalised, so ag to bring
the allotments close to the  previous
trends in the offtake.
As regards allocation of levy sugar, 

the quota has been fixed on the basis 
of the quota fixed immediately prior
to the decontrol of sugar on 16-8-78.
This quota was fixed on the basis  of
425 grams per capita availability for
the projected population as on 1-4-78.

In the  case  of  Goa,  Daman  anC
Diu, the per capita  availability  for
the said population out of their earlier
quota was found to be higher than
425 grames.  Its  quota  instead  of
being reduced was retained.  The en­
tire quota is generally allotted from
the local factory.
Kerosene Oil is allotted to States/ 

U.Ts. on the basis of sales in the cor­
responding month  of  the  previous

year and  no  complaint  regarding
short supply and delay in supply  of
Kerosene oil  and  other  remaining
commodities was received from  Goa
Administration.
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New Policy for import of Edible Oils

6467.  SHRI JAI NARAIN  ROAT: 

Will the Minister  of  CIVIL  SUP­
PLIES be pleased to state:

(a) whether Government propose to 

frame a new policy for the import of 

edible oils considering  the existing 
circumstances; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  CIVIL  SUPPLIES 
(SHRI BRAJA MOHAN MOHANTY):
(a)  and (b). No, Sir.  The policy to 
canalise imports of edible oils through 
the State  Trading  Corporation  of 
India Ltd. is being continued.  The 

level of such  imposts is  reviewed 
periodically, keeping in view the indi­
genous production, domestic and in­

ternational  price-trends  availability 
of foreign exchange and other rele­
vant factors.

Posts of Regional Manager in N.B.C.C.

6468.  SHRI  N.  SOUNDARAJAN: 
Will the Minister of WORKS  AND 
HOUSING be pleased to state:

(a) whether it is a fact that 4 posts 

of Regional Managers in the National 
Building  Construction  Corporation 
which are reserved  for  Scheduled 
Castes/Scheduled Tribes  have  not 
been filled;

(b) if so, the reasons therefor;

(c) what action  is  being  taken 

against the officers responsible for not 
filling the posts reserved  for  Sche­
duled Castes/Scheduled Tribes; and

(d) how and when these posts 
be filled up?

THE MINISTER OF PARLIAMEN­

TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 

SINGH): (a) Yes, Sir.

(b)  to (d). Interviews for the post 
of Regional Managers were held  on 

24-3-1981 on the basis of applications 
received in response to advertisement 
issued in November-December,  1980. 
Panel for the post is under finalisa-, 

tion.  In case the panel consists  of 
less than 4 Scheduled  Castes/Scher 

duled Tribes candidates, action  will 
be initiated to re-advertise the  post 
according to the procedure laid down.

The Corporation prepares panels for 
recruitment to various posts so  that 

recruitment can be made  at  short 
notice depending on workload.  The 

posts will be filled up depending on 
actual requirements.  There is, there­
fore, no question of  taking  actios 
against the officers for not filling up 

the posts  reserved  for  Scheduled 
Castes/Scheduled Tribes.

Memorandum of Employees Unions oT 

D.M.S.

6469. SHRT  SUSHIL  BHATTA- 
CHARYA;

SHRI L. S. TUR:

Will the Minister  of AGRICULt 
TURE be pleased to state:

(a)  whether Government have re­
ceived a copy of memorandum sub­
mitted by the  different  employees’ 
unions of the Delhi Milk Scheme; and

(b)  if so, what action has  been 
taken thereon?

THE MINISTER  OF . STATE  IN 
THE MINISTRY OF AGRICULTURE 
AND  RURAL  RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 

and (b) The Memoranda received by 
Government from employees’ unions 

of the Delhi Milk Scheme from time 
to time are examined and appropriate 

decisions taken.
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5TWT?W:
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ft) ĴT ̂**sTJJ VT̂TT 3>T f̂ K <* is- 

ajfc   ̂7T]fwnft SPrf  ^

r<T̂iiti  ̂tv- xt̂r'tr"  <.(\»ii on r 5T?5 

5s; afa

(?r) *rf? ̂f, erf f̂ r sw7" r̂t *TqT- 

wr  n̂̂ft ?

*rfa «rfr 7T*rt»r  ’rrfjfwr  *rrnw

»f  TTW  (  ̂ II M'S* <  TUT):
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faîT  t*r?TT

sfw ̂ pf̂ir  22 -50 60 00 

JT̂rhr f*«M« 4,nF»Mf 18-00 48-00

r̂hr ŝ twt j&t  (1)  k̂N̂t

 ̂anm̂ r  (2) tt̂t t̂tt

T̂RT *TFf5R $  ttt, cf«rr  (3) SPT

n̂iTa ,  ̂3rvt»r 5,\, 1

Recommendations of Agricultural 
Price Commission

6471. SHRIMATI MADHURI 

SINGH:
SHRI S. M. KRISHNA:

Will the  Minister  of  AGRICUL­

TURE be pleased to state:

(a) whether the recommendations 
of the Agricultural Price Commission 
have been received in respect of next 

year’s jute crop;

(b) if not, by which time such rs- 
commendations are expected; and

(c) if so, the details thereof?

THE MINISTER  OF  STATE  IN 

THE MINISTRY OF AGRICULTURE 
AND  RURAL  RECONSTRUCTION 

(SHRI R. V. SWAMINATHAN): (a) 

and (b).  The  Agricultural  Price 
Commission have submitted its report 
on price policy for jute for the 1981- 

82 season.

(c)  The Commission have inter-ali* 
made the following important recom­

mendations on the price policy  for 
raw jute for the 1981-82 season:

(i) The statutory minimum price 
for W5 grade of jute in Assam for 
1981-82 season be fixed at Rs. 175.00 
per quintal.*

(ii) For other varieties, the nor­
mal price  differentials  be  main­
tained.

vvil?K  SWT»T  fTfTT 3H

flflnMI 1TRT

6472- *ft : T̂T

ttinf *Nt ̂   *rt frr  fa

ft>)  H+Î R TMK  5TRT  3lf»

artfsft if tt  "vrnftr%r' ‘

 ̂ ’tst srh:

W   5”;

ft) t̂t ̂  5s  tT   ̂

3TS1  if Jrvrnr

f̂ nrfw w  3T!1?:

fVWf  5iPnf̂ TT  if̂nr ,iif iiT3r s3

•Chaudhari Randhir Singh, Member 

in his note  of dissent  has recom­
mended that statutory minimum  price

for W5 grade of jute in Assam  for 
the 1981-82 season be fixed at Rs. 220.

00 per quintal.
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f̂ VW »('<  <?ii'T) ?HT 3TNFT  HT*T
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Sanctuaries and National Parks  tor
Asiatic Lion

6473. SHRI KRISHNA KUMAR 
GOYAL:

SHRI R. P. GAEKWAD:

Will the Minister  of  AGRICUL­
TURE be pleased to state:

(a) whether Government  propose 
to set  up  more  sanctuaries  and 
national parks  for  increasing  the 
number of the Asiatic  Lion  which 

once had on extensive range covering 
large tracts in our country; and

(b) if so, the details thereof?

THE MINISTER  OF  STATE  IN 

THE MINISTRY OF AGRICULTURE 
AND  RURAL  RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 
and (b).  Gujarat  Government  has 

plans to develop one more Sancrtuary 
for lions in Barda forests, in  Jamn­

agar District.  An area  of  282 Sq.
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Kms. has already been declared  as 

Sanctuary in 1979.

Supply  of hiffh  quality  certified 
seeds in Aatun and North Eastern 

Ref ion

6474. SHRI SONTOSH MOHAN 

DEV;

SHRi CHINGWANG 
KONYAK:

Will the Minister  of  AGRICUL­

TURE be pleased to state:

(a)  whether it is a fact that the 
National Seeds Corporation Propose to 
make arrangement to  supply  high

quality certified and improved variety 

seeds in Assam and the entire north 

eastern region; and

(b) if so> the details thereof?

THE MINISTER OF STATe IN THE 
MINISTRY OF AGRICULTURE AND 

RURAL RECONSTRUCTIONS (SHRI 
R. V. SWAMINATHAN):  (a)  Yes,

Sir.

(b)  The details of Seeds proposed 

to be supplied by the National Seeds 
Corporation for Kharif, 1981 may be 
seem in the statement. Rabi plans for 

1981-82 have not yet been finalized.

statement

Stair Crop/Variety Qjiantity proposed 
for distribution 
(in quintals)

ASSAM

Manipur

Vagaland

TRIPURA

Paddy Mas'uri 
Paddy Daya 
Paddy Pusa 2  21
Paddy Ratna 
Paddy TR-3

Arhar T-21 
Urid T-<j 
Moong PB 
Soyabean Bragg 
Gowpea G-152 
Paddy Pusa-33

PaddyJaya 
Paddy Pusa 2-21 
Paddy TR-8 
Paddy TR-20

Paddy Mass iri 
Mr-sra

1,000.00
1,500.00
Soo.1*-
500.00
500.00

250....
300.00 
20.00
250.00
100.00
200.00

200.00 
■1.00.00
100.00
100.00

172.00
16.00

Water Pollution

6475.  SHRI DIGVIJAY SINGH; Will 

the Minister of WORKS AND HOUS­
ING be pleased to state;

(a)  which are the large scale chemi­
cal and fertiliser  factories  charge- 

sheeted for water pollution under the 
water pollution control Board;

(b)  how many  proceedings  have 

been processed against  them  year-
wise;

(c)  whether any action has been 

taken  against them to abate  only 

further pollution; and

339 LS—5.
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(d) it so, the details thereof?

THE MINISTER OF PARLIAMEN­

TARY AFFAIRS AND WORKS AND 

HOUSING  (SHri — BHISHMA
NARAIN SINGH):  (a)  No large

scale chemical & fertiliser factory has 

so far been charge-sheeted  tr ' the 

Central Board for the Prevention & 

Control of Water Pollution.

(b) Does not arise.

(c) Does not arise.

(d) Does not arise.

6476-  JTrf ̂   wr hNrr 

♦i*ni«i <tihi <?)<. "i

(n)  M  ̂ TRt  ^
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jf- -JV̂ V 5*   ̂  5lf ̂

f^r  «rf<mi  3(fr 57̂   ̂  ^

d̂dHl  ̂it 1   ̂ f̂ T

jf- yfarT aifT TRTT  JT  T5ft

3Tfc ff̂ Tt TfWl  ST«T 3T?f  *f" 

at̂t  ̂  ?* I

f̂V’T 4T*

If anVR TT  SJ, T’Tfw %;*■

fr*f »r  *rtr  ^

«jfO ̂'11 ?f*R'  I

(*)   ̂ (»r)  q-Rft  fw « «7t 

12,391  fianrter   ̂w* *r * 

3T>ft 5,450 *Pf f̂ Tfjflsr ftPT *T

fw  »nr f5 1

 ̂ 1981-82  ̂ 2,000

NkitjflHT arferĥr sf̂r it it 

r-M  ilwi'i q5 1
tjyt 'T̂'T̂rv ĵ -n =r st̂tt fr*-' 

'hi.  ^ŴTT I

Study by BirU Institute of Scientiir 
Research on Modcî Technology lop 

Increasing farm production

6477.  SHRI AMRIT PATEL:  Will 

the Minister of AGRICULTURE  be 

pleased to state:

(.a) whether Government are aware 

of the recommendationa of a  study 

recently conducted by the Birla Insti­
tute of Scientific Research that India 

should increasingly and  extensively 
mechanise agricultural operations and 

apply modern technology for increas­

ing farm production; and

(b)  if so( what steps are being taken 

by Government on these recommen­

dations?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 

RURAL RECONSTRUCTIONS (SHRI 
R. V. SWAMINATHAN):  (a) Gov­

ernment have neither sponsored such 
a study nor received any specific re­

commendations for action from the 

Birla Institute of Scientific Research. 
Government, however, are aware of a 

publication  entitled  "Technological 

Changes in Agriculture? ’ brought, out 
by the Institute in  1&80.  The main 

findings of the publication are: —

(i)  land augmenting  techniques 
such as, irrigation and application 

of fertilizers should be extensively 
adopted to increase the agricultural 

yield rate; and



(ii)  gradual  mechanisation  of 
agricultural operations can increase 
land and labour productivity  sub­
stantially.
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(b)  Since most of the points raised 

in the publication are covered by the 

recommendations  of  the  National 

Commission on Agriculture which are 

under implementation and  Govern­

ment is already taking'necessary ac­
tion in  the  direction  of  selective 

mechanisation of Indian  agriculture, 

the question of taking action on the 

recommendations  contained  in  the 

above publication of the Birla Insti­

tute of Scientific Research  does not 
arise.

THE MINISTER OF  EDUCATION 

and SOCIAL WELFARE (SHRI Sw 

B. CHAVAN):  (a) No, sir.

(b) Does not arise.

(c) Not Sir.

(d) and (e) A schedule caste boy, 
who was an ex-student of iIT Kanpur 

was found hanging from the ceiling 

fan by a rope on the evening of 30th 

September 1980, in his  room.  The 

police declared it is a case of suicide. 
The Chairman, Board of  Governors, 

IIT. Kanpur has since appointed alone 

man Committee to look into the cir­

cumstances leading to the suicide.
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Ktudy on background of Students..
Getting Admission in LI.Ts.

6478. SHRI A. K. ROY: Wil] the

Minister of EDUCATION AND SO­

CIAL WELFARE be pleased to state:

(a) whether Government are aware 

of a study of the background of the 

’tudents  getting  admission in IlTs 

with  particular  reference  to  the 
Kharagpur IIT for the year 1979  by 

the Indian School of Social Science;

(b) if so, the result of the study;

(c)  whether it is a fact that only 

boys from the elite class from Eng­
lish  medium  schools get chance in 

such prized institutions;

(d)  whether it is also a fact that a 

cheduled caste boy even alter getting 
chance in the Kanpur IIT had to com­

mit suicide in 1980 due to the treat­
ment meted to him there; and

(e) if so, the steps taken thereon?

hwedîh Aid for setting uP of Indian 
Institute of Forest Managrrae»t

6479.  SHRI S. B. SlDNAL;  Will 

the Minister of AGRICULTURE  be 
pleased to state:

(a) whether it is a  fact that the 

Swedish  International  Development 

Agency had offered to provide assist­
ance  towards the  setting up of an 

Indian Institute of Forest  manage­

ment;

(b) if .0. the detai]s thereof; and

(c) the functions Of the  proposed 
institute and when the same would 

commence its work?

THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE AND 

RURAL RECONSTRUCTIONS (SHRI 

R. V. SWAMINATHAN):  (a) yes,

Sir.

(b)  The contribution by  Swedish 
International Development Agency is
2.5 million Sw. Kr.  equivalent  to 

approximately 50 lakhs of rupcev The 
details are &a under;
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Sw. Kr. Million

(i) CoiwulUntT for 30 man-monthj. _ 1.03

(ii) Collaboration fees of'IIMA 0.20

(iii) Symposia and Management Seminar., n f

(iv) 5 post-graduate rdlowjhip’ and 6 trav-1 fellowships lor (acuity '' 7®

(v) Books & Periodicals 0 .25

Total :
..

Say - ¥'

(c)  The functions of the Indian Ins­
titute of Forest Mangement are basi­

cally aa under:

(i) To provide  training  in the 

Social economic and managerial as­

pects of forests and forest  related 

systems.

(ii) To develop teaching material 
and conduct  research  on  social, 

economic and management problems 

of posts and forest-related systems.

(iii) To create a pool of  expert 

managerial consultants in the  for- 

reatry and forest-related sectors to 
be made available to  public  and 

private agencies, and

The Institute is expected to com­
mence its wOr akfter the  registra­

tion of the society and the  consti­
tution of the Board  of  Governors-

WcRT

6480.
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Legislation on Safety Device, against 

Wheat ThH»hers

6481. SHRi O. P. YADAV:  Will

the Minister of AGRICULTURE  be 
pleased to state;

(a) whether legislation is brought 

in the States to  compulsorily,, have 

the safety devices to wheat threshers;

(b) if not, whether the Government 

propose to advise the States to bring 
such legislation; and

(c) whether safety  devices  were 

designed to power and bullock-drawn 

ugarcane crushers to avoid accidents 
and if so, whether they are popularis­
ed?

THE MINISTER OF STATE IN THE
ministry of agriculture and

RURAL RECONSTRUCTIONS (SHRI 

R. V. SWAMINATHAN):  (a)  No,

Sir. •  *

(b) Yes, Sir. The Central Govern­

ment has already advised the Gov­
ernments in the wheat growing States 
viz.  Punjab,  Haryana,  Rajasthan, 

Bihar, Uttar Pradesh  and  Madhya 

Pradesh to legislate for the  manu­
facture of threshers with safety de­

vices.

(c) Yes, Sir.  The identified designs 

of safety devices for sugarcane cru­

shers have been forwarded to all the 
State Directors of Agriculture along 

with the recommendations of the Ex­
pert Committee to initiate action for 

their popularisation  and to  ensure 

accident-free operation of  sugarcane 
crushers.  Simultaneously, the Indian 

Standards Institution has been reques­
ted to standardise these safety devi­

ces.

Delhi Instittute of  Management and 
Services

6482. SHRI  ARIF  MOHAMMAD

KHAN:  Will the Minister of EDU­

CATION AND SOCIAL  WELFARE 

be pleased to state;

(a) whether it is a fact that  the 
Delhi Institute of Management  and 

Services is an institution  recognised 

and aided by the  Government  of 
India;

(b) if so, what are the  various 

courses for which students are enrol­
led and whether the tuition free etc. 

is approved by the Government?

THE MINISTER OF EDUCATION 

AND SOCIAL WELFARE  (SHRI S. 

B. CHAVAN):  (a) and (b) No, Sir.

However  two courses of study run 

by the Delhi Institute of Management 

and  Services  namely  (1)  2-year 
(part-time) Post-Diploma course  in 

Business Administration and (2) Post- 
Diploma  in  Marketing  and  Sale! 

Management are affiliated  with th' 
Board of Technical Education,  Delh 

Administration.  The  tuition fee in 
respect of these two courses is ap­

proved by Delhi Administration.

Opening of regional office* of U.G.C.

6483. SHRI UTTAM RATHOD.

SHRI A. C. DAS:

Will the Minister of  EDUCATION 

AND SOCIAL WELFARE be pleased 
to state:

(a) whether it is proposed to open 

regiional offices  of  the  University 

Grants Commission in the Northern, 

Western,  Southern and Eastern re­

gions of the country; and

(b) if so, the details thereof?

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI S. 

B. CHAVAN):  (a) No, Sir.

(b) Does not arise.

6484 •  TT*T  ftn? 5TTW :

V 1*0*1 JTij  ^

(̂) 5377 ^̂ *'SlV  ■T IT"
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Integrated cliild development jervica 

srheme

6485.  SHRI ATAL BIHARI VAJ­

PAYEE:  Will the Minister of EDU­
CATION AND SOCIAL  WELFARE 

be pleased to state:

(a) the number of each of the Tri­
bal,  Backward,  Hilly  inaccessiblp 

areas and urban slums that have been 

covered by the Integrated Child De­

velopment Services Scheme in  each 

State; and

(b i the results achieved so far?

THE MINISTER OF STATE  FOR 

EDUCATION AND  SOCIAL  WEL­
FARE (SHRIMATI SHEILA KAUL):

(a) Of the 200 Integrated Child De­

velopment Services Scheme (ICDS) 
Projects sanctioned so far, 105 are in 

backward rural areas> 67  in  tribal 

areas and 28 in urban slum localities. 

A statement showing State-wise dis­

tribution of these Projects is attach­
ed.

(b) The Integrated Child Develop­

ment Services Programme provides a 

package of services consisting of Sup­
plementary Nutrition,, Immunisation, 

Health Check-up,  Referral Services, 
and Non-formal education  services 

to Children below six years of age 
and Health Check-up, Immunisation 

of expectant mothers against tetanus, 

Supplementary Nutrition and Nutri­

tion and Health Education to expec­

tant  and  nursing  mothers.  Pro­

gramme Evaluation Organisation of 

Planning Commission has under taken 

an evaluation of the Programme. Its 
final report is awaited. All India Insti­
tute of Medical Sciences has conduc­
ted studies relating  to  health  and 

nutrition aspects of children and mo­
thers in Integrated Child Develop­

ment Serviced Project Areas.  These 

studies reveal that there has  been 
substantial improvement in the health 
and nutrition status of children  and 
mothers and also substantial decline 

in the infant mortality rate in In-

139



tegrated Child Development Services  in Integrated Child Development Ser-
Project Areas.  Changes noted in the  vice Project areas are given in the

nutritional and immunisation status  Statement attached.

Statemeat-I
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Statewiie  distribution  ol 21 ■■o  Integrated Child Development Services (ICDS) Projects.

. 0̂. Name orStates/Uts Total 
number of 
projects

Urban Rural Tribal

1 2 3 4 5 6

[. Andhra Pradesh ■3 a 6 5

2 ,V«am 7 4 3

3- Bihar 14 8 6

4- Gujarat 10 2 4 4

5- Haryana 6 6

6. Himachal Pradesh 4 3 ■

7’ Jammu & Kashmir 4 4

8. Karnataka 11 2 8 ■

9- Kerala 9 1 7 ■

10. Madhya Pradrsh <3 1 4 8

[ ! .Maharashtra >3 4 4 5

12. Manipur 4 0 a

'3 'Meghalaya 4 4

■4- Nagaland 4 4

'5- Orissa 10 4 6

iB. Punjab 6 6

«7- Rajasthan 10 7 3

18. Sikkim 2 2

19. Tamil Nadu 3 ' 2

20. Tripura 4 2 2

21. Uttar Pradesh 14 4 10

22. West Bengal 13 4 6 3

2 '• Andaman & Nieobar 2 1 1

24* Arunachal Pradesh 4 4

25- Dadra & Nagar Havel i 1 :

26. Delhi 6 6

27- Goa, Daman & Diu 3 3
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1  ‘ 2 3  4 5 6

28.  Lakshadweep
■ 1

29. Mizoram 2 :■

30. Pondicherry 2 2

31. Chandigarh
1  1

Total 200 105 f.;

Blatemml-H

Change  in Nutritional  and Immunisation Status during 2-5-3  >rars in Tribal ICDS Block

Services Baseline After 3
v<*ar» of
ICDS

Distribution of Supplementary Nutrition '3.3% 48.8%

Health Check-up 9.2% 60.3%

Smallpox Vaccination 69.1% 86.8%

B.C. G. Vaccination >5.’% 46.6%

D. P. T. Vaccination

N0

9.2%

Grade III Malnutrition >3.8% 0.5%

(b) Change in services and Nutritional status after 3.0 years ol ICDS in RuralProject b:

Services Base Linr  Aftrr 3 

years of
ICDS

Distribution ol Supplementary Nutrition '3.7% 45.6%

Distribution oT Vitamin A 22.7% 48.6%

Distribution ol Health Checkup fi.3% 5°. 8%

Smallpox Immunisation 57.>% 5«.'%

B.C. G. Immunisation 16.4% 38.4%

D. P. T. Immunisation (3 Doses) 7.3% 22.8%

Grade III Malnutrition 7.9%
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Social forestry

6486.  SHRI P. RAJAGOPAL 

NAIDU:

SHRI RAMA CHANDRA 
RATH;

Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether  Government  have 
taken any steps  to develop social 
forestry;

(b)if so, the details thereof; and

(c) whether Government have di­
rected the Extension Officers to  en­
courage social forestry and if so, the 

response therefor?

THE MINISTER  OF  STATE  IN 
THE MINISTRY OF AGRICULTURE 
AND  RURAL  RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 
Yes, Sir.

(b)  The Government of India have 
taken two major steps to develop So­
cial Fore’try in the country.

(i) A  new  Centrally  Sponsored

Scheme “Social  Forestry including 
Rural Fuelwood Plantations” has been 

included in the Sixth Five Year Plan 
with an outlay of Rs. 50 crores as 50 
per cent Central grant.  The scheme 

is to be implemented in about 100 
selected districts from all over the 
country where the  scarcity of fuel- 
wood is acute.  The scheme envisages 
raising of fuelwood  plantations  on 
Government waste land,  community 

land, sides of roads, railway lines and 
canals and on degraded forests. Sup­

ply of free seedlings to farmers  for 
planting in and around  their farms 
and to children  for planting under 
‘A Tree for Every Child’ programme 
has also been  provided.  Fuelwood 

plantations over an area of 2.6  lakh 
ha. will be raised under this scheme 
during1 the Sixth Five Year Plan. Si­
milarly, about 58 crores of seedlings 

will be supplfcS'free of charge during 
the same period.

(ii) Efforts have been made to ob­
tain foreign assistance for the Social 
Forestry Projects of different States. 
The Social "Forestry Projects of Uttar 

Pradesh and Gujarat are already un­
der implementation with World Bank 
assistance. Similar projects in respect 
of West Bengal,  Madhya  Pradesh, 

Tamil  Nadu,  Maharashtra,  Orissa, 
Karnataka, Andhra Pradesh and Har­
yana are also under consideration for 
obtaining external assistance.

(c) Yes, Sir.

The response is good.

Scheme*. Executed under National 
Rural Employment Programme

6487.  SHRI  JYOTIRMOY  BOSU: 

Will the Minister of RURAL RECON- 
STRUCTION be pleased to state:

(a) state-wise number of schemes

executed under Food for Work  Pro­
gramme and National Rural Employ­

ment Programme during the 1977-73 
to 1980-81 (upto February or January, 

1981 or December 1980);

(b) state-wise details of the durablu 
assets created during this period; and

(c)state-wise employment generat­

ed through execution of the schemes 
under  the  above-mentioned  pro­

grammes during this period?

THE MINISTER OF  STATE  IN 

THE MINISTRY OF AGRICULTURE 
AND  RURAL  RECONSTRUCTION 

(SHRI BALESHWAR RAM): (a) and

(b); A statement (I) giving the state- 
wise details of the physical  assets 

created during the years 1977-78  to
1979-80 is laid on the Table of  the 

House.  [Placed in Library. See No. 
LT-2301181].  A statement (II) con­

taining the information reported  so 

far for the year 1980-81 ig also laid 

on the Table of the House [Placed in 
Library. See No. LT-2301181]

(c) Statement (III) indicating the

employment generated under the pro­
gramme state-wise during the  year*
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THE MINISTER OF  STATE  IN 
THE MINISTRY OF  COMMUNICA­

TIONS  (SHRI  KARTIK  ORAON):

(a) n°, Sir.

(b)  In order to ensure promptness 
in duty during  periodical,  seasonal 

and unavoidable absence, regular stafT 

is engaged on overtime to the mini­
mum extent necessary supplemented 

b-- short duty staff .

Cr*tral Anistance to States for Irriga­
tion Facilities

I.H91. SHRI ARJUN  SETHI;  Win 

the Minister of  IRRIGATION  be 
pleased to state;

(a) what are the details regarding 

the total Central  assistance  given 
State-wise and year-wise for develop­
ment of irrigation facilities during the 

last three years;

(b) the allocation made for the year 

1980-81 particularly to the State  of 

Orissa; and

(c)the progreSs °* centrally assisted
irrigation schemes during the period 
197(5-77 to 1980-81?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF  IRRIGATION 
(SHRI Z. R. ANSARI):  (a) Central

Government gave funds as block loans 
and grants to the States and not for 
any specific sector or project.

(b) and (c): Do not arise.

Gobar Gas Plants in V-P.

6492.  SHRI MOHD. ASRAR AHMAD; 

Will the Minister of AGRICULTURE 

be pleased to state;

(a)  whether ther̂ have been slow 

development of Gobar Gas Plants  in 
U.P.;

(b) if so, the reasons therefor;

(c)the funds allotted from 1976 to
1980 and for 1981, year wise;

(d)the number  of  Gobar  Gas
Plants commissioned|insta11ed  under 

the aegig °f the Khadi and Village In­
dustries Commission in U.P. in 1976 
to 1980 (year-wise), and the amount 

spent '-ach year and also amount  as 
subsidy allowed each year, as  also 

through other agencies like-wise; and

(e)the plan for establishment  of

such plants in 1981-82?

THE MINISTER 01  STATE  IN 
THE MINISTRY OF AGRICULTURE 

AND  RURAL  RECONSTRUCTION 
(SHRI  R.  V.  SWAMINATHAN):

(a) No, Sir.  The progress of setting 
up of bio-gas plants in Uttar Pradesh 

has been satisfactory.  Against about 
86,500 bio-gas plants set up  in  the 

country during the period 1974-75 to
1979-80, about 21.000 bio-gas  plants 

have been set up in U.P-

(b) Question doe9 not arise.

(c) and (d).  The  bio-gas  pro­

gramme was implemented as a  Cen­
tral Sector Scheme during the  Fifth 

Plan period (1974-75 to 1978-79). From 

the year 1979-80, the programme be­

came a State Sector  activity.  The 
main agency for implementation  of 

bio-gas programme in U.P. is the State 
Government.  The Khadi and Village 
Industries Commission  (KVIC)  in 

addition took up the programme in a 

small way from 1978-79

Information regarding subsidy  re­
leased to U.P. for setting up of bio- 

gag plants during the period 1978-77 
to 1979-80 is as under:—



(Ra. in lalchj) 
Subsidy rtUased

Tear By the Govern-  By the State  By KVIL,
merit of India  Government

1976-77 4420
1977-78 3**' 73
1978-79 13'70 6 85
1979-80 l6' 97 2 7-29 17-

(Spill  over  of  previous  years)

Information regarding the number of biogas plant' set up is as under :
Jn'iumber of plants set up

YeFr By the State  By KVIC
Government

i97<>-77  ■ 59+6

1977-78 5000

1978-79 2860

1979-80 4345

Complete information for all  dis­

tricts an,j blocks regarding the num­

ber of bio-gas plants and the exact 

amount of subsidy disbursed  during 

1980-81 has not been finalised by the 

State Government and KVIC.

(e)  The Department of Agriculture 

and Cooperation has proposed to take 
up a Centrally sponsored scheme  for 

promotion of bio-gas programme  in 

the Sixth Plan starting from 1981-82. 

An outlay of Rs. 50.00 crores has been 

providê f°r the purpô.  Details of 
the scheme are being worked out.

Clearance to Polavaram Barrage

6493.  SHRI K. A. SWAMI; Will the 

Minister of IRRIGATION be pleased 

to state;

(a) whether Government oi  India 

havt given clearance to the Polava­
ram Barrage in Andhra Pradesh;

(b) the estimated cost of the pro­
ject;

(c) the actual site selected for the 

project; and

(d) the approximate date of start­

ing construction of the project?

THE MINISTER OP  STATE  IN 

THE MINISTRY OF  IRRIGATION 

(SHRI Z. R ANSARI): (a) No, Sir.

|oo 

760

The project report modified in  the 

light of Inter-State  agreement  of 

April 1980 between  the States  of 
Andhra Pradesh,  Madhya  Pradesh 

and Orissa is still awaited from  the 
State Government.

(b) The cost> of the Polavaram Pro­
ject Stage I (Phase I) as indicated by 

the State Government in 1978 project 

report was Rs. 298.50 crores.

(c) The  Government of  Andhra

Pradesh have intimated that Polava­
ram Project ij proposed to be con­

structed acrosg Godavari river  near 

Polavaram village in West Godavari 

District of Andhra Pradesh.

(d) The project can be taken up for

construction only after  the  Project 
has been technically cleared by  the 

Central Water Commission and  ap­
proved by the Planning Commission.

fw$rr *rf art

6494 •  TW TTWR:

ftrwn1 ̂  ̂ aft 

fa :

fa)  3R- arrofr  ̂ ft

era *f •hit ̂ ft** w ;

aifr
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TT Tf̂ T ^Rf
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TfWf tt T̂-̂ RTpr ^hrt wrf fwi-

f̂ T T̂TT 4MW<*> 1

(»r)  f̂ TT if  ITT#,  1980  ^

f*tW^ *T?  f̂'PTv  if'  2863

fcB̂ffftar  ̂  ^rv,  365 f̂ riWx

3f7-fW T̂ 22 ’PTT T̂OiTj

ar̂f a?ft frrf̂ rt sift ^Twt Hfrtf ir

*rvrc ^tt snfî r jf 1  rr  ?rr

jrf-v̂ nr VTPT T"~ 1 i <q, J t,  i  T."Jf 

*'flTT ‘I1!I  o  ■ 'ir.  =̂0  '***; T a'1
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?f  3T73* ̂  fHTT  JT̂1

•£ TI3-f-I* ̂ *t’  ■'TT’l' ”m ''1 5 1
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ri'wo  ̂T̂fm srâvl  •‘î wt

ci  =̂r 5’ 1 ■ 1 -I  v.<M'r  ■*"*

W ^Rf T̂T 1982-83 ?r TTT 5T̂r ^

jjf̂rr 5s 1

Assistance to Orissa tor Flood Relief

6495. SHRI  LAKSHMAN  MAL- 

LJCK:  Will the Minister of AGRI­

CULTURE be pleased to state the de­
tails of the Central assistance giv«n 

to the State of Orissa on account eft 
flood relief during the financial year, 
1980-81?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF AGRICULTURE 

AND  RURAL  RECONSTRUCTION 
(SHRI  R.  V.  SWAMINATHAN): 

At the request of the Government of 

Orissa, a Central team  visited  the 

flood affected areas, from the 8th to 
10th October, 1980.  On the basis of 

its report and the  recommendations 

of the High Level Committee on Re­
lief, thereon, the  Government  of 

India approved a ceiling of expendi­

ture of Rs. 4288.58 lakhs on account of 
the following items of relief,  reha­

bilitation, repair and restoration  of 

public works for the purpose of Cen­
tral assistance during 1980-81;—

(Rs. lakhs)

1.  Emergent rrlirf to the Hood affected population like distribution of rice and chuda

et-. . 137.36

2.  Contingent expenditur-  on relief measures 15.00

3. Expenditure on rescue and relief operation  (amount payabte to Air-Force and

Army for air dropping of fuixi etc. 111 the flood affected areas). .  75.00

4. Supply of tents, tarpaulines, baraboomats  etc. in the flood affected arras.. 10.00

5.  Ex-gratia payment to the bereaved families @ Rs. 1000/- each family , 0.73

C.  Gratuitous relief in kind (@270 gram* per adult and 190 grama per child) to 120
UVh persons for 90 days ia the areas severely affected by floods.  .  .  .  40,00
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(ST) <i *1 (  ¥ 'dca <. fsT̂TT cT̂TT
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A. Relief

?f  =r> <.*1 fvOI ,TT t'+i'W

*, îs-f?r</,i',i  :̂7T in  ^ ̂ q , '

^hr «rw *T̂f qT ̂ri1 1

•: i n̂r ̂“-r 5’ 1 vi .'>r  ?. vf.iT  •?’

W r̂r 1982-83 r̂ «ttt f̂iTT r̂t 

#̂ TT ̂  I

Assistance to Orissa for Flood Relief

6495. SHRI  LAKSHMAN  MAL- 

LICK:  Will the Minister of AGRI­

CULTURE be pleased t° state the de­
tails of the Central assistance’ given 

to the State of Orissa on account off 
flood relief during the financial year, 

1980-81?

THE MINISTER OF  STATE  IN 

THE MINISTRY OF AGRICULTURE 

AND  RURAL  RECONSTRUCTION 

(SHRI  R.  V.  SWAMINATHAN): 

At the request of the Government of 

Orissa, a Central team  visited  the 

flood affected areas, from the 8th to 

10th October, 1980.  On the basis of 

its report and the  recommendations 

of the High Level Committee ©n Re­
lief, thereon, the  Government  of 

India approved a ceiling of expendi­

ture of Rs. 4288.58 lakhs on account of 
the following items of relief,  reha­

bilitation, repair and restoration  of 

public works for the purpose of Cen­
tral assistance during 1980-81:—

(Rs. lakhs)

1.  Emergent relief t o the flood affected population like distribution of rice and chuda
etc. . . . . .  I37-36

2.  Contingent expenditure on relief measures .  .  .  . 15.00

3.  Expenditure on rescue and relief operation (amount payable to Air-Force and
Army for air dropping of food etc. in the flood affected areas).  .  .  .  75-00

4. Supply of tents, tarpaulines, bamboomats etc. in the flood affected areas.. 10.00

5. Ex-gratia payment to the bereaved families @ Rs. 1000/-each family . °.73

6. Gratuitous relief in kind (@1370 grams per adult and 190 grams per child) to t:>o
lakh persons for 90 days in the areas severely affected by floods.  .  .  .  40.00
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A Re'ttf—tOntd. (Rs. hkh.r)

7. Supply of n lothes to i. 20 lakh peopl- affected by severe floods ,  ,  .  t-.''1'

8. Cost of dal and counterpart expenditure on special feeding programme for pre- 
thool/school going children,  expectant/nursing mothers for three months in 
the flood affected areai fa} 125 grams per mother per day and 80 grams per child
[̂r day. l n.oo

9. Temporary office and residen ial accommodation at Gunupur, Gunilari and
Kashinagar etc. for adminstration of relief/restoration measures.. i".oo

10.  Medical and Public Health measures in the flood aflected areas >.00

11.  Remission of tuition fees in aided schools in the flood affected areas 40.00

12.  Supply of text books and writing  material  to  approximate  1.25 lakh  school
going children in the flood affected areas . . . . 3 >. 25

13.  Transportation  of food and oilier materials in the flood affected areas h1. (lie
Civil iiupplies Department; . . . 50.00

14.  Supply of Cattle feed (Kunda and Straw) in the flood affected areas 5.00

r̂.  Veterinary care  (Cost of  quipm'nts  damaged, vaccine & medicinei el:.}
in the flood affected areas. . .  . 10.25

591.59

B. Rehabilitation

1.  Subsidy @Rs. 200/- for a fully destroyed house and Rs. 100/- for a partially dama­
ged house for repair/reconstruction of 60,000 fully damaged houses and 30,000 
partially damaged houses . . . 150.00

2.  Construction of 30,000 dwelling units at new sites to rehabilitate people whose
houses have been washed away by floods . . . . . .

(i) Subsidy @Rs. 500/- per dwelling unit to meet the cost of land and in­
frastructure . . . . . . . . . . 150.00

(ii) Subsidy @Rs. 200/- for construction of each house . 60.00

3. Seed money to attract instilutional  finance  for  taking up the rehabilitation
housing programme by Mate Government 50.00

4. Agriculture

(i) subsidy ©Rs. 1000/- per hectare for bringing the 3750 hectares of area which
has been heavily sand cast under tree crops . . . . . .

(ii) h-ubsidy (ff>Rs. 750/- per hectare for reclamation of about 3750 hectare- sand
cast land  . .  .  .  .  .  .  .  .  aR.l

(iii) Subsidy on Plant protection measures/pesticides at 25% and 33—1/3% of
the cost for small and marginal farmers respectively  .  . . 10.0
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£  Rehabilitation—£ontJ. |l (Rs. lakhs)

(iv) Subiidy for agricultural inputs to small and marginal farmers only in the
flood affected areas® 25% of the cost to small farmers and 33-1/3% in  cate
of marginal farmers ,  . 50. ■ o

(v) Subcidy (ojRj. 50/- per acre on lift irrigation charges in flood  affected
areas .  . . .  . . .  .  .  ,  20.00

5.  Assistance to Artisan  families affeted by floods (subsidŷ Rs. 100/- each family
for replacment of tool'/equipments and Rs. 150/- for purchase of raw material
(wherever necmary) . 4.50

6. Subsidy  @25% of the cost (Rs. 375/- per family to the fishermen  affected  by
floods for replacement of fishing equipments etc. .  . 1.75

Total (B)  . , 561.88

G. Repair and restroration of Public Properties Damaged by Floods :

I. Restoration of identified community assets and cleaning of de Lri- 200. uo

2. Irrigation and Power Department :

(i) Major irrigation works and tloiure of canal brtaciirs 494.00

(ii) Minor Irrigation Works 170.00

(iii) Lift Irrigation Works .  .  ,  ,  ,  . 150.00

(iv) lib ctrical Installation . . . 100.00

3. Road and buildings of the Public Works Department 1000.00

4 Works of the Panchayati Ilaj Department

(i) Block buildings 40.00

(ii) Roads 300. o

(iii) Minor Irrigation Pi ojects/Woi ks 100.000

(iv) Wells 38.00

5. Housing SiUrban Development Department :

(i) Drinking water supply installations 144.09

(ii) Repair/Restoration of tubewells 43.28

(iii) Properties of Urban Local bodies . , 50.00

6. Education Department :

(i) Repair /Reconstruction of School buildings damaged by  floods 150.'O

(ii) Repair/replacement of furniture/equipments of affected schools iri.c»o
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C.  Repnr and Restoration of Public Properties damagedby floods iContd- (Rs. lakhs)

7. Harijan and Tribat Welfare Department :

(i) Repairs to Schools and Hostels damaged by floods , 15.00

(ii) Repairs to buildings and godowns of LAMP;* . 10.00

8. R.C-toration of buildings and assets of the Cooperatives . 100.00

9. Restoraion of damages of the assets of Tribal Development Corporation  at  its
Gunupur branch i.ao

to.  Repair/restoration of Forest roads r 3.58

11.  Restoration of damaged properties of Fisheries Department . 0.96

1 2.  Replacement of Jeeps washed away by (loods . 9.00

T o t a i (C) 3 • 35 -  1 1

Grand Total (A+B+C 4288.58

Beuies the above approved ceiling of expenditure, the Prime Minister sanctioned 
li-. Ii. iO lakhs from the Prime Minister's Relief Fund to Orissa during 1980-81 on account 
of floods.
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Proposal from West Bengal for Deniz­

ing rivers

6i37. SHRI  GADADHAR  SAHA: 

Will the Minister of IRRIGATION 
be pleas' d to state:

(a) whi ther Government have  re­
ceived any proposal from  the  West 

Bengal Government for deilting the 
rivers in West Bengal; an<j

(b) if so, the details thereof  and 

the reaction of the Government to it?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF  IRRIGATION 

(SHRI Z. R. ANSARI): (a) and (b): 

No specific proposals have been  re­

ceived from the West Bengal Govern­
ment for d*silting o'f rivers in  West 
Bengal.  However, a  number  of

339 LS—6

schemes have been received from time 

to time for drainage improvement  in 

various areas, and these involve desil- 

ting of drainage  channels and spill 
channels. Such schemes are examined 
for approval on the basis of their tech­
nical and economic feasibility.

Allotment of Government Accommo­

dation to Ilouhe Owning Government 

Employees

6498.  SHRI  RASHEED MASOOD: 

Will the Minister o'f  WORKS  AND 

HOUSING be pleased to state;

(a) whether the scheme of  allot­
ment of Government  accommodation 

to the employees owning houses  in 
Delhi/New Delhi discontinued in 1975 

has been revived which tend to bene­

fit certain class of officers owning big 
houses fetching fabulous rents while 

they are paying far lesser rent  for 
Government accommodation  allotted 

t0 them;

(b) if so, the considerations which 
weighed with Government to revive 
the scheme;

(c) its likely impact on the  em­

ployees who have put in long years 

of ; ervice having nQ houses in Delhi 
and sti'l waiting for  allotment  of 
Government accommodation; and

(d) the manner in which Govern­

ment propo-e to safeguard th. interest 
of the employee. ?

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND WORKS AND 
HOUSING  (SHRI  BHISHMA  NAR­

AIN SINGH); (,.) It is a fact that the 

scheme of allotment of  Government 

accommodation to employees owning 
houses in Delhi|New Delhi  disconti­

nued in 1975, has been revived.  This 
scheme is applicable to all  house- 
owning eligible officers.

(b)-The housf- wning offieers havi1 

been made  eligible for Government 

accommodation keeping in view  the
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hardships faced by these  employees 

as also fhe recommendations of the 

National Council (JCM).

(c) With the addition of the names 
Ot the house-owning officers in  the 

waiting list for allotment of Govern­

ment accommodation,  the  waiting 

period of the employees is likely to 
be increased.

(d) The Government have already 

launches a crash programme of con­

struction of Government quarters par­
ticularly for lower paid categories of 
Government employees.

Expenditure on Uniform of  Emp'o- 

yees of Mother Dairy

6499. SHRi R. P. DAS;  Will the 
Minister of AGRICULTURE be pleas­

ed to state;

(a) whether Government are aware 
that contrary to its Rules, all  the 

factory and  office  employees  of 

Mother Dairy, Delhi are being sup­
plied with expensive clothes including 

silk sarees in the name of uniforms; 
and

(b) if so, the annual  expenditure 
incurred On this account?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF AGRICULTURE 

AND  RURAL  RECONSTRUCTION 
(SHRI  R.  V.  SWAMINATHAN):
(a) No, Sir. The Mother Dairy which 

is being run by the National  Dairy 

Development Board is  giving uni­

forms to emPlyees in accordance with 

its norms.

(b)  The annua] expenditure incur­

red for supply of uniforms is appro­
ximately Rs. 1.50 lakhs.

Demand of Kendriya Vidyalaya 
Teachers

6500 SHRI ERA ANBARASU: Will 

the Minister of EDUCATION  AND 
SOCIAL  WELFARE be pleased  to 

state:

(a)  whether it is a fact that about 

1000 teachers  serving ln  Kendriya 
Vidyalayas had staged one day dharna

in front of Sangathan office at Delhi 
on 2nd November, 1980;

(b) if so, what are the demands and 
whether the demands have been con­

ceded; and

(c) whether it is also a fact that 
the teachers have once again served 

another iresh notice for dharna?

THE MINISTER OF  EDUCATION 

AND  SOCIAL  WELFARE  (SHRI
S. B. CHAVAN):  (a) Some Kendriya 

Vidyalaya teachers staged a dharna in 

front of the Kendriya Vidyalaya San­

gathan headquarters on the 12th Nov­
ember, 1980.

(b) The main demands of the tea­
chers include de-jure  recognition  of 

the All-India  Kendriya  Vidyalaya
Teachers Association,  representation 

on the Board of Governors of  the 

Kendriya Vidyalaya Sangathan. better 
promotional avenues, revision of pay- 

scales, extension of C.G.H.S. facilities 
to the employees of the  Sangathan, 

declaration of a  rational  transfer 
policy, grant of full 50 daysf vacation 

period and abolition of the practice of 

calling teachers three days in advance, 
timely completion of Annua]  Confi­
dential Reports, improvement in the 

method of selection  of  principals, 

grant o'f selection grades, etc.  Some 
of the demands have been accePted 

while some others are being examin­

ed.

(c) Yes, Sir.

Damage of Indian Fishing Boats  by 
Foreign Fishing Trawlers

6501. PROF. P. J. KURIEN;  Will 

the Minister of AGRICULTURE  be 

pleased to state:

(a) whether Government are aware 
that manv foreign chartered trawlers 

had damaged the Indian fifhing boats 
gear, nets, etc.

(b) what steps are being taken to 
obtain  compensation  from  thes*
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foreign chartered trawlers or  their 

Indian agents, etc.;

(c) the details of safeguards  in­
cluded in the new charter policy  to 

obtain  compensation  from  such 

'foreign charter boats which  damage 

Indian boats, or their nets, etc.;  and

(d) if not safeguards are planned, 

what steps Government, plant to com­

pensate Indian boat owners for  the 

•damage incurred?

THE MINISTER OF  STATE  IN 

THE MINISTRY OF AGRICULTURE 

AND  RURAL  RECONSTRUCTION 
(SHRI  R.  V.  SWAMINATHAN):

(a)  and (b)  Only two cases of dam­
age to Indian fishing boats/gear were 
reported to the Government but  on 
enquiry, these complaints were  not 

Tstablished.  ’Che aggrieved  parties 

also did not pursue their cases( hence 
, the question of payment of compen­

sation did not arise,

(c)  and (d)  Necessary  provision 
for payment of compensation t0  the 

affected parties is being contemplated 

in legislation proposed to be intro­
duced on Regulation of Fishing  by 

I oreign Fishing Vessels in the Exclu­
sive Economic Zone.

Prathama Examination

6502.  SHRI ZAINUL BASHER; Will 

the Minister Of EDUCATION  AND 

'SOCIAL WELFARE be  pleased  to 
.refer to tBe reply given to Unstarred 

Question No. 4052 dated 14th  July, 
1980 regarHing  admission in 11th

'977-78 

197B-7r- 

1979-80 

H180-81

Class t.o students passing  Prathama 

Examination and state;

(a) whether Hindi alone is  recog­
nised equivalent to the Matriculation 

standard for passing out of Prathama 

Examination of Hindi sahitya Samme- 
lan (Hindi Vishwavidyalaya);

(b) if so, why the institution  con­

duct examinations in other  subject.; 
and

(c) what will be the fate of those 
who have passed  examination  in 

other subjects with Hindi?

THE MINISTER OF  STATe  IN 
THE MINISTRY  OF  EDUCATION 

AND SOCIAL WELFARE (SHRIMATI 
SHEILA KAUL); (a) Yes, Sir.

(b)  and (c)  Since  education  at 
school level is the primary responsi­

bility 0f the State Government, it is 
for the Government o'f Uttar Pradesh 
to look into the matter from  whom 

report has been called for.

Additional Area Brought under Irri­

gation

6503.  SHRI T. DAMODAR REDDY: 

Will the Minister of IRRIGATION be 

pleised to state the additional  area 
of cultivated land brought under irri­

gation during the year 1980 and the 
corresponding years 1977, 1978  and 
1979?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF  IRRIGATION 
(SHRI Z. R. ANSARI):  The additio­

nal irrigation potential created during 
the year 1977 to 1980 are as under:—

(Million ha.)

Maj 'r and  Minor  T' tal 
Medium

I-183 1 ■ 000 2- 283

1-043 i- 300 2- 243

o- 751 1 400 2-I5I

0- 957 i- 500 2-457
(Target)
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Po'lution due to Industrial Wastes in 

Daman Ganga

6505.  SIIRIMATI  SANYOGITA 
RANE:  Will the Minister of WORKS

AND HOUSING be pleased to state:

(a) whether the Varsha industries 
are putting large amount of industrial _ 

waste in the Daman Ganga and caus­
ing pollution thereby; and

(b) what steps are proopsed in this 
regard?

THe MINISTER OF PARLIAMEN­
TARY AFFAIRS AND WORKS AND 

HOUSING (SHRI BHISHMA NARAIN 

SINGH); (a) The Government are not 
aware of any pollution of Daman Gan­

ga by any industry by the name of M/s. 

Varsha Industries.

(b)  Does not arise.
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Installation of PCO? in Grampancha- 

yat Headquarters

6506.  SHRI  HARIHAR  SOREN; 
Will the Minister of COMMUNICA­

TIONS be pleased to state:

(a) whether Government has a.pro- 

i posal to instal public call offices in
■. ach Grampanchayat Headquarters;

(b) the number of such r̂ampan- 

chayat Headquarter  covered under 
this programme till the end of Dec­

ember, 1980;

(c) the numb, r and the name  of 
such Grampanchayats in  K-'onjhar 

District, provided with  uch facilities; 

and

(d) th  number of the Grampan­

chayats of Keonjhar District proposed

*“to be provided with such facilities?

THE MINISTER OF  STATE  IN 
'THE MINISTRY OF  COMMUNICA­

TIONS  (SHRI  KARTIK  ORAON):
(a) No, Sir.

(b) Question does not arise  since 

they are not covered by  the  pro­

gramme under (a).

(c) Twenty six name  are given in 

the attached statement.

(d) Ten

Statement

. parries of Grampanchayats in Keon­
jhar district provided  with  Public 
t̂- lephones.

1. Bansapal

2. Baria

3. Bolani

4. Bhadrasahi

5. Champua

6. Dhenkikote

7. Harichandanpur

8. Hatairi

9. Janghira 

10. Jhunpra

■ ll. Jajangn

12. Kalikaprasad

13. Kantipal

14. Kesadurapal

15. Kaliamanta

16. Patna

17. Panchupalli

18. Raisuan

19. Rajnagar

20. Remuli

21. Suakti

22. Saharpada

23. Telkoi

24. Turumunga

25. Udyapur

Upgradation of Post Office at Kuchli- 

barij Cooch Behar

6507. SHRI SUBODH  SEN:  Will

the Minister of COMMUNICATIONS 

be pleased to state;

(a) whether Government have any 
proposal for upgrading the Post Office 

at Kuchlibari, within the jurisdiction 
of P.S. Mekhligunge Cooch-Behar dis­

trict in West Bengal;

(b) whether it is a fact that there 
is no phone connection with the Post- 

office at present; and

(c) if so. whether Government have 

any intention to connect the  Post 
Office with the Phone communication 

and the time it is likely to take?

THE MINISTER OF  STATE  IN 

THE MINISTRY OF  COMMUNICA­

TIONS  (SHRI  KARTIK  ORAON):

(a) No, Sir.

(b) Yes. Sir.

(c) Provision of a public telephone 
connection to Kuchlibari EDBO  has 

been sanctioned.  This ig likely to bi. 
provided in due course  during the 

year 1981-82.



17I Written Answers  APRIL 6, 1981 Written Answers

Scarcity of Wheat im Maharashtra

6508.  PROF.  MADHU  DANDA- 

VATE: Will the Minister of  AGRI­
CULTURE be pleased to state:

(a) whetner the Maharashtra Gov 

e. nment had requested the  Central 
Government to Eive additional cuet* 

of wheat and rice to Maharashtra in 

 ̂iew of the scarcity conditions in the 
Mate; and

(b) what steps have been taken to 

expedn.ously send increased food as­
sistance to Maharashtra to tide over 
the lood situation in the State?

THE MINISTER  OF  STATE  IN 
THE MINISTRY OF AGRICULTURE 

AMJ  RURAL  RECONSTRUCTION 
(epHHI R. V. SWAMINATHAN): (a) 
Yes, Sir.

(b)  Maharashtra was being allotted 
wheat at the rate of 35,000 tonnes for 
J'ubiic Distribution System since Oc­

tober, 1980.  This was raised to 40.0UU 
tonnes in March and subsequently in 
view of shortage in this lean month 
another ad hoc allotment of 5,000 ton­
nes was made. Keeping in view the 
la t that wheat starts arriving in the 

market in April, no increase has been 
proposed in the allotment which has 
been retained at 40,000  tonnes.  In 
case of roller flour mills, the allotment 

has been increased from 27,650 tonnes 
to 30,000 tonnes in March which has 
been maintained in April also.  Rice 
allotment is  being  maintained  at 

7'3,000 tonnes per month.

As on 1st March, 1981, the  Food 
Corporation of India depots in Maha­
rashtra had a stock of about 2,32,200 

tonnes of rice and 27,200 tonnes  of 
wheat.  With a view to replenshing 
the stocks, about 1,06,500  tonnes  of 

foodgrains,  (55,300  tonnes  of 
rice and 51,200 tonnes wheat)  were 

moved to Maharashtra from the North 
Zone during March, 1981.  For April, 
1981, the Food Corporaiton of  India 

have  programmed a movement  of 
about 90,000 tonnes  of  wheat  and 
43,000 tonnes of rice (Total 1,33,000 

tonnes) to Maharashatra  from  the

North  Zone.  Adequate  movement 

would be planned in coming months 
also.
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Instrument for Locking the aubscri- 
ber’i ST.D.

6510.  SHRI M. V. CHANDRA SHE- 
KARA MURTHY: Will the Minister 

■Jf COMMUNICATIONS be pleased to 
state:

(a) whether fully indigenous ins­
trument to lock the subscriber’s trunk 
dialling at the subscriber’s premises 
lias been developed by an Electronic 
Kngiii/er;

(b) if so, whether the secheme h'. 
In'tn placed before Government; and

(c) when it is likely to be intro­
duced?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF COMMUNICA­

TIONS (SHRI  KARTIK  ORAON):

(a) Yi s. A few intending  manufac­
turers have  submitted  samples  of
S.T.D. barring equipment, which they 

propose can be connected at the sub­
scribers’ premises, for advance tests 

by the Telecommunication  Research 

Centre-

(b) The T.R.C. has tested the STD 
barring devices  made  available  to 

them by the intending manufacturers. 
The initial test results have not  been
■ atisfactory and the samples  units 
have not functioned as claimed by the 
manufacturers.  The general  proce­

dure for permitting subscribers to add 

approved attachments to the telephone 
is also under review.

(c) Cannot be predicted at this stage.

Radical changm in U.G.C. for Higher 

Education

6511.  SHrF"CHITTA’"BASUr” Wil" 
the Minister of EDUCATION  AND 
SOCIAL WELFARE be  pleased  to 

f-tate:

(a)  whether the Government  have 
under consideration any proposal  to

bring about radical changes in  the 
UGC to make it more effective  and 
purposeful for promoting hipher edu­
cation;

(b) if so, the details of ûch pro­
posals; and

(c) at what stage do the proposals 
re. t now?

THE MINISTER OF EDUCATION 
.■.N.D SOCIAL WELFARE (SHRI S. B. 
. HAVAN); (a) It is the constant aim 

and J ndeavour of the Government as 

well as the U.G.C. to make the func­
tioning of U.G.C. more effective ana 
purposeful for promoting higher edu­

cation.  However, this is a continuous 

process and does not require radical 
changes as such.

(b)  and (c) Do not arise in view 
of (he reply to part (a) above.

Po-t Offices Opened and ̂taff Recruit­
ed during 1080-81

6512.  SHRI  XAVIER  ARAKAL: 

Will the Minister of  COMMUNICA­

TIONS be pleased to state:

(a) how many new po t offices are 
opened in 1980-81  and under  what 
criteria; and

(b) the number of these post offices 
and the total number 0f fresh hands 
re'ruitec! in 1980-81, Stat'wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON); (a) During 

the year 1980-81, 2170 nJ w post offices 
were opened upto 28-2-81 according to 

the prescribed tjePart'rrlental norms. 
The norms for opening of post offices 

are indicated in Annexe ‘A’.

(b)  State wise distribution of thes. 
post offices is indicated at Annexe ‘B’. 
The information in respect of  total 
number of fresh hand recruiW-d  in
1980-81 is being collected and will be 
placed on the table of the House.
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statement A

A nummary of the normg  prescribed 

for opening of post ol!ices in Rural 

areas

A. The norms for opening of post offi­
ces in turj.' areas are a$ follows:

Briefly, a Post Office can be opened 
in a village in rural areas provided:

(i) the village is either the Head­
quarters of a Gram Panchayat or 
has a minimum population of 2000 
or more.

(ii) the village is stituat--d at.  a 
minimum dist nee of 3 Kms. from 
an existing post office.

(iii 1 The estimated income of a 
propoed post office is at least 25 
per ci nt of its estimated cost.

In case of hilly, tribal and back­
ward areas, a  post  office  can  be 

open d in a vil ag-5 provided;

(i) The village is either the head­
quarter of a ’ram Panchayat or has 
a minimum population of 1000 (for 
this purpose on integrated cluster 
of villages within a radius of 1.5 
Km . can also be taken into account);

(ii) The village is at a minimum 
distance of 3 Kms from an existing 
post office; and

(iii)  the estimated income of the 
proposed post office is at least 10 
per cent of it., estimated cost.

Po.tmasters General are empowered 
to relax any of the norms in 10 per 
cent cases of the opening  of  post 
offices every year

Normally a >iew post office opened 
in ,H rural area is given the status of

an E':tra Departmental Branch Post 
Office.  EDBOs are manned by Extra 
Departmental Agents.

B. Norms for opening of Po?.t Office* 

in urban areas t

The question of revising the norms 
for opening of Post Offic. s in urban 

areas was under consideration of the 
P&T Board for some time  past.  It 

has now bren decided by the Board 
that in supersession of the  existing 
norms rules, clarifications issued on 

the subject from time to time.  The 
op.ning of post office, in the urban 
areas will hereafter be governed ŷ 
the following norms.

New norms for opening of post offices
in urban areas.

(i)  Post Offices in urban areas may 
be opened su'Dject to the following 
conditions:

(i) The post office should be self- 
supporting.

(ii) The minimum distance bet- 
we- n two post offices should be 1 

kilometre in <-ities with a popula­
tion of 20 lakhs and abov.-. in other 
urban areas, the minimum distance 
between two post offices should  be
1.5 kilometres.

(iii)  PMG can relax the distance 
condition in 10 per cent of th,- cases 
every year.

(iv)  EDBO’s can be opened  in 

urban areas only in exceptional cases 
like slum are ,s  where  suitable 
buildings on reasonable rent are not 
available.  So far as the opening of 
EDBC’s in urban areas is concerned, 
this will continue to be governed 
by this office orders issued under 
U.O. No. 1—12/78-PRP  dated 19-3- 
1979.
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Narula Committee on Chilika Lake, 
Orissa

6514.  SHRI  RAM  CHANDRA 

RATH: Will the Minister of IRRIGA­

TION be pleased to state;

(a) whether Government °f  India 
had constituted the Narula Committee 

to examine the problems of the Chilika 
lake in Orissa;

(b) if so, the remedial  measures 

which have been suggested by  the 

Committee; and

(c) the steps which have been taken 
in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 

Z  R. ANSARI): (a) and (b)  The 
Government of India had constituted 

a Committee in December, 1970,  to 
examine the problevos with the Ch'lika 

lake in Orissa.  The Committee, in its 
report subm tted in 1973, came to the 

following conclusions: —

(i) The level of salinity in  the 

lake can be improved by providing 
a straight cut of 120 metres by 2 
metres in the vicinity of Satpara.

(ii) For a more precise predic­
tion of the diffusion pattern in the 

lake, additional investigations  on 
a saline model would be necessary.

(iii) Maintenance dredging in the 
cut is likely to be necessary to en­
sure that the depths are maintain­

ed for tidal propagation at a rea­
sonable level.

(iv) Thfe most suitable location 
for a fishing harbour is on the wes­
tern side of Sstpara, for which a 

minimum channel of 40 metres by 
4 metres will be required for mec­
hanised fishing boats.

(c)  Information regarding the steps 

taken by the State  Government  is 
being obtained and will be laid on the 

Table of the House.

S.T,D. Public Phoneg at Major 
Railway Stations

6515.  SHRI  JDAULAT  SINHJI 

JADEJA; Will the Minister of COM­
MUNICATIONS be pleased to state:

(a) whether Government are consi­
dering the establishment of  S.T.D, 

Public Phones at all major railway 
stations; and

(b) if so, the deatils thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRi KARTIK ORAON): (a)  De- 
partmetai public telephone with S.T.D. 

facility were opened at Airports and 
Main Railway Stations in many State 
Capitals from August, 1979 on experi­
mental basis.

(b)  The views of the field-units °n 
working of S.T.D. public telephones 
are being watched and, if considered 
feasible, this would be extended  on 
regular basis at major railway stations.

Women Polytechnics

6516. SHRI K. P. SINGH DEO; Will 
the Minister of EDUCATION  AND 

SOCIAL WELFARE be pleased  to 
state:

(a) the number of Women’s  Poly­

technics to be set up in 1980-81 in the 
country;

(b) the number of those to be set 
up in Orissa;

(c) whether Dhenkanai District has 
been selected for locating a Women’s 

Polytechnic; and

(d) if s°. the details thereof?

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI S. 
B. CHAV AN): (a) Four such Poly­
technics have started functioning  in
1980-81.  However, establishment  of 

these institutions has yet to be ap­
proved by the All India Council for 
Technical Education.
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i   I Sul 1 ;-tM*jKjk>  (hh!>l»Jiaj 

lfj&p>  life h--t»K i ^Vfj 

ffe  JiisiJ  Jt H i ilfe|.£it î2 Itiifc 
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Minimum Export Prire of Onions

6522. SHRI CHINTAMANl PANI- 

GRAHI;  Will the Minister of AGRI. 

CULTURE be pleased to state:

(a) whether the minimum  export 
price of Onion to West Asia has been 
reduced by NAFED; and

(b) if so, the reasons therefor and 
the price fixed?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF AGRICULTURE 
AND  RURAL  RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 

and (b) Yes, Sir.  Thr Minimum Ex­
port Price for 1 xport of onions  to 
Arabian Gulf Ports (including Jaddah, 
Aden, etc.) has been revised from the 
level of Rs. 1925/- PMT C&F Gulf 
Ports as on 9th December,  1980  to 

Rs. 1100/- PMT FOB  (which works 
out to approximately Rs. 1700/- PMT 
C&F by Steamer), Bombay w.e.f. 13th 

February, 1981 due to competition from 
other countries and to  enable  an 

increase in exports in view of higher 
production of onions.

Irrigation Potential Created  during 

La»t Three Yean

6523. SHRI P. K. KODIYAN;  Will 
the Minister of IRRIGATION be pleas­
ed to state:

(a) What is the additional irrigated 

potential created in thr last  three 
years;

(b) How much of this has been uti­
lised;

(c) what are the reasons for  not 
utilising the irrigation potential  in 
full; and

(d)  what steps have been taken 10 
en-=ure full utilisation of  irrigation 
potential created?

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
Z. R. ANSARI);  (a) The additional 

irrigation potential created  through 
major, medium and minor irrigation 

schemes during the last three years 
1977-78, 1978-79 and 1979-80 is 6.78 
million hectares.

(b) Total utilisation during  these 

three years is 5.74 million hectares.

(c) The reasons for not utilising the 
irrigation potential in full  are  as 
under:

1. Construction of field channels 
not keeping pace with the  water 
availability facilities.

2. Inadequate drainage facilities.

3  Inadequate preparation of land 
for irrigated agriculture.

4. Lack of consolidation of land 
holdings in command area.

5. Anticipated crop pattern and 

water allowances under the project 
not being realised.

6. Lack of adequate agricultural, 
experimental  and  demonstration 

farms, training and extension faci­
lities.

7. Maldistribution of  available 

supplies and problems of cultivators 
at the tailend.

8. Lack of inputs and infrastruc­
ture facilities.

(d) With a vjew to ensuring  full 

utilisation of irrigation potential crea­
ted 44 command area  development 

authorities  have  been  established 
covering 71 selected projects.  State 
Governments are being persuaded to 
have such authorities for  covering 
more projects. In adidtion to ensuring 
full utilisation of the created potentia!, 
modernisation of some of the existing 
schemes is being taken up. The States 
are also being asked to adopt com­
mand area approach for all the pro­
jects in the country.
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National Talent Research  Scholar­
ships to Scheduled  Caste/Scheduled 

Tribe  SchoUr

6526.  SHRI A. C. DAS; Will  the 

Minister of EDUCATION AND  SO­

CIAL WELFARE be pleased to state:

(a) the number of National Talent 

“-.esearch Scholarships given by  the
-'lational Council o'f Educational  Re­

search and Training during  1979-80 
and 1980-81;

(b) the number of Scheduled Caste 
and Scheduled Tribe scholar benefited 

by this scheme during  the  above 
period; and

(c) the d̂ ails in this regard?

THE MINISTER Of EDUCATION 

AND SOCIAL WELFARE  (SHRI S. 
B CHAV AN); (a) to (c):

Number of Scholarships

Total  SC ST

979-80

1980-81

500

>0

'’ubemarekha Inter State Multipurpose 

project, Oriisa

6527.  SHRi MANMOHAN  TUDU: 
Will the Minister of IRRIGATION be 
Pleased to state:

(a)  whether Government have  a 
proposal to provide funds for  the 

339 LS—7.

construction of some major irrigation 

projects in various States during the 
Sixth Plan period;

(b) if so, whether his Ministry has 
a proposal to take up the construction 
work of the Subernarekha inter-state 
multipurpose project of Orissa during 

the above plan period; and

(c) the details regarding the expect­
ed time of the implementation of the 
above proposal?

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION  (SHRI 
Z. R. ANSARI); (a) Irrigation is  a 

State  subject  and  the  irrigation 

schemes are formulated and imple­
mented by the State  Governments. 
Funds for execution of the major and 
medium irrigation projects are pro­
vided by the State Government con­

cerned within the framework of their 
overall development plans.  Central 
assistance is given in the form  of 
block loans/ grants which are  not 
related to any individual S'Vtor of 
development of any project.

(b) and (c) Do not arise.

Scheme of Vocational Training1 to 
Rural Youth

6528.  SHRI SUBHASH CHANDRA 
BOSE ALLURi; Will the Minister of 
RURAL  RECONSTRUCTION  be 
pleased to state:

(a whether  under  the  Central 
Scheme to give vocational training to 
rural youth, plans have been formu­
lated for 1981 for the State of Andhra 
Pradesh; and

(b) if so, the details thereof?

THE MINISTER  OF  STATE  IN 
THE MINISTRY OF AGRICULTURE 
AND  RURAL  RECONSTRUCTION 
(SHRI BALESHWAR RAM); (a) Yes, 

Sir.

(b)  In each of 329  development 
blocks of Andhra Pradesh, 40 rural 
youth belonging to poor families will
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be trained in different vocations.  In 

order to impart  training, the  State 
Government have identified 271 train­
ing institutions and master-craftsmen. 
During 1980-81, 3447  youth  were 
trained upto 28-2-1981, out of them, 
1193 became self.employed. 7383 youth 

were undergoing training  On  that 
date.

Non-Implementation of Facbaiyar..
Irrigation scheme in Tamil Nadu

6529.  SHRI K. T. KOSALRAM; Will 
the Minister of  IRRIGATION  be 

pleased to state:

(a) the reasons for not implement­
ing the Pachiayar Irrigation Scheme 
in Tamil Nadu by the State Govern­
ment though it had been approved by 
the Planning Commission many years 
ago and the foundation-stone for thi ■ 
project had been laid by the former 
Chief Minister, Shri Karunanidhi; and

(b) how the plan allocation for this 
scheme had been utilised by the State 
Government of Tamil Nadu?

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 

Z. R. ANSARI): (a) Pachaiyar Irri­
gation Scheme in Tamil Nadu has not 
been approved ty the Planning Com­
mission so far.  Tamil Nadu Govern­
ment have intimated that they have 
dropped this scheme on account of 
ecological considerations.

(b) Does n°t arise.

Modernisation of Cauvery Delta Canal 
with World Bank Assistance

65.310. SHRI K.  RAMAMURTHY: 
Will the Minister of IRRIGATION be 
pleased to state:

(a) whether the Centre has accepted 
the proposal for  medernisation  of 
Cauvery Delta Canal with World Bank 
assistance;

(b) whether there has been  no 
agreement on this proposal between

Tamil Nadu, Karnataka, Kerala  and 
Pondicherry; and

(c)  if so, how tile Centre propose 
implement this  scherrie Îth World 
Bank assistance?

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
Z. R. ANSARI); (a) No, Sir.

(b) No, final agreement has so fai 

been reached Detween the State Gov­
ernment concerned, on the sharing of 
Cauvry waters.

(c) Does ot arise.

implHh'ntatiOn of Integrated  (i.nra.1 
IRvelopiMmt Programme

6531. SHRI M. RAM GOPAL 
REDDY:

SHRI CHINTAMANI PANI- 
GRAHI:

Will the Minister of RURAL RE­
CONSTRUCTION be pieced to ,tate:

(a) whether it is a fact that the 
amount given to the Siate Govern­
ments under the Integrated  Rural 
Development  Programme wa  lying 

unspent with the States;

(b) what amount was sanctioned to 

each State; and

(cj whi ther the Centre has issued 
any guidelines to the State Govern­
ments to step up the implementation 
of the programme?

THE MINISTER  OF  STATE  IN 
THE MINISTRY OF AGRICULTURE 

AND  RURAL  RECONSTRUCTION 
■USHRI BALESHWAR RAM):  (a)

Yes, Sir.

(b) A statement showing the amount 
sanctioned by the  Government  of 
India under integrated Rural Deve­
lopment Programme during  1978-79 
and 1979-80 is attached.

(c) Yes, Sir.
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SI. No.  Name cf the State'IJTs Wnnuut released hv Hie Govt, of

India

»978-79 >979 80  Total

Andhra Pradesh ■ 597' 55 W  89 1025-44

2. A'wam 132-no 70- <>■ 211 • 00

3- Bihar ■ 1031-80 560-79 ■ 592' 59

4 Cujai at 236-70 252'49 489'<9

5- Haryana ■65- 15 121 . 21' 286« 71

■1 H imachal Pradesh ■ -6 • 40 73-2' 169-60

7- Jumiru Kashmir 86- 60 '>+•47 >32-07

8. Karnataka 256 31 '̂5't>5 47>'95

9- Kcrala 245'4° '95 36 44 '7"

10. Madhya Prad' sii 6 7-0- 388- 93 19598

11.Maharashtra -  ' 443-80 355'7« 799' 5"

12. Manipur Sti- 30 2<1- 70 fi6- ih .

13. Meghalaya 35't>5 12- 7<p 4«*35

14. Nagaland ■ 65-00 50 • 00 115-0°

iff Orissa 3-i3'Cj 3-1-!' HI 685-75

16. Punjab 253■00 152'77 405-77

>7' Rajasthan 239-70 233-20 472-90

18. Sikkim 5-00 7' 50 12-50

>9- Tamil Nadu 546- 30 479'60 1025-9-

20. Tripura 35'00 '4-55 49' 55

21. Uttar Pradesh 1104-15 987'95 2092■10

22. VVi st Bengal V10•80 -49'83 '160-1-3

UNION TERRITORIES

23. A. and N. Islands 1 30 1' 30

84- Arunachal Pi'adc sh - 23-00 io- 50 33’ 50
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a 5. Chandigarh

26. D. and N. Haveli 

37. Delhi

s8. Goa Daman and Diu . 

99.  Lakshadwrep

30.  Mizoram

31. Pondicherry

ALL INDIA

6533 •  rn vnr irfsWT •• 

fwvrr1 frr  fa '■
fa :

fa)  3T̂- ĵ rfw TT̂rf  ^

»nr>?nfaT * ffr -z farf*

77V) *f  qffupsm   ̂f̂ rfT

aBTJf tr ’̂ rmr  ft to  ̂;

fci «rfe ft, ?rf r̂r w r * sr̂r

«HfV<T fl'mf  *Tjpfa  ^

fa)  ft,  fTT Wr*mt

ef 3ffr ^t , af

if ; arf*

fa) qfwir-u   ̂  Tr?  ff

TtU<ll ?

fro?1 *rrm if 

tarn  snnr̂) : fa)  sptst

^  ! tikis'  tfrwSRT  5TT  3T>rt

<!(«('' 1 ofI<Jl«’ <;o,i<! an̂Tfrf̂rl  fa*TT
"  ° V.

*TCT f1, •Wlfa HT«T 5RTT 3tfr fa§lT *T 

W "TfaHPRT *f r̂r-iir̂  -̂pf  sff 

sk yrf *f »r»ft  Trwrif c?rt *r?fnfar 

TFrT T̂fl" jTf* f* 1

fa) 3ffr fa) :  T̂TT STT5T AWT

 ̂TTW 3TT5T 3(fT r=f̂ R 3TT H *<*1 <f ^ 

*Tf»rfa W <[   ̂f̂tT 5̂   ?TT*T
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3 4 5

" ITi•jr ■ iP j

T 5° 8 29 >5'79

>7-5° 16-87 34’37

4- 60 1-50 6- 10

n- 50 9-25 20 75

5-00 5-00 io- 00

704.5- 00 5329 99 '2374 99

?rt f5 1  <fw,  1980

J: '■I STRT'T  3Tfc"l'*>lfi'Crrf qfi fifrT

it wt tfy 1  3r? 3rfsr-

R̂lf '41  ̂FcTT >TT  3)f̂ qt>cn 5_<?< 11'

3TT 5T̂ TR f5,  fa?  ̂?T?

ifff <5̂111 *i'.̂ » i ^
 ̂ 0  ft

fa) J7f3r?T  ?r̂rt  3R ?7T

q-ftqTR̂T  ̂ OT̂nrr if r̂rr

^ Mil'll f51 1

Prospects of Inland and Marine 
Fisheries in West Bengal

6534. SHRI MUKUNDA MANDAL: 
Will the Minister of AGRICULTURE 

be pleased to state;

(a) whether Government are aware 
of thB prospects Of inland and marine 
fisheries of West Bengal;

(b) if so, the fact thereof; and

(c) the measures taken by  Gov­

ernment in regard thereto?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF AGRICULTURE 

AND  RURAL  RECONSTRUCTION 
(SHRI  R.  V.  SWAMINATHAN):
(a) Yes, Sir

(b)  West Bengal is the largest in­
land fish producing State  in  India 
accounting for one-third of the  in­
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land fish production of the country. 

West Bengal with 7 lakh hectares of 

inland fisheries and 64 KM of marine 
coast line has good prospects further 
for development of  fisheries.  The 

estimated potential resources of  the 

upper east coast off West Bengal and 

Orissa is about 0.75 million tonnes.

(c)  For  development  of  inland 

fisheries, and  Inland Fisheries Pro­
ject with World Bank assistance  is 

already under implementation in  11 

districts of West Bengal.  A  number 

of brackish water fish farms are pro­
posed under construction with  assis­

tance from International  Fund  f°r 
Agricultural  Development  (IFAD) 

and Government  of India.  For deve­

lopment of marine  fisheries, fishing

harbours at Roy Chowk and -a jetty 

at Namkhana are nearing completion. 
Exploratory surveys are being carried 

out with Calcutta as a base to assist 

the development of marine fisheries.

sfcrt an 3tror

6535’ : 5FTT

WcTHT ̂  'JiH I  *1 

(Efi) cPTT f̂t cfi 

cp q Iq My;  cil <S»11 %

3rfx *T fK<t>T7  spiT

f=RTT

(w) r̂f qrn

fl.TT r.Tf̂; ST*JT¥ 5̂

tt t ; ^

(»r)  ft, erf JT 9X̂TX

•f ̂ TT  ̂?

iffir rr«TT umW Tsrfswwi w j  *r 

TOT *nrt («ft a>TT.  . WHfftWT) :

(«f>) f̂t Jfft1 i  gŵ rrsr’f ^

3rf ttt   ̂ orfr

srt sfrft *rt t#<t mrr d

TT Tft ̂  I

(w) 5ft  i  tK-firr; *?rr 

^r1 ifwz1 srw WX t  1 

(*r) 5T̂T ft «ltsl 33cTT I

ST’fteTf'T *T*5T,  farjTt ̂

<mx m*f h *mi *tct

6536.  fafW  fa? :  WT

irwVor ’TTf’TTfa JTeft ZTf PTT

Op :

(̂ ) fv<iTfrmWr<r

nf feft nrft ar

25000  % JT̂ m tfWTn t̂ftc\
ftzfl TWT ’FTT, 5ft 19 5PT 1979 ^' c\

srajt in rgt *ft ;

(»g-) qft ft, ?r> *m&St stpti 

^if ;

(n)

fr'frs  ̂ T̂?r  5Ti% % 5T̂3ror

sfft wftgrm   ̂swt ̂  =rftf wt

f̂ JTT̂ ̂ nfvT̂t Rfft  |; ?ffr

(*r) JJ’fe ff, rft ft irnT?r Jr t.t̂-

'̂r T-T tt̂t ftrir  5th stvtkrt |  ;

1̂*1 uftT ffx?fhr w

TT3H j?5ft (>STt sni7  ̂T m)

(̂ )  (g)  c‘4T 7iTfr?fw

vrq’̂T, nf  % ?r sgflmft  %

rr=Tf  ?fh gT?t WX, fert Xtf 

r̂*TK crf̂ R % firtr i3.6.

1979  »rr?t wrîrn

if̂JT ftoTT̂-o 5ft0 — 826 7 snr Slljy, 

srm ?T4T  Ifrr 4 |  ipjjf if sfr̂q

JRT STT I  5ft %

TT̂ T̂ qT̂f ii; rfrr 33f£mf7m ̂fTf 1 4-6- 

79 ̂  q̂fT ̂TT ft tnR  ftfffif 5WI

22,806. 12 Wt?[ % JT?3T  'ff%»T

f̂t *rrtnft ̂rr  vi1 fn ̂1  f’TrV

»mrTn cT-rr  f̂x̂rr 4r, »im ft *Ti 

sff 1

(it) ?rft (q'j  n<n ̂ ’T f-

srr̂ff Jf sm  ftrt?

% ?T5mfT, :pift ST n TFT SÛft̂ Ri'3it?- 

TSrTRT  i*t »r£ «ft cTOT UKfW l̂T?- 

T f̂Fr % ft^cff % ?fTErTT TK rftn *ffa- 

Vff̂ff % ft<'6 5iTrf7 TjTT SJ

SrTfWISr f̂TT 7HT sq I ̂rf ?iftRnf<7> 

?! vfl Oh-'Tsi % in 0  STcftSTT  5TT



Written Answers  APRIL 6, 1981 „ Written Answers

i i wwnft  wrd'T’T̂t %

5rr=cr %

cfĝFT  jifqnt I

®isft  fsWf̂ MIW 3jfr

3f5T̂T Hlh ^

 ̂  ̂ . 9? r*vt 
sito f"w  r̂nrr

6537 ■  TT«̂T*i *li»i*>? STRsft;

tswT srfr wwr ^

t̂o i«r  *t>s i  fa

(̂ )  ^T *T'̂ 1 <  <tlKl  -̂c;14

TT TIT  P̂ îTC-ntf *T  . rr̂ .  ^. •

f?nft strt  *rr  sitH- n̂f ̂,<.•1
s* M Wl̂l >̂ r?ITf |f̂ =̂lf=(̂ Mif HT  - 
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STcTT t
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fâirR*r  3ffr  wr̂ r  -tft
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?f f«iqf‘«M 3raTHR  ̂3TPf!T  TT 
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f̂ hlW h i,-cl  5” ^  *f ĈTff

?

fsran arfr fmrn 9̂ n«r *rsft «ft qs.

r̂w): (̂>) 3tFt (̂) *n̂ n 

3ft *17 T*rt ff 3  ̂IT«TT  T̂JPT *T>TT  'TTT

ts- 3s} «i .vn I

Shortage of Chemical Fertilizers

6538 SHRI D. L. BAITHA: Will the 

Minister of AGRICULTURE be pleas­

ed to state:

(a) whether India is facing acute 

shortage of Chemical fertilizerg  for 
agricultural purposes;

(b) whether it is also a fact  that 

there are a good number of indigen­
ous waste materials which  can  be 

made good Use of the fertilizers;

(c) whether animal bone, which is 

available in plenty in the State  of 

Bihar due to heavy deaths of cattle, 

i$ considered to be the best material 
for chemical fertilizercTanS if so, whe­
ther Government propose considering 
setting up of bone crushing mills in

all the areag where animal bone is 

available inplenty; and if go, the loca­

tion of such mills; and

(d)  whether  the  present  bone 
curshing factory at Bathnaha in  the 
District of Purnea fti Bihar States is 
functioning to its full capacity; and if 
not, reasons therefor?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF AGRICULTURE 

AND  RURAL  RECONSTRUCTION 
(SHRI  R.  V.  SWAMINATHAN):
(a) No, Sir.

(b) Yes, Sir.  The locally available 

waste materials are being used  *°r 
manurial purposes.

(c) Yes, Sir,  Animal bones can be 

suitably processed for production  of 

bone meal which can be used as  a 

phosphatic fertiliser in acidic  soils- 

The Government has  no  proposal 
under consideration for setting up of 

bone crushing mills.

(d) According to the  information 

received from the  Government  of 

Bihar, it appears that  one  private 

factory at Bathnaha has been closed 

since July, 1979 as it could not market 
its product.

Telephone Service in North Eastern 

Areas

6539. DR. R.  ROTHUAMA:  Will

the Minister of COMMUNICATIONS 
be pleased to state:

(a) the total number of telephones 

both private and Government so  for 
installed in Mizoram, Meghalaya, Tri­

pura, Manipur, Nagaland and Aruna- 

chal Pradesh upto date;

(b) the Central schemes to improve 

and expand the telephone services in 
the9e North Eastern areas; and

(c) whether the Center has a sche­

me to provide all sub-divisional towns 
in Mizoram with a telephone service 

and if so, when it would be imple­
mented?

THE MINISTER OF  STATe  IN 
THE MINISTRY OF COMMUNICA­

TIONS (SHRI  KARTIK  ORAON):
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(a) The State-wise working connec­

tions arr  given below:—

State Total number of 
working connec­
tions as on 
31-3-1981

(b)  Schemes  for improving  tele­

phone services, envisaging  replace­

ment of manual exchangê by auto­
matic exchanges, expansion of exist­

ing exchanges and provision of Mic- 

rowave|UHF|Satellite links, are indi­
cated in the annexed statements.

Mizoram 
Meghalaya 
Tripura 
Manipur . 
Nagaland
Arunacha! Pradesh

754
35°3
2661
2130
2248

941

(c)  out o'f 9 sub-divisional  head­
quarters in Mizoram, five towns  are 

already having telephone service. The 
remaining four places are likely to be 

provided  with  telephone  service 
during the 6th Plan period.

Statement I

Developments planned for main telephone exchanges in N.E. Region. 

(Mizoram, Manipur, Tripura, Nagaland, Meghalaya and Arunachal Pradesh)

. No.  Exchange Expansion L: kcly  Remarks 
commissioning

1  Agartala 2100 Lines 1981-82 New automatic
300 lines 1982-83 exchanges  to 

replace manual 
exchange.

3. Implial 2100 lines 1982-83 Do.

3.  Jowai 200 lines 1982-83 Do.

4. New Itanagar 400 lines 1982-83 New exchange.

5. Aizawal 200 lines 1981-82 Expansion  of 
existing exchange

6. Dimapur 200 lines 1982-83 Do.

7. Dharinanagar 100 lines 1982-83 Do.

8.  Shillong 1000 lines 1981-82 Do.

N .B.—In addition demands at Smaller exchanges are continuously reviewed.  As and when 
the demands build up expansions of the exchanges are planned.
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Statement—II

t>c>temts  for development of Long Distance 
Communications in N.E.  region  (Mizoram, 
Manipur,  Tripura,  Nagaland,  Meghalaya 
and Arumchal Pradesh) during  the 6th Plan 

period

A. Microwave

I. Shillong-Silchar-Agrtala Wideba nd.
а. Jorhat-Dimapur-Kohima-  Narrow

lmphal band.

B. U.H.F.

1. Tura-Dhubri-Coochbehar.

2. Shillong-Nongstain-William- 
nagar.

3. Shillong Jowai.

4. Silchar-Aizawl-Lungleh- 
Saiha.

5.  Kaul-braKhowai-Agartali.

б. Agartila-Radhakishorpur.

7. Dimapur-Diphu.

8. Kohima-Zhakhama.

9. Kohimfi-l’hek.

10. Kohima-Wokha-Zunebhoto.

11. Mokolchung-Tuen T-ang.

12. Imphal-Tamenglang.

13. Implial-Karong.

14. Imphal-Ukhrool.

15. Imphal-Chandel.

16. Imphal-Cliura-Chandpur.

17. Bomdila-Tezpur.

18. North Lakhimpur-Itanagar.

19. North Lakhirapur-Zero

20. Jorhat-Sibsagar-Mon

21. Dibrugarh- ‘i long.

22. Tinsukia-Namrup.

23. Tinsukia-Khonsa.

24. Tunsukia-Champakhova- 
Tezu.

25. Ghampakhova-Passighat.

26. Wokha-Mokokchung.

27. Doporizo-Zero.

28. Anini-Passighat.

29. Sepa-Itanager.

C. Earth Stations for Satellite communications at 1

1. Aizawl-(already commis­
sioned)

2. Itanagsr
3. Imphal.

4. Kohima.

5. Agartala.

Repairing of Lord Jagannath Tempi'- 

at Puri

6540.  SHRI CHINTAMANI JENA: 

Will the  Minister  of EDUCATION 
AND SOCIAL WELFARE be pleased 

to state:

(a) whether it is a fact that  th' 
tpmple of Lord Jagannath  at  Puri. 
Lnrd Jagannath Temple Complex  is 
onp out of  66  Centrally  protected 

monuments of Orissa;

(b) if so, whether 12 big stones had 

fallen out of the main  temple  of 

Lord Jagannat.h in the first week of 
Marrh. 1981; and

(c) if so, the reasons thereof and the 

action taken by the Central Govern­
ment in this regard?

THE MINISTER OF EDUCATION 
AND  SOCIAL  WELFARE  (SHRI

S. B. CHAVAN): (a) The Jagannath 
temple at Puri ;s a centrally-protect­

ed monument.

(b) Eight fragments  of  cracked 

and loose stones have fallen.

(c) The facing stones on removal 
of plaster were found in  a highly- 
shattered  condition.  Eight  pieces 
from this shattered part fell down. 
The Archaeological Survey of India 

is taking steps to stabilize the maso­
nry to arrest further damage.
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Amendment to Urban Land Ceilings 

Act

6541. SHRI R. K. MHALGI; Will 

the  Minister  of  WORKS  AND 
HOUSING be pleased to state;

(a) whether it is a fact that Gov­

ernment have decided to amend the 
Urban Land (Ceiling and  Regula­
tion) Act, 1976;

(b)  if so, when Government  is 

likely to introduce the Bill; and

(c) what are the main features of 
the amending Bill?

THE  MINISTER  OF  PARLIA­

MENTARY AFFAIRS AND WORKS 
AND HOUSING (SHRI  BHISHMA 
NARATN SINGH):  (a) No final deci­

sion has been taken so far.

Co) o :d (c) Do not arise.

Non-Receipt of S. B. Pass Book and 
non-availability  of  Stationery  in 

Dahanu, District Thane

6542. SHRI R. K. MHALGI: Will 

the Minister of COMMUNICATIONS 
be pleased to state:

(a) whether the Superintendent of 
Post Offices, Thane (West) Division 
has received complaints about non­
receipt of S. B. Pass Book, non avail­
ability of  stamps,  Inland  letters, 
Postcards,  enveIopes  etc.  in  the 

month of January, 1981  from  Sec­
retary  Bharatiya  Janata  Party, 
Duhanu, (Thane District); and

(b) if so, what action  has  been 
taken in this connection?

THE MINISTER  OF STATE  IN 
THE MINISTRY OF COMMUNICA­

TIONS (SHRI  KARTIK ORAON):

(a)  and (b) Yes, Sir. A complaint 

from Shri R. S. Gokhale, Secretary, 
Bharstiya Janata Party, was received 
on 12-1-1981 which,  among  other 

things, complained of non-receipt of 
SB pass book of account No. 2996492 

in the name of Shri M. R. Padgaon- 
kar.  The pass book was delivered to 

the depositor on T9-1 -1981.

The production of postage stamps 
and postal stationery has not  been 

able- to keep pace with the increh-i- 
ing demands Lor various items. Thifc 
results in shortage of some items in- 
some of the Post Offices.  A number 

of measures (detailed  in  the  an- 
nexure) have been taken to increase 

the production and to improve  tĥ 
distribution of postage stamps  and' 
postal stationery.

Statement

1. An Inter-Ministerial Co-ordina­
tion Committee of senior officers  of 
Department  of  Economic  Affairs, 

Ministry of Finance and P & T De­

partment has  been  constituted  to 
oversee the production  of  postag1 
stamps and postal stationery and  to 

suggest measures  to  increase  the 
production.

2  Steps have been taken to  irr- 

crease the machine capacity to aug­
ment the production of stamps  and 
stationery in India Security  Pre--v 
Nasik.

3. A second Security Press is being 

set up at Hyderabad to augment the 
supply of items of postal stationery.

4. A Liaison Officer has been ap­
pointed at Nasik to losely liaise wi ll 
the India Securi'y Press, the  Rail­

ways  and  other  authorities to- 
speedy distribution of stamps.

5. For better deployment of avail­
able stock, the Department is  pro­
gressively taking over stocking and 

distribution functions from the state 
treasuries.

6. The number of definitive stamper 

of higher denominations  has been 

increased from 50 to 70 stamps per 
sheet so that with the  same effort 
larger number of stamps are print­
ed.

7. Use of Franking Machines  i? 
being encouraged by providing more 
facilities including  a rebate  of 1.5: 
per cent of the total value franked, 

to users of the machinei.
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8. Wherever  necessary,  local 

manufacture of blank Inland Letter 
Cards and Envelopes is resorted  to 

by the Postmasters General to meet 
■he public demand.

9. Sale of stamps through licensed 
vendors has been temporarily sus­
pended excepf in rembte, hilly  and 
backward areas To prevent unethical 
practices.

Hecruitment of Research Associates by 
. TCCERT

6543.  SHRI R AM AVATAR SH AS- 

TRI: Will the Minister of EDUCA­
TION AND SOCIAL WELFARE  be 

pleased to state;

(a) how many  of  the  existing 
Po't-Graduate-Teachers  in  the 
National Council of Educational Re­

search and Training Tiave been  re­

cruited as Research Associates;

(b) how  many of the  existing
Post-Graduate-Teachers  have  not 

been taken as Research  As-ociates; 
iind "j

(c) what are the chances of those 
referred to in part (b) above  for 
getting Research Associate Posts?

THE MINISTER OF EDUCATION 
AND  SOCIAL  WELFARE  (SHRI 
a. B. CHAV AN):  (a)  All the  36

Post  Graduate  Teachers  in  the
NCERT have been redesignated  as 
Research Associates.  The scheme of 

Research Associates is not applicable 
to Regional Colleges of Education.

(b)  There is no  Post  Graduate 
Teacher covered by the scheme  of 
Research Associates who  has  not 

been taken as Research Associate in 
the NCERT.

(c 1 Does not arise.

Conversion of Post-Graduate Teachers 

of National Institute of Education into 

Field Advisers

6544. SHRI RAMAVATAR SHAS- 

TRI; Will the Minister of EDUCA­
TION AND SOCIAL WELFARE be 

pleased to state:

(a) whether a decision was taken 
to convert the post of Post-Graduate 
teachers working in  the  National 
Institute of Education,  Delhi func­
tioning under the National  Council 
of Educational Research and Train­

ing, New Delhi to that of Field Ad­
visers;

(b) If so, whether the  said  de­

cision was dropped later on; and

(c) if so, the reasons therefor?

THE MINISTER OF EDUCATION 
AND  SOCIAL  WELFARE  (SHRI 
S. B. CHAV AN): (a) No. Sir.

(b) and (c) Do not arise

Bamboo Tube-well Technology

6545. SHRI S. M. KRISHNA: Will 
the Minister of AGRICULTURE be 
pleased to state;

(a) whether  Government  have 
drawn any lesson from the case of 
the bamboo tube-well which has an 
enormoug potential for research  and 

development to adopt  technologies 
to highly specific sets of conditions;

(b) if so, what;

(c) how far the bamboo tube-well 
technology and associated  innova­
tions have been developed and tried 
in the country; and

(d) the outcome of the  study of
bamboo tube-well economies?

THE MINISTER  OF  STATE IN 
THE MINISTRY OF AGRICULTURE 
AND  RURAL  RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN); (a) 
Research  on  the  adaptability  of 

bamboo tube-wells  has been under 
progress  under  the  I.C.A.R.  All
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India  Coordinated  Project  on 
Optimum  Utilisation  of  Ground 

Water through Wells and Pumps,  at 
the Regional  Centres  at  Punjab 
Agricultural University,  Ludihana; 

Govind Ballabh Pant University of 
Agriculture and Technology, Pant- 
nagar;  Jawharlal  Nehru  Krishi 
Vishwa  Vidyalaya,  Jabalpur  and 

Indian Institute of Hydraulics  and 
Hydrology at Poondi (Tamil Nadu).

(b) The findings are as follows: —

(1) Adoption of nylon ropes in 
preference to coconut coir rope as 
enveloping material  on  bomboo 
tube-well screens;

(2) Simplified procedure in  the 

drilling of bore holes for installing 
..bamboo tube-wells:

(3) Coating of the iron rings of 
the bamboo framework with alu­
minium  paint and  black  water 
tank pant to increase the life  of 
the bamboo screens.

(c) The work on the technology 
and associated innovations  is  still 
under progress at the  above-men­
tioned centres.

(d) It is observed  that  bamboo 
tube-well screens are  least expen­
sive among the screens available in 
the market. However, their use  is 
essentially limited to deltaic areas.

'theme for Transfer of Telephones to 
, Actual Users

6546.  SHRI R. R. BHOLE: Will the 
Minister of COMMUNICATIONS  be 

pleased to state:

(a) whether it is a fact that  the 
scheme for transfer of telephones to 

actual users of telephones on com­
pliance of certain requirements  and 
payment of transfer fees  was  re­
versed during the Janata Rule;

(b) whether Government have re­
ceived representations that this  is 
not resulting in loss of revenue  to

Government but also in corrupt prac­
tices and  hardships  to  telephone 

users;

(c) if so,  whether  Government 
propose to revise this scheme; and

(d) if not, the reasons therefor?

THE MINISTER  OF  STATE  IN 
THE MINISTRY OF  COMMUNCA- 

TIONs (SHRI KARTIK  ORAON);

(a)  No, Sir. Transfer of  telephone 
is permitted subject to certain con­
ditions, on payment of transfer fee 
of Rs. 100.  Third party  transefer 
was however stopped from 1-6-1977.

(b) No. Sir.

(c) Does not arise.

(d) The  third  party  transfer 
policy was resulting in malpractices.

Admission of SC/ST Candidates in 
I.I.T. ..

6547.  SHRI R. R. BHOLE; Will the 
Minister of EDUCATION AND SO­
CIAL WELFARE be pleased to state;

(a) whether" it is a fact that  in 
the Indian Institute of  Technology 
Direct adminssion of Scheduled Caste 

and Scheduled Tribe candidates re­
ceiving more than 50 per cent marks 
was also made till 1978-79 in addi­
tion to admissions through the Joint 
Entrance Examination;

(b) whether this practice of direct 
admission of Scheduled  Caste  and 

Scheduled Tribe candidates has been 
discontinued from  the year 1979-80 
and they are  now  admitted  only 
through the Joint Entrance Exami­
nation with the result of sharp fall 

in admission of such candidates;

(c) if so,  whether  Government 
propose to revive  the earlier prac­
tice; and

(d) if not, the reasons therefor?

THE MINISTER OF EDUCATION 
AND  SOCIAL  WELFARE  (SHRI
S. B. CHAVAN);  (a) Yes, Sfr.
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(b) The practice of direct admis­

sion of Scheduled Caste and Schedul­
ed. Tribe candidates has  been  dis­

continued  from  the year  1978-79. 
1-iis has beeu naturally resulted in 
Ian 11, aauuisioa of such candidates.

(c) No, Sir.

(d) The  Scheduled  Caste  and 
Scheduled Tribe  students admitted 
directly, were found unable to  cope 

up with the course work in spite of 

various academic  concessions  and 
support.

Request for Central aid for Land 

Reforms in Karnataka

6548.  SHRI JANARDHANA POO- 
JARY: Will the Minister of RURAL 
RECONSTRUCTION  be pleased  to 
state:

(a) the amount proposed  to  be 

given by  the  Union  Government 
during  1981-82  for  land  reform 

schemes in Karnataka;

(b) whether State Government of 
Karnataka has sent any proposal for 

more financial  assistance  f°r  the 
purpose during 1981-82; and

(c) if so, the details thereof  and 
reaction of Government thereto?

THE MINISTER  OF  STATE  IN 
THE MINISTRY OF AGRICULTURE 
AND  RURAL  RECONSTRUCTION 
(SHRI BALESHWAR  RAM):  (a)

Central assistance is presently given 
to States for implementing the Cen­
trally sponsored scheme of financial 

assistance to  assignees  of  ceiling 
surplus land  which is in operation 
since 1975.76.  Allocation  to  each 
State under the current year will be 
worked ouj  after  the  budget  is 
voted.

(b) Not yet, Sir.

(c) Does not' arise.

Connection  of District Headqoarten 

with State Capital of Karnataka by

S.T.D. System

6549. SHRI JANARDHANA  POO-

JARY:  Will the Minister of  COM­

MUNICATIONS be pleased to state:

(a) whether Government have for­
mulated a plan to connect all  the 

District Headquarters with the State 

capital by STD system; and

(b) if so, the names of the District 

Headquarters which are likely to be 
connected with the State Capital  of 

Karnataka by STD  system during
1981-82?

THE MINISTER OF  STATe  IN 
THE MINISTRY OF COMMUNICA­
TIONS (SHRI  KARTIK  ORAON):

(a) Yes, Sir.

(b)  Chitradurga a  District Head­
quarter in Karnataka is likely to b<- 

connected by STD system with Ban­
galore during 1981-82.

Central Team to Haryana due to Lo<* 
on Account of Floods

6550.  SHRI  CHIRANJI  LAL

SHARMA:  Will thie  Minister  of

AGRICULTURE be pleased to state;

(a) whether Government of Haryana 

have aPProached the Centre to send 

a Central team to  make an assess­

ment of loss on account of floods in 

the State; and

(b) if so, the decision  of Govern­

ment thereon?

THE MINISTER OF  STATE  IN 

THE MINISTRY OF AGRICULTURE 
AND  RURAL  RECONSTRUCTION 
(SHRI  R.  V.  SWAMINATHAN):

(a) Yes, Sir.

(b)  At the request  Of the  G v- 
ernnvent  of Haryana a Central team 

visiter the flood affected areas, from 

the 12th to the 15th and again on the 
19th August, 1980.  On the hasig  of



the report of the Central  Team  and  lakhs on account of the  following
the recommendations of  the High  items of relief, rehabilitation, repair

Level Committee on Relief  thereon,  and restoration of public works for

the Government of India  approved a  purposes of grant of Central assistance
ceiling of expenditure of  Rs. 524.26  during 1980-81:—

(Rs. in 
lakhs )

S. RELIEF :
(i)  Purchase of  m idicines including vaccines. 20 00

(ii) Puechase of bleaching powder for disinfection of drinking water 3'00

(iii) Masi vaccination and veterinary  aid to  the  cattlc,  livestock, poultry
units etc. 20 -00

T o t a l   (A ) 43  00
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REHABILITATION:
(i) Subsidy fir r-pair and r-con trueti n of houses dcmaged by floods a) Rs. 200/-

for a fully damaged house and Rs. 100/- for a portially damaged hou e.  4- 46

(ii) De-wat ring operation of flooded fields. . 150-00

(iii) Sub idy on transportati'n of paddy seedlings and -upply of Toria seeds.  .  105

(iv) Sub idy to small a id marginal farmers only @25%and 33-1/3% respectively for :

(a) Supply of certified wlv; it seeds..

(b) supply of certified wheat se;ds of .ther rabi crops.  ̂ 4000

(e) Fertilisers . 25-00

(v) Subsidy @50% of the cost for clearance of sand cast lands. 3 ' 75

(vi) Sub idy to small fann-rs o lly for repair of tubewells and pumpsets damaged by
floods. 5' 0°

Total (Ii) N'l

<3. REP AIR! RESTORATION OF PUBLIC PROPERTIES  DAMAGED BT FLOODS

(i) Irrigation and (lood Control Works ;

(a) Embankments 15 00

(b) Spurs/studs and stone-pitching of embankments opposite village abadis 30 -00

(c) Ring bundhs and cut off bundhs. 50-00

(d) Damaged portion of Satluj-Yanuna l;nk canal and other canal systems and
removal of slush from canal beds. . . 55'00

(ii) Rest iration of road formations and repLirs to road crust. 50-00

(iii) Public Health stuctures 20-00

(iv) School buildings in the sural areas  . . .  20 00

(v) Fish Ponds . 2' 00

v) Properties of Haryana State Electricity Board. 10 00

Total (C) w

Grand Total (A+B+C) i*1
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Development of Rural Industrie  in 
Haryana

6551.  SHRI  CHIRANJI  LAL 

SHARMA;  Will the  Minister  of 
RURAL  ’ RECONSTRUCTION  be 

pleased to state:

(a) whether  Union  Government 

have any scheme for the development 

of rural industries in Haryana; and

(b) if so, the details thereof?

THE  MINISTER OF STATE  IN 

THE MINISTRY OF AGRICULTURE 
AND  RURAL  RECONSTRUCTION 

(SHRI BALESHWAR RAM); (a) Yes 
Sir.

(b) The following schemes for  the 

development of rural industries  in 
Haryana are under operation:

(i) Industries compom nt of IBe In­
tegrated Rural  Development  Pro­

gramme  This is a scheme launched 
by the Central Government.  Accord­
ing to the present pattern, 100 fami­

lies belonging to the target families 

of people below the poverty line are 
being identified ev ry year for assist­
ance in each  development  block 
These are given training,  credit sub­

sides and assistance for raw  mate­
rials and marketing.  The number of 
families benefited upto 31st  August, 

1980 was 2685.

(ii) Training of Rural Youth  for
Self Employment:  This is  another

scheme  launched by  the Central 

Government to give voca‘ional train­

ing to rural youth so  as to enable 

them to take to self-employment.  40 

youth between the ages of 18 and 35 
are taken up from the identified tar­

get group families in each block. The 
number of youth trained upto Feb 

ruary 1981 wag 5628  Out of thesa, 
2260 (upto August 1980) were report­

ed to have become self-employed.

(iii)  The District  Industries Cen­

tres (DIC) programme was launched 
to provide a focal point, for promotion 

of small cottage and village indui-trie? 

and to provide all services and  sup­
port to the decentralised  industrial 

sector under a single roof.

During the period from April, 1980 

t0 January, 1981, 4598 units were set 

up in all the districts in  Haryana 
providing additional employment  to 

the extent of 14,022 persons.

(iv)  Government of India has also 

formulated the Rural Artisans  Pro 
gramme (RAP) which now constitute 

a part of the DIC programme. Thi- 

programme envisages  training  for 

artisans in rural areas and  provides 
subsidy for tool-'kits and plant  and 
equipment.

Works taken Under National Rural 
Employment Programme in Haryana

6552.  SHRI  CHIRANJI  LAL 

SHARMA;  Will  the  Minister  of 

RURAL  RECONSTRUCTION  be 

pleased to state:

(a) the number of works taken up 
by the  Government rff  Haryana 
under the ‘Food for  World  Pro­

grammes since th® commencement 01 
this programme; and

(b) the details of work done til! 

now?

THE  MINISTER OF STATE  IN 

THE MINISTRY OF AGRICULTURE 
AND  RURAL  RECONSTRUCTION 

(SHRI BALESHWAR RAM); (a) and

(b)  A detailed statement regarding 

the work done iri Haryana based on 
the reports received till date is en­

closed.
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Statement

Statement showing the work done in Haryana undtr Food for Work/National Rural Emplorntnt

Programme

Physical as'iets 
created during  the 
year 1977-7B to 1980 
81  (upto September 

1980)Items

I. Area covered under roil conservation (Hcct.)

9. Other Works

Lift Irrigation Project* in Haryana

Financed by Central Government

6553.  SHRI  CHIRANJI  LAL 

SHARMA;  Will the  Minister  of 

IRRIGATION  be pleased to state:

(a) the number of lift  irrigation 
projects in Haryana financed by  th, 

Government of India;

(b)  the names of projects;

(c) 'funds allotted for these projects; 

and

(d) the detailg °f work and achieve­
ment, of the target?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF  IRRIGATION 
(SHRI Z. R. ANSARI);  (a) No  lift 

irrigation project in Haryana is being 
financed by the Government of India.

(b) t0 (d) Do not arise. 

Construction  Work of Alaudi Dam

6554 SHRI Z. M.  KAHANDOLE: 

Will the Minister of IRRIGATION be 
pleased to state;

(a)  whether Government are aware 

of the fact that the construtcion work

5322 

-5t>3 

*5546 

841

475 

774 

5°5i

253 

7456

of the Alaudi Dam in Nasik Taluka of 

Maharashtra has been  glowed down 

for want, 0f funds although the projec1 
is in tribal area and also is going to 

benefit the S.T. Agriculturists; and

(b) if  so, whether  the  Govern­
ment of India have any plan to help- 
the Government  of  Mahara-'htra 

with a view to expedite  completion 
of the works and give the benefits t. 

the tribals at an early date?

THE MINISTER OF  STATE  IN 

THE MINISTRY OF  IRRIGATION 
(SHRI Z. R. ANSARI): (a) Construc­

tion and financing o’f irrigation pro­
jects is the responsibility of the State 
Governments.  Inadequacy of  fund 

for the construction work of Alavdi 
Dam in Maharashtra has not come to 
the notice of the Government of India

(b) Does not arise.

Radio Telephone Link between 
Ghumarwin and Bilaspur

6555.  PROF. NARAIN CHAND PA- 

RASHAR; Will the Minister of COM­
MUNICATIONS be pleased to state:

(a)  whether it has been decided to 
provide radio telephone link between

2. Area brought under irrigation through major/minor irrigation works (Hect)

3. Area made cultivable through Hood protection (Hect))

4. School Buildings constructed (%oS.)

5. Panchayal Ghars/Comrmmity 1 [all constructed \os.)

6. Road work maintained/improved (Km .)

7. New road constructor1 (Ktns.) .

8. Construction of lot- nnediate main drain., field channels and land lev: Uing 
etc. in irrigated command areas (Heat)
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Ohumarwin and Bilaspur in Himaohal 

in view of the disruption of telecom, 

facilities between these two place9 by 
the power parallelism caused by the 

high tension  transmission lines  of 
PSEB; and

(b) if so, the likely date by which 

ttoi£ decision would he implemented?

THE MINISTER OF  STATe  IN 
THE MINISTRY OF COMMUNICA­

TIONS (SHRI  KARTIK  ORAON): 

{a) No, Sir. However a wireless Tele­

graph system has been approved bet­
ween Ghumarwin and Bilaspur  for 

installation in 1981-82.

(b) Does not arise.

Central Aid for Rural Roads

6556.  PROF. nARAIN CHAND PA- 

RASHAR;  Will  the  Minister  of 

RURAL RECONSTRUCTION be pleas­

ed to state:

(a) whether the Central  Govern­
ment provide financial assistance in 

form of grants in the States for pro­
viding rural roads;

(b) if so, the amount given to each 

one of the States and Union territories 
for this purpose during the last thre2 
years; and

(c) the provision for these  items 

during the Sixth Five  Year  Plan, 

State-wise?

THE  MINISTER OF STATE  IN 
THE MINISTRY OF AGRICULTURE

AND  RURAL  RECONSTRUCTION 

(SHRI BALESHWAR RAM);  (a) No, 

Sir.

There is no Central sector scheme 

which envisages  assistance in  the 

form of grants to the States for rural 
roads.  The rural roads programme 

which forms part of the  Minimum 

Needs  Programme is in the  State 

sector and provision for this is made 
in the Plans of the States and Union 
Territories.

(b) and (c): Do not arise.

Grants ot States for Providing 
Drinking Water

6557.  PROF.  NARAIN  CHAND 
PARASHAR:  Will the Minister  of
WORKS AND HOUSING be pleased 

to state:

(a) whether his Ministry provide 

financial assistance in the form  of 
grants to the States for  providing 

drinking water; and

(b) if so, the amount given to each 

one of the States and Union Terri- 
tories ’for this  purpose  separately 

during the last Ihree years including 

the financial year 1980-81?

THE MINISTER OF PARLIAMEN­

TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 

SINGH):  (a) Financial assistance in

the form of grants-in-aid is provided 

under the Centrally Sponsored Acce­
lerated Rural Water  Supply  Pro­
gramme to the States to cover identi­
fied problem villages.

(b) A Statement is attached.

Statement

CENTRALLY SPONSORED  ACCE LERATED RURAL WATER SUPPLY

PROGRAMME,

Funds released to  States/U.Ts in 1978-79, 1979-80 and 1980-81.

(Rupees in lakhs)

-.No. Statc/U.T 1978-79  1979-80  1980-81

1. Andhra Pradesh 35''00  215-60  436-23

a. Assam. *49‘ 57 323'*5 427' n
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(Rupees in 

1979-80

Lakhs)

1980-81S. .\o.  Siate/U.T. I978-79

3. Bihar 504- 20 680 45 50336

4. Gujarat , 260-85 127-80 358-50

5. Haryana 200’79 260- 19 357 09

6. Himachal Pradesh 425- '2 392- 86 56'•77

7. Jammu & Kashmir 200 OO 182 • 05 3'4-75

8. Karnataka 107' 70 69- 00 248 • 81

9. Kerala .2 78' OO 282-35 330- 08

10. Madhya Prade&h _ 290-00 357- >5 690-00

11. Mahara-shtra 403 97 378 30 664-00

12. Mariipurj 53 57 53 55 106-03

13. Meghalaya" 103 77 I M ' 60 149-00

14. Nagaland !>7‘ 39 57 150-00

15. 1 'rissa 218’OO 209-00 307-00

16. Punjab ,  , '74'90 O CO O 128-95

*7. Rajasthan  , 353 27 205-00 559' 10

18. ‘likkim 43 - '3 26 • 00 >9-50

19. Tamil Nadu 408 OO 21937 506-00

20. Tripura  , 113-50 97- *5 112-44

21. Uttar .Pradrsh ■17-50 7°9 '55 95‘•95

22. West Bengal 535 01 672-72 443 50

23. Arunachal Pradesh H2- OO 46 • 20 35'00

24. Goa. Daman & Diu ■' 5<> n 95 11 - 46

25. Mizoram ift- 50 ■905 26- 25

2G. Pondichenry 17- OO 12 * 00 7- 0 •

27.’ Andaman & Nicobar 18-50 15-50 6-io

28. Delhi 14- 00 *3' 10 '350

TOTAI, 5(198  46 589ft  01 8424-38

Note: 1. Figures include funds released for Monitoring and Investigat Cell 
to the various States,  (Rs. 97.02 lakhs in 1978-79,)  Rs. 78.31  lakhs

in  1979-80 and  Rs. 33.05 lakhs in 1980-81)

2. In  1930-81, an  additional expenditure of  about Rs. 15 crores
was incurred  towards the  cost and related expenses of drilling

rigs obtained for  drought  affected States.
339 LS—8.
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Completion of Ban Sagar Project

6558. SHRI  MARTAND  SINGH: 

Will the Minister of IRRIGATION be 

pleased to state by what time the Ban 

Sagar Project which is meant to cater 
to the irrigation needs of large areas 

in Madhya Pradesh and Uttar  Pra­

desh is expected?

THE MINISTER OF  STATE  IN 

THE MINISTRY OF  IRRIGATION 
(SHRI Z. R. ANSARI):  The Bansia-

gar Dam is programmed to be com­
pleted upto crest level by June, 1985 
and upto full height by June, 1987.

Madhya Pradesh Government  ex­

pect to complete the work of Canal 

system in their territory by  March, 
1989.

The work of canal system in Uttar 
Pradesh is expected to be completed 
by March, 1990.

Wireless Stations in Andaman and 

Nicobar Islands

6559. SHRI MANORANJAN BHA- 

KTA; Will the Minister of COMMUNI­
CATIONS be pleased to state:

(a) how many civil wireless stations 
are working in the Union Territory 
of Andaman and Nicobar islands and 
eince when Station-wise;

(b) whether it is a fact that civil 
wireless stations, particularly at Maya, 

bunder, mostly remain inoperative;

(c) if so, the reasons thereof; and

Sl.No.  Year

*. I977-78

2. 1978-79

3. 1979-80

4. 1980-81 (upto Feb. 1981)

(d)  how many telegrams received 
by civil wireless station at Mayabun- 
der since last three years; and how 
many of them were telegraphed and 
how many were posted?

THE MINISTER OF STATE IN TH£ 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON);  (a) Five 

P&T Wireless stations are working in 
the Union Territory of Andaman and 
Nicobar Islands from the dates indi­
cated against each:—

(i) Port Blair—Prior to 1—47.

(ii) Car-Nicobar—December, 1969.

(iii) Compel bay—February, 1972.

(iv) Mayabunder—March, 1972.

(v) Rangat—March, 1977.

(b)  and (c) No, Sir. However, the 

wireless stations including Mayabun­
der  sometimes  remain  inoperative 
The main reaons are:

(i) Commercial Power Supply fai­
lures.

(ii) Shortage of diesel supply far 
the standby engine alternators.

(iii) Difficulty and at times delay 
in rectification of faults partly due 
to inadequate transport  facilities 

between the islands .

(d)  Details of the telegrams received 
by Mayabunder wireless station from 
19771-78 onwards, telegraphed  and 
posted are given below:—

Messages  Telegraphed Sent by­

received J> Off.

■ 2324 2098 22to

. 2802 ■759 1f 45

2256 1282 ! 74

. . 169a 763 9‘W
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N>IR Mazdoors under Regular Estab­
lishment of Andamans

6560.  SHRI MANORANJAN BHA- 
KTA: Will the Minister of  WORKS 

AND HOUSING be pleased to  state 
whether it is a fact that all the NMR 
Mazdoors who worked for more than 
five years in the Union Territory of 
Andaman and Nieobar Islands under 
the P. W. D. have been brought under 
regular establishment?

THE MINISTER Of PARLIAMEN­
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 

SINGH): The Government  has  not 

taken any view in the matter.

Schemes under National Rural Employ­
ment Programme in Andamans

6561.  SHRI MANORANJAN BHA- 

KTA: Will the Minister of  RURAL 
RECONSTRUCTION  be pleased to 

state:

(a) the number of schemes which 
have  been  formulated  under  the 
National Rural Employment  Prog­
ramme in the Union  Territory  of 
Andaman and Nieobar islands  upto 
10th March, 1931 village-wise;

(b) whether the Union Government 
have received full account of the rice 
distributed under the Food for Work 
scheme upto December. 1980 from the 

Union Territory of  Andaman  and 
Nieobar Islands, and if not,  what 

action Government propose to take in 
this regard; and

(c) whether the persons  working 
under the Food for Work scheme are 
fully paid, if so, when the last pay­

ment was made and what was the gap 
between the work done and the wages 
paid?

THE MINISTER. OP STATE IN THE 
MINISTRY OF AGRICULTURE AND

RURAL RECONSTRUCTION  (SHRI 
BALESHWAR RAM); (a) Information 

regarding number of schemes formu­
lated/executed under National Rural 

Employment  Programme  in  each 
State/UT is not being collected. In 
fact, effort in the collection of  this 
information is not commensurate with 
the results likely to be achieved.

(b) Utilisation reports from Anda­
man and Nicobar Island upto October
1980 only has so far been received. 
These  reports  indicate  that  more 
quantity of rice than released under 
the programme has been utilised.

(c) The information is being collect­

ed and will be laid on the Table of 
the House.

Use of Chemical Manure and Animil 
Manure

6562.  SHRI T. R. SHAMANNA; Will 

the Minister of  AGRICULTURE  be 
pleased t0 state:

(a) whether the country  is  self 
sufficient in chemical manure; and

(b) considering the high  cost  of
chemical manure whether Government 
have taken steps to help and  en­
courage our agriculturists to use local­
ly available animal  manure  plant 
(green) manure etc.?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULURE AND 
RURAL RECONSTRUCTION  (SHRI 
R. V. SWAMINATHAN): (a) No, Sir.

(b) Yes, Sir.  Emphasis is being 
laid on development and utilisation of 

local manurial resources in the coun­
try through inter alia rural and urban 

composing, green manuring and ins­
tallation of biogas plants.

WTTT, *T«T  *r hr̂r) srSTTnTTHT

*rl wmx

6563-  fare gnrcr ;
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proposal to rai*e the Quota of Kero­

sene Oil and Coaf Supplied On Ration 
Cards ..

6564. SHRI JITENDRA  PRASAD:

Will the Minister of CIVIL SUP­
PLIES be pleased to tate:

(a) whether Government are aware 
of the fact that monthly quota  of 
about ten litre of Kerosene Oil and 
30 Kg. of coal to a family with more 
than four members is being supplied 
on ration card̂-holders of Uttar Pra­
desh,  Haryana,  Himachal  Pradesh 

and Delhi which is too adequate  to 
meet the fuel  requirements for a 
month as a result of which they are 
subject to great hardship and incon­
venience; and

(b) if so, whether Government pro­

pose to raise Ihe monthly quota to 
least 30 litres from the present 10 
litres and that of coal to 50 kg. with 

a view to remove  the  unbearable 
hardships of house-wives caused due 
to inadequate availability of  these 
essential items of daily use?

THE DEPUTY MINISTER IN THSS 

MINISTRY OF  CIVIL  SUPPLIES 
(SHRI BRAJA MOHAN MOHANTY):
(a) and (b) The information is being 
collected from the concerned  State 

Governments and will be laid on the 
Table of the House.

Plan to Construct  Five-Star  Hotel 
Shelved in Nehru Pin̂e, New Delhi

6565. SHRI BAPUSAHEB  PARU- 
LEKAR; Will the Minister of WORKS 
AND HOUSING be pleased to state:

(a) whether it is a fact that high­
handedness of the top officials of the 
D.D.A.  coupled  wi h  wrangles 

among certain  influential  business­

men has ditched a five-star hotel pro­

ject on a  five acre plot  in Nehru 
Place in New Delhi; and

(b) whether attention of the Gov­
ernment has been drawn to the article 
published in Current dated 17-1-1981 
at page 3 under the heading 'Wrangles 
dump five-star project’ and the reac­
tion of the Go/ernm nt thereto?

THE MINISTER Of PARLIAMEN­
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI IJJlISHMA NARAIN 

SINGH): (a) No, Sir.

(b)  Yes, Sir. A five-star hotel plot 
wag sold for Rs. one crore.  The lease 
deed was daly executed and register­
ed. Some time back it came to the 
notice of the DDA that the purchaser 
of the hotel plot was selling commer­

cial floor space v/ithout obtaining prior 
permission in accordance with  the 
terms and conditions of the lease. This 
was disapproved by the D. D A. The 
audtion purchaser hag filed a writ 

petition in the Delhi High Court and 
the case is now sub-judice

Water facility in F-Block Sudersh&n 

Park (Mioti Nagar), N«w Delhi

6566. PROF. AJIT KUMAR MEHTA: 
Will the Minister of  WORKS AND 

HOUSING be pleased to state:

(a)  whether it is a fact that in spite 
of depositing the  required charges
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regarding development etc., the resi­

dent of F-block of  Sudershan Park 

(Moti Nagar), New  Delhi have not 

been provided the facilities of drink­
ing water;

(b) if so, the reasons therefor;

(c) when the water pipe line will 

be  laid and connections given to the 
people; and

(d) the steps Governmnet propose 

to take to> expedite the work?

THE  MINISTER  OF  PARLIA­
MENTARY AFFAIRS AND WORKS 

AND HOUSING  (SHRI  BHISHMA 

NARAIN SINGH):  (a)  to (d) ‘F’

Block, Sudershan Park is an unautho­
rised colony in West Delhi. The Delhi 

Water Supply &  Sewage  Disposal 

Undertaking provides water supply in 
unauthorised colonies on payment of 
development charges by the benefi­

ciaries.  A  scheme  amounting to 
Rs. 44,681 was prepared  for provid­

ing water supply to this  area. The 
residents of this area  (‘F’  Block, 

Sudershan Park)  have  deposited a 
sum of Rs.  13,643 as  development 

charges on 31-12-80. The  pipes re­
quired for the work have been col­

lected and the work is  expected to 
be completed shortly.

Uniforms for D.M.S. and other Emp­

loyees of Public Sector Undertakings 

of the Ministry

6567.  SHRI L. S.  TUR: Will the 

Minister of AGRICULTURE be pleas­

ed to state:

(a) whether Government are aware 

that contrary to  its  Rules all the 

factory and office employees of Mother 
Dairy, Delhi are being supplied ex­

pensive clothes including silk sarees 
in the garb of uniforms; and

(b) whether Government  propose 

to extend this facility to other emp- 
lovee- of public sector  undertakings 

of the Ministry and in particular the 
employees of Delhi Milk Scheme since 

both the Dairies in the  capital are

headed by the same  Chairman and 
three of the four members of their 
Management  Committees  are  also 

common?

THE MINISTER OF  |STATE  IN 
THE MINISTRY OF AGRICULTURE 

AND  RURAL  RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 

Factory and office employees of Mother 
Dairy which is being run by National 
Dairy Development Board,  are pro­
vided with uniforms in  accordance 

with its norms.

(b) Thfere is no such proposal.

Refund to subscribers for  non-func- 
tioning of  Telephones

6568.  SHRI R. K.  MHALGI: Will 
the Minister of COMMUNICATIONS 
be pleased to state;

(a) whether it is a fact that there 
is no provision for making  refund 

even in case where telephone is out 
of order because of the fault of  the 
Department;

(b) whether it is  also a fact that 
Division Bench of Gujarat High Court 
has suggested in a  court  petition 

before it that DGP&T should propose 
some provision or scheme for grant­

ing fund in cases where the telephone- 
does not  function  because of the 

fault of Department;

(c) if so, what  action has been 
taken by Government in this regard; 

and

(d) if not, the reasons therefor?

THE MINISTER OF  STATE  IN 

THE MINISTRY OF COMMUNICA­

TIONS (SHRI KARTIK  ORAON):

(a) No, Sir.

(b) Yes, Sir.

(c) The proposal regarding rebate 
for telephone interruptions of 45 days 

or more per quarter has been consi­
dered by the P&T Board and it has 

been decided that it will be tried out 
on an experimental basis in Ahmeda- 

bad Telephone District.
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(d)  Does not arise in view of (c) 
above.

Conversion of Dr.  Rajendra Prasad 

House into National  Memorial

6569.  SHRI HARINATH MISHRA: 

Will the  Minister of  EDUCATION 
AND SOCIAL WELFARE be pleased 
to state:

(a) whether the  house in village 

Zeeradi,  District  Siwan  (Bihar), 

where the first President  of India, 
Dr. Rajendra Prasad was born is pro­

posed to be converted into a national 
memorial;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF  STATE  IN 

THE MINISTRY  OF  EDUCATION 
AND SOCIAL  WELFARE  (SHRI- 

MATI SHEILA KAUL): (a) and (c) 

The Government has no  such pro­

posal. No such proposal  has  been 

received from any other  quarter 

also.

(b) Does not arise.

Rise in price of fertilisers and its dis­
tribution at subsidised Rate

6570.  SHRI B. V. DESAI: Will the 

Minister of AGRICULTURE be pleas­
ed to state:

(a) whether the prices of fertilisers 

have continued to rise and it is creat­

ing problems  for  the  small and 
medium farmers;

(b) whether Government proposed 

to distribute fertiliser on a subsidized 

Tate to the small and  medium far­

mers;

(ch if so, to what extent; and

(d)  if not, the main  reasons for 

the game?

THE MINISTER  OF  STATE IN 

THE MINISTRY OF AGRICULTURE 

AND  RURAt  RECONSTRUCTION 
(SHRi R. V.  SWAMINAHAN):  (a)
to (d) The retail prices of statutorily 

controlled  fertilisers,  Ammonium 
Sulphate and  Calcium  Ammonium 

Nitrate have  not  increased  after 

8-6-1980. At present,  fertilisers are 
subsidised by the Government of India 
as well as by some  State  Govern­
ments.  In addition,  subsidy is also 

admissible under the intergrated Rural 
Development  Programme for small 
farmers @ 25 per  cent,  marginal 
farmers @ 33-1/3 per cent and Sche­
duled Tribes  participants @ 50  per 

cent for potassic and phosphatic fer­
tilisers. Besides,  special subsidy on 

nitrogenous, phosphatic and  potassic 
fertilisers was permitted on the usual 
rate during the  year  1979-80 and 
1980-81  (from  8-11-1979  to 

31-3-1981) in drought alTected areas. 

The subsidy was admissible upto Rs. 

250 per hectare for the cost of inputs. 
Therefore, the question of  creating 
problems for small and marginal far­

mers presently does not arise.

Construction of Houses  for P.oor

6571.  SHRI A.  NEELALOHITHA- 

DASAN NADAR: Will the  Minister 
of WORKS AND  HOUSING  be 

pleased to state:

(a) whether the Central  Govern­

ment is aware that in  States, like 
Kerala, the most poor class  houses 
cannot  be  constructed  within the 
limit of Rs. 5,000;

(b) if so, whether it is a fact that 

the present scheme of  HUDCO for 
giving loan of Rs. 5,000 for economi­

cally weaker sections is  not practi­

cable in States like Kerala;

(c) whether any representation has 

been received to raise  the limit of 
loan to Rs. 15,000 for the  housing 

scheme  sponsored  by  HUDCO for 
weaker sections.
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(d) if so, what action  has  been 
taken by Government on these repre­

sentations; and

(e) whether Government  propose 
to raise the loan limit of Rs. 15,000?

THE  MINISTER  OF  PARLIA­
MENTARY AFFAIRS AND WORKS 

AND HOUSING  (SHRI  BHISHMA 

NARAIN SINGH): (a) and (b) The 

all inclusive ceiling  cost  fixed by 

Hudco for an  economically  weaker 
section tenement in Urban  areas  is 
Rs. 8,000, including cost of land and 
development charges, and in  rural 

areas Rs. 4,000, excluding the cost of 

land and development charges.  The 
ceiling costs  have  been  fixed by 

Hudco keeping in view the repaying 
capacity of the  EWS  beneficiaries 

with a loan repayment period of 20 
years. Hudco’s experience  has been 

that it is possible to  construct an 
EWS tenement within these  ceiling 
costs, if austere  specifications  are 
adopted by the implementing  agen­

cies.

(c)  to (e)  Representations  from 
various agencies  in  the  State of 

Kerala for the enhancement of  the 
ceiling cost have been  received by 
Hudco.  The Govt, of India have ap­

pointed a group  representing  State 
Govts., Hudco, Planning  Commission 

etc. to examine  the  feasibility  of 
introducing some  changes  in  the 

existing pattern of funding by Hudco.

Funds to Khadi and Village  Indus­
tries during VI Plan

6572. SHRI B. V. DESAI:

SHRI  M.  V.  CHANDRA- 

SHEKARA MURTHY:

Will the Minister of RURAL RE­
CONSTRUCTION be pleased to state:

(a)  whether Khadi  and  Village 

Industries Commission have been pro­
vided with sufficient funds during the 

Sixth Plan period for  the task of 
rural development;

(b) if so, the schemes that will be 
taken up during Sixth  Plan period 
for development of Khadi and Village 

Industries;

(c) whether any areas have  been 
earmarked for the  development  of 

Khadi and Village Industries;

(d) if so, the details thereof;

(e) the States in which these indus­

tries will be taken up; and

(f) how many of  them  will be 
undertaken during the year 1981-82?

THE MINISTER  OF  STATE IN 
THE MINISTRY OF AGRICULTURE 
AND  RURAL  RECONSTRUCTION 
(SHRI BALESHWAR  RAM): (a) to

(f) The Khadi and Village Industries 
Commission has been provided with 

an outlay of Rs. 480  crorse  for the 
Sixth Five Year Plan period.  It will 

undertake the development of Khadi 

and 25 village  industries. A list of 
these industries is annexed- The pro­
grammes and activities of  the Com­

mission cover  the  entire  country. 
These programmes are estimated  to 

generate the total production of  the 
order of Rs. 622 crores during 1981-82 

and Rs. 1,200 crores  by the end of 
1984-85.  Employment  likely to  be 

generated during 1981-82  will be of 

an order of 36.5 lakhs  persons and 
during 1984-85, 50.50 lakhs  persons.

Statement

List of Village Industries falling 
under the purview of the Khadi 
and Village Industries Com­

mission

1. Beekeeping.

2. Cottage Match  Industry manu­
facture °f fireworks and Agarbatties.

3. Cottage Soap Industry.

4. Flaying, curing and tanning  of 
hides and skins and ancillary indus­
tries connection with the same and 

cottage leather industry.

5. Cottage Pottery Industry.

6. Ghaoi Oil Industry.
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7. Handmade Paper]

8. Manufacture of  cane-gur  and 
khandsari.

9. Palm-gur making and other palm- 
products industry.

10. Processing,  packaging,  and 

marketing of cereals, pulses  species, 

condiments, masalas etc.

11. Manufacture and use of manure 

and methane gas from cowdung and 
other waste products  (such as flesh 
of dead animals, night soil etc.).

12. Lime  stone,  lime  shell and 
other Lime products industry.

13. Manufacture of Shellac.

14. Collection of forest plants and 
fruits for medicinal purposes.

15. Fruit and vegetable processing, 

preservation  and canning  including 
pickles.

16. Bamboo and cane work.

17. Blacksmithy.

18. Carpentry.

19. Fibre other than coir.

20. Manufacture oT "Household uten­

sils in aluminium.

21. Manufacture of Katha.

22. Manufacture of Gum resins.

23. Manufacture of Lokvastra cloth.

24. Poly Vastra ‘Poly Vastra’ which 
means any cloth woven or handloom 

in India from yarn handspun in India 
from a mixture of man-made  fibre 
with either cotton, silk or wool or with 

any two or all of them or from a mix­
ture of man-made fibre yarn handspun 
in India with either cotton, silk  or 
woollen yarn  handspun Ih India or 

with any two or all of such yarns.

25. Processing of maize and ragi.

Licences for setting: up of VanasPati 

and Soyabean Plants

6573.  SHRI  PRATAP  BHANU 
SHARMA:  Will  the  Minister of

CIVIL SUPPLIES be pleased to state:

(a)  whether it is a fact that more 
than 25 applications  for  granting

licences for setting up Vanaspati and 
Sĉabean Solvent extraction plants in 

Madhya Pradesh are under considera­
tion of Central  Government for the 

last twelve months;

(b) if so, the progress till today; 
and

(c) reasons for  delay in granting 

the licences?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  CIVIL  SUPPLIES 

(SHRi BRAJA MOHAN MOHANTY):

(a) to (c) 20 applications for setting 
up of Vanaspati  plants  and 6 for 

Soyabean plants in Madhya Pradesh 
were received. As regards Soyabean 
plants, in 5 cases letter of intent have 
already been issued by the  Govern­

ment.  As regards  vanaspati plants, 

the matter was awaiting the formu­
lation of a new policy for the licenc­
ing of vanaspati units, and the appli­

cations are presently  under  consi­
deration of the Government.
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snrc fsrw 'f ĉtrt  fa;  ?r»n:, 

ef̂r it ?t  *ra ef   ̂ 
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Land acquired by  DDA under Reha­

bilitation and Resettlement Scheme

6575. SHRI JAGDISH TYTLER: 
SHRI RAM AWADH:

Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether it is a fact  that huge 

amounts of unclaimed money are ly­

ing with the Revenue Department of 
the Delhi Administration  being un­

paid compensations for land acquired 
by the Delhi Development Authority 

under the Rehabilitation and Resettle­

ment Scheme; and

(b) if so, the action proposed by 
Government in this regard?

THE  MINISTER  OF  PARLIA­
MENTARY AFFAIRS AND WORKS 

AND HOUSING  (SHRI  BHISHMA 
NARAIN SINGH): (a) Yes, Sir. The 

amount of unclaimed  money in the 
revenue deposit as on 28th February,
1981  was Rs. 1,35,46,690.57. The Land 
was acquired by Delhi Administra­

tion.

(b)  The unclaimed amount is to be 
disbursed to the  claimants in accor­

dance with the procedure laid down 
in the Land Acquisition  Act, 1894. 

The Delhi Administration had issued 
press  notification informing  the

claimants to rcceive the money. The 
Administration  is  disbursing  the 

amount to the claimants who estab­
lish their claims.

Growth rate of Sugar Industry

6576.  SHRI SHIV KUMAR SINGH 

THAKUR:  Will  the  Minister  of

AGRICULTURE be  pleased to state 

the overall growth  rate  of Sugar 
industry during  the  year 1980 as 

compared to 1979 with special refer­
ence to sugar mUls in  Madhya Pra­

desh?

THE MINISTER  OF  STATE IN 

THE MINISTRY OF AGRICULTURE 

AND  RURAL  RECONSTRUCTION 
(SHRI R.  V.  SWAMINATHAN):

The installed annual  sugar produc­

tion capacity of  the  country as a 
whole has increased from 59.09 lakh 

tonnes in the sugar  year 1978-79 to 
59.91 lakh tonnes in 1979-80 and  the 
number of installed sugar mills rose 

from 303 to 307.  As against this, the 

number of sugar mills remained Six 
in Madhya Pradesh  with  installed 
capacity of 0.43 lakh tonnes of annual 
sugar production  during the sugar 

years 1978-79 and 1979-80. In Novem­
ber, 1980 (Sugar Year  1980-81) one 

new sugar factory has been establish­
ed in  the  Cooperatives  Sector in 
Madhya Pradesh raising the number 
of sugar mills to Seven and the instal­

led annual sugar production capacity 
to 0.52 lakh tonnes.  (Sugar year is 
being  reckoned  from  October tn 

September each year.

Noise Pollution

6577.  SHRI BHIKHU RAM  JAIN: 

Will the Minister of  WORKS AND 
HOUSING be pleased to state:

(a) whether any survey had been 
conducted about the noise levels  in 

different cities in the country;

(b) whether it is not  possible to 
control noise in the absence of a law 
against noise pollution;

(c) whether the sound level meter 
and othe  equipme-tg for assessing 

the quantum of noise are not produc­
ed in the country; and
Wr
(d) if so, details of steps proposed 

to  give  adequate  attention to the
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problem of noise pollution  which is 
posing a health hazard in the city?

THE  MINISTER  OF  PARLIA­

MENTARY AFFAIRS AND WORKS 
AND HOUSING (SHRI  BHISHMA 

NARAIN SINGH); (a) Yes, Sir.

(b) No, Sir. Noise pollution at pre­

sent, can be controlled by implemen­
tation of the following measures:—

(i) operating on  the  relevant 

provisions of the  Criminal Proce­

dure Code and the Municipal Laws;

(ii) proper maintenance of vehi­
cles and enforcing the relevant pro­

visions of the Motor Vehicles Acts 
to control noise pollution caused by 
road traffic.

(iii) taking action under the Fac­
tories Act, 1948 to control  noise 
within factories; and

(iv) maintenance of silence zones, 
by the  local  authorities  around 

schools and hospitals.

(c) Efforts  have  been  made by 

some firms to manufacture and market 
noise level measuring  equipment in 
the country.

(d) Does not arise in view of (b) 
above.

Taking over of Coca Cola Export 
Corporation, Faridatoad

6578.  SHRI PIUS  TIRKEY: Will 

the Minister of AGRICULTURE  be 

pleased to state:

(a)  whether  Government  have 
taken over the factory of Coca Cola 

Export Corporation in Faridabad;

(b 1 if not, what are the problems, 
and

(c)  whether any private party can 

buy the factory and any such propo­

sal is under consideration?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF AGRICULTURE 

AND  RURAL  RECONSTRUCTION 
(SHRI R.  V.  SWAMINATHAN):

(a) and (b) Moiern Bakeries (India) 
Limited a Public Sector  Enterprise, 

have given a firm offer to M/s Coca 

Cola Export Corporation to take over 
their concentrate and  beverage base 
manufacturing plant  at  Faridabad. 

The reply from the Coca Co'a Export 
Corporation is awaited.

(c)  Yes, Sir. Government are, how­

ever, not aware of any such proposal.

Assessment of Employment Oriented

Small Scale Production  Units in 

Nagaland

6579.  SHRI  CHINGWANG KON- 

YAK: Will the  Minister of RURAL 

RECONSTRUCTION be  pleased  to 
state:

(a) whether the  Central Govern­

ment had advised  the  Khadi and 
Village  Industries  Commission  to 

assess and explore the potential for 
employment oriented small scale pro­

duction units in Nagaland;

(b) if so, the results of their study 

in this reg 1 rd so far; and

(c) the industrial ventures under­
taken or proposed to be  undertaken 

there?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF AGRICULTURE 

AND  RURAL  RECONSTRUCTION 

(SHRI  BALESHWAR  RAM): (a) 

to (c) The Khadi and Village Indus­
tries Commission constituted a special 

study team in March, 1973 to study 
the conditions and problems of North- 

Eastern s'ates and to recommend to 
the Commission suitable programmes 
for being undertaken in that area. The
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team submitted  its report in May, 
1974, wherein it indicated the poten­
tial  f°r  Industries,  which  could 
be  undertaken  in Nagaland.  This 
w..s  followed  by  a study under­
taken  by  a team  of  officers 

towards the  end  of  1977  with  a 

view to formulating concrete propo­
sals  for  the  development of this 
region. As a result of these studies, 

four sheds have been taken into pos­
ses ion at Dimapur Industrial Estate 

and are  being  utilised  for Khadi 

Gramodyog Vidyalaya and non-edible 
oils and soap demonstration-cum-pro- 

duction centre.  Both these units are 
now- functioning. The Khadi Gramod­

yog Bhavan  at  Dimapur  has also 
started functioning, in addition to the 

Bhavans at  Kohima  and  Mokoka- 

chung. It is proposed  to  set up a 
multi-disciplinary  training  centre 

also at Dimapur. A number of units 
for processing of cereals  and pulses 

and for promoting bee-keeping, car­
pentry, blacksmithy,  ghani  oil and 

gobar-gas have been set up under the 

Khadi and  Village  Industries pro­
gramme in this state.

Recruitment rules for posts of Assis­
tant soil  Survey Officers

6580. SHRI R. R. BHOLE:  Will

th- Minister of AGRICULTURE  be 

pleased to state:

(a) whether it is a  fact that Re­

cruitment Rules were  not followed 
while filling up the posts of  Assis­

tant Soil Survey Officers in the Office 
of All India Soil and Land Use Sur­
vey.

(b) if not, the essential qualifica­

tions prescribed for the post of Assis­
tant Soil Survey Officer; and

(c) the details of  the  employees 

with qualifications and experience ap­
pointed as Assistant Soil Survey Offi­

cers since 1st September, 1976 In All 
India Soil and Land Use Survey?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF AGRICULTURE 
AND  RURAL  RECONSTRUCTION 

(SHRI R. V. SWAMINATHAN): (a) 
No, Sir.

(b)  The prescribed  qualifications 
are as under:

Essential:—(i) Master’s degree in Soil 

Science/Agriculture with  specialisa­
tion in Soil Science of a  recognised 

University or  Associate of  Indian 
Agricultural  Research  Institute in 
Soil Science or Agricultural Chemis­

try with specialisation in Soil Science, 

preferably in Soil Survey  and Soil 
conservation, or equivalent.

(ii) 3 years’ field and research ex­

perience in soil survey and soil con­
servation.

(Qualifications relaxable  at  the dis­

cretion of the Union  Public Service 
Commission in case of  candidates

otherwise well  qualified; in  parti­
cular the qualifications regarding ex­

perience is relaxable in case of candi­
date? belonging to Scheduled Cashes 
and Scheduled Tribes for  posts re­
served for them).

Desirable: (i) Advanced knowledge 

in photogrammetry and 'aerial photo­
interpretation.

(ii)  Doctorate  in  Soil  Science/ 
Pedology.

(c)  Statement is laid on the Table 
of the House  (Placed in  Library. 
See No. LT-2303/81).
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^ct:,  3r̂nr,  F^k-1  sr̂t,

r̂«:7 ̂.'yi*,, 1 i v ; ,  i fu|i 1
cf̂.T hr<r ~:ft k̂-

^̂ rrsrl r̂ 'rfg ^

^ tp; JT5cr  an™ r̂t ̂   ̂,
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Prices of Vaiiaspati Ghee

6583.  SHRIMATI PRAMILA DAND- 

AVATE: Will the Minister of CIVIL 
SUPPLIES be pleased to state:

(a) what were the prices of vanas-
pati ghee during  1976,  1977, 1978,
1979, and 1980.

(b) how many times  Government 

have agreed to  the  price  rise of 
vanaspati, what is the current price;

(c) what are the criteria for fixing 

up the prices of vanaspati ghee and 
which is the body that fixes up the 
price;, and

(d) whether Government  propose 

considering to appoint a  price fixa­
tion committee including the consu­

mers representative while  fixing the 

price?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  CIVIL  SUPPLIES 

(SHRI BRAJA MOHAN MOHANTY):
(a)  A statement showing the month 

end ex-factory prices of 16.5 kg. tin 

of Vanaspati ghee during  the years 
1976 to 1980 is enclosed.
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(b)  and (c) There is no statutory 

control by Government on the prices 
of Vanaspati, and they are fixed by 

the manufacturers from time to time 
on consideration of a variety of fac­

tors.

(d)  Government had entrusted the 

study of the cost structure of Vanas­
pati to the Bureau of Industrial Costs 
and Prices; its report is under exami­
nation.

Statement

Alonth-entling  ex-factory  prices  of vanaspati  at Delhi

(Rs. p-r  16.5 kg. t.n)
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“'urvey of Consumption of Eggs

6584. SHRI G. Y. KR1SHNAN;

SHRI CHINTAMANI ZENA:

Will the Minister  of  AGRICUL­
TURE be pleased to state:

(a) whether the Central  Govern­

ment have conducted any survey re­
garding the consumption of eggs;

(b) if so, the State-wise details and 
the names of States which are in  a 
position to become self-reliant to meet 
the requirements of their States;

(c) the names of States exporting 
eggs to other States; and

(d)  the incentives which have been 
given by the Central Government lor 

the encouragement and  development 
of poultry farms in the country?

THE MINISTER  OF  STATE  IN 
THE MINISTRY OF AGRICULTURE 

AND  RURAL  RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 
No such survey has been conducted in 
recent years.

(b)  While in the absence of restric­
tion on inter-State movement of eggs, 
it is not possible to visualise State- 
wise self-reliance in regard to eggs, 
all State Governments are alive  to
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the necessity of accelerating poultry 
development programmes.

(c)  Mainly the  States/U.Ts.  like 
Andhra  Pradesh,  Kerala,  Gujarat, 
Punjab, Chandigarh, etc., are export­

ing eggs to other States/U.Ts.

(d)  Poultry development is essen­
tially the responsibility of State Gov­
ernments.  However, Government of 
India have made provision under Spe­
cial Programme for subsidy for setting 

up poultry units as follows:

(i)  25 per cent of capital cost to 

small farmers;

(ii) 33-1/3 per cent of the capital 
cost to marginal farmers and agri­

cultural labourers; and

(iii) 50 per cent of the  capital 
cost to the members of Scheduled 
Tribe.

2.  One-fifth of the profit and gains 
from poultry farming subject to maxi­

mum limit of Rg. 15,000/- per annum 
is exempted from levy of income tax. 

This is expected to provide an incen­
tive to poultry development.

Development of Coconut and Copra

6585.  SHRI G. Y. KRISHNAN: Will 

the Minister of AGRICULTURE  be 
pleased to state:

(a) whether India i. the  World’s 
largest  producer of  coconut  and 
copra and its farming is mainly asso­

ciated with small and marginal far­

mers;

(b) whether the area under coco­
nut cultivation is slowly declining;

(c) if so, the details regarding the 
main producer States of coconut and 

copra; and

■id) what steps Government  have- 
taken regarding the development  of 

coconut and copra as well as the en­
couragement given to the farmers en­

gaged in its cultivation?

THE MINISTER  OF  STATE  IN 
THE MINISTRY OF AGRICULTURE 
AND  RURAL  RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN); (a) 

India is not the largest producer of 
coconut and copra in the World,  but 
it is the third largest producer.  Phi­
lippines and Indonesia are the  first 
and second largest producers in  the 
world.

In India coconut cultivation is main­
ly associated with small and marginal' 
farmers.

(b) There was a decline in the total 
area under coconut cultivation during 
the years 1977-78 and 1978-79. Again 

there was an increase  in  area  in 
1979-80.

(c) The  main  coconut producing 
States are Kerala, Karnataka, Tamil 

Nadu and Andhra Pradesh. The area 
under coconut in these States, as well 

as the All-Indi. are a  figures from 
1975-76 to 1979-80 are given in Anne- 

*ure I-

(d) During the Fifth Plan an outlay 
of Rs. 214.06 lakhs was made for coco­

nut development.  These schemes are 
being continued during the VI Plan 
period with an outlay of Rs. 420 lakhs 
of which the Government of India’s 

share is Rs. 210 lakhs.  The details 

of these schemes are given in the An- 
n-.xure II.

A Coconut Development Board for 
the integrated development of coconut 

industry has been set up with effect 
from 12-1-1981 with Headquarter  at 
Cochin with an outlay of Rs. 100 lakhs 

during VI Plan.
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States 1975-76 i376-77 '977-78 1978-79 1979-80

1.  Kerala 692.9 695.0 673.5 660.6 6' 3.8

2.  Karnataka ■ 15'.1 153.6 ‘55.7 '63.9 166,3

3.  Tamil Nadu 109.9 108.9 '09.8 io9. 5 114.9

4.  Andhra Pradesh 40.5 39.3 39.8 39.8 41.3

All-India* 1069,9 '°74-5 1056.5 1055.0 '071.9

• Includes area in Other -itates.

Statement  II

Coconut Development Programmes during VI p!nn

1. Particulars ol programme Physical targ. t  Total
financial
outlay.

R . in lakhs

1.Package programm Tor coconut developm ent. Area, 1.30,000 I Ire-  ■ I.. 1
tares, at

5200N 0S . Demons- 
Ptratj Polls.

2. Rejuvenation (Rehabilitation) ofdis'aed cocnut Plantation  55,000  Hectares  102.930-
in Kerala

3. Subsidis'd Distribution of Electric pump sets in Kerala.  3,000 Nos. 17.90"

'U. Extensive cultivation

4. Production and distribution of TallXDvart scdlinis (Nos) 9.25 lakhs 46,494

5. Establishment of Elite “iced Farm for production of Tall X 40 H'Ctar 4.880
Tallseedings lor 3 years upto 1982-83.

G. Estabmlishinent ofElite Seed farm for production of Dvvar X 540 H-clare *■; t

Tall S—dlings.

Grand Total 420.027

Share of Govt, of India. 210,0135
or around 
figurrs 210
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News-Item Captioned “Food for Work 

Stocks Misused by State Government1’

6586. SHRI HARINATH MISRA:

SHRI M. V. CHANDRASHE- 

KARA MURTHY:

SHRI CHITTA MAHATA:

Will the Minister of RURAL RE­
CONSTRUCTION be pleaSed to state:

(a) whether Government’s attention 

has been drawn to the  news  item 
under the caption ‘Food  for  Work 

stocks misused by State Government’ 
as appeared in the ‘Times of  India’ 
dated 8th March, 1981;

(b) if so,  Government’s  reaction 
'hereto;

(c) what are the salient features of 
the recommendations of the Progrpm- 
me Evaluation Organisation  of  the 
Planning Commission on the working 
of the Food for work Programme; and

(d) the  Government’s  decision 
thereon?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF AGRICULTURE 

AND  RURAL  RECONSTRUCTION 

(SHRI BALESHWAR RAM):  (a) and
(b). Yes, Sir. The news item is based 
on the final report of the study con­

ducted by the Programme Evaluation 
Organisation of the  Planning  Com­
mission in August—October, 1979. The 
interim report of the evaluaiton cams 
out earlier in December,  1979.  The 

report makes mention of certain irre­
gularities committed in the execution 

of works under the Programme  and 
also records appreciation of the achie­
vements under it.

(c) A statement containing the sug­

gestions made in the evaluation study 
is enclo ed.

(d) The deficiencie' pointed out by 

the evaluation study  as also the sug­
gestions made for improving the per­

formance of the Programme  have

been  communicated  to the State 

Government for necessary action. At 

the Centre also suitable agency for a 
close supervision and monitoring of 
the programme is being set up.

Statement

Broad Findings:

1. Planning and  administration  of 
the Programme

(i) State level Steering Committees 

were formed in all the States.  How­
ever, the meetings were not held  as 
frequently as required in some States.

(ii) Out of 20 districts, district level 
Steering Committee were formed spe­
cifically only in 7 districts. In other 
districts the already existing district 
level committees performed the func­

tions.

(iii) In the matter of planning and 
implementation wherever the village 
panchayats were fully involved,  the 

projects were planned generally  ac­
cording to the needs of the  village 
community.  The  technical  depart­
ments worked in isolation from other 
departments and utilised  foodgrains 
for continuing their normal activities. 
There is need for coordination in the 

selection of projects, in fixing priorities 
and in progress reporting at district 
level.

(iv) The method of registration of 
labourers for employment was found 
only in 5 districts. In the rest 15 dis­
tricts, no specific method of registra­

tion for selection of workers was fol­
lowed.

(v) In 8 districts certain difficulties 

were reported in planning and imple­
mentation  of  the  programme.  For 
example, some of  these  difficulties 
related to lack of planning and coordi­
nation between variou  departments, 
non-availability o£ timely supply  of 
foodgrains, from FCI, non-cooperation 
of local people, lack of availability of 

implements and technical  know-how 
etc. Timely and uninterrupted supply
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would reduce malpractices in distri­
bution of foodgrains to wage earners.

(vi) No financial limits are fixed in 
most of the States in undertaking the 
various works.  However, limits  are 

fixed for sanction  by  officials  at 

various  levels.  Difficulties  weri>, 
therefore, experienced in getting  the 
financial sanctions from higher levels. 
To avoid reference for  sanction  by

' higher level officials, panchayats either 
created assets, which did not conform 

or standard norms or they fragmented 
the projects and treated each  frag­

ment as a separate  project.  It  is, 
therefore, desirable to streamline the 
procedure for speedy sanction of pro­

jects.

(vii) The working arrangements of

” the agencies responsible for the exe­
cution of Food for Work Programme 
at the village level has been found
atisfactory on thn whole.

? Progress of the Programme

(i) Foodgrain. released varied from 
169 tonnes in Amreli to 27,740 tonnes 
in Jaipur  district  during  1978-79. 
Utilisation ranged from 51.6 per cent 
to 100 per cent.  Out of 20 districts, 
utilisation was 100 per cent in 11 dis­
tricts.

(ii) Additional  employment  gene­
rated through the Food  for  Work 
Programme during 1978-79 over  the 

previous year per selected household
 ̂of the sample villages varied from 3 
mandays to 167 mandays.  The extent 

of additional employment generated 
over the last year ranged from  0.7 
per cent to 76.1 per cent.  The over­

all percentage increase in employment 
for all the selected beneficiaries  in 
the villages investigated was 10.9.

(iii) Additional income  generated 
during 1978-79 over the previous year 
in th« sample villages varied from 
Rs. 23 to Rs. 1569 per selected house­
hold. The extent of additional income

r  generated over the last year ranged 
from 1.4 per cent to 97 per cent. The

339 LS.—9.

overall percentage increase for all tlie 

selected households in  the  villagei 
was 17.7.

(iv) Various types of  community 
assets were created under the pro­
gramme some of which were,  how­
ever, not durable, for example, cons­

truction of link roads and embank­

ment work.  In regard to creation of 
individual assets the Ministry  of Ru­
ral Reconstruction may examine such 

cases in the light of the policy of the 
Planning Commission.

(v) 3.7 lakh mandays employment 
was created in the selected villages. 

In individual district this ranged from 
535 mandays in Raisen (Madhya Pra­
desh) to 46879 mandays in  Bhojpur 

(Bihar).

(vi) Community asstets worth Rs. 

24 lakhs were created during 1978-79 
in the selected villages.

(vii) Both  Plan  and  non-Plan 

works were taken up under the pro­
gramme.

(viii) In Bihar, Haryana and Uttar 
Pradesh there was  no  agency  for 
maintenance of link roads.

3. Difficulties and Malpractices

(i) Delays in supply and lack  of 
storage facilities were reported in 5 
States.

(ii) Payment of wages fully in cash 
was reported in some States leading 

to selling of the foodgrains  in  the 
open market by contractors.

(iii) Muster rolls were reported ta 
have been inflated in some  selected 

villages by entering ficticioug  names 
both by contractors and the pancha­

yats.

(iv) Ex-gratia payment  was de­

manded by supervisory staff in two 
States at the time of distribution  of 
foodgrains to the beneficiaries.  Gov­

ernment agencies and panchayats in 
two States converted foodgrains into
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cash for meeting the cost of construc­
tion works such as huts, school build­
ing!, dispensaries,  panchayat  ghar, 
etc.

I v) The contractors indulged in sel­

ling part of foodgraini in open mar­
ket.

(vi) Less payment of wages  was 

reported from two districts.

(vii) Beneficiaries had to sell  out 
coupons due to delay in  supply  of 
foodgrains.

(viii) Foodgrains were utilised  for 
purchase of crockery  and  furniture 
and upkeep of Government buildings, 

in one State.

4. Impact 0} the Programme

(i) There was a favourable impact 
on the life and living conditions of 
the village community in terms  of 
employment and income.  Majority of 
beneficiaries, however, reported  that 

these benefits were only short  term 
and seasonal.  It was also felt that 
the durable assets created under the 
Programme may benefit only the up­
per strata of the village community 

leading to further disparities in in­
come.

(ii) The improvement in communi­
cation system due to development of 
roads has certainly developed facilities 
lor trade and commerce.  The pucca 
link roads have enabled the villagers 
to take their sick to health centres 

n'hich were earlier inaccessible during 
rainy seasons.  The  construction  of 
.link roads within and between  vil­

lages and towns had made some  of 
the neglected areas now *0 go in  for 

school buildings and provide  educa­
tional facilities.

(iii) In some of the  selected  vil­
lages the dearth of skilled hands com­
pelled the local people including those 
belonging to weaker sections of the 
nociety to learn non-traditional occu­
pations like carpentry  and  mason

work; thus changing over front their 
traditional occupations to new occupa­

tions.

(iv) Thefts and crimes born out of 
hunger have come down the to the 
implementation of the programme.

(v) In 13 districts out of 20 relected 
for the study, there was no significant 
impact on the market wages.  How­

ever, in 7 districts the programme did 
have a positive impact.

(vi) The  programme  stabilised 

foodgrains prices (wheat and rice) in 
8 districts out of the 20 selected, at a 
period when these would otherwise 
have risen.  The drought conditions 
prevailing during the year would have 

given impetus to local traders to make 
hay, had this programme  not  been 
there,  in 6 districts, local wheat/rice 
prices fell marginally.

(vii) The village community as a 
whole as well as the village pancha- 
yats are now fully involved in  thv 
rural reconstruction  Projects under­
taken through the  ‘Food for Work 

Programme’.

(viii) About 3G per  cent  of  the 
selected respondents had reported that 
due to ‘Food for Work Programme’ 
their ‘consumption ievtl had gone up’ 
and a similar number had  claimed 

that their ‘consumption  had become 
more nutritional’.

(ix) The additional  income  was 
mainly spent on ‘Repair  of houn1/ 
construction of huts’  and the ‘level­
ling of house sites'.

(x) The increase in the income of 
the beneficiaries of the  programme 
did help them in meeting pome of 

their social obligations  like  ‘repay­
ment of debt’, ‘visit to relations/out­
side contact’, ‘Marriage’, ‘gift for mar­

riage’ and ‘visit to religious  place'’ 
with ease.

(xi) Majority of -eŝonaents (442) 

had favoured the programme.  Tbey 
howrver, expressed that the program--



me is on}y for a shorter period and 
seasonal and wanted it to continue for 
a longer duration to  provide  them 
with long-term livelihood.

Suggestions made in the  Evilvation 
Study

1. Empty gunny bags at present be­
ing retained by the distributing agen­
cies such as contratcors,  fair  price 
shops etc. should be handed over to 
the village panchayat for augmenting 
their resources.

2. Efforts should be made to provide 
foodgrains preferred by the beneficia­

ries.

3. Looking to the preference of the 

beneficiaries, the wages should  be 
paid partly in cash and partly in kind.

4. Majority of the beneficiaries pre­
ferred weekly  payments.  As  such, 
efforts should be made to make week­
ly and timely payments in  all  the 

areas.

5. It appears that the inspecting and 
monitoring arrangements at the Centre 
for effectively supervising the Food 
for Work Programme and its imple- 
mention are rather weak.  Supervi- 
-ion. therefore,  needs to be streng­
thened to avoid creation of non-dma- 

ble assets.

6. There is need for further research 

and evaluation on its short and long 

term benefits to various sections  of 
rural population.

t nr

6587- «ff <K*T : T̂T

iTEft q?  t;qr *.$t fa;:

(m)  !m  %  far

q h'T7"  % if'tT’Tn 1 ?lr-r V,

vfr Jim if  ĵff k

fa? Vjf*R:r  5fi7 TT

fa*H iPTTt; ; wb

(g-) w  rr

famr *;nf snr  ̂tot  *rrr 

% tot tuut t ?
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*T5TT<T* Jf  jftft («sft 
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7T3f.Tr | I

( 2) *T̂cTT  3:77̂  rT̂ g->
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 ̂  '•T'fT *?;r fa*rW it  fa 7

3TT% vj wir? % 1

(.3) 3itcr if  rrâ -̂31  .̂t

% faq-far % fa 7 rcP=H,̂n=r  qtsRT 

| 1 30 0 "rr̂fr

•iif ?,* ifofl fJTvT TST

|  I  v̂r̂VT'f 5RR T«7f %  fâ 

f*T  cr̂flT̂'sr  ifcpncT ST̂rlT

t  I ci«rTfT  if 5T

TI  %  fa’fT,

?rfmTfKf aff XT -•$ I  I

v;w sriv ?r ^ ?niqm

6588. tt' ^   q-JT  :  9RTe\

fsrun  ?ftr  WF3)  r̂̂T̂r  ^

Wi! f!VT ti'̂TT Tt .

(t) jtezt  % imflT  f»r<T 

 ̂  F«TTTf  %  T̂T  TUT  I   ̂  

5TT?r̂  Tf ?TTWi f. ;

(̂ ■) WT  ̂ TT55T

f̂ir  3T1% ?ftT  5TTTV T1  *1*TT H

 ̂  «̂TR  7T % f̂Ttr if̂ rV  JT
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(»r)  Jife  f!t,  rr  Jr 

wt ’nr if ?

fiswn  !W  **rm  *sF»n»r  *Tsft

(*f> <JWo  ĴT«l)  (̂>)  fsTT

ŴTiff VX T̂TcnfĉP  Tf

TM*X §£  I,
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VT̂tTT,  V'+i-n'.l'j.-', VTTR’-
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Y,  wT: r̂r,  r̂̂'ST,

TTTrqoFT'S, *T1WI,  k̂TT,

<rrr?r, n*r<jn,  '̂fi, ?nmrs,

nift̂ iT,  *rtefi,  gorrfiTT.

ĵ|T*irr,  îr̂ nn  ?r«rr fizzyr 1

(v)  «r>  (*r) jtw

*rw? tt #5»frT ir xrwzm twfvi 

r̂rfT =rr tttT? I 1 fafavr  %

*rf?m nr̂  ̂*rr ?$ f ifrr ŷ' 

f̂STrf rgr  irr  | cfrfa &g

tmŵ crr m mz snrsfa H tnrihut-V3 - -O
T̂*rc ir r̂i 5fr sr%- 1

Unauthorised use of Land in Rampura 
Delhi

6589.  SHRI K. LAKKAPPA:  Will
the Minister of WORKS AND HOUS­

ING be pleased to state:

(a) the ownership of the land  on 

which some ‘bus body-builders* and 

tea stalls etc. are running their busi­

ness in Rampura in front of Durga 
Mandir, Golden Park, Delhi-35;

(b) whether  these  businessmen/ 

shopkeepers are paying any rent for 

the land;

(c) if so, whom and under  what 

authority;

(d) the total amount of rent earned 
through this land  during  the  last 

three years; and

(e)  if the occupation of the land is 
unauthorised, the iteps taken 01 pro­
posed to be taken to get it vacated?

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH); (a) The land has been ac­
quired by the Central  Government 
and placed at the disposal of the Delhi 
Development Authority under section 

22(1) of the Delhi Development Act, 
1957.

(b) No, Sir.

(c) and (d) Do not arise.

(e)  The Delhi Deveolpment Autho­
rity has started eviction proceedings 

against the  unauthorised occupants 
under the Public Premi es (Eviction 

of Unauthorised Occupants) Act, 1971.

Flood Drain in Pankha Road  Delhi

6591.  SHRI KESHORAO PARDHI: 
Will the Minister of WORKS  AND 
HOUSING be pleased to state:

(a) whether it is a fact that  the 

flood drain flowing from Rewan line 
and along Pankha Road in Delhi i' 
full of filth and its embankment on its 
both sides has given way at various 
points;

(b) whether it is also a fact that 
the said drain is a breeding ground 
for mosquitoes and posing a health 
hazard to the residents of D Block of 
Janakpuri, Vashisht Park and Sagar- 
pur colony near Pankha Road;

(c) if so, whether Government pro­

pose to remove the filth, strengthen 
the  embankment  by  constructing 

pucca road and planting trees 0:1 the 
said drain; and

(d) if not, the reasons therefor and 
if so, when?

THE MINISTER OF PARLIAMEN­

TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 

SINGH): (a) to (d). The information 
is being coU-t<rted and will be laid on 

Table of the Sabha.
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Visit of World Hank bpert Team to 
Narmada Valley Profit

6592. SHRI  PRATAP  BHANU 

SHARMA; Will the Minister of IRRI­

GATION be pleased to state:

ka) whether it is a fact  that a 
World Bank experti team has recent­

ly visited variom places in  Madhya 
Pradesh to finalise the sites for vari­
ous irrigation projects on Narmada 
Vallry;

(b) if so details of persons of  the 
visiting team;

(c) details of medium  and  major 
irrigation and power  projects  pro­

posed under Narmada Valley Projects; 
and

(d) what are the suggestions  and 
findings of this team?

(c)  Details of medium and  major 
inigation and power projects in Nar­

mada Valley of Madhya Pradesh  to 
be proposed for World Bank  assis­
tance are yet to be finalised.

(d)  As indicated earlier, this was a 

reeonnissance tour and the team has 
not come to any conclusive findings °r 

made any definite or specific sugges­
tions.

wtot *r*»r fair   ̂ fwwft «nc fw? 

*r vTey 1 wnnffr *r

6593- 

t ̂ 1 fw:

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
Z. R. ANSARI):  (a) Yes,  Sir.  A

team of World Bank experts recently 
visited Madhya Pradesh.  The visit of 

the team was purely a reconnaissance 
tour to hold preliminary  discussions 
with State Government Officers  re­

garding various irrigation projects in 
the Narmada Valley.

(b)  The team consisted of follow­
ing experts of various disciplines such 
as economics, water management, irri­

gation engineering, groundwater etc.

I.Mr Ljung. T.riiil-r

2. Mr, Pinkerton

3- Mr. Markwel 1

4- Mr. Barbrr

S' Mr. Shannan Consultants

6. Mr. Fauss

7- Mr. Kirpii h J
8. Mr. C. Perry Profit Economist

(<fi)  *RT #T-TTT iTOT  ̂TfTK

jrpf arfr wt»tt  f*nr *TFf  *r? 

r̂rrrl  ihmK tz*

zfi sunrt

*nrr «rr  r̂r 'rrteri'r

*i<4i vt;

(w) jtk 'TTT ^

/11' jj- ttt 3ffr  r*iJ  VRfnT

<rqf̂T JTTTT IT  t̂'T ^T,

*rf? ̂r, erf  ^ ̂   ^

(*r) nvrr ?r«n t-7 i 8 *r

732   ̂ *1TT

f-, vfc  cff  ŝerrr  ^

hnrfur a if̂pr fiw  fW  ̂ «  > 

3rfr

(q-) w-'- T  **"

totI vzN M  3 f*tt.  'rrft  *1
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rnt  nfmnr jpt*.

SJ“T fTVT 3nfT̂T»fl 

? *•

[Ir-liyed delivery of Dak in  District 

Udhamfvr

,6595. SHRI P. NAMGYAL:  Will
the Minister of COMMUNICATIONS 

be pleased to state:

(a) whether it is a fact that des­

pite incurring three fold expenditure 
to introduce daily mail system, com- 

plaints of inordinate  delays  have 
been made in respect of mail car­

riage and delivery of letters in the 
post offices of hilly areas  Bamhag 
Nagote,  Gooe  Bhatal  of  district 
Udhampur;

(b) whether it is also a fact that 

complaints about closure of Branch 

Post Office at Kalkanagar in district 
Udhampur  during  Janata  regime 

have been made; and

(c) if so, the action taken on these 

complaints?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) There 

is daily mail service for these places. 
Normally there are no complaints of 
delay to the mails in this area. There 
may be some isolated cases of delay 

on account of late running of buses 
or bad weather conditions which are 

beyond the control of this Depart­
ment.

(b)  and (c) The Post Office  at 
Kalka Nagar was opened in 1971 on 

the basis of Non Returnable Contri­

bution as its opening was not justi­

fied by the departmental norms. The 

Non Returnable Contribution was not 
paid from 1973 onwards; so in 1979 

it was decided to close down the Post 
Office.  A few representations against 

the closure of the post office  were 

received by the then  Minister  o! 
Communications and  the  sponsors 

were again  requested  to  pay  the

amount of the Non Returnable Con­
tribution.  Since the amount wag not 

paid, the post office  was closed in 

November, 1979.

Ne*g Hem  captioned  ‘Demand  to 
^np Rohini project’

6596. SHRi J1TENDER PRASAD: 

Wiil the Minister of WORKS  AND 

HOUSING be pleased to state;

(a) whether Government’s  atten­

tion has been drawn to the  news 

item captioned  Demand to  Scrap 

Rohini Project’ published in the Delhi 

edition of the Statesman of 27th Feb­

ruary, 1981; and

(b) if so, the reaction of Govern­

ment thereto?

THE MINISTER OF PARLIAMEN­

TARY AFFAIRS AND WORKS AND 
HOUSING  (SHRI  BHISHMA

NARAIN SINGH):  (a) Yes, Sir.

(b)  The comments of  the  Delhi 

Development Authority/Delhi  Ad­

ministration are being called.

Chief Minister* Meeting of Cauvery 

issOe

6597. SHRI B. V. DESAI;

SHRI M.  V.  CHANDRA-

SHEKARA MURTHY.

Will the Minister of IRRIGATION 
be pleased t0 state:

(a) whether the centre proposes to 

convene another meeting of the Chief 

Ministers of Karnataka,  TbmOnadu, 

Kerala and Pondicherry on the Issue 

of Cauvery waters;

(b) if so, whether the proposals In 

this regard from Tamil Nadu and the 

other three States have been receiv­
ed by the T5nion Government;

(c) if so, when the meeting is like­

ly to be called;
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(d) whether any concrete decision 

in this regard has been taken; and

(e) when the Union  Government 

are likely to give their final approval?

THE MINISTER OF STATE IN THE 

MINISTRY OF IRRIGATION (SHRI 
Z. R. ANSARI):  (a) Yes, Sir.

(b) The proposals from the Gov­
ernments of Kerala, Karnataka and 

Pondicherry on the Cauvery waters 

have already been received but those 
from the Government of Tamil Nadu 
are still awaited.

(c) The inter-State Chief Ministers 

meeting is proposed to be  convened 
after receipt of proposals from Tamil 
Nadu.

(d) and (e) Since the matter is 
still under discussion, it is not possi­

ble to indicate at this stage as  to 

when a final  settlement  would  be 
reached.

Pre-School Education

6598. SHRI B. V. DESAI;

SHRI  M.  V.  CHANDRA.

SHEKARA MURTHY:

SHRI K. PRADHANI:

SHRI G. Y. KRISHNAN; 

SHRI ARJUN SETHI;

Will the Minister of EDUCATION 
AND SOCIAL WELFARE be pleased

to state-
• j  . .

(a) whether the Central has asked 
the States to develop pre-school edu­

cation which could greatly help check 

drop-outs at the primary stage  and 

accelerate the process to fulfilling the 
Constitutional commitments to pro­

vide fi ee and compulsory education 

to all children upto the age of 14;

(b) whether Rs. 15 lakhs have been 

provided in the budget as a  new 
central sector plan scheme;

(c) if so whether the Central Gov­
ernment have pointed  out to  the 

States that the amount will be suitab­

ly increased provided the actions ini­

tiated by the States are encouraging;

(d) if so, whether any scheme ha-« 

been prepared by the State Govern­
ments in this regard and has been 
forwarded to the Union Government; 

and

(e) if so, how much allocation in 
this regard have been made to diffe­

rent States for achieving the purpose?

THE MINISTER OF EDUCATION 

AND SOCIAL WELFARE (SHRI S. 

B. CHAVAN):  (a) to (e)  States/

Union Territories have been advised 
to develop a programme for impart­

ing Early Childhood Education.

For promoting voluntary participa­

tion in this effort a sum of  Rs. ]5 
lakhs has been provided in the Cen­
tral Government’s budget for 1981-82. 

This provision is not meant for allo­
cation to State Governments.

(c) No, Sir

TTeartu q sTfvisr*

6599.  TW5T SWT  :

WVo  :

firmi wk HRnr cFirm »7*rr

faTC’T  T'T'T T7 fTTT

fa

(̂ ) jft tr ̂ rff %  Trera

fJTPT % f̂PT  'FrT̂T srk

ir SPTfor 

faqr £ wr

xi'rriri

5JJTTT spn  ̂ ;

(g) wr  JTg jtt  *tf:

m*ft  'pr* rf*** ™rfw?T

T£T TT?  Tl"7 *rP?T

ft   ̂ w  ? ;
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(n) wr “?*r ?rfc sfnr” wn 
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(̂r) fâTT *r*U qTT TT WT

| 1 WAvm it rm Trr t 1

I. T 2304/813)
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«r€Tvrr %  srrfjrr  jrrft «ff,

?*rw ?rt 5r̂:rf9T<=r r̂ foqum 

«TI 'Fajfc fjRT W "35 TPTjfa'ftT 

strt ff, eft  w zr̂ T̂rr 

«rr fa fft shY ?rr*r ir

fâR f̂fr ?f«t wr̂fr sfrmm ir 

st f̂fr ir smfsr̂ =ft r̂r 11 

f'f.T '*ft r̂m * ?m M'fT’jpr 

iT farTH % '*TIfFT tt fe?3>  ̂

qFTO r̂r 5W5R *r fkvr  ̂1

hi on-Allotment of  Telephone  Stiff 

Quarters (Phaae I) KamtMlpuî Oriui

6600.  DR. KRUPASINDHU BHOI: 
Will the Minister of COMMUNICA­

TIONS be pleased to state:

(a)  whether it is a fact that even 

after the construction of Telephone 
Staff Quarters (Phase I) in Sambal- 

pur, Orissa the same have not so far 

been allotted to the staff; and

(b)  if so, the rea ons thereof?

THE MINISTER OF STATE IN THE' 

MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON):  (a) and

(b)  90 staff quarters have been con­

structed at Sambalpur.  The work of 
laying the water mains for supply of 
water by State Public Health De­

partment is in progress.  Quarter1 
will be allotted as soon as  water’ 

supply is made available.

Telephone Advisory Committee, Delhi

6601.  SHRI  KRISHNA  PRATAP 
SINGH:  Will the Minister of COM­

MUNICATIONS be pleased to state:

(a) the names of members of the 

Telephone Advisory  Committee for 

Delhi; and

(b) what are the rights and pri­
vileges of the members of the Tele­

phone Advisory Committee?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS 

(SHRI KARTIK ORAON):  (a) and

(b) The names of Members  of the 
present  Delhi  Telephone  Advisory 

Committee, the functions of T.AC. 
and privileges of the Members  of 

Telephone Advisory Committee  are- 
attached.
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Statemeent

List of nanvs of the Members of the Delhi T. A. C. on 10-9-80 (For 1980-812).

S(.  Interests Represented
No

I______2______________________

1. State Administration:.

a. State Legislature:

3. Corporation or Civil Body:

4. Members of Parliamrit:

5. Press:

Names and Addresses.

3 _______

Shri D. S.  Misra,
Secretary (Coordination),
Delhi  Administration.
Delhi.

Will be nominated  later  on.

.  Will be nominated later on.

Will be nominated tater on.

(i)  Shri  Vishwa  Bandhu  Gupta, 
Director  (Daily  Tej),  8-B 
Bahaduishah Zafar Marg, 
New  Delhi-110002.

(ii) Shri Ranbir Singh,
Editor, ”Milap“
Milap N iketan, 8-A,
Bahadur Shah Zafar Magr., 
New  Delhi-i ioooq.

(iii) Shri M. Shamim,
"Times of India", 7-B  , 
Bahadur Shah Zafar Marg, 
New Dlhi-i 10002.

6. Medical Profession:

7. Legal Profession:

8. Other Professions like Engineerr, Archi. 
ticts etc.

Dr. Roshaii  Lai,
3,  Malcha  Marg,
New Delhi.

Shri R. N.  Mittal, 
President,
New Delhi Bar Association, 
New Delhi.

Shri R. S. Gupta..
Engineer Member (DDA), 
New Delhi..

.9. Trade, Corrmurce and Industry. (i) Shri  P. C.  Sharma,

W-94, Greater Kailash, 
Part-I,  New Delhi.

(ii) Shri Maheshwar Dayal, 
Preiident, United Chamber 
of Trade Association,
96,  Babar Road, New Delhi.
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(iii) Shri Prem .Sarvaria,
25, C. P. Hostel,
Anand Parbat, Karol Baglt 
New Delhi.

(iv) Shri  Subhash Chopra
A-12, Hauz Rhas, New Delhi.

(v) Shri J. R. Jindal,
Shahdara, Manuf acturers 
Association  561. O. T. Road, 
Delhi.

(vi) Shri Bhisham Kohli,
6/10, Pant Nagar,
Jangpura Extension,
New Delhi.

(vii) Shri Bansi Lai Mehta,
19, Rajendra Park,
New  Delhi-! 10060.

(viii) Shri C. B. Gupta,
E-206, Greater Kailash-II,
New Delhi.

10. Public Workers and others. (i) Shri Kislian Chand Baniwal.
379,  Chirag  Delhi,

New Delhi.

(ii) Shri D. R. Shah,
24/42, Punjabi Bagh,
New Delhi.

(iii) Shri  Lai it  Bhasin,
B-104, Greater Kailash-I,
New Delhi.

(iv) Mrs. Vimal Nrgi,
T-I2, Tabrook Line’,
Delhi  Cantt.  Delhi.

(v) Shri Sydney Rebciro,
C-45, Jangpura Extension,
New Delhi.

(vi) Shri  Rajendera  Malik,
A-360, Defence Colony 
New Delhi.

(vii) Shri R. N.  Chandelia,
Flat No. 6, Lai Bahadur 
Shastri  Sadan,  Golr  Markrt, 
New Delhi.

(viii) Dr.  P. L. Malhotra,
Dean  of Colleges,
Delhi University,
Delhi.

(ix) Mrs. N'rmal Bedi,
4,  Haily Road, New Delhi.
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FUNCTIONS OF TELEPHONE 
ADVISORY COMMITTEES

1. Bringing the  telephone  using 

public and the P&T Department into 

closer relationship.

2. Giving th* public confidence that 

their grievances are being  properly 

represented and attended to.

3. Advising the Drptt. on the im­

provement of local and trunk ser­

vices.

4. Giving publicity to the  action 

being taken by the Deptt. for  im­

proving and developing the telephone 

service.

3.  Assisting the Deptt. in handling 

the present shortages  in  telephone 

equipment and lines by invoking co­

operation and patience from public.

6.  Assisting the department in de­

ciding  out-of-turn  connections  as 

provided under the rules on a fair 

and equitable basis by joint assess­

ment of the comparative merits  of 

various applicants in the waiting list 

under the OYT and non-OYT special 
category.

PRIVILEGES

(i) The member can be provided 

a Temporary  Telephone  connection 
on over-riding priority on  payment 

of norma] rent during the tenure of 

hls membership of the Committee.

(ii) Members of Telephone advisory 

Committees are entitled to get actual 

conveyance allowance for attending 

the meetings of the Committee to a 

maximum of Rs. 10/-.

Enquiry  into  Working  of  Central

Potato Research Institute, Simla

6602.  SHRI KRISHNA CHANDRA 

HALDER:  Will  the  Minister  of

AGRICULTURE be pleased to state:

(a)  whether Government  propose 
to order for an indepth enquiry into

the working of the Central  Potato 

Research Institutei Simla;

(b) if so, when; and

(c) if not, the reasons therefor?

THE MINISTER OF  STATE  IN

THE MINISTRY OF AGRICULTURE 

AND RURAL  RECONSTRUCTION 

(SHRI  R.  V.  SWAMINATHAN):

(a) No, Sir.

(b) Does not arise.

(c) On receipt of a  number  of

complaints from the staff of the Cen­

tral Potato Research Institute, Simla 

against the Director of that Institute,

the Indian Council of  Agricultural
Research deputê two Deputy Direc­

tors  General from Headquarters to 

visit the Institute in January, 1980. 

The Deputy Directors  General  ex­

amined the working of the Institute 

with a view to finding out the causes 

of dissatisfaction amongst the Scien­

tists and other staff and also whether 

the research work of the  Institute 

was being conducted in  accordance 

with the guidelines on research pro­

gramme. approved by the Council.

Appropriate  action  has  already 

been taken by the Council on the re­

commendations of the Deputy Direc­

tors General with regard to the main 

allegations/complaints  against  the 

Director, C.P.R.I.  There have been 

no subsequent developments to call 

for a further enquiry int0 the work­
ing of the Institute.

Measures to discourage consumption 

of Liquor

6603.  SHRI  MARTAND  SINGH: 

Will the Minister of  EDUCATION 

AND SOCIAL WELFARE be pleased 

to state;

(a)  the measures being adopted to 

discourage consumption of liquor by 

different itrata af society;
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(b) whether Government are aware 
that in several official  parties and 

receptions organized by its  various 

departments and public undertakings, 

liquor is served and consumed openly;

(c) if so, whether the service  of 

liquor on such occasions is in con­

formity with the Government’s policy 

or prohibition rules in existence  at 
various places; and

(d) what are the occasions when 

according to Government’s policy ser­
vice of liquor is allowed?

THE MINISTER OF EDUCATION 

AND SOCIAL WELFARE (SHRi S. 

B. CHAVAN):  (a) As prohibition is

a State Subject, various State Gov­

ernments take measures to discourage 

consumption of liquor by  different 
strata of society in accordance with 

the State’s policy and relevant law 

on the subject.  The Central Govern­

ment have, however, issued  guide­

lines to the States and has  under­

taken to compensate  States to the 

extent 0f 50 per cent of loss in excise 
revenue based on the  revenue of 

1977-78.  Educative publicity is also 

encouraged.

fb) to (d) As a rule, alcohol is not 

served at official entertainment  by 

Ministries and public sector  under­

takings.  However, provision for ex­

ception to this rule has been made 

and alcoholic beverages can. be served 

by  Government  Departments  in 

‘closed Launges’ in parties where im­

portant foreign  visitors are to be 

entertained.  But at such  parties 

Government Officers are not expected 

to consume liquor.  No infringement 

has come to the notice of this Minis­
try.

1TTT 1TV *f  9TT f

6604 -vVA.

^  i«i  ef>Mi  fa

(5r) <f?n fa; m n  ^

fafJT  *f*T if WTr}  ^

TTl cTTf srr̂T facR̂ T  5s,

(t) qfa  af fenft  f^T

qT'T 5" i

ft) w  *f ̂ T̂ TT  5WTTT 

3ft 7Rt  ̂?

frnfrggfow anrrd); (sr)   ̂fr̂ r 

(#rr) *f *fan w

r̂r  ̂ ^

if Tfhnr «n?r  ?rf  «rpf  *r  57  ̂

rf̂'̂TcTT TT  f I

(*) arfr (it) if̂ T  fTm ̂   fa

if ITT fVWlT VW 3rfT jffa cF

jf 3n n̂ ^  if fT (3̂ 15̂ 1)

arPr  (?ftT=?r) tr r̂rr  5=T 

W  ̂ ?f TjTT fT" I

q̂̂ Tticira jvivT 5 >1 wi fVi11

W rr̂ T̂̂ r̂frT

3>T <1 HA fâJT M 1
(uifV »r)  5TrTT̂  ̂I

Confirmation of NTMVIC Nursery School 

Teachers

6605. SHRI  PHOOL  CHAND

VERMA: Will the Minister of EDU­
CATION AND SOCIAL  WELFARE 

be pleased to state:

(a) whether it is a fact that nursery 
teachers of NDMC schools, New Delhi 

have not been confirmed since 1968,

(b) if so. the reasons therefor;

(c) whether it is also a fact that in 

view of non-confirmation  of  these 

teachers, they are being denied selrc- 
tion grade; and

(d) if so, what are  the  reasons 
behind linking promotion in selection 

grade for only those who are confirm­
ed in the grade?

THE MINISTER OF EDUCATION 

AND  SOCIAL  WELFARE  (SHRI
S. B. CHAVAN): (a) Yes. Sir.
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(b) The NDMC has reported that 

there are certain disputes about the 
seniority list of nursery teachers. The 

matter is under scrutiny and is ex­
pected to be finalised early.

(c) Grant of selection grade  has 
not been denied.  It will follow soon 
utter confirmation of teachers  with 

retrospective effect from the date of 
its admissibility.

(d) As per rules, the number  of 
selection grade posts will be 20 per 

cent of the permanent posts and of 
those temporary posts  which  have 

been in existence for 3 years or more 
with effect from 1-1-1973. The num­
ber of permanent posts will  always 

be larger than the number of selec­

tion grade posts.  That being so,  it 
is  natural  that  only  permanent 
teachers wil) get the selection grade.

12.00  hrs.

RE:  ADJOURNMENT  MOTIONS

ETC.

(Interruptions)

MR. SPEAKER; Nothing is going 
on record without my permission.

(Interruptions) *

MR. SPEAKER: Please  sit down. 

Now I am on my  legs.  Please  sit 

down.  When I am on my legs you 
have to sit down; that is  what the 

rule says.

(Interruptions >

arum  i<<J  : < fy*',,  pr 

if? i  7TT 3TR VT fT  ff -

erf Ultf 3T*f f̂ <TT  JTff t  I 

jrenf 5TT (T*r fâ TT  ^

^ —3TN-  arfr arPT  i rnrt

•Not recorded.

3TTT  «HIM  ̂ T5T

I

: ar crrra*r 

(smn)

SHRI INDRAJIT  GUPTA (B..U- 

hat): Since both  sides  want,  we 
would welcome a discussion.

(Interruptions)

SHRI JYOTIRMOY  BOSU  (Dia­

mond Harbour):  Law an<j order can.

not be discussed.

(Interruptions >

SHRI SATYASADHAN CHAKRA- 

BORTY (Calcutta  South):  If you
are going to discuss  the  law  and 
order situation in West Bengal why 
not Bihar, why not U.P.?  The law 

and order of West Bengal cannot be 
singled out.  You will have to dis­

cuss the law and order situation  in 
U. P. and Bihar also.

(Interruptions)

MR. JYOTIRMOY  BOSU: Sir,  I 

rise to seek your permission

(Interruptions)

MR. SPEAKER: Nothing should be 

recorded without my permission.  I
have not given any  permission  t*

anybody.

i Interruptions) **

3T«T5T  : SW  5̂  TT̂TT i

 ̂ rjf 5̂ 1̂ »j sr̂rfr ,

 ̂ sff r̂mvnf ff tot jr- -zprr arrr 

3ft  fTT 3T if"  e.  r 

5iT  l 57 fa >?f fs«ii»s^

d 5”, 41*  $s im

<r><i i 57 i

••Not recorded.
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And you can discuss all this.

SHRI JYOTIRMOY BOSU: No, Sir. 

(Interruptions)

 ̂ 5>T fltxt  ̂h

: 3m-  I r- rr̂-

 ̂ 3>T 7̂ 57 I

(smn)

SHRI SATYASADHAN CHAKRA- 

BORTY:  You have to include Bihar

and U.P. and other States while dis­
cussing the law and order situation 
in Weft Bengal.

(Interruptions)

SHRI  JYOTIRMOY  BOSU:  Sir,
with your permission I want to speak. 
(Interruptions). Mr. Speaker, Sir, you 

adopt some procedure  in handling
adjournment motions. You kindly do 

it today.  You kindly adopt the same 
procedure as to who are the people 

who have given  the  adjournment 
motions, what are the texts, and what 
are the details.  Let them be given 
an opportunity so that we can have 
a fair deal.

(Interruptions)

STWW  :  3TTT ̂ TT TciT  jT  fa

3TPT  S<̂<i  TffV 3T  *TT"

TT̂iT,  «T 3TPT9> q̂ f  3?fr  ^

fatA  M«'*M . . .

(■WVR)

: anr  aT̂ jt

: 3TPT  ?TcT

sfspf i

arunr  : r̂r*1 ĥttsrt  fir

*T/PTT, *r i

in *rr  WcRT   ̂  5s fa if" *?r 

?7, far  arrr  rr  5s 1

Why cannot you sit down when I am 
standing?  I  will  listen.  I  will 

over-rule.  But i do not think ft i» 
proper.  I will listen.  Let it go  on 

record what is reasonable.  So simple 

it is.

3PTT 37T51 106 3RPT  ̂  r*TT,

ĤTT I TTTT   ̂ 1 ̂  *1

 ̂̂   r̂rt  57- w,

(srvr)

3T«rw if hvt 37 <rr

3(17  •rs4 5s ? 3n,r r̂lf  r̂

5T17?r 5s? 3TPT affiM 1

Why should you  speak?.... (Inter­

ruptions)... .Why should you speak 

now?

•;  , i?~ Tr̂-rr̂

f̂l * ffv̂r ?̂xrT 57 1 hrow

*1 I 3PTT  3"RT fafv Wi,
>̂i«h  ̂3pr̂nr  i*il  i~r̂r

jTPT  ,1 3HR  ftrt

fa 3̂  1

Let me listen to all of you.

3rt 3nn- tnn

 ̂?if rf̂rr  ̂  5* 1

*T̂T ■

faf   ̂ i fr̂ PT

•‘.̂7  far fT vj'i'W <f> *{  ti’J «i  ?

3TUJW 'J 'l  9RT5f

îT TfV^R  fJT5T  TRTT  I i* <(l *TcT

I

SHRI SATYASADHAN CHAKRA- 
BORTY: Have you called the atten­
tion of___(Interruptions).

MR. SPEAKER: No, I have not.

SHRI JYOTIRMOY BOSU: I rue- 

to seek your permission.



*37 Re: Adjn. APRIL 6, 1981 Motions etc.  j-Ktt

MR. SPEAKER: One minute.

(Interruptions)

MR. SPEAKER: I have not allowed 
him.

'-t'sil  'is'tfT  ?f  ̂ f  I

sfWdf fTG'TTT *?7fT I 

under what rule?

fwr :

TTZZiJ * f  ^TITT  aflqrT

?rr rr̂rr I,  «r ŝ «rr 

î3r qfr x$  %...

SHRI  N.  K.  SHEJWALKAR 

(Gwalior): The matter  is regarding 
the procedure of the House . .

vfarrff i-'wri W?“| : SW76T 

inr nur ĝ nr |

JT JIM  ̂  f’vi'S’ *nti"

jf,' '

.. . («r*OT5r)...

WKOiM  : £h'  Th- c,\s *T

TT*T  I SiTT  I 5HV

ir ?ri î"T -’o  t i sf   ̂ ij-

sTvftr 5T?r  * fr  i.fr  t h   v r

%!iW, Kii~  TfT f I ViV fa:?,- RJ

% cr̂rr C5n̂ w w, mir sz; tz;% ?

jttvt jtv fai,*r | fa faw fer? jf.H.- 

'Tifftr i srirn=r ir ̂  (snf)

5F srr̂Tfr ̂ rr »rzr f...

V&X  : STfi%  JTrTi-fe-iT

in: f a  ̂r r  f.  i   ̂r*f;  if   5fi<r

7*7 7T trsfra nft T̂Tc.T I

SHRI N. K. SHEJWALKAR:  I am

on a point of order. Your honour has 
jU |.t said, “I will hear everybody”...,

MR. SPEAKER: Not everybody.

SHRI N. K. SHEJWALKAR; “and, 

if it is pertinent, it will go on record, 
otherwise not."  Uptill now, the pro­
cedure has been that those who  had 

given notices in writing

MR. SPEAKER: No  question  of 
that.  I never adhere to that, I do not 

allow that to go on record. That does 
not give you any privilege.

SHRI  N.  K.  SHEJWALKAR:  I

agree with you that it is not a matter 
of right. How will  you  distinguish 
whom you will give an opportunity 
and whom you will not? There should 

be some way. If I want to say some­
thing . . .

MR. SPEAKER: It is a question of 
raising point of order  under  some 
rule. If that rule allows me,  I will 
allow.  Otherwise,  I will  not.  By 

giving notice of a motion, it does not 
become a privilege of the hon. Mem­

ber to raise it in the House.

SHRI N. K. SHEJWALKAR: I do 
not at all say that it is a matter of 
right.

.... (Interruptions)....

W5IW JTjfoiT if&T  .

Jr ^̂ T̂rrr i 

if -zz  f i

. . . (ŝ sitit) . . .

SHRI N. K. SHEJWALKAR: I want 
to know  what  right  do  I have. 

I want  to  know,  a  Member  of 
Parliament sitting here, what right he 
has got to speak and when.

The point is, uptill now,  the pro­

cedure was that. I quite  agree that 
you may or may not allow him to 

speak even  though  he  has  given 
notice of a motion in  writing.  But 
when you  are  allowing  somebody 
else also, some others also, on some 
issue whatever he  wants  to  raise, 
with your permission . . .

MR. SPEAKER: You will find from 
the record that  whatever  has  not 
been pertinent has not been allowed.
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sfr ifTcT  ft’fr, f̂i tr̂rg;

I I

SHRI N. K. SHEJWALKAR: After 
all, you will hear him...

MR. SPEAKER: According to rules, 
otherwise not. (Interruptions).

*rr? wr zh if  t| |  iff

VTT̂f I. . .

u<iT3i  V̂'fTT,  rf«f 

#5̂ i strt   ̂ §f | i

IT5TO %° TT3T̂^̂T :  iff! gtff

fajwc $ srrtr  i  ... (wjwh) ...

WS7W Ŵ Ttr .  3T3fom̂r7. sfl, 

flT7  I

. . . (WWSTTST) . . .

WS!f«»T$tW : % arrTt-̂TTt & 

ir̂rrs *̂rr i

THE  DEPUTY  MINISTER  IN 
THE MINISTRY OF COMMUNICA­
TIONS (SHRI VJJAY N. PATIL): On 
a point of order, Sir.

ws7w  *r ?ttt %r «fr

'JBJH I

SHRI JYOTIRMOY BOSU: Sir, at 

the outset, I assure you that I shall 
not raise any matter which is outside 
the jurisdiction . . .

MR. SPEAKER: First let me know 
what do you want to  raise,  under 
what rule?

SHRI JYOTIRMOY BOSU: Under 

rule 60—Adjournment Motions notices 

of which have not only been given 
by me but by others also. (Interrup­
tions) .

MR. SPEAKER: Let us see what is 
rule 60.

SHRI JYOTIRMOY BOSU:  Rules
56, 67, 58, 59, 60, 61, 62 and 63—all 
are quoted.

339LS—10.

MR. SPEAKER: This is rule 60.

SHRI JYOTIRMOY BOSU:  Rules

56 to 63. Mr. Bhagwat Jha Azad  is 

feeling a little jittery.

My point is that this House is com­
petent, according to what is provided 

for in the  Constitution  in  matters 
which strictly come under the juris­
diction of this House.

MR. SPEAKER: What is your point 

of order?

SHRI JYOTIRMOY BOSU:  I  am
coming to that.  On 3rd, a particular 
political party—let me make out  a 
case, the failure of the Union Gov­
ernment . . .

MR. SPEAKER: We must be clear 

about it.

SHRI JYOTIRMOY  BOSU:  You
have a lot of powers to over-rule me 

you can even throw me outside the 

House.

MR. SPEAKER: You do not listen 
to me.  We must be clear what  we 
are discussing. I will allow you only 

a point of order which you want to 
raise.

Here is rule 60. It reads:

“Provided that where the Speaker 
has refused his consent under rule 
56 or is of opinion that the matter 
proposed to be discussed is not in 
order, he may, if he thinks it neces­
sary, read the notice of motion and 

state the reasons for refusing con • 
sent or holding the motion as being 

not in order.”

SHRI JYOTIRMOY BOSU: That is 

what you always do.  Today,  you 

not doing.

MR.  SPEAKER:  I  have  never

given. When I have no facts in my 
possession then  I hear, if  I konw 
what the facts are, then I  do  not. 
Therefore, I have withheld my con­

sent to this Adjournment Motion:  I
have not given my consent,  I have 
disallowed it, it cannot be raised here.
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[Mr. Speaker]

If there  are any Calling-Attention 
Motions on this, they are under  my 
consideration. (Interruptions).

SHRI JYOTIRMOY  BOSU:  You

might allow me,  Sir,  to  speak  a 
word . . .

MR. SPEAKER: I will not  allow 

you on the Adjournment Motion. Ad­
journment Motion is not going to be 
allowed to be discussed here.

SHRI JYOTIRMOY BOSU: I am 

seeking your guidance.

■Tens* jrr* wf gf f ?

srrT  t 1 m   irfr  1

SHRI 1NDRAJIT  GUPTA: Which 

point are you hearing now?

WEiTST  : A'

STrî H-T '<fr £ I

SHRI JYOTIRMOY BOSU; I  am 
seeking your guidance in the matter. 
A Member of the House has  an in­

herent right to seek guidance  from 
the Chair, and I am a new Member 

exercising that right . . .

MR. SPEAKER; You are new, Sir! 

Then what shall I be! (Interruptions).

SHRI A. K. SEN (Calcutta North 
West): On a point of order.

ursofsr mr, mir
wm Bfrr \ ere mqtfi crm ĝ»rr 1

SHRI  JYOTIRMOY  BOSU:  Mr.
Sen, Your white jacket cannot hide 

your class or colour . . . (Interrup­
tions). ..

MR. SPEAKER; I may again say. ■.

SHRI JYOTIRMOY  BOSU:  Why

waste your energy,  Sir?  Let it  be 
our energy. You can have a little bit 
of water and pour it on this. My sub­

mission is that the matter that has 
been brought up is a  very  serious 
matter, unprecedented . . .

MR. SPEAKER: No...

SHRI  JYOTIRMOY  BOSU:  The

Centre has connived . . .

MR. SPEAKER:  I must read this
out:

“Once a Member is informed of 

the Speaker’s decision withholding 
his consent, no discussion or point 
shall be permitted to be raised  in 
the House either on the  subject 
matter of the notice or on the rea­

sons for disallowance thereof...”

SHRI  JYOTIRMOY BOSU:  You

are departing, Sir.

MR. SPEAKER:  I am not depart­
ing.

SHRI JYOTIRMOY BOSU:  You
must be impartial to all of us.

MR. SPEAKER: That is why I have 
given you so much of time.

SHRI JYOTIRMOY  BOSU:  You
are departing, Sir

MR. SPEAKER: No.

SHRI JYOTIRMOY  BOSU:  You

read out the  Adjournment  Motions 
every day, who are the people who 
have given and what is the subject. 
Today why are you  departing from 

that, Sir? . . .

MR. SPEAKER: No. Not  allowed. 
Please sit down. Do not force me....

SHRI JYOTIRMOY BOSU:  I  re­
quest you with folded hands.
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MR. SPEAKER; Please  sit down 
Give some other Notice, not Adjourn­
ment Motion. Mr. Jyotirmoy Bosu is 

not allowed.

SHRI JYOTIRMOY BOSU:**

MR. SPEAKER:  Mr.  Mani  Ram
Bagri. ^

I?  fan  wf tt

*T»Tf> (%*i7T) : *PTT 

% faff> jrt

W5*a  : 1 wil1 take proper

action. I have got the Motion. I will 

let you know. $ T̂t̂iTT,

9TT Ate I .  .  .  (•liq'JTR)

m<T*t  | fa  Tf faJTT 

ff  ?3T5i>rT 1 wrraffŝ 1

(*.ccsrH)**

MR. SPEAKER: Whatever they are 
saying will not go on record. (Inter­

ruptions) * *

SHRI VIJAY  N.  PATIL;  On  a 

point of order. My point of order is 
under rule 32. I could not raise  it 
during the Question Hour because no 
point of order can be raised during 
the Question Hour . . .

MR. SPEAKER: What do you want 

to say?

SHRi VIJAY N.  PATIL:  I  am
raising a point of order regarding the 
Question Hour, what happened during 
the Question Hour when so much of 

time was taken away by Mr. Jyotir­
moy Bosu . . .

••Not recorded.

MR. SPEAKER: That is over. What 

do you want to say now?

SHRI VIJAY N.  PATIL:  Under
rule 32 . . .

sr>£?rc f?rer fft

9Fr*r  11

SHRI VIJAY N. PATiL: Rule 32 
reads:

“Unless the  Speaker otherwise
directs, the  first  hour  of  every
sitting shall be available for  the
asking and answering of questions.”

Here, I will request your protection 
for the Members, because the Mem­
bers of Parliament have got a right 
to ask questions.  But, if 10  to 

minutes are taken initially by senior 
Members like Mr. Bosu . . .

MR. SPEAKER: Right you are.

SHRI VIJAY N. PATIL: Then one 

hour cannot be had for the questions. 
I request you Sir, under rule 356 Mr. 
Bosu... (Interruptions).

MR. SPEAKER; What is your point 
of order?

SHRI A. K. SEN: Under Rule 193 

we have given notice to raise an im­
portant question...

MR.  SPEAKER:  193?  That  is

under my consideration.  I have not 
rejected it. . . (Interruptions) Please 

sit down.  That is under my consi­
deration  . . (Interruptions).

SHRI  JYOTIRMOY  BOSU;  A 
senior Member of the former Govern­

ment comes and tells that  he  has 
given notice of a motion . . . (In­
terruptions).

MR. SPEAKER. That is why I Jay..

(Interruptions)
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: WT  tfeTT | ^

mj? faror t i srnrrt srra *fr

No, Mr. Tewari. Please sit down. 

When I have assured you that I will 
listen to you, why do you break the 

rules? wrTjrssrr̂tr nnq#f5<j sfmrt / 

i

12.27 hrs.

QUESTION OF PRIVILEGE

Assault on Shri Bhocendra Jha by 

PAC at Ghaziabad, U.P.

SHRI INDRAJIT GUPTA  (Basir- 

hat):  Sir, I have given you a notice

under Rule 222....

MR. SPEAKER; That is under my 
consideration.

SHRI INDRAJIT GUPTA: An hon. 

Member of this House has been as­
saulted while performing his duties... 

(Interruptions).

MR. SPEAKER: Mr. Gupta, please 
listern  to  me... (Interruptions) ■■ ■ 

Please sit down. sq-fT ffctT,  T̂T

| STPTI *TTV 3M eft  cftfaq I

SHRI  INDRAJIT  GUPTA:  The
Member is present here.

stew  : mwt wm ft Tirr
T̂>srrrTrfT̂T?fyr̂tT |

Shri  Indrajit  Gupta  has  given 
notice of a  question  of  privilege 
against  the  Inspector-in-charge  of 
Ghaziabad Kotwali and the Ghaziabad 

City Magistrate (names included) re­
garding alleged, deliberate and un­
provoked assault on a Member of the 
House, Shri Bhogendra Jha by  the

PAC of UP at  Ghaziabad at about 

1800 hours on 3-4-81.  As  per  the 

established practice,  I am referring 

the matter and getting  the  facts. 

After that 1 will proceed accordingly.

(Interruptions)

MR. SPEAKER:  $

f.' I  SO  fft t ̂  I

What sort of people you are here. 
Why cannot you listen to me?

(Interruptions)

11 irrTfrr sth  £  i  ̂̂  %

5 o *rr?fjT*ff tV srm i

(snertlM)

=TfV i mq- ws w  ̂rfr

 ̂  ?

What is it they are  doing? What 
sort of people you have got here?..
(Interruptions) Please Sit down......

Please sit down.

I want to say that I have allowed 

the hon Member to state on the floor 
of the House. I had requested him to 
come under Rule 377 and say what 

he has to say. We have allowed it 
earlier... (Interruptions).. .We have 

got precedents.  I want him to give 
a statement....

(Interruptions)

SHRI NIREN GHOSH (Dum Dum): 

Sir, may I make-a" submission? In  r. 
similar case, I was assaulted when I 
was a Member of the Rajya Sabha. 

The matter was referred to the Pri­

vileges Committee.

So, you should refer it to the Pri­
vileges Committee.
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wssrw *Fr*uf: ̂ r̂ ncfjrw |?

W?T <TT TrTT ̂TT %% ? T n ̂ |
 ̂ o

SHRI NIREN GOSH: Why  under 
377?  You ask him to speak straight­

way.

«f> TTRTOTTT *rr*5ft  : ̂ Tl-

37? cTT  I

«car«rff*  watcft (̂ ~TTTT- 

?r«Tar) ; ̂   ?Tr xfnr  £ i

»T$>*cf : 2r   ̂ T̂f̂r 

'̂To'TT % Z* fn*T  I

*rnft  (Hrm:)  : 

srrrsir i

•̂T-fi BfcT̂ar

■̂?̂ Ŷr<T̂ T=Tr̂r*pTT  ̂ wrq 

■Ĵlf strt  .r?r ^tt  i

That  is what we  are  doing. 

R̂T̂ =T ITRT ̂frf 'tit t vft

TPff  p t TfT̂fr  %<T!RrT

 ̂  ^  ^ wt?)-  r̂r jf i

. We  must  look  into  it.

f%tfi  cfft --Tffr *r=r *r ̂rrr ̂ i '̂t 

% gr*r  ?*r ^  ̂

11 irPrR irrw «ff?r m f«nsrR ̂=rr 

f*TT  TTTT ftr > |

*Rmr f sr̂ r ̂ rrprf. i *ttt  fWr̂t 

 ̂rfr ̂Cr 11 JT̂r  t»t ̂r?, ̂  n 

ff 11 ?ST f *rrr> 3fr % ̂r«f  qrr |

TrJT3ft%?rr«i ff *ft

«ir f ? srrsr

T̂f *t  srtn̂ 3fV t srr* t TfT '̂T 

3r  T̂r  i %f%̂r ?fr̂   *Rr ̂  

r̂*)' iru 111fr V m wmrr 

^WR | sfa *r?*T  jtwr 11

«ft  wromf«̂ *wq (srî r) :

'TTPTTT  srR | I

wsorsr it̂ ot : tttttt strt <t>

fTT  i *ftr *rf ?t<t ̂ i  T̂r ̂  i

# ’ft ̂  ̂TrT ̂  T̂r̂c3ft qTT

t i ̂ rf̂r »T̂ r ifTfrr %\ t f% # ̂ rrr

r̂̂rr ̂  mr srrr r̂r

I ̂   ̂ir̂t ?TrT ?JTT

%firtr fr̂rr 11 f m?, n ̂r%qV® ̂ rr

pr  ̂f% ̂ pt  ?' i

SHRI  HARIKESH  BAHADUR 

(Gurakhpur): Sir, in the case of one 
Member of Parliament—Congress (I) 

—who had been abused by a  cons­
table the matter was referred to the 
Privileges Committee. Therefore, this 
matter also should have been referred 
to the Privileges Committee.

WVQf«T >T̂tW : 7̂ % Wl ZTft %

 ̂ Tf r fTc ̂fx%̂r 3t> i cr  ̂?r?r qRT̂r 

?> i ?T*rfT m -(ft ?  mi  r̂rr 

ffr # wr

f 1 3 i-r̂r ’̂r|crr g snrr̂

i',  T̂r g 1 mi Ifstr 1

TnTT̂rTTT ?

WSITW *T̂ R£r:  f̂f ?T €

Trf ̂  1 ̂ rr stpt  t

r̂=T5 f?̂r?rr  | ̂  ?t ?

I am much more concerned with 
my Members because this House be­
longs to all—not "only to  Shri  Bal 
Ram or Shri Harikesh  Bahadur  or 
Shri Bhishma TCarayan Ji alone. This 

House belongs to all. We are collec­
tively TGSponsible for the safety of our 

Members and it does not matter  to 
whatever party  they  may  belong. 

There is  no  discrimination.  There 
should be no discrimination.  I  am 
not going to allow this.  We must 

have patience. There is no question 
of departure. T never depart and  I 
stick to my rules. I will stick to my 
rules always like this.



SHRI JYOTIRMOY BOSU  (Dia­

mond Harbour): Sir, I am on a point
of order. Under Article 246............
(Interruptions).

SHRI ANANDA GOPAl MUKHO- 
PADHYAY (Asansol):  I am on a

point of order.

SHRI INDRAJIT GUPTA: Sir, you 
have kindly agreed to allow the hon. 
Member Shri Bhogendra Jha to make 
a statement on the floor of the House 
on the incident which  took  place 

after which you would consider my 

request under 222 that the matter be 

referred to the Privileges Committee.

Sir, I apologise that there has been 
a delay in the  statement  reaching 
you.

MR. SPEAKER; You  could  have 

explained that.

SHRI INDRAJIT GUPTA; You will 

permit him . . .

MR. SPEAKER: J shall go through 

all the pros and. cons dispassionately 

without fear or favour.

SHRI INDRAJIT GUPTA; It is no 
use . . . (Interruptions).

MR. SPEAKER: What  was  your 
point of order, Mr. Mukhopadhyay?

SHRi ANANDA GOPAL MUKHO­
PADHYAY: Many Members  of this 

House are very much concerned about 
the situation in West Bengal.

MR. SPEAKER: Under what Rule 
do you want to raise?

SHRI ANANDA GOPAL MUKHO­
PADHYAY: Under Rule 193....

MR. SPEAKER:  Xhis  cannot be
raised here. That is under considera. 
tion.
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MR. SPEAKER:  Business  Advi­
sory Committee has to do it. It cannot 
be raised here.

SHRI ANANDA GOPAL MUKHO­

PADHYAY: We have not heard any­
thing.

MR. SPEAKER: That  cannot be 
raised here.  Ask any Member  who 

knows anything about the Rules.

SHRI ANANDA GOPAL MUKHO­

PADHYAY: Kindly listen to me.

MR. SPEAKER: I cannot listen to 
anything which is not according  to 
the Rules.

(Interruptions) **

MR. SPEAKER: Not allowed. Kind­

ly sit down. Nothing is going on re­
cord. Not allowed. You cannot dis­
cuss it here. I have gone through it. 
Not allowed. Under Rule 184  that 
Motion had been allowed earlier be­
cause in that case there was Presi­
dent’s Rule. It is the Business Advi­

sory Committee which has to decide 
about it.

(Interruptions)

MR. SPEAKER; Nothing is going 
on record. I have allowed Mr. Danda- 
vate.

(Interruptions) **

PROF.  MADHU  DANDAVATE 
(Rajapur): Mr.  Speaker,  Sir,  you 

have already given the ruling that the 
matter of law and order  is a State 
subject and cannot be discussed here.

MR. SPEAKER: What do you want 

to bring here?

PROF. MADHU DANDAVATE:  I
am not going out of that point.  But 

my point of order is that  although 
law and order situation is  a  State 

subject and cannot be discussed here 
in the Parliament, yet when the Chief 

Minister of West Bengal has made a

Qn. of Priv. 300APRIL 6, 1981

SHRI ANANDA GOPAL MUKHO­
PADHYAY: ... .and under Rule 184. *Not recorded.
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statement  that  the  authorities  of 
Railways. Doordarshan and All India 

Radio . . .

MR. SPEAKER:  Not allowed. Not

allowed.

(Interruptions) * *

PROF. MADHU DANDAVATE: Sir,

I seek your ruling

r  MR. SPEAKER: Not allowed.

(Interruptions) **

PROF. K. K TEWARY  (Buxar): 
About West Bengal what we actually 

propose to do is not to  discuss  the 
law and order problem there...

MR. SPEAKER: What do you want?

PROF. K K. TEWARY: There is a 
total break down of the constitutional 

, machinery there. (Interruptions).

MR. SPEAKER:  That comes under
Home Ministry. I cannot  allow you. 
It cannot be done.

(Interruptions) **

we** *r£f?or: srn #3  i

SHRI HARIKESH BAHADUR: Sir, 

I have a point of order.

MR. SPEAKER; Not allowed. 

(Interruptions) **

SHRI HARIKESH BAHADUR: Sir, 

the Chief Minister oTWest Bengal...

MR. SPEAKER: Disallowed. 

(Interruptions) **

SHRI SATYASADHAN CHAKRA- 
BORTY: As Members of this House, 
for not laying  simultaneously the 

uphold the Constitution.  Mr. A. K. 
Sen and Mr.  Mukhopadhyay  have 
now tried to . .

MR. SPEAKER: Disallowed.

(Interruptions) * *
(  ------------ .  _ ,

**Not recorded.

SHRI RAM SINGH YADAV  (Al- 
war): Sir, I have a point 01' 6r9er.

(Interruptions)

fa Tffi  tf spta 5TT?r T|T | I ’sfi iTtf o 

«fl‘° ̂ 55jT,iT I

12.42 hrs.

PAPERS LAID ON THE TABLE

Review on and  Annual Report of 

Indian  Institute of  Management 
Calcutta for 1979-80, a  Stat,emf.nt
FOR NOT LAYING THE ACCOUNTS, REVIEW
on and Annual Report of Board of 

Apprenticeship  Training (Northern 
Region) Kanpur for 1979-80

THE MINISTER OF  EDUCATION 
AND  SOCIAL  WELFARE  (SHRI
S. B. CHAV AN;  I beg to lay on the 
Table;

(1) (i) A copy of the Annual Re­
port (Hindi and English version*) 
of the Indian Institute of Manage­
ment, Calcutta, for the  year 1979- 

80.

(ii)  A copy of the Review (Hindi 
and English versions) by the Gov­

ernment on the  working  of  the 
Indian  Institute  of  Management, 
Calcutta, for the year 1979-80.

(2) A statement (Hindi and Eng­
lish versions)  explaining  reasons 
for not laying simulataneously  the 

accounts of the Indian institute °f 
Management, Calcutta, for the year 

1979-80  along  with  the  Report.

[Placed in Library. See No. LT- 
2276/81],

(3) (i) A copy of the Annual Re­
port (Hindi and English versions) 
of the  Board of Apprenticeship 
Training (Northern Region), Kan­
pur, for the year  1979-80 along 
with Accounts.
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(ii)  A copy oif the Review (Hindi 

and English versions) by tfoe Gov­
ernment on the  working of the 

Board ofl Apprenticeship Training 

(Northern Region),  Kanpur,  for 
the year 1979-80.

[Placed in Library. See No. LT- 
2277/81].

«rr far m  jtt

f'ff'  i

wecrw  ̂   r̂'cTT % I

Reviews on and Annual Reports of 
National Federation of state Co- 

opf»ATivE Banks Ltd., Bombay for 
1979-80, Bihar State Forest Develop­
ment Corporation Ltd. Patna for the 
period from  1-4-1977 to 30-9-1977, 
Kerala Forest Development Corpo­
ration Ltd. Kottayam for the year 
ending 30th June> 1978 etc., etc.

THE MINISTER  OF  AGRICUL­
TURE AND RURAL RECONSTRUC-' 
TION  AND  IRRIGATION  (SHRI 
BIRENDRA SINGH RAO); I beg to 
lay on thr Table:

(1) (i) A copy of the  Annual 
Report (Hindi and English versions) 
of the National Federation of State 
Cooperative Banks Limited,  Bom­
bay, for the year 1979-80 along with 
Audited Accounts.

(ii)  A copy of the Review (Hindi 
and English versions) by the Gov­

ernment on the  working  of  the 
National Federation of  State  Co­
operative Banks Limited, Bombay, 
for the year 1979-80.

[Placed in Library. See No. LT- 
2278/81].

(2) A copy each of the follow­
ing  papers  (Hindi  and  English 
versions) under section 619A of the 
Companies Acf, 1956: —

(a) (i) Review by the Govern­
ment on the working of the Bihar
State Forest Development Corpo­
ration Limited,  Patna,  for the

period from 1st April, 1977  to 
30th September, 1977.

(ii)  Annual Report of the Bihar 
State Forest Development Corpo­

ration Limited,  Patna,  for  the 
perio3 from 1st April.  1977  to 
30th September, 1977  along with 

the Audited  Accounts and  the 
comments of the Comptroller and 
Auditor General thereon.

[Placed in Library. See No. LT- 
2279/81],

(b)  (i) Review by the Govern­

ment on the working of the Kerala 
Forest  Development Corporation 

Limited, Kottayam, for the year 
ending 30th June, 1978.

(ii)  Annual  Report  of  the 

Kerala Forest Development Cor­
poration Limited, Kottayam,  for 
the year Ending 30th June, 1978 
along with the AuditeU Accounts 

and the comments of the  Com­
ptroller and  Auditor  General 

thereon.

(3)  Two statements (Hindi and 
English versions) showing reasons 
for delay in laying  the  papers 
mentioned at (2) above.

[Placed in Library. See No. LT- 
2280/81],

(4)  A cop̂ of the Detailed  De­
mands for Grants (Hindi and Eng­

lish versions) of Ministry of  Civil 
Supplies for  1981-82.  [Placed  in 
Library. See No. LT-2281/81],

Reviews on and Annual Reports of 
National Cooperative Housing Fede­
ration, Ltd. New  Delhi for 1979-80, 
National Cooperative Dairy Federa­
tion of India, New Delhi for 1978-79 

and a statement for delay ete. etc

THE MINISTER OF  STATE  iN 
THE MINISTRY OF AGRICULTURE 
AND  RURAL  RECONSTRUCTION 
(SHRI R. V.  SWAMINATHAN);  I 
beg to lay on the Table:

(1)  (i) A copy of the Annual Re­
port (Hindi and English versions)



3ji5 Matters Under  CHAITRA 16, 1903 (SAKA) Rule 377 0̂6

of the National Cooperative Hous­
ing Federation Limited, New Delhi, 

for the year  1979-80  along  with 

Audited Accounts.

(ii)  A copy of the Review (Hindi 
and English versions) by the Gov­

ernment on the  working  of  the 
National Cooperative Housing Fede­

ration Limited, New Delhi, for the 
year 1979-80.

[Placed in Library. See No. LT- 
2282/81],

(2)  (i) A copy of the  Annual 
Report (Hindi and English versions) 

of the Notional Cooperative Dairy 
Federation of India, New Delhi, for 
the year 1978-79 along with  the 
Audited Accounts.

(ii)  A copy of the Review (Hindi 
and English versions) by the Gov­
ernment on the  working  of  the 
National Cooperative Dairy Federa­
tion of India, New Del'ni, for the 

year 1978-79.

(3) A statement (Hindi and Eng­

lish versions) showing reasons for 
delay in laying the papers mention­
ed at (2) above.

[Placed in Library. See No. LT- 
2283/81],

(4) A statement (Hindi and Eng­
lish versions)  explaining  reasons 
for not laying the Annual Report 
of the National  Seeds Corporation 
Limited, for the year 1979-80 within 
the stipulated period of nine months 
after the close of the  Accounting 
Year.  [Placed in Library. See No. 
LT-2284/81],.

(5) A copy each of the following 
papers (Hindi and. English versions) 
under sub-section (1)  of  section 
619A of thi£ Companies Act, 1956: —

(i) Review by the Government
on the forking of the  Central
Fisheries  Corporation  Limited,

Howrah, for the year 1975-76.

(ii) Annual Report of the Cen­
tral Fisheries Corporation Limited,

Howrah, for the  year  1975-76
along with the Audited Accounts 
and the comments of the  Com­
ptroller  and  Auditt#  General 
thereon.

(6)  A statement (Hindi and Eng­

lish versions) showing reasons for 
delay in the laying the papers men­

tioned at (5) above.

[Placed in Library. See No. LT- 
2285/81],

12.44 hrs.

MATTERS UNDER RULE 377

(i) Assault on Shri Bhogendra Jha
by P.A.C. at  Ghaziabad, U.P.

SHRI BHOGENDRA JHA (Madhu- 
bani): Mr. Speaker, Sir, under Rule 
377 as permitted by you, I am raising 

this matter:

Having come to know that Police 
in Ghaziabad had beaten up AITUC 

workers after  entering  its  district 
office On the 1st of April, it was de­
cided  in  consultation  with  C.P.I. 
Group leader in this House Comrade 
Shri Inderjit Gupta, that I should go 
to Ghaziabad to ascertain the  actual 
facts. I reached Ghaziabad at about
5.15 p.m. on the 3rd April. Comrade 
Jitendra Sharma,  Ghaziabad District 
Secretary of C.P.I. and another Com­

rade accompanied me from Delhi on a 
taxi. We reached  Ghaziabad  after
5.15 p.m. About 5 to 6 persons were 
present in the District AITUC Office 
situated at the site of what is known 
as Meerut road.

While we took our tea in the office, 
some more  workers  gathered  and 

narrated the story of the  police re­
pression on  them.  After  hearing 
them, I began talking to them, about 

the need to defend their hard-won 
trade-union and other  legal  rights 

without getting provoked  or  cowed 
down.  Just I had begun, one police 
Inspector named R. R. Pal appeared 

and asked Wei whether I was Bhog­
endra Jha, Member  of  Parliament.
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[Shri Bhogendra Jha]

Confirming this query, I asked him to 
wait a bit as I would like to talk to 
him.  Just at this point,  scores of 
P.A.C.  men  and  constables  came 
running and began unwarrantedly as­
saulting  the sitting  workers  with 
lathis etc. Indiscriminately, brandish­
ing lathis, rifle butts, they pulled out 
the workers from the TUC office room 
and pushed them out giving  blows 
after blows.  District TUC President, 
Ghanshyam Sinha, General Secretary, 
Sukhbir Tyagi, District CPI Secretary 
Jitendra Sharma  and two  to three 
other local leaders  surrounded  me 
from all sides apparently to save me 
from blows. While I was standing in 
their midst, several P.A.C. men rushed 
towards me, pulling out and pushing 

out those surrounding me while giv­
ing them barrel push  and  bayonet 

blows.  One of the PAC men hit me 
with barrel in my chest exclaiming: 

“Saale Assembly aur Parliament wale 
kya karne aate hain.”  Immediately 
after P.A.C. men gave me push witli 
barrel behind my back, then three of 

them began giving me full blows with 
rifle butts while hurling filthy abuses 

as to why Members of  Parliament 
poke their nose every where. When I 
was fainting, on the orders of the City 
Magistrate, some Trivedi, they huddl­
ed me into a jeep  standing  by  in 
which the above-named Mazdoor lea­
ders had also been rnuddled in. The 
City Magistrate,  Trivedi,  and  the 

Police Inspector Pal were also sitting 
in the same jeep on the front benches, 

I asked the  Magistrate to find me 
back my  spectacles  taken away by 

some PAC men. Exclaiming ‘Nothing 

doing’, he ordered the driver to pro­
ceed. After going about one to two 

furlongsi both the officers got down 
from the jeep at a place which I was 
told was the office of the Sri Ram 
Piston and Rings Mills, where wor­
kers are on strike since 17th March. 
Both of them had some confabulation 

with one official of the' mill, who I 
was to’-d was General Manager of the 
mill, some Agarwal. After talking to 
him, the Magistrate ordered me out

of the  jeep and  asked me to go 

wherever we wanted to. Fortunately 
the taxi from Delhi had been follow­
ing us and we got into it.  Having 
received severe  blows and feeling 
acute pain all around the body, we 

rushed to  the emergency ward of 
Dr. Ram Manohar Lohia Hospital and 
got ourselves treated.

Sir, I do not know and hence can­
not impute any personal motivation 

against any of the officers and their 
men, because they had no  personal 
acquaintance with me, excepting that 
they could n°t tolerate any'investiga- 
tion’ by any Member of Parliament 
nor could I make out any undersand- 
able reason for  their  wanton  and 
brutal display and use of force,  in­
cluding several rounds of firing.

12.49 hrs.

QUESTION OF  PRIVILEGE—co„td.

Assault on Shri Bhocendra Jila, ev 

PAC at Ghaziabad, UP.—contd.

SHRI  HARIKESH  BAHADUR 

(Gorakhpur): The matter should be 
referred to the Privilege Committee 

as has been done in the case of  a 
Congress (I) Member.... (Interrup­
tions).

MR. SPEAKER: Why  should you 
take it upon yourself? (Interruptions')

sft rm fasrm «n ) i

jff, J3T tpt zr  *mT?rr are 

vt xrm  «rr, ̂ ff 

■jh m?  ̂qVff  # jthi

*ft fa  'J'T JTHTfT  fft  fafwar 

if'  3TTTT m

m&i q ̂  foqT *rr 1 <fr srr ̂ wfn; 

cfr m 7fVf?«rf5T * sm
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*nrc zz  vt  vfe'i w

K -sFsTcr  f'r-rr i frffwvT #jt qff 

Wfer Vi ̂ SRT JO Tn‘ *TW-T Vi 

fafŷsr v̂ti v'f vT3i‘ fcjvr Titr i

MR.  SPEAKER;  Why  are  you 

jumping at conclusions?

(Interruptions)

■RStffl  RftTV :  fff ff V-T*

fiwr* k v**Cf , vrrvr  ¥*t<t * it

v̂ r f ? (»-f*«n5T ;

vt  n/fi: (smVc ̂  )

wr < ĥt  irr  $ ? (m*TR)

wkmt *rft?ar : *r̂ vrcvf vrr-iW 

fVfrr | i

«ft  n/n : tot ?

MR. SPEAKER: That J will look 

after the interest of the Member.

w  **nri?r nqr :   ̂  f̂rrr

fsrfv̂jf V*T£f   ̂I Vn' fv̂fi

w<'  vi  fan? ?j  swifi  ffi

itn vir ̂r<r»r ? («sfŵ)

W«K«T : % VvT ffOTT«r K

»̂ir, wpt fferr i

Don’t rush me. Let me handle it.

MR.  JYOTIRMOY  BOSU  (Dia­

mond Harbour): Sir, I am on a point 

of Order under Art. 246.

sft jrf>V*T ■Tf-P

*r*rr it 5*f.- srvrc vr  ft *fr 

cfi wrc  ̂7*rvt  fv*n *rr i 

^5 ft 5T3R  f̂r-qr  *r ...

(emvnr)

MV  «IH! ; rfi  ff) I

vtfr ?T̂f  fv

fain i qnr ssvr

vr̂ir £ fafŷjr v̂ £) f; VTin i 

far*  sm ̂ r'li  *N̂

facr  jfrtr vr< vef ?

¥,! r̂rtr t-w;  v*  Tsrr

5>'i  ?

SHBI HARIKESH BAHADUR;  It 
must be referred to the  Privileges 
Committee.

*rt  rm  faww 'fm-vm .- v.i

rH JTW-r  Vi fsr̂T T-n*  V<T?l‘ *T 

vr  f̂|fi,-,T  |  (awjjH )

SHRI JYOTIRMOY BOSU:  Sir, if
you will kindly come to  page 334. 

List I, Union List, Seventh Schedule, 

Art. 246 latest amended edition.  If 

you come-to Serial-No. 5, it is written:

‘Arm-,  fire-arms,  ammunitions, 

explosives Union List’

Mark the word.  I am  trying to 

raise some thing very serious, that 

abundant use of explosives has taken 
place in Calcutta.  Will the Union 

Government.. . .

Why are you throwing the book?

MR. SPEAKER:  I am keeping it

at my table. (Interruptions).

SHRI INDRAJIT  GUPTA:  When

are we going to know your decision 

on the matter of privilege.

SHRI  HARIKESH  BAHADUR: 

Sir, what about the privilege?

SHRI BIJU PATNAIK  (Kendra- 

para):  You have said that you will

protect the interests of the Members. 

Now you  have clearly  heard  Ws 
Statement.

SHRI NIREN GHOSH (Dura Dum): 

If you say that you will refer it to 

the Privileges Committee, then refer 

it straightway.

SHRI BIJU PATNAIK: What other 

protection do We get except that the 
matter is referred to Privilege Com­

mittee. (Interruptions).



WFJWT ^  If TfT |

?m "fr'ft  ? Why  can t  you

listen  properly?

V̂5T,  ?JTT  TW  t

ftpT wrr  i

*ft TTO fa*m  «nw*R :

t fo stpt f5R#̂r $

?»r , vr  eft ^r

5T̂f wift  11

(m8rr?T)

w «w   ̂fV r  :  STPT  fl

wot, mx i

All right, I will refer it to the Pri­

vileges Committee.

SHRI INDRAJIT GUPTA:  Am I t0 

take it that a personal statement made 

on the floor of the House by a senior 
Member, according to you...

MR. SPEAKER:  You  move  the

motion. I am going to allow it. You 

move the motion.

SHRI INDRAJIT GUPTA:  Is it to
be verified by the police?

MR. SPEAKER:  HT7%

f̂ftr  |'f  3ft  3PTfir  |  |

It is not my making.  Why do  you 

insinuate things to me?  Biju Babu,

VFT*  «FT[n  iff Fiff |

SHRI BIJU PATNAIK;  I  agree, 

my point is___

MR. SPEAKER;

vn bTX  favf  srjtr

cTT sV* ?.  I

I haVir got nothing.

ijl [ Qn. of Priv.

SHRI BIJU PATNAIK:- Here- -is 
the.Minister of Parliamentary Affairs. 

He should move it.

SHRI INDRAJIT  GUPTA:  With

your kind permission....

MR. SPEAKER:  It is his motion.

SHRI BIJU PATNAIK: The Minis­

ter should move the motion for the 
protection of the interests of Mem­

bers.

Qn. of Priv.  .̂ra

MR. SPEAKER:  It is his motion.

THE MINISTER OF  COMMUNI­

CATIONS (SHRI C. M. STEPHEN-):
11 can be.  Sir, tfnis is not the first 

time that it happens here.  In  the 
last Lok Sabha, Mr. Ramalingam, a 

Member of this House was assaulted 
in Janpath when he was participating 

in a rally.

MR. SPEAKER:  I know.

SHRI C. M. STEPHEN;  He came 

here, and he  wanted  to  make  a 

motion.  Permission  was  refused. 
Subsequently, i approached—I  was 

the Leader of the Opposititn at that 

time—for permission under 377.

MR. SPEAKER:  I know.

SHRI C. M. STEPHEN:  And  I
prepared a note.  It was subnlilfed. 
It was  edited  completely.  Many 

portions were not allowed; and he 

was allowed to move it.

MR. SPEAKER:  That is what we

have done.

SHRI C. M. STEPHEN:  We were

for the reference of the matter to 

the Privileges Committee.  That was 

refused. The question as to whether 
a matter must be  referred to the 

Privileges Committee, is decided by 
the consideration as to whether,  in 

the discharge of his  parliamentary 
duties he was prevented or not; 'not

APRIL 6, 1981
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because he  participated in a rally, 

(Interruptions) and he also gets a 
beating.  That is not  the basis on 

which the Privileges Committee must 

come in.  That is my one submission. 

Let me complete it.  Therefore, the 
question as  to  whether  a  matter 
should go to the Privileges  Com­
mittee is a question of implications. 

It cannot be allowed straightway.

If somebody wants to move it— 

it is strange that he is invited to move 
it; if he wants he can move—then the 

matter must come here.

MR SPEAKER:  Please sit down.

SHRI C. M. STEPHEN:  We must

discuss unless you decide, under rule 
222, to permit it. (Interruptions).

MR. SPEAKER:  Please sit down.

Please sit down.

(Interruptions)

SHRI C. M. STEPHEN- rose.

(Interruptions) * *

SHS1  HARIKESH  BAHADUR:

rase.

MR. SPEAKER;  3qn Bfjjj

i i ff' *P5r

(Interruptions) * *

MR SPEAKER;  If these people 

don’t  understand  anything,  why

should they speak?

(Interruptions) **

MR. SPEAKER:  Please sit down.

No.  I am 0n my legs.  Please sit 

down.  It is not going on record̂ I 

suppose.  Please sit down.

(Interruptions) **

MR. SPEAKER;  .

T̂r  i snq Tf f 1

STNTT  t, Please sit down. ' 

(Interruptions)

**Not recorded.

MR.  SPEAKER:  Please  keep
silence.  What I have already stated 

on the floor of the House time and 

again is that I am governed by the 
rules you have framed in this House; 

and I try to act accordingly.  When 

the House as a whole  says certain 

things... .Last time it was the same; 
now I have got the clearance from 

this side, as well as that side.  So, I 

am doing it; not otherwise.  Other­

wise, I will follow the same condi­

tion and the same rules which apply 

in this House.  So simple it is. So, 

don’t try to impute anything to me. 
I want to be clear; I want to be very 

clear that I am to safeguard the in­

terests of the hon. Members of this 

House; but, 0n the other hand, I will 
also request the hon. members please 

to follow  rules,  and do not try  to 
rush, d0 not try to shout and do not 

try to force ne down.  Thank you.

SHRi INDRAJIT GUPTA:  May I

move my motion?

MR. SPEAKER:  Yes.

SHRI INDRAJIT GUPTA:  I am

moving my motion with your  per­

mission.  I beg to move:

“That the matter relating to the 
statement made on the Floor of 

the House by Shri Bhogendra Jha 

concerning assault on him by the 
P.A.C. at Ghaziabad on the 3rd 

of this month be referred to  the 
Committee of Privileges.”

SHRI  NIREN  GHOSE  (Dum 

Dum):  i support the motion moved

by Shri Indrajit Gupta.

MR. SPEAKER:  The question is:

“That  the matter relating to the 
statement made here on the Floor 

of the House by Shri Bhogendra 
Jha concerning assault on him by 

the P.A.C. at  Ghaziabad on  the
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3rd of this month be referred to 

the Committee of Privileges.”

The motion was adopted.

SHRI JYOTIRMOY  BOSU- rose. 
(Interruptions).

MR. SPEAKER;  I am not allow­

ing you. It is now time for adjourn­

ment of the House for lunch.  After 

lunch we will start and please do not 
do it again.

13.01 hrs.

The Lok Sabha then adjourned for 
Lunch till Fourteen of the Clock.

The Lok Sabha  re-assembled after 

Lunch at six Minutes past Fourteen 
of the Clock

(Mr. Deputy-Speaker in the Chair] 

MATTERS UNDER RULE 377—contd.

MR. DEPUTY-SPEAKER: Matter̂ 

under Rule 377. Prof. Nirmala Kumari 
Shaktawat.

(Interruptions) **

MR.  DEPUTY-SPEAKER:  Any

other point will not go on record. 

Only Shaktawatji s speech will go on 

record.  I will not allow  anything 
else.

SHRI JYOTIRMOY  BOSU: On a 
point of order. •

(Interruptions)

MR. DEPUTY-SPEAKER: You have 
got to take my permission even for 

raising a point of order.

SHRI JYOTIRMOY BOSU: Why?

MR. DEPUTY-SPEAKER: Because 

I am not permitting you.

SHRI JYOTIRMOY BOSU- I am on 
a point of order.

MR. DEPUTY-SPEAKER: Point of 

order rannot be raised between twa 

subjects.

(Interruptions) **

MR. DEPUTY-SPEAKER: I am not 
permitting anything

(ii) Need to set up a Rural Housing 

Board

f«T7Wmf.TSW(farfif >f<i ): 

HT-fjfiW  TUOTST 

ti?ir VM*W

vfiw, vfer {£ i §vr %

vfawtr  r̂rr  v. qrw

Vjft I i v<v.  STfrrc

i?  frTin i I

w"i n

v  w-w KrafinJT m vr«fiv<r 

sfli  I, s*y %vt Tn 75 if 8 0

srfa?r; wr̂r jt  f ,

"3*i t' fV'T Tiif oH'&Qi   ̂I

h vr | fo vi«rt«

wrViKn ?«tmr  jfr

tfiVfi’JT  SfT<s\  *T <r<ri

■̂*<fcrr<  n̂nr*-  irwVor farqpff

Wf sn'Nn'jff WHWT.

t i

•iV̂f  IT '*Ti'3f»T cfii 5f*T  fr'f

jmrr  vw  'jfa  m  aifai 

 ̂:r I 'T<‘ 5Ti5(iff  iTĴ'iT WT I I
5T3<r 9)S-  JsWn K

«N

it'  JTfW  fj|W *

fa*r*r  T?r $ i m fa7: Vi4)w

°7l̂i  ifRf  WTf  7̂T n'vT Wi'

M W ^  §' i  wa:

JTfrni  WTffr'i'ftrfcff  TC

nnfm  ¥i Z'fl  rrr  WCT Vi

T'l ST̂frT I

••Not recorded.
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T-T JTPPTf  * f̂TCT vrfiT JTf«s ^  

n *rfST[$   ̂  I *T*facT  tiTp’FT 

JTCR  ^*R J?' «HT ¥fl 7 q̂.ff ̂ I

srîr̂T  tt mfv jt jr*rr

 ̂ sftsfi  fr*# v.  jrrf  iff 

*Tr/Tw  u’fjftw  form $ 

f̂tr  T̂f/f/or V m^  tffr

wr<̂  fi *rr rr t sft fasTsfr +* sfw 

T1  r̂r  I %ti: ̂   faro ̂fr

TT3T  'T’lFTU H ®T? ff*

F=ror l»§r i

(Interruptions)

MR. DEPUTY-SPEAKER: For ycsur 

information you are now raising  a 
point of order,

SHRI JYOTIRMOY BOSU:  I did

it as soon as you resumed your seat.

MR. DEPUTY-SPEAKER; The pro­

viso to t‘he rule reads:

“Provided that the Speaker may 
permit a member to raise a point 
of order during the interval between 

the termination of one item of busi­

ness and the commencement of an­

other if it relates to maintenance of 
order in, or arrangement of business 
before, the House.”

1 am not permitting your point  of 

order Now Matters under Rule 377.

(Interruptions) *

(iii) Steps to supply proper variety 

of coal to Andhra Pradesh Cement 
Company, Vijayawada

SHRIMATI VIDYA CHENNUPATI 

(Vijayawada): The Andhra Cement 
Company Limited at Vijayawada was 
for years getting 10,000 tonnes of coal 

Per month from the Singareni Collier­

ies, as per the  allotment made by 
Linkage Committee. The supply  re­

*Not rerorded.

ceived so far by the Company was 

separator nut coal, but in November 
last the Singareni Colliereis stopped 

the production Of separator nut coal 
and began supplying the slack or the 

round coal, which they started pro­

ducing.  Though these varieties were 
not suitable for the manufacture  of 
cement, there were no  proper sup­

plies of even these varieties of coal. 

The collieries have now started sen­
ding lump coal, which is not suitable 

for tlie production of quality cement.

The quality of the coal being re­

ceived from the collieries has  been 

deteriorating from time to time and 
its ash content has gone up from 26 
per cent to 40 per cent.  The rnigher 
the ash content, the higher the con­

sumption of coal and the higher the 
cost of production.  Sometimes  the 
coal from run-of-zinc is also, supplied, 

which is quite unsuitable for cement 
production.

During Vhe last six months, against 
the linkage of 10,000  tonnes of coal 
per month, the actual supply  was 

much less and during last February it 
was only 66.44 per cent of the speci­

fied quantity. The average supply was 
found to be only 75 per cent and this 

is considerably affecting the produc­
tion of the cement factory.

The collieries  have also increased 
the all-inclusive price of coal from 

Rs. 115.70 to Rs. 156.61 from 14-2-1981. 

There is also an increase in the freight 
rate of coal to an extent of 18 per­
cent.  Thus, the cost of coal has in­
creased considerably and the industry 

in turn has to pass on the burden to 
the cement consumers.

In recent weeks, the railways have 
not  been  moving  any coal  from 
Singareni collieries and some cement 
factories in Andhra Pradesh have al­

ready closed down.

The situation needs prompt action 

on the part of the Government. The
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[Shrimati Vidya Chennupati]

Singareni Collieries should be directed 
to make available the proper variety 
of coal and in adequate quantity and 

the railways  should make arrange­
ments to move that coal from the col­
lieries for the use  of the Andhra 
Cement Company and other cement 

factories in Andhra Pradesh.

(Interruptions) *

MR. DEPUTY-SPEAKER:  I  can

only make  a request with  folded 
hands.  This is not the way :iow we 

can conduct the deliberations  of this 
House. Then we may become a laugh­
ing stock before the public.

(Interruptions) *

MR. DEPUTY-SPEAKER: Nothing 
will go on record.

(Interruptions) *

(iv) Steps to solve drinking water 
scARcrrv in Bundelkhand region of

Uttar Pradesh

SHRI RAMNATH DUBEY (Banda): 

There is an acute scarcity of drinking 
water in a large number of villages 

in Bundelkhand region of Uttar Pra­
desh.  Particularly during  ensuing 

summer, steps taken by Government 
to meet the vital demand of the peo­

ple for drinking water may be made 
known.  The  annual arrangements 

made by the Government are  quite 
inadequate to solve the problem per­
manently.  The sum of money, which 
the Government has earmarked for 

the purpose of utilisation to solve this 
problem of drinking water should be 
increased.

(Interruptions) *

MR. DEPUTY-SPEAKER:  I  can

only request you with folded hands to 
allow the deliberations to continue.

•Not recorded,

(v) Measures to ensure a conti­

nuous  REMUNERATIVE  PRICE  FOR

Patato growers in  Uttar Pradesh

sriWirT fa*?  (iRt?̂!) :

T̂TEifST JTfiw,  srn stsr n 

StsT %  TFxjtfr ii sgr̂r ^ 'tstctt 

T̂T 3THTC  TT STiT 

SlfV?! WR vi't 5T»ft
|  i %  srrcwr  ir

n̂rr? trra trTW 100

*TT I 2  ^
Tt frjfa sift  ft  | ?fiT

5Tj|rr if 2 5, 30̂ 3 5  fŴT
ft *TCTT I I ? SpTT

r̂t  gft

y  frr f̂ r  ̂i

fwra *tt eft ’left it  qrr

IZTT gTJirTTf it n?T

# qr  JjfatCT  5  ̂ ft

TT Tft I I   ̂ ft

faTuq Tt  frfa  Tint i
*rT̂ T t̂ SPTnT R 

n WTT  f TIT *T#*TT H fa?

nip rft tanr *rf  srfa tskt

Tfift i ?rt̂; rrv iTjft <Tffr=T £ fswir 

fafft* t̂?, T̂?, Tr̂ft, JT̂ft sft? 

t̂̂TSW 74ml % ’IT 5T7nT

<T-*TT itffT i? I  3̂Tt

 ̂*7 ?TT!T  TPvT ffzrn T̂TrTT | I

*r̂rr f̂r wfqTnr %  vft 

jrfef! f̂Erf=r ^ t̂

»T̂R STCT  fft̂

% irrifp-  *rt?o

srr̂ % wrsrr7 tst't't stiff

f̂t r̂t szreîr ̂fr

r̂fkir  ?rr̂ ept frf7qrr»r ft *1% 

5qfh f̂ P! f̂t 3ft *T?3T f*T?T  ̂ I
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(vi) Assistance to Tamil Nadu tor 

TACKLING DRAUGHT SITUATION IN THAT 

State

SHRI N.'DENNIS (Nagercoil); The 

acute draught situation prevailing in 

Tamil Nadu has to be tackled im­
mediately before the deterioration of 

the situation.  Due to deficient rain­

fall there is acute water scarcity for 

drinking and crops. The tanks, dams, 

watercourses and rivers have  been 

dried up.  Sowing  of  crops  not 
done in several places  and where 

there is cultivation, the crops  dried 

up and withered away.  As a con­

sequence of it people are driven to 

unemployment and poverty. There is 

shortage of foodgrains and fodder for 

cattle.  Water  scarcity  both  for 

drinking and crops has  to be im­
mediately tackled. Food grains have 
to be distributed quickly and fodder 

for cattle should also be  supplied. 

Implementation of labour  oriented 

schemes should be accelerated.  Re­
lief measures such as remission  of 

land revenue, water cess and local 
cesp and postponement of collection 

of arrears of  land  revenue and 
Government  loans  have  to  be 

done in all affected areas.  This sit­
uation, has to be  tackled  without 
isolation, omission and  discrimina­

tion of any affected area from the 
southernmost district of  the State 

and nation, Kanyakumari, where the 

people  are  severely  affected  by 

draught and faced with all these pro­
blems.  So, the Government may be 
pleased to take speedy steps to assist 

the  State  Government  by  giving 

grants and subsidies to tackle  the 
natural calamity facing the State.

(Interruptions) **

MR. DEPUTY-SPEAKER;  Do not 

record anything.

(Interruptions) ••

14.19 hrs.

Shri Chitta Basu,  Shri Jyotirmoy 
Bosu,  Shri  Niren Ghosh and some 

other hon. Members then  left  the 
House.

**Not recorded.

339 L.S—11.

(vii) Crisis in  Handloom Industry 

in Kerala

SHRI K  KUNHAMBU  (Canna- 

nore):  Under Rule 377, I am making
a statement.

The handloom industry in Kerala, 

is facing a serious crisis.  5  lakhs 

families who are wholly dependent on 

this industry are on the  verge of 
starvation  today.  SmaU  medium 
and big factories which were produc­

ing handloom clothes and even  the 

single looms have completely stop­

ped working.  This has affected  the 
people in different walks of life  in 

Kerala.

On Friday, the 27th March, there 

was an all party bandh in Cannanore, 
the major centre of  handloom  in 

Kerala. This bandh was organised to 
draw the immediate attention of this 

Government to the burning problems 
of the handloom sector.

The crisis that has overtaken this 

sector is mainly due to the unpre­

cedented increase in the cost of pro­

duction and the steep decline in the 

sale. In 1979-80 Rs. 350 crores worth 

of handloom clothes were exported. 

But by the end of 80-81 we  could 
export only Rs. 250 crores worth of 

clothes whereas the target was  of 
Rs. 400 crores.  On the one hand the 

sale has come down  and  on  the 
other hand the cost of  production 
has gone up.  Stiff competition from 

countries like China, Taiwan, Korea 
has made our position very uncertain 

in the international market.

The new handloom policy of the 

Government has not helped this sec­

tor.  Since most of the factories  are 
in the private sector, the new policy 
which is intended to benefit only the 

co-operative sector, has not benefited 
the handloom sector as a whole.  It 
is alleged that the Apex Society and 

the Handloom Development Corpora­
tion have ignored the private sector. 
The Corporation could  not  spend
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morr than Rs. 15 lakhs out of Rs. 85 
lakhs which was sanctioned to pur­

chase the accumulated stock.

In view of the serious  situation 

that has arisen in the handloom in- 
diwtry in Kerala, I earnestly request 

the Government to take the follow- 
iriL steps:—

1. Reservation in the manufactur- 
.ng of handloom clothes.

2. Fix the price of all kinds  of 
yarn used in the manufacture of 

handloom at lea4t for a  specific 
period, and ensure steady  supply 

of yarn.

3. Introduce a national  minimum 

wage immediately.

4. Make arrangements to  pur­

chase the accumulated  stock  and 

sell it through (Government agency.

5. Prevent the rise in prices  of 
e-sential chemicals which are used 

in t?ie Manufacture Of clothes and 

:et up a colour manufacturing unit 
at Cannanore.

(viii) need to restore train service* 
Of. DARjEELiNn’ Himalayan  Section 

-Of N. F. railway

iiHRl ANANDA PATHAK  (Dar­
jiling) :  Under Rule 377, I am mak­

ing a statement.

A serious situation has arisen since 

the unwarranted withdrawal of train 

services on the Darjeeling Himalayan 
Si ction of the N. F. Railway.  Sus­

pension of this Service  would throw 
a large number of railway employees 

out 0f employment n̂d push  them 

with their family  members on  tine 
verge of starvation. As a consequence 

of suspension of this service a large 
number of tourists, who visit Dar- 
jeelinjj are experiencing great incon­
venience. This is the tourist season 
and Darjeeling  is one of the  most 
beautiful tourisi centres in the world. 

The economy  this backward  hill 
mgion  depends  on  tea,  tourism

and  timber.  The tea  industry is 

dwindling  and  ii  tSie  flow  of 
tourists  is  also  hampered  due 
to  withdrawal of this service, the 
whole economy of Darjeeling  will 

collapse giving rise to serious econo­
mic, social  and  political  problem. 

The transportation  problem of the 
hills is very acute due to topographi­

cal position of the hills.  The move­
ment of small train on narrow gauge 

has contributed to some extent  to 
ease this problem. Besides this,  the 
small trains running on the narrow 

gauge on Darjeeling Himalayan sec­
tion are themselves the unique ob­
jects of attraction.  This is  called 

Toy Train.  This beautiful toy train 
was introduced a century ago by the 

then British Government.  Britishers 
Ifeft India but the engineering genious 

of British engineers remained a*  an 
ornament of the  queens  of  hills. 

Attempts were made t0  withdraw 
this service in the past but the pub­

lic opinion forced the Government to 
retain this servic®. I, therefore, urge 

upon the Government to restore the 
train services on Darjeeling  Hima­

layan section of N. F. Railway with­
out any further delay.

T4.24 hrs

DEMANDS FOR GRANTS, 1981-82— 
Contd.

Ministry op Communica.tions— 

Contd.

MR. DEPUTY-SKEAKER; We now 

take up further discussion and voting 
on the Demands for Grants under the 
control of Ministrv of  Communica­
tions. Shri T. S. Negi,

T t j  T T   ■ V ? V7*T )

TiTE!J4T 5f

^ fafc* WfTrfT t  ^

^  ̂  if r̂r

ZJf'FR W frr  i)  317̂?

JfTif trifT 3#^ fw, »ff 

wi  ^nrrfr i 

trzw  =mT ? fa? wr
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ij ejjnr SFTV -ŝT  | | 

wfkTf  % wt  f,-|t  jV  ^

sfeflr ^mr  !p  ̂f  i t r̂r  srpfwr 

*rrc*r  n̂-̂T ̂r̂=rr £ i

JTH  ̂*p*R jfrft % qVo tro %

sfm êflrorh  %   ̂  ir  ^̂fffwc,sfm êflrorh  %   ̂  ir  ^̂fffwc, 

if  t̂  tth  fatrr 1 ŝftfwT 

i'sn'Trr? jf % 'F'fqT̂T fa f̂a fêfr spV 

r̂vfM <r  ̂<r̂vfM <r  ̂<1̂  n̂t *TiC »tst? ̂ n̂t *TiC »tst? 

f'rfatr titr

T1W  |  I  eft jfsft 5ft % cf)ro  C[o

n̂yi  t ■

Let telephones of Delhi go to hell, 

et my telephone be in order.

It̂Fl  STT̂  f̂r «T*fY gf  |,

 ̂ qfa  *fsft 5ft ^

It̂Fl  STT̂  f̂r «T*fY gf  |,

 ̂ qfa  *fsft 5ft ^

|  fa  jsfratjT   ̂  eft

3*  *rr rt 1  ̂ »?t  «rm

fsrf̂ Tft  £ fair fon:  ̂  11

f*r  f%FT 3»t £5fhfit»T

*t f i

 ̂ fatŝT *W ^ SFT̂TT | ft?

f'Tsît HT4K ̂ cr̂ ctet fen «rr fa 

■wrri sr̂fa SfJTT sft ?:r?v?r trf̂rrsr■wrri sr̂fa SfJTT sft ?:r?v?r trf̂rrsr 

*m> spiff w *pr  *>?*}

IT ?5fh)>T fTTTH  fn̂TT 5ft STTq- I 

4*  tft m fa at  *rr fa  3T̂t

|,  sr̂t f,  55»TSF*r

fr  Ôt  ST#  fSTTT  “fit Tr̂5T?T7

ar<i  |  -7ft ̂  <rfs<re  -fiT̂  ?nfa*r

nrtoT srt̂ r̂T i w** f̂rnfr  jf wgr

qr̂ gar* |  n̂? %

qm tr=p qfl?r̂  STrfatf jfffn I

f̂a*  t̂̂ tt ?n  'wr êrr 

 ̂fa -sit *rt srh:   ̂   spr%

% faq mi zwr f̂ t 1

cations

jsp f̂ dr̂ Jrti  |  fa ^ 

fjT'TT̂ fTt̂rr it tr̂i ar? % r̂'T 

 ̂'TTT T̂ffr  . ̂7JT  ̂w
Tffft CTTf 2r V(T'< Z&rJ fa 5rtr

^̂ «JT Ĥt | l 3 ilT  ̂ vrf 

9ft>T |  ̂ ^

vii fa 1 ̂fnrft̂r t̂ sq-̂ T ft  ̂ 

t  I 5fr 3ft fsTOT̂T ft  I *̂T ?t 

 ̂  ̂ r̂r eft r̂ T̂ffr r̂fftr i 

*̂r  ̂  ̂  *rt r̂rT ??ffa"t;T

Ttfjrc: Ttf qra-R- Hff | i

5*Tt T̂ff jt5 | fa r̂rt 

?m: fafiSJTT  15-15, 20-20 

f̂sr jf Tf̂ ft S 1  r̂ r̂rf scr̂«rr 

r̂§t fa  sr if5?V qf̂  i

sm  Ĵ nr vr̂ | err 

’3:  & :, ffTcT  *mT  f?̂T  Sr  J?ft¥r»T

qrî TfTT | 1 %?r  ̂  if  ®r̂ *n 

| *f̂ T t̂  1 J5f̂sr?r  *ft

ZTTR  TT t̂  'T|̂ %  |  | J?ffa>iT

Tm ?nr m?r | arsr  ̂  *ftfe*r 

r̂ r̂rat |,  ̂ fa?tfr f

fa  ̂ Jftfbr | I 'Trf̂TT-

ifj %  if ?fh:   ̂ Sr r̂cr

*rz T%J g  1 *15 vth »ft

*rfr ?rr 3ri?t t,  Ĵfnrnr  »ft  f̂t

?TT 1̂%  ̂I

fsr̂ mr ?T5»TT̂?r wit  Tr̂rsrrfft 

| 1 ̂  s5ftirrfafr »m

| 1 fesft ?rk w£ Sr sr̂t  % fft'ft

H  t̂ fa  % fa?  S-sft̂TiT

 ̂  I Ĵ'T  =nt  TfTT T̂ft  |  fa 

r̂ ĵfRtre ?rrfâr  itht |  i

3T5 135 r̂̂ft fw r % 5r̂ c

|,  T̂r̂r  r̂r̂ r̂ft f̂rnT

% 5Tt«ff  T̂ft |  1

^ T̂iTT T̂fcTr | 

fa 3ft %3j?r̂ fa»rnr %

?̂T*T 'tif.  ftVR W
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f̂ | ft? anr 3f 200 fcl ?IK  ̂ 

eft  frt tw îri  fen smr 

200 fen T̂T J*ff Sfrr̂ 

forT srRn ?frr  if ft  ?t

for t̂ *rfim  ̂  t̂ snRft | 1

*  ̂ 'Tt̂, W. V: STR *t ?T»T

 ̂?rl+»l d'H'l P»iq!

 ̂^ t l W % 3Tt if ferTfifs: 

t̂  tft̂ T,  T̂f̂TT  Jjf  jft  ftqiiifZ’ 

TfT I,  wrr rr̂-qTR ft TfT 

 ̂I eft Rnd*) sn̂T ere>  if o

f̂><.  *t  'jH't'l if  %  T̂T

T̂%tt I ¥t r<̂ +rf

?Wt  | 7̂3,TT eft  3ftrf &

îpft  t  fo  t̂ 3HJTTt   ̂   *r$r, 

eft sfr  «ftf ?T»fttxt r̂*T mi ?| 

I 3Tf% *t  if ■wff 5T̂f

"STRrr ?

OT  ̂  3r £ t̂ (rr r̂ fs'nf- 

*f̂ T)  rft’T ?ira  |r  I

f̂TeT <rtff t % g r̂t  frft% *t 

eT’̂ Tf ’ft Hft fv?T?ft I  «̂jf?ppr 

îr#t # ftmfw  «ft  r?r rft*ff 

t̂  ̂ ?r n̂r *n*r tf̂ nf   ̂

*rffcr #f>nf »mT  % fPTrr TOn: 

^m.  ̂ | I 5ft ?*Rtf I,

*ffmf̂ *mT fr«r*r | <*%* jt ̂ft»r sfr 

tK    ̂ *t fnr for if   ̂g  

 ̂t  if̂ nt ;«Ttrr  ̂ ,

t̂ firerfai t tffc If (»rsfr 

*t *T* <̂?<u Pfr  sftrff qff  ̂ ?T 

*PT ’Tf’TTf «TfJT fa<?T 3TPTT T̂%r ,

frôft R̂m ^

93rt «ft 1 ?r̂ n̂r q-   ̂  ̂  

*f̂t Hffaq- JTf "PT ? f% \3̂r f̂t

tt?jX̂r  ̂? 1

r̂ft sricr  | f̂  ̂5fW 7̂r*r 

qrr n̂t  I  % if'T' jfi

3fl% qT% I 5ft  t   ̂  

«)i<î  ̂ lit'v-irf? ir '3’n" % vi"ltf 

 ̂  t, 5T5ff  I, W 1̂ Vf f̂i- 

«ntj  fî ft | 3ft c,v>nn̂ ?rm 

t̂ ftr̂ Kft f 1 f̂i Jr-T  |

Vft 5̂ 1'srr̂ ft ~1 Hi r̂ffTT I 

f̂t

f, ;̂> ^ 

IT̂'iiTJr ir Sift 3fi|5T |,  «̂T;rTn 

|, tT& PTTn t wi'I 5f6’

5̂ TT I, TT ?fr 3|7Tff 5̂ TT I, TT ?fr 3|7Tff V 3fT*3TT  3fT*3TT *1 

5iiZ% «TT T̂JT  | ^

t̂ gfviirm 37T 5£,‘TH  FT

’̂•T'S'T  1  I Ĵn  ?f|TTf

t̂  WtO  i) ̂f=iT3T

r̂f̂ —-̂ rr ira  fnfvT  ̂i

iftTT s,-rv̂ BT'T  *ft fn'̂5n

t Pr qfrrt ŝ-rf if  *ft w 

rsii4*ii'j %  m ■q 10  ̂ r ff̂r- 

TnTn?'̂" fr̂ n'T îf̂i' 1  ̂ri v  ûvr

•Ft  %"3>r«*  %  T̂TTt ST̂rt  %  ?Ti"%

?T*ft t>M ■q 1  Wu  ffn'-̂TT̂'̂T ^

feiT | ?tf%n fK jf̂ PT * «T*fi 
^  "̂R" T  +il ■q 1 — 5Tfi*

t?  jtb-  5tt  TOn<?  I 1 ■‘n-’-7''

?r̂ rt t̂ efi jtt̂ t if  ̂   ^̂ ft

r̂rf̂TT 1 tT̂ fv̂rz qfr̂t shft H sfr

+ĥ iO 3iT̂ T   ̂ ff?T-

T̂Tâ eft fwrr ft ̂rfftT

4?Rt {?slf  %J£rn># E,ff

mt >̂ff % «ttct |,r̂-ffi,T% 'f?r t 

?fr*- ?tT«r ft ?Tff ?n% ̂ T?r t̂

fsffiZ  ficft | I  # OT7TT ̂TvnT

f ff? wr 5ft  !i*wt zrft ^ srT?

?ir eft  T7if  ff?r-̂ nT̂  ̂ ^

■̂îun ^r 1

f m  ?t ^  wt  f̂n'T

1 '̂ l| '̂ l| i  faf f*rrl  eft S7

fî ft  5T*T CT̂T jffiWT % I'll tin

  faf f*rrl  eft S7

fî ft  5T*T CT̂T jffiWT % I'll tin 

5?  ft  T|  I I  «T5TRT5?  ft  T|  I I  «T5TRT
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% sft ̂  srr

srret |  tft ww ftR?rw | i 

? wr qcfr <n,

?3iTr cfsff % frfmM % fa<?r sr-rr for 

irra' | 1 |  v»

tz?R  gtJTC vnm̂ cfT

%  I irg %=R Tf  JT5TW I— 

trwr̂tr  ff<n  +i-><i t  r̂wrcrv— 

jfrNi  srv f̂r  ?fr-fff  r̂t  gfVcrrc

| 1 im 5ffv«  | fa?

?wt ŵraft *r  gar*- r̂tr 

frrft?  rr gf̂rerr i

SHRI P. NAMGYAL (Ladakh): Mr- 
Deputy Speaker, Sir, I thank you very 
much for giving me some time  to 
speak on the demands for grants to 
the  Ministry of Communications.  I 

would like to speak a few words in 
support of the Demand for Grants.

I would like to bring to your notice, 
particularly some of the  problem 
facing my constituency. As you know, 
my constituency is the biggest cons­
tituency in India comprising  some
97,000 sq. Kms., in which we have only
2 Post Offices.  By this you can just 
imagine how critical the problem is. 
People are living scattered all over 
the wide area of my  Constituency 
and they have only two Post Offices. 
There are, of  course, a couple  of 
Branch Post Offices also.  But their 
number is inadequate to cater to the 
needs of the entire population and we 
have got only 2 Telegraph Offices and 
that too do not work on Sundays and 
holidays. Because of this problem, I 

would like to request the hon. Mini­

ster-for Communications through your 

good offices to take a special view of 
the problem in my area, in view of the 
strategic importance of that  area; 
communication is the most  essential 
part in that area.

I am grateful to the hon. Minister 
for Communications for introducing 
the Satellite communication  system, 
by linking Leh with the rest of the 
country through the Satellite commu­
nication system.  But I am sorry to 
eay that that system is not  working

properly.  The working  hours  are 
from 9.00 in the morning to 10.00 in 
the night. We heard initially that this 

would be in operation for 24 hours, 

hours, but actually it is not so. Most 
of the time we  hear the complaint 

that, if a call is  booked from here, 
the Operator at Delhi  Centre says 

that the Leh operator is not attend­

ing; and if you go to Leh the ope­
rators there are saying that the Delhi 
operator is not attending.  These are 

the problems which the hon. Minister 
should look into.

Besides that, some time back—1 do 
not remember when exactly it was 
done—a wireless telepfiione-cum-tele- 

graph system was set up in one of the 
remotest corners of Ladagh, known 

a3 Deskit in Nubra.  One day  the 
babuji locked up the machines and 
went away.  So, far, these machines 
have not been  put into operation 
again. I would request the hon. Mini* 

ster to look intQ this. In spite of our 

repeated requests  to the concerned 
officers at the  regional level, so far 
thees machines have not been put into 
action again. Similarly, we have the 
problem of Zanskar, another remote 

area at the district. My request to Hie 

hon. Communications Minister would 
be to pay a visit to those areas, not 
to Leh, Kargil and other district head- 
quaters, but to the interior of those 
areas, so that he may be in a position 
to see the problems we are facing 
there.  Particularly the ex-servicemen 
due to lack of post office  facilities, 
have to go to the two main post offices 
at Leh and Kargil for collecting their 

pension; anj they can hardly go once 
or twice a year because most of the 
time these areas remain cut off from 
Leh and Kargil due to difficult terrain 
and blockade of roads On account of 
heavy snowfall. For that reason, my 
suggestion is to open at least a couple 
of more sub-post offices in places like 
Numbra and Changthang jn Leh dis­
trict and Zanskar and Batalic in Kargil 
district. To start with, four sub-post 

offices should be opened in these areas 
and subsequently the number should 
be increased because these four cen­
tres may not be sufficient  to  cater 
to the needs of the entire population
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there, including cx-servicemen. These 
are absolutely essential.

Then, I would like  to say a few 
words about the workers, the service 
personnel of the P&T  Department 

w*ho are working in those remote cor­
ners of the country. You have to give 
some attention to their problems also. 

As some of my friends from the other 
side also have suggested, I support 
their view also that if you give some 
hill allowances  or some  incentives, 
they will be willing t0 go and serve 
in those remote areas.  Otherwise, 
what actually happens is that people 
usually sent there from here are Bent 
ob punishment to our area and most 
of them—1 would not say—are rogue 
but the people working in the tele­

phone exchanges are so rude  and 
th*ii behaviour is so bad that most 
of the subscribers had  surrendered 
thejr telephone in  protest.,  wrong 
billing and so many other problems 
vhich axe there.  So my suggestion 
is that you should encourage and give 
adequate employments to the people 
living in those areas.  We have suffi­

cient number <>f candidates who are 
Matriculates and I think the minimum 
qualification is Matric for these posts. 
We have also got a number of ex- 
Servicemen.  So you should give em­
ployment t0 these people in the tele­
phone exchanges and the post-offices 
there. Whenever there is an employ­
ment opportunity, the local  people 
have to go to Srinagar or Jammu for 
interview for these posts.  This you 
will have to look into and see if you 

could have the interviews held at Leh 
or Kargil centres so that they could 
go to these centres and appears for 
the interview.

I would like to speak about  their 
allowances.  I think even for  the 

whole of the Central Government em­
ployees working ir> Ladakh you have 
to look into it afresh so far as their 
compensatory allowances are concern­
ed. Recently the Government of India 
has issu“d instructions to redu.'i the 

compensatory allowance from 35 to 25 
per cent.  But elspwhere you  have

gone on increasing the allowanceg— 
DA and other things. There you an-' 

doing the reverse thing. It is for ih3 
Central Government employees afl a 
whole like the people serving in the 
Information Department, Radio  sta­

tions, etc. and there are so many ottaf-r 
people serving in the para-military 

forces Me the MES, Canteen Service-1 
and so many other services. You hav. 

to see so that the Compensatory allow­
ance which was  previously 35 pei 

cent wilh a certain ceiling is restored. 
There you have to sort out the tttal 
emoluments in consultation with the 
State Government.  Actually,  the 

State  Government  employees  are 
getting more in Leh because of the 
High Altitude Allowance  and  the 
higjher compensatory allowance and 

there too, without a ceiling,  if a per­
son is getting Its. 100 as basic pay in 
Leh, then during winter he getL in 
some places 100 per cent allowance, 
that is; Rs. 200  extra  plus  DA. 
During summer 75 per cent. SimilJtLl> 

in some areas it is 50 per cent.  In 
the case of Central Government Ser­
vice Personnels you provide only .i5 
per cent of the allowances and that 
also is now reduced to 25 per cent with 
a certain ceiling. So you have to look 
into it so that the whole structure is 

examined afresh and these pLople are 
given adequate  financial  assb-tance 
and they may be able to work there 

willingly.  Otherwise, they always try 
to go back.  If there is a compUint, 

they feel happy because they  ĵe 
sent back to Srinagar or Jammu *nd 

in Srinagar, Jammu and other places 
you give them city allowance, hous­
ing facilities and many other facilities. 
In terms of the total quantum of money 

they get more in Srinagar and Jammu 
than a person posted in Leh.

So, with these few words, I request 

the Minister of Communications again 
to look into all these problems  and 
take a sympathetic view to the prob­

lems of those people living in the re­
mote hilly areas.

MR.  DEPUTY-SPEAKER:  Shri

Mhalgi.



♦SHRl R K. MHALGi (Thane); Mr. 

Deputy Speaker, Sir, the Report of the 
Ministry of Communications of 1980- 
81 which has neen circulated to the 

Members, contains a very bold state­
ment on page No. 1, which i would 
like to quote:

“The Ministry of Communications 

has been able to achieve an all­
round progress in almost  all  the 
activities and projects under  its 
administrative control.”

This is the one Department of  the 
Government of India which concerns 
the common man and to know  the 
pulse of efficiency of Administration 
and it is interesting to note the reac­
tions of the people towards its  acti­
vities and achievements. Not to speak 
of the common people,  the  Prime 
Minister  herself felt  constrained to 
remark  on  the 3th of  last montn 
when she visited Bhusaneshwar, ac­
cording to the Times of India of 31st 
March, 1981:

“The Prime Minister, Mrs. Gandhi> 
was visibly upset over the erratic 
functioning of the Postal and Tele­
communications Service in Orissa 
when a memorandum with a num­
ber of delayed telegrams and letters 

was presented to her by Dr. Radha- 
nath Rathi, editor of the Samaj”, an 
Oriya daily at a press conference 
here yesterday.

“A letter from Pune to Dr. Rath 
at Cuttack had taken 24 days and 
an express telegram from Patna to 
New Delhi had taken more than a 
week to arrive.”

Mr. Tripathi the former Minister  of 

Railawys resigned last year when the 
Prime Minister made some  remarks 
about the functioning of his Ministry. 
But Mr. Stephen has not  followed 
suit: well, it is for him to  decide 
whether he should show the same self- 
respect which Mr. Tripathi had shown. 
The above example, however,  points 
out the efficiency with which  Mr. 

Stephen’s Ministry has been  func­
tioning.
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The Indian Telegraphs Act, 1885 and 
the Indian Post Office Act( 1898 gov­
ern  the functioning of the Ministry 
of Communications. The first act has 
15 amendments and the second one as 

many as 47 amendments upto  now. 
Out of the 15 amendments to the fîst 
Act, the last one was made in 197* 

and in six years there have been no 
amendments. The most of the amend­
ments to the Indian Post Office Act 

have been made through the Finance 
Acts or adaptation legislation.  There 
have been really only 10 amendments 
in 42 years in this Act.  These Acts 
were made by the  British  Foreign 
Rules who had not sense of  social 
obligations and made for their purpose 
in view, arrangements for the urba-n 

areas and neglected the rural com­
munities.  But after Independe-w-1 
both the laws should have been re­
vamped to meet the needs and aspira­

tions of the Indian villages  Thai- 
has not yet been done.  I hope thal 
a comprehensive Bill to cover  tl;n 
abolve two Acts would be brought 

soon to delete the out-dated provi­
sions and to provide the modern «eeds 
for Indian people.

Out of the total 239 cut  motion., 
moved on the demands of Grants fa* 

this Ministry, I take credit for 43. 1 
may not be able to speak on all of 
them due to paucity oS time but  I 
hope that all the points that I makK 
are answered properly so that I can 
tell my constituents what the Govern­
ment of India propose to do.

Some commemorative  permanent 
stamps have been issued on the grea! 

men of India, like Mahatma Gandhi 
and Jawaharla] Nehru.  I hope that 
the Government would not  forget 

Chattrapati Shivaji.  It would be only 
befitting if we honour that great son 
of India whom the Prime  Minister 
eulogised recently  at  Raigarh  in 

Maharashtra.  All the  countrymen 
want it and I hope that the Govern­

ment will listen to them and issue p 
permanent postal stamp of  Shivaji 
Maharaj.
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My congratulations to the Minister 

for not having increased the price of 
the post cards which are used mostly 
by the poor. Post card is a messenger 
of a poor man. The size of the post­
cards should be maximised so that the 
user£ can make the maximum use of 
the postal facilities.  Privately  one 
may have of standard maximum size 
Of postcard but the Government has 

limited its size to minimum.  It must 
be increased.

The postal department is there for 
the good of the society, it is a social 
utility service, and revenue conside­

rations should not encumber its style.

Delivery of letters on Sundays which 
was a regular  feature  earlier  has 
been stopped.  It should be recom­
mended, even if it means a little more 
expenditure for ttie Department. The 

Department is a public utility service 
and should be run as such and not 
treated a# a commercial concern.

Articles of postal stationery are in 

short supply for a part of the year. 
The Minister should give  details  of 
the shortage and inform the  House 
the steps that the Government pro­
poses to take to remove the shortage 
next year.

I have seen press reports that cer- 
lain I'oncessians for night telegrams 
end night telephone calls* are pro­
posed to be withdrawn.  I hope that 
the Government do not execute this 
decision, if it has been taken.  Please 
do not venture to do so.

My constituency comes under  the 
Bombay Telephone Zone.  The new 
lelephone exchange at Kalwa  con­
nect Belapur industrial area in my 
constituency and the people  there 
have to come through the Kalwa ex­
change instead of having a direct link 
with Bombay. Trunk call charr.es ari. 
to be paid. This should be disconti­
nued and direct link with Bombay 
established.  From the  example ol 
Kalwa Exchange there is fear in the 
tnindg of Thane  subscribers  that.

Thane shall be connected  to  New 
Mulund Exchange and would be cut 
off from Bombay. The projected move 
in that direction would be  resisted 
with all the might at our Command, 
let me give a note of warning to that 
effect.

The EDA staff are treated a:. casual 
workers, but all types of work is ex­
pected of them. They should be trea­
ted like regular employees of the De­

partment and tlhe  injustice being 

done to them since long now remov­
ed.

In answer to a question of mine 

about the shortage of the  employees 
in Maharashtra Postal  circle I was 
told that the information was being 
collected. It shows the negligent atti­

tude of the Government.

I happened to visit a post office in 

my constituency, Shahapur, where a 
post has been lying vacant for the 
last seven months.  It was held by a 
Lady employee, she had to go on long 
leave earlier, it is al]  right to the 
Department should have ensured that 
the postal service does not suffer in 
the process.

The Ministry of Communications in 

this budget appears to have  done 
better in the matter of provision  of 

quarters to the staff as compared  to 
previous years. For that the Ministry 

deserves praise.

In reply to a question in the other 
House about the parallel post offices 

being run in the country, the Govern­
ment said that they were looking into 
the matter.  I hope that the Minister 
in his reply will tell the House the 
truth about this.

vr*nft  (f̂ rr) 

irft ̂  Tf tzzrtzzr «ft i  ̂ ̂
ST3# I,  fadtf

Sr #5 srfh-
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vt îrr wt sr̂t | i p

3ij  ?t *rcr  Ĵftn jtinl

ft irf | i  f̂rnr vr vr 5rrj-
fnV rfft% « fr̂t ?̂r TfT I I *T?ft? 

*3  I?ftVT̂ T̂W  rfR-

T̂T if y <r=Tl Pv cfR 7g-<1l̂ ?T?ft

Vt  Vtf  f̂̂ UT   ̂ I

tr̂rft f̂ rvf if r̂̂ r  t̂eff |, 

%fv* t< vnr v̂  r̂m vt

cT'T̂r̂ V*T f̂TWt  ̂ I 3fr 

if  ^ |, =̂rvr  <f̂)T ̂

5%6IT? Pr̂dt' I I fJt’FT JTIf?’

 ̂ITR, ?T5̂T t̂  fv  ??r ftf'm

vt  ?, ¥t£ *fk fefWT<r ?r«rr?r 

 ̂I ^ =Tf vmra- ?H?*Tt f, fe*TT*T 

rm  f̂?r̂  ?rr̂ft | i

%fv-r V*ft  vtf  ^T f%fft  flTJT  %

f?IT* Stv -T̂1 5̂Wt  ̂I EvftVTn" VT 

vf̂ R fr *r*rr |, ?rn- vt for̂-qTrr 
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DR. KRUPASINDHU BHOi (Sam- 

balpur): I rise to support this Demand 
for the Ministry of Communications 
from the depth of my heart. 1 wish 
to make some points for the conside­
ration of the Ministry of Communica­
tions.  Of course, I am not placing 
any tall claim on the tallest Minister 
of this Cabinet; but 1 will try to enu­
merate the difficulties which the De­
partment of Communications is facing, 

and to ventilate the grievances of the 
people as a whtle.

We aro in the era of satellites; and 
we are boosting satellite communica­
tions internationally.  But we are not 
creating confidence in the minds of 
our people, because more than 1300 
towns and cities are yet to be connect­
ed with automatic exchanges.  Even 
now they are manual exchanges. 148 
districts are yet to be connected with 
automatic exchanges.

Whenever any question is asked in 
Parliament in this  connection,  the 
Minister replies that due to financial 
constraints they are not able to auto­

matize tl̂e manual  exchanges—i.e. 
convert them into automatic exchange.- 
But I have to point out something; 
Demand No. 18 for 1980-81 deals with 

the capital outlay on Posts and Tele­
graphs.  The previous  budget  esti­
mate was for Rs. 451.59 crores,  but 
the revised estimate has slided dow. 
to Rs. 410.96 c-rores.  go, there is a 
shortfall of Rs. 40.63 crores; and the 

explanation given by the Department 
is that it is due to slippage in supply 
of stores, and shortfall in telecommu­

nication inputs  If there is an imple­
mentation gap, 1 obody is responsible.

About automatization  of the ex­

changes throughout the country, the 
Minister has assured us that it will be 
done by 1990, i.e. that we will be 14.i-.le 
to automatize the exchanges at least 
in the district headquarers.  I hope 
the Minister will look into the matter 
very seriously, and find out why these 
filings are happening. There are com­
plaints throughout the country in res­
pect of local calls, trunk calls and 

STD calls. Failure in the case of local 
calls,  is 8 per cent, as against the 
standard of 2 per cent. In respect of 
trunk calls, the failure is 40 per cent, 
as against the standard of 10 per cent. 
The failure is 70 per cent in respect 
of STD calls, whereas the stands 1 d 
is 10 per cent.

What are the diseases afflicting the 
Department due to which the Minister 
is unable to eradicate this type  of 
shortfalls?  Is it the view of the De­
partment that they should  “repeat 
the mixture till the patient dies”? The 
failure in respect of STD calls is 70 
per cent.  Will the  officers  of  the 
Department be satisfied if it is 100 
per cent? The reasons for this failure 

should be found out and eradicated. 

According to Mr. Bagri, the disease is 
cancer.  It is not cancer.  But if the 
Minister will diagnose the  diseases 
and amputate the gangrenous portion, 
then we should definitely reconsti­
tute the Department of Communica'ion 
and give it a better administration

What are the reasons for the poor 
performance?  They  are very  poor 
maintenance, negligence by the staff
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non-availability of spares as also in­
sufficient and out-dated  machinery. 
There is also lack of zeal and since­
rity in the departmental employees. 
There is clash between the staff unions 
and the officers  This  should not be 
exposed to the people.  The consu­
mers sb-uld not face difficulties due 

lack of confidence in the officers.  So, 
what are the remedial measures? In 
which way should we manage  this 
Department?

Now, 25 lakh telephone connections 
have been installed in the country and 
each year the waiting list is increas­

ing by 3/4 lakhs.  Now, more than 7 
lakh peopie are waiting to get tele­

phone connections.  What will be the 
remedy?  Our installed  capacity for 

producing telephones is nearly 2 lakh 
per year.  Of course, we are produc­

ing 2 lakh telephones.  But there is 
a gap between the demand and  the 

production.  So,  there  will be an 
cumulative gap year by year.

A decision has already been taken 
to install a  telephone  industry in 

Bhubaneswar.  The site  has  been 
earmarked by the State Government. 
According to the  Minister, they are 

going to make a review for a separate 
site  It means again a gap of another 
two years will remain and again the 
queue will be increasing day by day. 

Let us not forget that.  We must take 
a decision  immediately on the lines 

decided by the previous government.

In the line Btores, public sector and 

the private sector undertakings  are 
there, but still we have to import the 

material for the Telephone  Depart­
ment.  We may import'  technology, 
technique, design and the paramter, 

but not the equipment itself. In the 
last five years, the Government have 
spent more than Rs.  150 crOTes on 

this.  I do not criticise  the import 
policy.  We should  import only the 
design and the paramter and not the 
equipment.

Modernisation and expansion is the

modem dialogue of the day. So, why
not we switch Over to the electronic-

industry? Japan, Saudi  Arabia anfl 

other countries have developed tech­
nology in this field andf  their tele­

phone industries are  running in * 

very cheaper manner.

Now I will come to  organisation 
Now everything is centralised. Wly 
not We think  of  decentralisation? 

Why not the small matters like lpctl 
organisational  developmental  ami 

other matters be decentralised to tfye 

remotest places like  district  head> 
quarters and State headquarters? 

the same time, this is a very bulkj 
Department.  More  than 8  l̂kh 

workers are working in it.  So, thert 

is no relation between  the  Postal 
Department and the Telecommunica­
tions Department; it is  not  inter­
related.  Why not  bifurcate it an* 

have a separate directorate? This ii, 
the second largest undertaking under 
the Government of India. More tha*» 

Rs. 400 crores are  spent in a yeai 
Why not we have a separate or t 
hoard like the Railway Board so th*.! 
the board should work independently 
and take decisions like  autonomous 
bodies? Tner,_ should be a separate 

budget like the railway budget. Wtjr 
should it be an unwarranted addvu* 

dum to the general budget?

Everybody has spoken  about the 
remarks of Mrs. Indira  Gandhi  in 
Orissa.  The Minister  has taken a 

very immediate stand on this. He hait, 
of course, in Orissa a right to eradi­
cate the cancer cell which was thew. 
I must congratulate him for his early 

action.  At the same time, I will sug 

gest a few more points so that my 
speech will be  complete.  There it 

always a quarrel  between the staft 

union and the officers.  The officers, 
due to chaotic conditions in different 
parts of the country lack self-confi­
dence and the  extra  departmental 
employees.  At the same time, theit 
union makes a tall claim to the De­

partment so that the officers are not 
feeling  self-confident.  The  officers 
are, therefore, not feeling self-confl- 

dent.  They were feeling self-conll-
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dent in 1975-76, but  later on they 
have been de-moralised. I urge upon 

"Ijie Minister to see that the top rank­
ing officers in Delhi go there and see 

the difficulties of the people  there. 
Orissa, I want to say, has been treat­

ed as a punishment area.  Whenever 
tn officer from Delhi has to be trans­
ferred within twenty-four hours, he 
is transferred to Orissa.  If there are 
any complaints against  any  officer 

like a Joint Director or somebody, he 

is also  sent to  Orissa.  I  want to 
request the Minister that if there are 
any complaints against any officer, a 

proper investigation should be made 
and severe  punishment  should be 
inflicted.  They should even be dis­
missed, if necessary, to  serve as an 

example to other officer.  The Gov­
ernment can then, even  recover the 
losses incurred during the last three 
years. /

I want to mention  another point 
about Orissa.  The staff posted there 

are not willing to serve  the people. 
The consumers  have  been in the 
queue.  People have paid more than 
Rs. 5,000 each in certain localities for 
getting a telephone connection. People 
are not aware of the  technicalities 
involved.  I suggest that a refresher 

course for the  officers serving in the 
State may be introduced as the State 

headquarters.  If  those  officers are 

(still not up to the mark, they should 
be given some  other job, but they 
should not be shifted from one post 
:o another.

Last but not the least, I again urge 
upon the Minister about the problems 
in my State, that is Orissa.  Those 

problems are firstly that the Sambal- 
pur-Cuttack microwave station which 
was sanctioned 12 years back is still 
given a low priority in the schemes 

of the Department.  Another  point 
which I want to make is, Sambalpur, 
from where I hail, and several other 
district headquarters and  important 

towns in the State are  still having 
only manual exchanges. Only one dis­

trict is connected with an automatic

exchange and all the  other 12  are 
still being manned by manual tele­

phone exchanges.  This  shows  the 
regional  imbalance  that exists.  In 
Maharashtra only seven  towns are 
having manual exchanges, and all the 

other towns are having automatic ex­
changes.  Thus Orissa State is being 
given step-motherly treatment.  At

least during the Sixth Plan period all 
the district headquarters  should be 
provided automatic exchanges. There 

should be no dearth of the equipment 

to convert those telephone exchanges 
into automatic telephone  exchanges. 
A decision was taken by the previous 
Government to locate a telephone in­

dustry in Bhubaneswar. That decision 

should not be shifted and  the tele­
phone industry should be located at 
Bhubaneswar.

fWTT :
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(1) To provide efficient postal and
tele-communication facilities  at eco­

nomic rates.
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(2) to plan  the  development of 
postal and tele-communication system 

to meet the needs of the country;

(3) to make available postal faci­
lities to the maximum of the public 

at large.
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*£,  art if gvr,

f̂tr̂ r  sfr  ?r  f̂ rrvT  ftrqr,  m

*fir  ̂jftNcn arr, sfr'PT
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ftf!\'  ̂ 17.2 t|''  ^

«frre *nft?i  W5fi  I  1

5*fr sr̂  ̂

if HI ftnf?,- | 1 iH’R’T  ̂?,'̂Er 
if *fl f̂T<  nT,§r̂-t̂ I _J

*f 5-,%  if 1® ^
5Tcft *rf  I fte'1'"'*1 ■̂■0'"1
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6  5 | 5T?F% ’T'SRct if 137,6  5 | 5T?F% ’T'SRct if 137,

irgrnf  if 157, t 130,

T̂?ET if  127 T̂?ET if  127 Wf? ffftrWl? if 76 ffftrWl? if 76'a

I  I ?5T«T5T rr̂ â si  fegrr  if  2 33,

■’T̂ IrT  if 431,  ^n:r̂  n  5 70,

if 533,  ST?W  if 993, 

if  703  I I rn%  %

ikm  sp'r  vfl |  i

t*t  # i if t*t  # i if ift f?̂TT f?̂TT

^^7  Tfjf)  |  I

Jf T̂t̂ rr wJf T̂t̂ rr w

T̂frg- if Shr TOT?lSfe«T 

•Ttrfi  jfiferf if f?r*rq«  |  i•Ttrfi  jfiferf if f?r*rq«  |  i 

m   W'T'Tf %  vftWTvT

% qrsFET if frnrrca

Tf I I <T%T 1̂ JTJfîfr sf/r 

t tfRfig- if pTHTq-rf  T̂T f, I

5*1  f̂ rrjifj %  !Rv<rr f̂ pfr  ct̂t

|  7W  if t  Jf.ff

*Ti  ̂ r̂r f fa  *1 I3TI 

T̂facf  ̂   for? g W'TC STTC 

Vf |if 7f5f? 3fR t̂rfi fast € fTT I

4<r iff̂ fsrtfrrwrfw  £  i

frr'r r̂fff̂rcr̂l  I  i q-̂r 

*r  irf̂râ srrn  ftrn  |  i

-f wrcn  tr̂ «r?f  | ?tk 

=iff ?fr*fr  t̂ ssfiqw % *rŵ if 

>i?i' fc*w |tcfr | i  fori fa* 

l<t 5'̂ ̂TfT  faffrrr  |  i

?m tat I 5)fun? <ft ̂  f*R£if

 ̂ ;̂r?r fa?r srrtnrr  i

fafaf??: *ff̂r  r̂% srifroref

* rrm’-r  ̂| qi< ?̂r | ft: sw 

rft ĝ-rr fsfr qfr  ?fr< jt 

n,mi ^ gia  grfsrcf  5rrr i 

15.32 hrs.

[Mr. Chintamani Pamigrahi  in the 
Chair].

cf ̂  t̂  'srssT̂rr  srĉsT 

TTjWarf  T< tO   ̂  I.   ̂

f̂fswrJfcr  %  ir̂ ul  %  sw  *ff

TTTfl frqfa | | lr

fWT  ̂ri’?  î®T f  I ^

3fK f?iNrm̂ f̂,  fsmw TT 

fR̂ i  *rwr,  Srf̂rn 

grrcT  T̂'qr  i sw îf êtit: 

fTriT  I t;,;- ffjrffr rTT 

% TT!*T̂ if | I

si:??  efrr ft̂rrr I? ®r

#i*ff n vfl *i?r €f f  i
srsre- if ĵfrarn ?fV̂:  cm ^

il fWi«T if 5THT 3fnTff TC îFT
ÎnT 'jfifiT | I  €,'̂ff % <1T{

q'5?T  f̂!5r t I ??r O*.̂  W7

5W3fsraT T<  ̂P 5f:̂ I I

 ̂fiTTT̂tvnr t  **r fr.ijit̂

T  ?f̂ T 3TT Sfrm ^   t

5iTJW  *Tr*ff T̂ iff W!>T 

T̂fft *rr̂ i f

rjrtfi1  *rr»ff  w:t  jtr  fwr  arî  t 

3fr  3fPTST »Tf<f I 3̂*1
m ’TR'T 3frTT I ^  fcOTiTT % x r̂

afr ftXiWT W'sr fi P =̂Ti ci'iSTS
5fTO ?f fflf cTIS %■ SXX  #  I

--rar vr w ir̂ wr Tfif | f̂ 

ifq-mf Ti ftnrr
Sfftr  | T̂iff  qff  if

*r vn ivijx\ ̂Pq'fc f̂f?r?r 

m ̂  | i ZHW «rV 5fi7r>r  wr

|  iff vi'T ̂'t *rî "<t t i

stit % ir̂f  qfff wrtft (f

w ĵfr f̂ *f* sen  irt

t| | i  ?r   ̂ f̂ rio? *rt

cTl tTN̂r ?TfWirf?îfv f̂ qiT T̂TTT 

I

$  t̂ -sr  5?rw   ̂  ̂  wra 

=f̂ iiT i in: ir g?Tn'  ?sr % f?f̂ 
| i w<ff wîJr ̂rr ̂  tith- wftra- ̂  

r̂ f̂r̂cr cfq fwr |  vit if 

r̂tfl  »rrir rff | ̂ tî: qifwiifj 

%  5raFff Tf stk & *ff ft?

 ̂ f5T?T̂ if «frff feflf fl̂ff ?lf̂ Tr |
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JTi'Tn  rtq W ?Tiq'I'37 

fiW fW f ■̂Jf VW ifn Vfa 

Sfiqpfi' T̂T  f’lnfr | I  iifsr 

•ff vSTi *fis' i?  Wlql?i'

3?f*t niff f*m% I itn W* % 51 «T 

5TTT̂t  I'̂fw Vlq*  VI«n?i' TV Hf

fWiT  I  ̂ <T> fwr

jf.*2v %  *qvn  v<  vnm  fspsff

jfiTT  f̂ r  TT «RlnT

?lffT  | f̂i-%  fafc* «ff

'TWRTcT % ^   ̂ qfiT WiWI

*ff 0  ̂o?T|- 0 f̂pTr  ?Tq'?T  iv?

fT5ffir̂3i-  ?fr<  f̂f̂3F?

f̂tTT  I ff?  f̂|  fai%  if  fpC

fh'% f̂f -<i3ir ^  ■'î'yr'fi *i sfm̂fr

SVfcT 3Tifn7 ̂lf|TT  I 37V if

Sf *ff f̂n'T T̂îqT g fa nl̂ûT

 ̂ f̂ FfrfV  ̂ | 1   ̂  y 

v*r <n 5Ti’T ?na | 1 fegrc wfto 

|s-̂rr7-< | 1 •̂frniT Jrt

fn ^  I  fa  î‘ VX  ShJiirfST

ii'n'miTO tr f̂f 

wr vff t  ««■ *iw ̂fr t̂t faw

niî 1 r?i%  sr̂  if  t  îr  ?ff 

ftfrerc if   ̂ ̂ rr f  sffr

 ̂  5fK  fof*w  if  *ff %ff «T15f  TT 

55wr |  1  *f̂rew h im 5*:

JFJTfff t % %$ 'K 5iĉl  fqxTIT:

fariJT ‘̂itT  1 we,'  | fa;  tfifafr

?rî t f̂r  ̂  | far 

*̂fr t tt t w

m fjoJ ii | <fIf sfr  ̂  %

SiTq'SpT  ¥q^w  %  TR   ̂ f̂ IT

vatt  sfr  f̂P  T̂cfsrr  fbr̂r %rr |/?-

\̂zx  |  w f̂ ?T*fT

wî (irf̂   ir̂ -fgr  ¥r  f̂?r?r 

31!̂ I

sft ftrf̂ r: r«nr sttt -

Bwrn-  ̂7  fw»r w 5ft rrHf

149 D.G 1981-82

^3  ̂ ft  I   ̂ ?iW«f5T

V̂n  % fn>T jf TTfl p.*r f  I

Iw  itIw  it

tfxrrT f̂ r̂i'JT   ̂ n̂r r̂r

■̂fr | faf?f srw<  ̂f̂ #r

if f  ̂ WTRi  WTf 5TifR ffcfT I 

rfT  wîr tx̂tt  srifiTrfT  wîr tx̂tt  srifiT

f  ■?•? w< «• s?it  ̂ ^1*

 ̂̂ 1 wr? p[t 5f̂ if Turf's in' t̂ ŵ f wr? p[t 5f̂ if Turf's in' t̂ ŵ f 

Ti  îii  Wîfi f, î| ?î-  w 

irrq  gr  fr 3fif§ | fa?

5fi'̂r' sr?if  3,'rn;  i  ?ffo c,ifo #r 

?rV  ̂  sff fnM-ir |,  mr̂frr?rV  ̂  sff fnM-ir |,  mr̂frr 

sfr Jit*f q̂fr v£: f ?frr

zjfV hft  | m W'f

3?r̂ |  JT̂ r, fa: €.̂r %

*rrq | f̂rr vrw sr?  |,*rrq | f̂rr vrw sr?  |,

Tfffi $fTî 5T®f if"  3iiT <?fT

t t 1 sft wr* % ?r>r |,  sft wr* % ?r>r |, w «r?<m |, «r?<m |, 

$ <t«t srr 3fm  sirnm   ̂ 

fwtfr 1 | fa?

imr w>j?fVY 5,117 1 ?f̂fPT

?,%iTvr »rs*r |r f̂ r̂ it?,%iTvr »rs*r |r f̂ r̂ it

*TFf Si’fi'  I 198 0-8 1  Sf  6 

73  fSfir,  198 1-82  it  7  ?fl̂

4  ŜfTT,  19 82-83 if  7 flfl*  8 

5'5flT, 1983-84 if 8 ?fi3T 27 f3,TT,

1984-85  it 9  5fTOT  2  ÎT,

1985-86  ?T 10  5fl̂  5  *̂fK,

19 86-87  it 

1984-85  it 9  5fTOT  2  ÎT,

1985-86  ?T 10  5fl̂  5  *̂fK,

19 86-87  it 11  r̂rar 3 5?*rr,

19 87-88  if 13   ̂  9  5 ,̂

1988-89 it 14 5im 39 ^P! 

  r̂rar 3 5?*rr,

19 87-88  if 13   ̂  9  5 ,̂

1988-89 it 14 5im 39 ^P! tfi* 

19 89-90 if 15 nHsT 8 019 89-90 if 15 nHsT 8 0

W JTPT  I ^ fTTt̂

cfif OTTÎ 0J1 ffartV r̂

ttrfar<ff ttrfar<ff >>tt<< fwmw *Fr̂fvifT»fi  f̂ fwmw *Fr̂fvifT»fi  f̂

t,  JT̂ t̂f 5JTT-.T sfl̂ Srr W|Tf W

| I R̂'fl q-rfTfPT tfi ?|cT

 ̂  r̂ T̂r f, |ff[ fa: v̂r if ̂  r̂ T̂r f, |ff[ fa: v̂r if
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%  f̂tr 

SRlf  ^

T̂rSn  lift q|H  |  ff̂ET

fo*rpffa frftc swrfTRf 

’•f I snfl  qrrnrr  |

f% 102  *rra  ^ ^

KHT  ftift,  f̂rcr  300  T̂tf,

WT  *rr srrvsjTn «rr,

3ft fTTIZ  ĤTT  f5T*n»T

198 0-81 SR.lfTiq' |Tt | z*,ij fa

37  qr qr̂iw  irfâ T %  if

0rr| Sf h t̂q't i i

“The Phase I of the Palgha Unit 
to produce 17,500 lines in two shifts 

working  was  sanctioned by the 
Government in 1974  at a  capital 
cost of Rs. 26 lakhs. Except for  a 

few minor works, the Phase I pro­

ject has been completed as of end 
1979-80. The actual expenditure in­
curred by Palghat  Unit  during 
1979-80 was Rs. 4.10 lakhs.”

53% sm-sm  ^ -2 if sfarm  if

■T̂n  60 'TT̂sT  3;T wain f̂ T

jpn  | i cfi“r m*r

sfVr 60

 ̂  T̂,  ̂ 300

 ̂  »PU  *f(  | I  *fFT

frfa % ^

sqrq'n̂ ?»T iTU'Jl VHcftT 

fol̂ T̂ R'ir 5177 nff VT 'TTtrir  I

fa  TlT̂q  ?ftT  TTf5A-r

«r?r

?T f̂ê f  |  3,̂T  q7

 ̂  ^7   ̂r v m

mpqjf wfwrn̂ -TTfTj?fo -̂erlci 

rfMV ^^31 n J

t sipt  n i

?rrr̂ WfiT  TT *TW  <£7T

f  975TT  T73T g

fV ̂Tq- if  *rr*r  .frrir i

VP3\̂i?f TPT  '1*-°( <  5f*ffr

*fT*f  3fTrf ft lii  t I  f̂f

T̂T  *ft 5̂  ̂ ft 5)RTT |  I

?nfori  |Tr  »ft Sfr  | I

rnr rest, *ff®  ?ftm  wrt̂rras 

sfrsfWnfrt

5?  ̂  ̂  *r qrsTTJft *t7  S5H7

'Ts-rfi |?rVr t*ra7<r«»ft!r ^ t

tfeqT «fTT  rr ,̂  ̂ qr

«Tt?5T  Tfsq̂r fwr «TT fsw if frlST «TT :

Wrong Number—insert  double crof ■ 

and then delete bar.

•SqVf 3)'q 5)»f jUh'T ̂ ̂Tt "-T̂.'T

'S?)  51 TnT | f»?iT  =5,71  TOSTT g1

*n WTT   ̂ qTri  ft, vtf  ?fl SfTfi’ ̂  1 

T̂jfnf fi  T̂«T ?Hrf) p I

^Ri  3TT if  >Kff f1

rqrti   ̂  r̂?f̂ 

qT̂r qinr i

fsra  F'fis

oft !̂T it1  T̂T  ̂ ?̂ T

fan oT| km  zm *i snrfff

T|r | ̂r=fr1 ?ffr  -i-̂ %

|̂T7T fâ ETf  îr

gr«r?fT«r   ̂  ̂rTTTirti  Tin

rflqT  3ft ̂TfffT ̂  ?ftr  SfTT̂t

fq-?fq-  gzfrrr  T̂T fl̂rT  I  f̂l

jTijft «nnft  ̂fir

hcjiT i  ôt*;  ff  5TW  5f̂r

qrra €i r̂r*r ?ft $

far̂ q  fa#  I vr̂ r

 ̂  r̂?f  fii'w if ?t 51 ?̂ T  cftq

cft̂ 5fî  | ??1t  g? q.-T-qr

q-̂ar | i  qffr   ̂  ̂>11̂ 1 

f̂ f  .̂t wts?̂ ̂ art 

ftaT  I  #r̂-n  KT«r T̂2? Tff 

nT  T̂TJT ftnr  f
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e'jfi'Ti'M  faJTFT if f  STgrf

*yqr | 1 -ft St ̂

t T̂ ar |  o

S)° Tft° f)o  | flR  mT»T  Jrp 

?T̂f  'T T T '̂ CZ  | I  q|f:?rPT

r̂? p̂ttT |7Tr-rr̂fif r̂rrifr ?fi? 

T*H ?f eft rr ; fcn :j miH ft SiTnT 

|  I  irt5Ti%5M  %% rfT  ©:-©: 

mm ̂ ff  | sftr wn

t# f 37 cfr it̂: fa.j 3f ft îrfr 11 

qfM w.ttt  ̂ ?tit  ? ?T

rft ft*; fcf-l  if 'ft rft  E>: 

mwr "̂n fmz nff fa;q r "mrr >  '•

| 1  f̂ nr m *nf  -̂r»T3r 

ferrcV? 3 nift ffTir 1 57 ^

f  I I  JTST   ̂ ?;FS7, IT?,

r̂r̂ q  ,vv̂  ?f '.fr  ŝ'Tr

fwr | fwr | 1  3r «fr   3r «fr %  fan;  fan;

#ifTT  ̂1  f  #̂3T  f̂r  ̂fa: 

srrq-  ?rr̂  ?frT  sr̂f f̂cun?

| m  n$f  | 1  *r  r?g"fff ?fi  fan;

for? jh  fa-.Ti'f̂ %̂:r?r  f̂r

?wfr  | '

3S3  D.G 1981-82

 ̂fa;  *i?r  »rfjff ^ gitf ft

sveft 11

ĵiTir'T  % w'̂ iff 5r|ci-

srr'TT̂rf  ifr | 1  nf  q?r  sfrf'ra 
y q-T  ?r̂ qrn ĵjt  gsrr

| 1  et̂ 57  ?rft  T̂ar «tt 1 
r̂fq'rT  r̂»yqr  f̂â ^Ftf 

nft  I  Tfr f?T  f̂r far m\z  *f 
cfr  f?T  ??|h  mmr waz

r?qr 1  vf  ht  prr  | 1
5tT*T JIKffl m flr<T   ̂  ftcTT ̂ r I

m  fa;̂ 1f fcrriTtfr «rm 

 ̂  ?rt̂ fw~f  r̂̂ iriTi

•̂rf ^1 m'Y  ?7

% q|f  t:r qirr | 

srfâ  ^  if) qfY *>T?rr | 1

#fa;̂

?ft ?  f «fr  ?

|  1  5ft  >T?ir  ?

EFPTcrrreTT- ft3frar|i  f̂t̂ rr

I  ?*Hrr  îf̂  !Tf7

1

 ̂   trfTq:3f  sfi'̂rx  if 

fa?Î  fET-i'FT  f.Tnr T̂f̂ I  VTHo'

r̂r̂f ;̂r kw | 1  nr̂rf ii;

,-rCr t, ^’i ?rr

11  ffWr ??f'<#T 3frir far 

?rw!a is  if̂terr| 

sr̂rf’r 5t«t  ?rrT mx rft  *f s'T̂ t 

r̂ffi  11  15̂ 5pfr»r 

3̂ *fr|i 3ft ?£c gîcf

«?ra  -■ffrff' | 1  Er̂ q̂rr Hi 1 1 

’t# ?;rr fbiwîi  I,  S3 sfrr sqîr 

f̂ r ̂ nrrrr 1 r̂ t jtNt if ffo *fr° 

 ̂  Trr̂ m ?q*rr*r ^ '̂r

%n farqrsfRrTf'f̂ 1 sffsrerm irfat 

K :̂.  I5f̂ PR ^

w ̂  I I q̂jff rnTSRîr I 3WT 

W5T  if  îvt 1̂1̂ 5ft Sr

k %itz  fa;̂tjffeT 

wx   ̂  sffr̂r

I ?TfT0 ^0 trgo

srrfâ w> fm,  mi fafff f̂

If FT  =qf'5) -<gl  I I  VITW’

Ht i 5 I I  STR I I

r̂ faicr  fqfĵ r  ̂ sft

jtr 1̂-aV fffq r̂'T̂ îfsnqJinT

5TW  H.'f  I  ^

Knr  | 1  5  ̂?r̂ T

CT̂Efcf gf-T f, ;q J 3, tit sf'fT ̂7

sir̂  1  ?rî T srmfr

si5§3\r<: 11  ?,-ra  7ra  «rf?i

?r frr̂ , ̂T'ftvr, f̂n,

q-mTTnr?, Trîer, tricar, ̂ •jf]', to  

#ff, rircmrr 1 ^̂ r?fljfî
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i w 11 Wjrj v̂

gtsffT 3fpT  tflJTOV | I

*f  £Jv f*rt qfi y

3r*̂f,  *rtT fc<*rt t. fair

1 stft fair 

??Tqr ̂TsrrwT̂̂ n̂i 11 *r̂  era

% STPTefr fatTPT *T*TT CT* * JT̂T tftT 

{ir̂ ffffjf ?T>T ftoffto ift 0 vtJTPT

vt t| t 1 q? ift°tft°*ft°

<st?r 3rr«f' 1 ̂  % smr̂r  sra v *rt*r 

JT̂rrm srarT, *Tfm3r snrwr wt̂ 

®3rq-fh fsmsft vt qrc»rp- if fem'r 

fn̂ft vt ̂rt*T vt t|| 1 im wrgf | 

fv s*/ftT 5Wf vt srqfaztf t. tr̂ T qT 

fajfasrv fcvJ favT?=R vt vi t 3q̂«rr 

v̂ 1

jsftvto fsqîte if  r̂sr

*,favr?r faftfm fsflfrqfnr 

f̂t 11  ̂T̂fo ?ft»r 5) srt jflvr̂ q r s;t 
f̂tfasT gt *rir | I SffaqT faflfâT,

f3ftr̂ir7 v)t. jfoji of 0 fsrâr | stvi

vtf ̂?if̂f,r̂rffl ?r̂r |, qf̂v srroffen 

q 5 r JT41  vt .-or n f stR *rtfv??t- 

*t»tM v7 stv ai»i a I*? *rr̂ =rft 
v t g v?t 115*ft cTTf *r v vt  3r

WVHTT *lErfl % *T>T  | I fTSTO*
fa»T V*TjTT W3?I  r̂T t? ER V7

f«rr̂ q-ft TfT | 1 vtf *rf ffR fffli«r 

fvtfr̂stv TTJ g V̂t|, qf tft-qff vt 3Tn 

11

|WT> l?r tf ̂|a  J5fl V«TfaV9T̂)

i3ftf;TW fârf if 5) r v r 3,7*1 vt t| I,

fasm.-T iTRfVT *i fftT V'Tl&T V, «TtT

*rfr f»r £?ff d fsftfaqtf ?<=it

t̂| îivtTtvrsimwiff̂ ifjn̂ qff 

% JT>5Tf fft Vt ?facT 5>r ̂ RfwfHcf VT 

 ̂̂jfft ̂t r̂f̂ 1

«*ft  3r

VTfert I $*THclT̂fa <f̂

^  r̂fg% 1 jttt vtqT sîtt

,̂•7% #1 ̂;|TWT 3ft 7# I ̂  f^ ̂

?t% 13ft wrq̂.  vt stv ̂ ffr̂

Î R̂TJnr̂)fvrif?frflR T̂ I 

«fi?i-flT >t?it  5\r 7̂ | ir>rr qT̂lf

w t̂ vt EfJif ?l  T̂r

11 f̂t Tfnr | f̂r  er̂ r vt 

sr̂ f̂̂ ,qr̂ rq iwtr̂ frff̂ PT5ft»ffvt 

q̂?f  q7?r sir r̂ t | ̂  vt ̂fvR vt

«ftT H |?T V7 5)?I>T W sftrffiTrf V  ̂Vt

5y6fpn wrr vTfe-zt 1 vrrfv ̂1̂ 

vt v) r  fv £ 5ft«fjta' vt  v 1 ?*ft

| qr  w f̂t ̂st | 1 Viq'

q̂v criftr vrq «,'f?t

it ̂ tt^i

5)r>) 3ft 7"ftTrifa wrrft ̂ ̂  qTT̂fi' 

|, fiivt vsm v) r̂r̂ ifn̂  vt 

«ft7  qf̂iT 1 f̂ t̂ t fflfw v̂

ft *rar, vrfl̂T7   ̂ ft »ror 1 
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| Jeliajil  ŷJ ‘I tltlji  litlli

‘ | tis  i&iy (Jc ‘ | tis  i&iy (Jc tip  iL̂ifc it(fc   iL̂ifc it(fc 

titiyib 2i(ii ill Ji> JWîiih J4  Alti* 
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Iŝ  | 7T far 7̂T 7̂  | ?

7T7I 5n77Tt J777 Itt =7rf̂  I 3R-

7WT 5TI7 7̂7 g^R 7]ff 7̂ 7, f̂t»ff 

T̂t f9m77t  7̂1 fT  7̂f 7T̂

?TT7  ^̂ 7 7̂f  7VI  I
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b % %iJe iliij %  M̂Ltt-2i|ii 

'| |i|̂ lifesit ii) îiE ̂ ̂JJ£ iliy 
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q̂r?t ?̂ rm fr«iT St?* Tgrft sral 

%  f̂rt»f  T?r?t  % fire*  aft

VIW'l  'TTRT  <y   ̂ StTT

frwr̂ r  ̂ wr ??t «rra w   far 

3ft T̂̂rr̂T % r̂rr% |, <r

3Tt  1

*r<ft JT|r 'R  jsfafrr % grV ir 

tft sffiT ft t 1  Jtm'ta  STCfirf 

 ̂*IT*T  ^  ft  tjrtiqfH'̂  q̂ T#3T 

fnrr̂TT sfft 5®  % 5® *rk *rt*r

%f̂ r 3 wnrct  sffit T̂ rt ̂t̂rrr fj

ft; zt? wi |:<a f̂t r̂t| fo*rnrr*t 

% 33  *rr sforsrr̂ %«rrs *ft mar 

if r̂f feff^ ts-Hrretf q*t £

fxrf *T»ft <T*F  # s*FTf «?t *f$t 11

inft  *pnr 7$# jtowKk

it  IJV $HPT  'fllR *T  WM   ̂

^t «TT ftf ÎT  f*%TC $S-

iRTCfl  Sf ̂cft̂FfRr 5JT̂«Tf

jt̂ t 1  srfr

sr̂r #  —?tfYf?r ftr#  *rr
«̂<wiĉ  'fi<nt,i  f',  ft̂ftr f̂ r 

— ?̂Tr |—

WfT !Tff  | 1  f̂t cR5 r̂
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9̂ t  3ft 5*R  #̂ nft f?VF?t  ijf,

*rr  W-ftFq«i'i«i 

|m tj<f r̂̂rr, Phr, 75

'Thft  sRxtfc

tnft ft̂ ??fhfrT  sq̂ m T̂r  jf

11  S  V f'T #  <R«4rar  T̂HT ̂ t̂ TT 

5“^  ̂ ?5T>R>T

5*ra?!lT  3Tf̂ 3̂r?̂ VT I  Cf̂T 9TRT

*f *T̂t TT ftvf<T T̂ ?t ^ t̂  T̂fcTt 

g ft? ri ̂ t t̂t̂ t   ̂jrf̂  m«Jt- 

TW  JHTffft *t cTTTlf frt  vN  TT

??ft't?T̂  OTa  srrv'jt wt $
 ̂   ffjf 1 ftr̂ TcR̂ ŝrrr#

?r̂r<3  *t vjM̂  ̂% 3ff̂  ̂oiiqf-fli f̂y ̂

srrrTtsr>r f̂<tM<n

Jt̂sr  %  5rr̂t6T-pftfiT,  ft̂ 'ir  cT«n 

t̂?t  %  q-t̂ft  srfc  »R*t\r 

??TRflf %fcT9 ftnf 1

w"t  § t̂?t  ft̂fPt ̂   ^Rft 

Trnfr̂rt  ft | 1  t ̂ nr?T?rr   ̂ftr 

r̂n5t  f5  5TT  ?Tft  »ft  #ft?̂  

f t̂: ?t?r f̂̂Tt ̂ T̂Tt j? - jr̂ TR

ft̂ nt 5»trT t̂ % ̂r ft̂rnff ir ?r 

|  fsm t̂ 3t̂tt  %  ffHrr  ?tR̂ r 

t̂ | 1  3r$t

W  fa*tr»t  r̂firiff  ^  

trrwN̂rT   ̂    ̂ ̂r?t  f>t 

f% it?  JtftftJT

n̂t *ft ̂ Rrtr ̂ 1 r̂ ̂ rt̂r ̂rtft 

ftrf|*Tt  ĵfr srrcft C   ̂*rf̂f»t

ITT̂T TT Tf̂RTt ̂ I <1̂1 ̂ Hjt

??ff't;t;T  ft̂r  TXcf  ?rn̂f wtt 

 ̂ctr   ̂ 3rrw f^rir  ̂irftt̂ Rr

5̂>  T̂T'T vim <R <T§̂'

 ̂I 2̂ 5ft̂  ̂ft>  f̂t  T̂t*T jtffr

I  m   btr  r̂rcrr,
f̂*fi»1  5PTT  t̂t 3ff̂t ^

?ft̂ €  ¥t ̂ rnrr ̂ ®r?rr ̂rr̂rr 11  w 

5rft  5*̂   ̂  ?TFfN»TT

CHAITRA 16, 1903 (SAKA)
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[ifl  ftff]

f̂f  W ̂TrT  TT tft  HTR T9 fa

fa»TT*T  %  Ttf̂ TfPTf 

f*K srnf 1 wu:  fR    ̂  Tf

f'T $ v»tt!  r̂*T T̂̂TcT,

if sĥ t  t̂tr   ̂  er*m sr̂lr  |

?ft  *PRT  vft m T̂̂rTT | SR

srnrr wm ’jmr ^ r̂%r

ITT  3TR*ft  I  t ̂ f >T  ĴT 

f*»>ci*ll ift Ŵ'dl  P̂T 3R T̂TT

^nr   ̂ ^r  ftrft  | ^  Rt̂t

Wt *rt r̂ •TtTK  I ??Tfsr7 3T̂t 

SfWt̂ T  r̂rHt  =EfTf̂ JT?T

fanrrr  3ft?rv&

SfsffTT  Htft̂ i'  r̂f̂ r 1

T̂R ?3T q; TTrt  EZTT̂r if 77f# 

jjCr  n̂rr  7̂T  f̂Tff̂ TT if

ftr v& fwJT  £f7PTiff 7̂

fT̂  ftT  hifr :'3T T̂t ̂   ?ft  ^T

^T T̂T |, q“hrl ?;'5®T ̂ RTTT|T | I 

?w  fas  -iirr  favrnr  ?tr  n'sfr 

3ff stow   ̂Tra 11

T̂ff  cT̂  jsftqfo  t̂ RT#̂

TT *PTTsr  I 5f̂T  ft *T?ftff ?r %m-

=TTT %  cTR  if  =(£'1

r̂rFfmr  11  ̂  % «tr  if

<#fr  %  fofff  it  mft  fw im -

faf̂ JT  | 1  f̂ra-srn:  fafOT

wr  5TTT  if T̂T I,

ZRT7  % Tfrti  if

fftf£*T  ^ msRTirtifk  ST?T ?T̂ T 

P̂T ̂ T  T̂ T& I  f̂aTsT̂ TR  5*T if

f% ̂r̂rcrT̂r  ip m priiw   §?, 

 ̂   f̂%*r  v îhw  êT'T ft

 ̂   ^Tft  XTSRT̂ f̂f  TT 3ft

«TTT  lOT t̂W Rif T<Ĵ  |TJ  ?fcT 

*T  ̂ zrr  Ĥ T  f?T5  •T̂f glj  11 

?̂T  TTR̂   if  T̂cff

f̂ T̂̂T  T.T ÊTR 3TPTT ̂ Tf̂ — f^ft

nr jTpfr ir?itfTft ^

| "3̂t frq̂r 7̂% % frrg 

■36IJT  3rrif I  îT  T?T %  5W«<<  3f̂t

 ̂ T̂fq-  3T1IT 37̂
3TT̂t  ffWraT3ft  %  3̂TTJT Hf
ẑra-nfr r̂r sfjfr»r fwr  irm,

f̂ STf̂  sftr |—

f  sirT̂r  TTifWr  fire  r̂

| I  T̂f?  iTi'STTT TT f̂ ft 

r̂nrt 3rrr  i

4fTf if # tpT-Vf  «fM 5TT%- 

?T̂ % ¥̂ EI if Tf-̂T  i I

îf  gft  5PrT5TrTT f'  f̂ f̂ T'̂ T

srt̂T if fq®̂"  T̂  if STT- cTR 

sfrc T̂Tt *3firirm vr w:m f̂ r̂r 

prr | 1  frnr ?jt f̂ mr % 

smCf  | 1 if
srmf ?̂tt g f?- js

q̂# f̂TT̂r If̂sr if eT?r-5!R fV>TFr 

w-\ n[}7  ?;rm tt  prr «jt

f̂l-% ft Jf3j3  '*fr t̂

»TJf|- 4> 1 #fwr?r '̂T̂rr  ?<t

'*fr ^  fT’R f, r̂-fft '̂•̂r 

% ̂rf if smt CTT S'if  iftff

3̂FTT 3TT T̂T I ? ITH JTTT | 

f%   ̂ f̂rr̂TT sr̂TfT

?r̂ r % T̂ tT̂T

vt̂ tt grv? tt w%  f̂rcr  t̂

?̂TT?T  ®ft ̂Tpf ̂T ■3Ti'*f %TR

?TT ST’TfT q̂T rWT I f̂irr̂r 5T̂9T 

5T̂TR T̂rft *ff 1% T̂ ̂  Vf̂T 

iff, ?rrr ?wr f̂'̂rr ?> ̂f̂r

<ffo trn̂ z\0 fW %TR

qr ̂  «t̂ t  ̂% f̂rtr ^r err i 

T̂%   ̂ 5̂TR f̂TTTmrftrq-f

3ftfn7?' ?fr w sftcTT srrq i 
Wf̂fvT̂T % T̂T if fr̂TFT »T T̂̂T

f̂T ̂  ♦I'f  3fT 5TfT  T̂

q̂Tf-fsrars?  wf?  ff̂inq:

i 1  ̂ 5TT # r̂r  T̂̂rfr
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g fas<i f̂fjT fâr

srrtT   ̂   *rfa?r  ff jrî r

sî?r  if <?>rr  r̂rcf i sptt  fsr*mr 

*u  sftfirer  if  *Tf  f̂r 

srr  | rft ;?ff  tt ̂   *r

tpt̂ t  ?«tr |, f̂rr tt

r̂r̂t  >̂?rr n̂tr i  f̂ TT̂r

5R5T *;r wrt fH ̂ht 11

str  5r qf  ttjrr ̂ t̂ tt jj

fa  rTTT  faRR  % 3f> ̂ JT̂ Rf

ff RT̂-T 5T%5T iffnr̂  I ■JT̂f 

5 5  r̂rbrrvq-r | i f̂r

g’t;  it,  it g-pp ffR.  mnj

 ̂r jmr v?=rr ft ?fh: t^h i-t̂i 

ttr t  =r r  tot  t i t*t%  Ptt 

w rrin̂ Rr?  *fft

^ t  T̂ifrr   ̂i  I'-T̂'t  3ft  f3 

wrrîr̂rr f 3*r fa sw ^Rfeft

'♦MT  |  *ff̂ f  ĉRMff  fâ TJ | 

fâ Rf  ft: ffm T̂  % vtr

7̂:i ̂rf̂fr  Ta f*TW<=TT | I   ̂ Fi *TPT 

|fa vft q-f  '•Tfrr  “-ft

st 7* f*m fa* tk  ttr  *rĉrc 

% fR̂ rfarr  ?fr fâ=rr £1  *ra  srrsrT ̂ >3

| fa  *rftR ŝt tt ?Tsmfrr-

f̂a f̂ rt ^t'jt  i

r̂> Jrft *tr sf I ft? ffJTR-̂r 

^3T ifsrfa  3T<rf crc wvfc 

££JT*T  ̂ f*T f I # Vf ^ T  ̂

fa qt°   ̂ €io  %  jff «nv-:4<i 

*£?T*? I 3WT ifn 3T'-'} VT«T  «̂RfRT 

?z\  nft  T|'̂  7R  sFEfff̂T  STT-T 

i? J7T ĴT̂rfviff W\

t̂ff1̂  f̂ft W3i% | *ftv Ŝf'

r̂fta-stfrR sfd if sF̂jff

if ^nT ?ffrr |  i iter ?rn̂ t 

| fti 5.77 fn iR

 ̂  % ftrtr q-ij-r ?f7Ji sfft %

vfrnf jtt f̂

cations

STFsrSTTT  ¥T̂cTTT  7

iJ-vraff % Pt.t ̂ r 7? n'rr̂   i  mi

3n'Tt  î-ifr q-><; ff̂jr

 ̂   ^f r< f3T»I# Hr

Zn ?J9r?T Tt iTn  ̂   if 3ft 

ft Vft I cTf r̂ ft Jflr I

Srcf  if  ̂  Mr.f  Tf'TT  r̂ffTT 

 ̂fa 5Rt; qfn  ̂JTfr̂ t̂ff f̂t

I  I 5f*ft V T̂Tf if  ri'f?r

ffi f̂-Tr fa ^   5iT3iK jTT

fa tn*r îtRl̂rvY |rT I Jnft ?CTP7 

fn̂ T̂t  Tt  *rt*r tj  iwTr  «ft r̂fâ 

if'55Tr"< % *Tri'rfâ fVwT»i  ̂ T1?  T̂FT

f̂i  qrî v ̂rv f%i,T  i  iff  3ft  :̂>5

t̂ SfFrf I sfh" zril IkRii  5Ta I I 

 ̂Vfff STRtiT fa f̂t cW l<-f qTci*

|  I *VfT Vf  qTcf ^   | rfl  f̂T

nft fiv,*r r̂fftr ?rH ?<T3iT5

î'RrWTi  ff4f 

;̂r fif JVT HPJTTn T̂tnT r̂fftj iftT 

-jr|'Ep  -̂jnrrn  ii  BTT \ẑ z

r̂ff»r i

fnnT =FTf  f Û HfR

?cfr f  i

sft frf  (fa^k)  r

wqT f̂T ̂   S.H f -n' ’T̂  nTcT'fpft

T̂ I

cf  ̂| qŴfi 5Tfr ?rm̂ crv̂ 111

sr/pr ?& h

?T_. sp.ft t rff ft?r %v ft r̂rerr | i

- ̂. 3fg- %'ÎP »Tf̂  ̂ t̂ ff̂ ,

 ̂   sffr  a?* ̂   t **  ^

T *  | jfr 'Tf̂T
srrai  ̂  ̂ ^

*  ̂cfraf'-  ̂   ̂   ̂^
./  ̂  ;m frncf frft  ?

^  ^  ^
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[«ft faf]

Jr,  JT|[  cT?tft?T  JTft  <TT  ̂0  jto 

<t° ?FTr% %  f<?OT,

w  ferr, f̂v?r «tt?  Jr  «r?s  vt 

firrr 1 t *raft  h yŝrt

g fa  ̂ .̂jff fajjr »m ? ftft err̂ 

nt* |  *r, fa<m =rnr

fftjTnr |, *5 »T̂ m >jt f̂ R n |, 

Jift tt rrv̂ r  t t̂ ’7

500 nfaf 2r r*v  5TV«TqT | 1 
*Kr fats*  | fa faft  tt

*twrt m m  i

wtft  ̂ t*v ;mr ^

vrvt ^wr̂ Wt v* fawm % srrt if 

vt xr>7 ?grT  ̂  ̂ fa(T,  ^

?ft fJTfflTST- tfrf? Vt vfr <Tnr 

f̂*T I t <ft Vfar j? fa '.*> fafnf£T

vtt ■̂tt ?rf̂ 1  gi s<̂®
qnTw tfr fctT | 1 f#fâ *rr̂ tft

srrov qr?jft | ?t>t vf*t | fa vtf 

«rw"#t t̂jff f, r̂r  vnr ?̂r

T̂r | 1 sr̂m vnr tfqr ̂  T*?r | 

fv ŝ tvt̂ r̂r frfaq *rV ?rrrrjr 

st  Jr stîtt  cftFbrtr 1

vtf q̂TT̂ft 3T?ft «trt ^ | 1 srft 

«nrot r̂er § 1 fl 5ft v?nr g  fa 

q JT̂v»rr **% «m vr ^ | 1

«TPT qv 5<Kt % frpr Hg JT̂VJTr ̂

5,  ? Stv VT V fc<3T  I 5* 

ftftvNT VT% %  <V 5rsfaJTf

wst ftcft | 1 srefaqlr vt f® v? 

wt r̂̂t sv̂t 1 # v̂fft | fa îtart 

srpft ŝFt̂ arv v̂nrr «jt,

*t fêT ft nrr   ̂  ?T̂®T m *TPT 

^t 3 nr ^ at sffrvr w

r̂rcrr 1 ̂  fr̂r §  fam vt 1

ŜfsTCTTJr vt 7HT T|rT V»T falT mi 

t i'His fawT*r | & fft

vrtft wjtt f?jrr 3rr;rr  r̂̂fa 

trv VTtf  vt  5T̂f f̂TT I
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sOT'rfa  wft̂ , wnr fr wr?Ht 

ĴftvtJT  HTtT̂r  I, Wta  f*lT̂  TRT

?rr̂ |, v̂ %  ̂yrr ̂ ttt ** >r̂ t,

Ĵr ft fĉ rr ftf̂ir 1 ^

f?ra  I I qfr  *1  WRTr 5

fa 5<t ?ft? t| | it vf?rr  g fa 

3ft £*ftvt* I t t̂ 5tv vrq’ 

vt t| I eft 5Ttr r̂ppt wr 

? TfTffTtr t Vfffl g fa g? 

fa m ?3T  *T̂®T vr»r VT  Tff f, 

fafft 5tVR  vt  âf.iT̂ft  VT̂  qft 

3T̂ra ̂ rft |  1

MR. CHAIRMAN: The Minister has 

taken note of all these points.

sft  «*,?T f?T?  : 3T§t cIV Wfl

vr ffsrnr |, ̂  fa*rr»r ̂r vtf *rrc*ft
zr%v  ̂?JTdt  ?̂Trrr 1

“The right performance of  duty In 
any station of life,  without attach­
ment to results, leads to the highest 

realization of perfection of the soul.” 
This is what  Swami  Vivekananda 
said.

r̂ft  ?rv vr  flsrrH

fr̂ a v̂ f JTf'f | 1 *trr at v̂ r̂r | 

fa 5*4 ^̂?TTrT3r vt  fefr srrcT 1 

qiTo tfto % qr?T 3rr%  wr ?̂?ti 

%, wffT % irq  srRft *rtr frŝa 

Î t vw vT̂ r wt 1 vtf faar vt 

T̂cT  I I T̂fWtT ̂ Tf rft?̂  | fa 

*TVH»t vt  ?ftfT  sfihrt  t̂ 

irera  | arfa q stv vrf  v? 1

*a?t fafq̂iv |,  f̂â   vnr  fa*B

1-2  ft.Vt̂  I  VTVt w

>TT̂t t?̂ I 1 ^̂ vt vrr SHtVt̂T 

vr jt̂ vat  ̂v̂ f  f ;*Err v̂  W

g «I?,T̂rvt fl«T5T Jr  iTjIf w T?r 

I  1 t vpr 1 fa n̂̂ rq 3ft vt 

M kz? ?-rr Tt, faflt q>rat vt k 

z, tv f»r?re if stv tr i'ir, g<T  »ft 

w-# r̂m t̂pt v?»r 1 r̂ JTfv̂r  vt
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fwrr 1 vnr%  vrt? 

srtff fiwr | 1 $  wt  i

} 1

*i^ stv  v r̂

*rf$$ 1 % qfcrrft

ffcT ®7WT \ I  # «£«! VfTT

* 1

THE MINISTER OF  COMMUNI­

CATIONS (SHRI C. M. STEPHEN): 
Mr. Chairman, Sir, I am  deeply in­

debted to the House, to the Minister 

of Parliamentary  Affairs  and the 
Speaker for having  arranged this,
after a long number of years, that a

discussion on this Ministry comeg on 

the Floor of the House. Whenever a 
criticism arises on the functioning of 
this Ministry, 1 feel fairly happy be­

cause a message goes out from here to 
lakhs and lakhi of the workers who 

are working in all parts of the coun­
try, a menage t0 the effect that the 
representatives  of the  people  are 

not happy about the way things  are 
going on.  There could be  nothing 
more competent nor more  efficient 
nor more powerful than this message 

to enthuse them and put them on the 

toes.  Therefore, I was  happy that 
this debate came up. I had asked all 
my circle chiefs to b«  available in 

Delhi and they are here in the Offi­
cial Gallery hearing the  discussion 

that was going on. I wanted them to 
hear straight from the horses' mouth 
as to how the Department is judged 

by the people and their  representa­
tives.  Therefore, I had  arranged it 

and they are all here. They had been 

listening to all the criticisms that had 

been going on. But I am slightly dis­
appointed in the sense that the criti­
cism that came up was not as bitter 
or as acid or as hostile as I expected 

it to be or to be frank I wanted it to 
be. It may be that out of tSieir perso­

nal consideration for me,  they had 

Put it in a very mild manner. I want­
ed it to be a little more sharp because 

I think the overall going on deserves

a little more of  grubbing, a  little 

more of drilling.  This la a demo­
cratic  process and 1 feel, consider­
ing the importance of this Ministry, 

importance  much  more  than many 

people  visualised in the  matter  of 
development of the country, in the 

matter of keeping the country toge­
ther, in the matter of enabling  our 

people to communicate to one another, 

a very crucial role that this Ministry 
is playing. I would feel that hereafter 

a debate on this must be a must when 

the budget discussion takes place.

I was also  heartened to hear an 
expression of  opinion  particularly 

from my friends from the opposition 

that there should be a separate budget 
for this Ministry. I reserve my com­

ments.  I shall not  make any com­

ment about it.

SHRI R. K. MHALGI:  Why have

you raised it?

SHRi C. M. STEPHEN: That is all 
right.  But that shows the anxiety of 

the members to get a full picture of 
what exactly is happening here, that 

if a document if placed before them, 
they will get a complete  picture of 

the developments that  are  taking 

place.  We are on the  door-step of 
uninconceivably large expansion and 
development; we are on the threshold 
aeitor-wise and area-wise to be be 

and this decade will be a decade of 
brteak through.  1981-85 will be a 

period of a turn-over to a new leaf 
and it will be a thrust forward. There­
fore, this is necessary that the Par­
liament knows and every Member of 
Parliament knows what is  exactly 

happening  in  the  Ministry in its 
multi-faceted aspects.

Now, I have  been  concentrating 

attention on the differelft parts of the 
Ministry as far  as I could,  in the 
expectation that my effort will  get 

felt.  It is getting  felt.  I have got 
that satisfaction. But  the Ministry is 
such that, however, much you  may 

improve, there will still be left some­
thing unsatisfying and inviting criti­
cism.  That is the  position in  this 

Ministry.
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[Shri C. M. Stephen]

The Postal Department’s  function 
It's been criticised. The fact remains 

that the Indian Postal system is ad­

judged best in the world. Nobody has 
controverted it. Our functioning is the 

very best. 1 do not think that there 
is any relaxation at all.  But, every­

body who gets a letter  slightly late, 

comes to his own conclusion.  We do 
not look at the  envelope.  We take 
out the letter.  We look at the date, 

and we see the letter.  Immediately, 

we come to a conclusion.

Every day three crores  of postal 
articles are being lifted from one end 

of the country to  another  and are 
being  distributed  through,  about
1,37,000 Post Offices, going  through 
different areas; thousands °f sorters 

are doing the work of sorting. When 
crores of letters are being sorted by 

a human agency, jt is possible that a 

letter meant for Chandigarh may iall 
into the docket for Cochin. It is pos­

sible. These things do  happen.  It 

happens for a few  letters.  I  will 
just give you an example. We have 
got 515 Dead Letter Offices. Do you 

know, the number  of  letters that 
come to  the Dead  Letter  Offices? 

Two hundred and  forty-eight lakhs 
of letters come to those DLOs every 
Year!  Out of that 75 per  cent are 

found out.  They are either returned 
to the sender  or  the  addressee is 
found out from the  inside and the 

letter is forwarded  to him. But the 
point is this—-forget about the sorter— 
the man who  writes the  letter, he 
writes it in such a manner  that the 
letter lands in the Dead Letter Office. 
After going through it or  inquiring 

it lands up there.  And the  number 

is to the tune of 80,000 per day. That 

is the number of letters going 0n like 
that.  And out of them about 20 per 

cent are  registered  letters.  That 
meanis, through the registered letters 
people who pay the money  are that 
type of letters come and land there. 
So, there is a human  error. That is 
what I am  saying.  If with a man 
who Writes a letter an error can take

place, the sorter- who ii dealing with 

thousands  lecters, and who is just 
putting them in  different  dockets 

commits  an err t, the whole letter 
lands at some other place.

Many Members  spoke  about. the 

memorandum that was presented to 
the Prime Minister  when  she had 

visited Bhubaneswar. Mr. Rath who 
presented the memorandum is a very 
respected person; very well known to 

the Postal Department, held in very 

good esteem he is respected.  There­
fore, he should not be questioned. Out 

of hi*  conscientiousness he  gave it. 
Immediately after I saw this I asked 

for a report and asked Shri Rath to 
hand over all the letters that he had. 
I am just citing  an example  about 
the measure of our  judgment, j am 
just pointing put.  He handed  over 

some letters. There was a letter from 
the President of India.  It was dated 
26-2-81.  It was poi-ted in Delhi on 

the 2nd.  It reached Bhubaneswar on 
the 4th.  We have got it  from the 
stamp.  It is about the letter which 

was dated the 26th.  But  it was a 

posted only on the 2nd. And it reach­
ed Bhubaneswar on the 4th.

16.34 hrs.

[Mr. Deputy-Speaker in the Chair]

The next is another  letter of  the 

Servants cvf India Society. That I will 

take up later.

There is one from  the  People’s 
Society, from New Delhi, dated  the 
26th, posted on 27th of February. It 
reached Bhubaneswar on the 2nd. In 
the meanwhile, there is a  Sunday. 
On a Sunday the  Department  does 
not operate at all.  Therefore, practi­

cally, within three days it  reached 
Bhubaneswar. The next  one is from 

the Servants of the Peoples  Society, 
dated 28-2, posted on 2nd and reach­
ed 5th.  The third one is dated 14th, 
posted on 16th and reached Bhuba­
neswar on 18th.  Another letter from 

Bhubaneswar dated 25th,  posted on 
4th and delivered on 5th.  Another 
letter posted on 2nd  and - reached
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Bhubaneswar on 4th. Another posted 
from Ganjam on 2nd and  reached 

Bhubaneswar on 4th.  There .is one 

letter which took 21 days.  But that 

was not a letter but a book post. This 

is a thing  which  everybody  must 

understand. Book post never goes by 

air.  It is a ‘B’  class mail.  It goes 
only by train and it goes to Bombay, 

There is another  sorting.  It  will 

have to go to different stations. And 
that happened to be December. Month 

of December is the  greeting  card 

period.  Huge mail comes up. There­

fore, these things that come by book 
post ju t get delayed.  It just takes 
time.  This is a lesson I have learnt. 

This year, for the season time, special 

arrangements will be made.  At that 
time, there was a strike in Bombay. 
There was something in Bhubaneswar. 

All these things caught this up. But 
the point is that out of all these let­
ters, for which the Postal  Depart­

ment was criticised, except one, went 

across and reached  the  other end 
within two or  three  days.  If you 
take the date of the letter, then it is 

delayed.  If you take the  date of 
posting, then it ctme on time.  This 

is just to point out that our  Postal 

Department is not that bad as many 
of ui think it.  It is functioning fair­

ly all right thinking all the huge load 

that we are  carrying, all by human 

agency and not a . ingle area is cover­

ed by machine.  Hand and precision 

go on.  We are not masters of  the 
transmission system.  We have got to 
depend on the railway, buses, planes. 

If one plane is delayed and another 
is not caught, j am caught up. If the 

piano is delayed an F the bus is not 
caught, I am caught up. These areas 

also are there.  In spite of all this, in 

the huge mail, from one end of  the 

country to the other, letter travels. 

We have got the system of sending 
test letters.  Thousands of letters are 
being sent by officer- and.letters come 
back.  We make an assessment.  My 
assessment is fairly satis'actory.

Hither thin the test letterK, I have 
introduced another ny.-tem.  We have 

got large number of offices. Thousands

of letters are coming. We are collect­

ing all the postal covers together. Wf> 
decide how much time one letter is 

taking from one station to another. I 

must say that the result is satisfac­

tory.  But not that it cannot be im­
proved.  However,  much  you may 

improve, there is a  human  error. 
There is a slip between the cup and 

the lip.  Something can happen some­
where.  This is the point I wanted t ■ 
mention,  j must express my admira­

tion for the way the lower paid emp­

loyee in this country is working  in 
the Postal Department and̂ is carry­
ing this huge load across.  This is a 

matter which must be acknowledged.

MR.  DEPUTY-SPEAKER:  When

you send test letters next time, send 

them at the addresses of the Mem­
bers of Parliament also.

SHRI C. M.  STEPHEN: I am not 

sure whether I will get them back.

About telephones, I am fairly satis­

fied that, however, much I may im­
prove it, i am not  going to get a 
word of congratulation because  still 
there will remain unsatisfactory areas. 

It so happened that last week in the 

library I came across a paper publish­
ed from London.  It is  ‘Observer’. 

London is supposed to be  having a 
good  tele-communication  system. 

People tell me  that their telephone 

sy-tem is excellent; your  telephone 
system is backward, look  at  their 

telephone system.  There is an arti' 
cle on that.  The article is ‘The ring 
of no confidence.’ “It takes ages to get 

a telephone, then it drives you mad 

once you have got one.’’ It̂says.:

“An estimated 40,000 in the Lon­

don area alone are waiting to have 

a phone connected at all, partly due 
to shortage  of line plant, partly to 

lack of exchange capacity.

They are an advanced country. Still 

they have thr shortage of line equip­
ment.  Then it is said:

“But the pubic outcry  at  the 

prospect of change gives some idea 

of how close the  public  feels to
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those -familiar red booths. ‘If they 
made the bloody things work ins­
tead of painting them, it would be 

more to the point,’ is the  general 
comment.’’

About the working of the telephones 

thia is the general comment.  Again 

it says;

“But people seem prepared  to 
wait go that they too can  suffer. 

The advertisements tend to suggest 

that, even if there is a '*ne avail­
able, connection will take  about 

two to three weeks}’

Here  Tilso  the  .complaint is tne 
same. After the OB is issued, it takes
3 to 4 weeks.  That is the complaint 

here also. There also the same is the 
complaint, the language is universal. 

It further says:

“....in London at least,  it  is 

often 18 monthg to two years before 
the instrument can take its place in 

the range of tortures.’

“And there are very special tor­

tures to come, too; on average, only 

63.7 per cent of calls are successful, 

even according to the Post Office.”

That is to say, for every 100 calls 
you ring, only  63 per cent  comes 

through.  All the others fail.  37 per 
cent of the cal]8 fail in the great city 

of London. This is the position.  The 
comment is;

*33 ut that successful connection, 

after all, may well be the  wrong 

person  on the wrong number  and 
should not count as a victory for 

the telephone service.”

The same t.hing  is  here—wrong 

number, wrong person landing  up, 

and it is the same that way.

It is 9tated:

‘‘We should really use ‘wrong’ as 

the past tense of ‘rinjf given  the 
telephone service we  have.  3ut

other people'p telephone conversa­

tion, across a crowded line, is much 
more fascinating than our own. On 
an instrument which in our every­

day life U porhaps the  one  and 
only source or hope that anything 
could happtn, mundane muttering* 

between  stranger, can promise 
intrigue, adventure, pa»ion.*

This is the condition of the London 

Telephony given bere.  It has got to 
be conceded that telephone is an ad­

vance systav. But there is that long 
waiting.

MR. DEPUTY-SPEAKER:  I think

the British Have not left that legacy 

here.

SHRI C. M. STEPHEN:  We have

improved very much.  We have cer­
tainly gone far ahead of that legacy. 
But this is the position everywhere.

SHRI BAPUSAHEB PARULEKAR 

(Ratnagirl); We need not expect any 

improvement in the telephone.  This 

seems K be the ideal before you.

SH&I C. M. STEPHEN:  No.  This 

is not tha ideal.  However, ideal  it 
can t*, there is a shortfall.  That is 

what I am saying. In Japan which is 
admittedly the very beet, the matur­

ing CjiII i, 70 per cent. It is their own 
record.  There is  this  mechanical 

thing, messages  crowding in  and 

everything is not getting through.  It 
is the very be*t in the whole world. 

Their total effective call percentage 

is 70 to 75 per cent.  London is the 

next where it is 67 per cent.  Ours 
comei to about 52 to 53 per cent. We 

can certainly make a headway. I am 

only saying that thi9 is the position 

everywhere. I am not saying thi8 as 
an excuse. It can be improved. But 
I should say that our equipment has 
got it, backwardness and technologi­
cal deflcienciei.  It is a conglomerate 

of different systems which are operat­
ing her*.  Some of the exchangeg are 

aged, which have got to be replaced. 
All these things are there.  Different 
exchanges are coming in, the difflcul-
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ties are there.  In cities like Calcutta 
the cable ia being cut. Here the cable 

is cut into because we are developing. 

Therefore, in a little available space, 
every type of cable system is strugg­

ling to get its own space and in Ihe 

procesg getting it damaged. All these 

things are there.  With all that, we 

can definitely improve,  service  can 

definitely improve if all the emplo­

yees in the Department apply them­

selves completely and conclusively to 
the task,  I can point out that there 

is a difference ft you go to South.  In 

the southern belt of India the service 
is fairly good.  In certain areas ser­

vice is not that good.  I am only say­

ing, ‘in certain areas  it is not that 

good—I am not saying North,  East, 
West and all that. In certain areas it 

is not that good, which shows that the 
system is the same.  But the service 

and quality differs.  It depends upon 
the way the thing are managed there, 
the supervisory  efficiency that  is 

exerted there.  My own analysis  is 
that it is not. the workers who are to 
be blamed, but it is the supervisory 

efficiency  that has got to be blamed. 
I am trying to gear it up to a great 
extent. ■ ' ;■

Along with this there was a com­

plaint about  the  telegram  which 
reached Bhuvneshwar after four days. 
I made an investigation into it  and 
certain facts  emerged—catrelessness 
in the manner it was  being  dealt 

with; upto Bhavneshwar there was on 
a particular day about 280 telegrams 

oil 36 hours duration had piled  up 
without anybody looking into it. It is 
total collapse  of  the supervisory 

alertness.  Therefore, we had to take 

action.  Certain supervisory persons 

have been  suspended.  Action  has 

been taken. I would rather go ahead 
(taking arftiof against those persons 
who are not exercising their supervi­

sory function rather than against the 

worker who is down at  the lower 

level.  We will go ahead with it  to 
see that proper supervision is exer­

cised.  This is a point I am trying to 
put into their concept.

Certain criticism were made.  With 
all these defects I must say there are 
22 crores of trunk connections which 

are being put through every  year. 
We collect about Rs. 125 crores on the 

trunk connections that we are giving. 

Local connection9 that we are putting 

up come to 720 crores. Local connec­

tions are being put through per day— 
two crores—in the whole system. Two 

crores of units are passing through. 
Thi is the result of that system that 

we have—it is working to some ex­

tent.  This much out-turn it is taking 

up.  International ten lakhs connec­

tions are being put through.

About the bill complaints I may say 

that about two crores of bills  are 
being issued.  Against  that metre 
complaint come9 to 70,000 only. Two 

cror̂. billg cover about Rs. 500 croree. 

As against that this is the metre com­
plaint—that we are getting, complaint 

of this bill and that bill and all that 

comes *° 1-5 lakhs.  But the  metre 

excess complaint is only 70,000 and in 
the year 1980-81 it is not that we are 
callous; every complaint is  examin­
ed—in 1980-81 I paid  back Rs. 1 

crores as rebate admitting that there 
was an excess.  Excess,  wherever 

there is, is being given.  Rs. 1 crore 

has been given back as rebate.  It is 

not a6 if we are  remaining as dead 
wood, not considering difficulties and 

all that.

As I said the working people have 

to gear themselves up, certain actions 
are being taken.  We have got  two 

federations. The meetings of the exe­

cutives °f the two  federations, the 
working committees, were called  En­
tire Board and myself sat with them.

I told them and they accepted that 

we have got a sacred duty of com­
mitment to the people. We may have 

our own difficulties, differenecs, that 

is our internal family problem. Ij 
mu6t be tackled by a collective exer­
cise within the family.  But for that 

we shall not hold the people at ran­

som.  We shall  not hold them  as 
hostages.  I was very  blunt  I was 

clear with them.  If a demand  ig
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coming up backed up with an unau­

thorised cat-call strike.  I told  the 
federation friends that I will not look 

at the demand at all.  But if even 

an unreasonable demand come6 on as 
dialogue basis across, I am prepared 

to move in, even if it ig unreasonable, 

to some extent to meet the demand, 

because this is a Department where 

the strategy of holding  people  to 
ransom cannot be resorted to.  It is 

not collective  bargaining with  me, 

but it is collective bargaining with 
the people at large.  The poor man 

sitting in the far away village should 
not be held at ransom.  I  was  ex­

tremely happy to know that the res­

ponse of both the federations  was 
extremely positive and they assured 
me that “We are for workers.  We 
are not for shirkers; we will not sup­

port any go slow,  any work to rule, 

this sort i f  business.*)  Anything 
coming up, I told them, if on anything 

their National Committee took a deci­

sion to call on strike, I would treat it 
as a trade union action and we would 

sit across.  But cat-call strike,  go- 
slow, without national leaders’  per­

mission, if it comes, up, we have to 

face it because it is a child wit1-on’ a 
father without a parent. It just starts 

and it cannot be tolerated.  This is 

the position we have taken. Therefore, 
I shall make an exercise with  thorn. 

They have promised me cooperation 
and they have started writing in their 
journals, exhorting workers to  give 
better efficiency.  I  am  extremely 

happy to say. they have got  union 

journals and they have started writin,, 
in them about that.  I must say  on 

the floor of the House that I will res­
pond to them to the measure in which 

they are extending their cooperation.

I cannot say that my worker is the 
best paid. I cannot say that everything 
that should be done is being done. It 
deserves better treatment and how it 
can be done is a matter which con­

cerns me. This must be a satisfaction 
to the workers that I own that their 
difficulties have got to be attended to.

The housing problem and everything 
is being considered.  I have called the 

Circle Chiefs.  They are sitting and 
the ideas are being put across.

Certain  arrangements  are  being 
brought about in the exchanges.  You 

call somebody and you do not get it. 
These are the measures I have direct­

ed  them  to  take.  I  propose  to 
strengthen the  complaints  cell.  A 
complaint coming in writing to me is 
a warning signal. It is not for merely 

to rectify that measure.  It must bs 
taken as a warning signal  An in­
quiry will have to be made, to find 
out what exactly is the difficulty and, 
in the process, wrong-doing will have 

to be unearthed in this vast area and, 
therefore, that sort of a complaint is 
a precious thing which gives me a 
clue to get to the rotten place and 
make the rectification.  At the super­
visory level, I have said that this is 
an area where I am trying to gear 
them up.

Bad practice in trunk booking was 
mentioned here, that certain people 
who pay money get a prior deal and 
the other man is overlooked. I  have 

now directed that we give a docket to 
them; one by one, the  number  is 
there.  They generally mark it, No. 

100th—line out of order, and  jump 
over to the next man and give him a 
connection.  I have directed them, “If 

you want to jump over to the other 
man, you cannot keep the card.  You 
have to hand it over to the Supervi­
sor.”  That will go to the Supervisor. 

Separate three or four spare boards 
will have to be set up. Higher type 
of persons will be there and they will 
try again to see whether the line is 
out of order.  They will give a second 

trial on another board so  that this 

sort of thing can be detected.  This 
is what we are attempting to do.

Then, if no-fault report is given— 
generally, we find that about 50 per 
cent of the complaints are that the 
subscribers are told, “Telephone is out 
of order”—we immediately again dial 
up and if we find, there is no fault, 
they generally remain satisfied  with
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that.  It can happen that the, report 
is not a correct report.  The subscri • 
ber fill be feeling, “I have lodged a 
•complaint” and we will be  feeling 

there is no fault at all.  There is a 
communication gap.  This communi­
cation rap must be filled up.  There- 
forr, it has been suggested that there 
mast t-e ■ second check up done for 
Uu:

Tor repeat complaints, if there are 
more than three repeat  complaints, 

coming  on a particular  telephone, 

then a special attention will have to 
he paid to lhat and we will have to 
fnquire at a higher level as to what 
rs h Opening about it.  Observer units 
iiave îrn set up in the major ex­
changes and somebody will be watch­
ing out what is going on in the ex­
change and will be detected.  If any­
body is caught passing an unautho­
rised <all, very strong action will be 
taken and has been ordered to  be 
taken.

Thene are i ome of the measures we 

are taking, to find a way to check cor­
ruption  that  has  been  mentioned 
about.  Only about 3 or 4 days back, 
I had called a meeting of the Vigi- 

lanct Officers on an all-India level in 
my Department.  The Prime Minister 

had given a call, when she  inaugu­

rated the CBI Conference, that every 
Department must tune up Vigilance 
ectiun.  We call them vigilance de­
partments.  I am proposing to plant 

in my Department a cell with an in­
vestigative thrust so that this aspect 
can be gone into. The vigilance  de- 

parmanent is only for the- purpose of 
taking disciplinary action and all that. 
It must have this sort of a thrust. 
This is the way in which we are pro- 

■ reding.

Transfers are not being done  was 
frne thing that was mentioned here. 
I have only to report that rotational 
transfers are absolutely necessary. As 
far as my Department is concerned,
I pleaded with the Cabinet that I may 
"be permitted to do that and I have 
rol the permission.  These rotational 
iran̂frirL j ill lake place rather than

somebody remaining there,  striking 
root and developing vested interest. 
Therefore, they will have to be up­

rooted and put in a convenient place 
somewhere else so that everybody can 
get the benefit of  every  employee 
throughout the country  in  different 
arear.  This arrangement is also being 
done.  There will be no doubt about

A mention was made  about  the 
amendment to the Act.  I made  an 

exercise to see whether amendment is 
necessary at all.  Some amendment is 
necessary.  The exercise  is  almost 
complete.  I think the matter is with 

Mr. Shiv Shankar.  I will get it back.
I propose to bring the amended Bill 
by the next session. (Interruptions). 
That is what I am expecting to be 

able to do.  It is an exercise. It takes 
its own time.

A mention was made about OTA, 
the most important matter.  It is said 

that I banned OTA, that I prohibited 
OTA. I said that OTA is jumping up 

and that there must be control on it. 
From just Rs. 9 crores, it jumped up 
to Rs. 26 crores.  It cannot go on like 
this and, therefore, an exercise  was 
made.  I must own that I have been 
defeated in this struggle.  The result 

is that this year’s OTA comes to about 
Rs. 28 crores as against Rs. 27 crores 
last year.  But, even  then,  nobody 

need be flabergasted about it because 
it is only 5 per cent of the total wage 
bill.  This is only about 5 to 6 per 
cent of the total wage bill of about 
Rs. 500 crores.  According to me, the 
reason for a major part of the mal­
functioning of the department is the 
accumulation of vacancies.  Over the 
years, thousands of posts remain va­
cant and unfilled. In a country where 

unemployment  is rampant,  I do not 
find any justification for not filling up 
these posts.  Because t>f these vacan­
cies, Overtime had to be put in.  And 
all sorts of evils follow from that. It 
has been ordered that these vacancies 
must be filled up.  31st March  was 

the final date before which these posts 
had to be completelv filled uo. Recruit­
ment has almost been completed ac­
cording to the target.  But that doe&-

339 LS—13.
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not mean that people go on to the their 
seats because training period has  to 

be gone t'nrough. It may be for 5, 6 
or 12 months.  This training has to 
bo there.

I have also started a method  of 
building up a Pool.  Not only recruit­
ment will take place for the last year 
but for the current year also, recruit­
ment will take place in anticipation, 
taking into account the possible re­
quirement for the coming year, and 

the recruitment will take place  for 
that.  They will be sent for training. 
They will be kept  fully  equipped. 

They will not get full job.  That is 
all.  Whenever there is absenteeism, 
we will just put them to  do  short 
duties of work.  And whenever there 
are vacancies, they will be immedi­

ately taken in to fill up the vacancies 
and, therefore, I think these posts re­
maining vacant will be a thing of the 
past.  It will not happen hereafter 

because Pool system will take care 
of it.  The moment there is a vacan­
cy, this can be filled up and that will 
go a long way to meet the require­
ments.  This is what I have to say.

As regards rural telephone system, 
it is one of our great challanges. To­

day, if you take the core or the rural 
area, only 5 per cent of the whole 

telephone system has gone up to the 
core or the rural area.  If you  take 
the peripheral quasi-urban area also, 

about 15 per cent of the total  tele­

phone system had gone there. 85 per 
cent are in the remaining urban area. 
For the time, we have necessarily got 

to expand the rural area because we 
are setting up our industries there.

Tne developmnt activities are going 
on in the hill areas. It has to be sup­
ported by tele-communication system. 
But, it is not as simple as we think 

because it means lot of expenditure 
and the return will be very low. We 
cannot expend that way with the re­

turn position very much low.  Then 
the total working of the Department 
will be very very badly affected. How

exactly it should be done is a matter 
with which we are concerned. On the 

one hand, we have got that problem. 

On the other hand, we have got extra 

departmental officers’ problem. I will 

take up that matter. I am now think­
ing why not the small exchanges and 
the extra-departmental  offices and 

the rural offices, the post offices, to­
gether be combined so that together 
they will be able to make themselves 

viable and they can work for more 
than 2 or 3 hours or even full time.

17.00 hrs.

PROF. N. G. RANG A (Guntur): In­
teresting experiments are being made 
in Andhra.

SHRI C. M. STEPHEN: In Andhra, 

many experiments are being made— 
many experiments in the tele-commu­
nication field.  This is something we 

are thinking about.  We are expand­

ing in a very big way in this area. 
Rural tele-communication system has 

got to be developed.  This is an obli­

gation which is certainly on us.

Mention was made by Mr.  Mhalgl 
about postcard and all that.  I do not 
know whether he realises what exact­

ly I am losing by this postcard busi­
ness. ..

SHRI BAPUSAHEB PARULEKAR: 
Before you go to postcard, may  I 
ask you a question with reference to 
expansion of tele-communication sys­

tem  in  the  rural areas?  Can you 
prescribe a minimum in every taluk?
I had asked a question, an Unstarred 
Question, the other day: ‘whether it 

is a fact that in Poladpur of Raigarh 

district there is only one PCO, where 
there are 75 villages, and if so, whe­

ther this is adequate’ and the answer 
given is ‘yes’. I do not know whether 
this is the maximum  you can do or 
you can  prescribe some  minimum. 
Where there are 75 villages, at least 
there should be fivei or 10 PCOs. What 
is your policy with reference to eX>- 
pansion in the rural areas in respect 
of postal and tele-communication sys­
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tem? If you can give that policy on 

the floor of the House, I will be much 
obliged because, in  the last  seven 

years( we have not debated on this.

SHRI C. M. STEPHEN: My policy 
is to be very flexible.

AN HON. MEMBER: This is  an 
evasive reply.

SHRI C. M. STEPHEN; It is not an 
evasive reply.  Certain norms were 
prescribed  t'here.  I am having  a 
second look at that. For long-distance 

telephone, it u/ill be necessary  to 
have a flexible policy, and according 
to the requirements,  more of these 

will have to be given.  I am having 
a look at that. I am not in a position 
to spell out what exactly that policy 
decision is.  But lo.ng-distance  tele­

phone is one of the cardinal elements 

in our expansion scheme.  This is all 
I have got to say.  We are having in 
post-offices.  An  extra-departmental 

post office or a sub-office means work­
ing for 3 hours or 4 hours. In Andhra, 
for example, an attempt was made 
to put it in some shop there and make 
it available.  I find that my income 

from that area is four times the in­

come from the other one because it 
works for a longer  time and more 
people go there. That is more service­
able. These are t'iio different aspects 

which are to be experimented about 
and which we are experimenting. This 
is what I have to say about that.

Coming to postcard and other thing , 
you will kindly realise that it is now 
becoming a losing proposition. (In­
terruptions) For every postcard we 

are losing 18.5 np.  For every inland 
letter, I am losing 12 np, because my 

printing charge is more.

SHRI R. K. MHALGI: What do 
you mean by ‘losing’?  Government 
has tQ do certain things, Government 
has a certain obligation to discharge 

towards the poor people.

SHRI  C.  M.  STEPHEN:  Does
everybody know that?  That is why 

I am saying. I am not coming to put 
a charge of one rupee on that. I am

only saying that, in carrying on this 
service, on the postcard business the 
Department is losing Rs. 17 crores, 

on the inland letter  we are losing 
Rs. 11 crores.

Do you know  that a  registered 

newspaper has to give only two nP? 
For me to manufacture ttiat stamp, 

it costs three and a half nP. It will 
be better for me to say, ‘I will take 
your thing free’ because I need not 

lose one and half naya Paisa on this. 

Why should I lose?

SHRI R. K. MHALGI:  Do that.
(Interruptions)

SHRI C. M. STEPHEN: If  the 

major newspapers can distribute their 
newspapers giving  33 per cent  as 
commission to the distributing man, 

to me who is taking it from Delhi to 
Cape Comorin why should they  not 
give a little more? Anyway this  is 
the matter.  I am not saying that  I 

am going to increase it...

SHRI R. K. MHALGI: Don’t da it 
Kripaya.

SHRI C. M. STEPHEN: But  the 

question is that the postal section is 
running into a loss,  and it is gra­
dually increasing. Two years ago the 

loss was Rs. 3 crores.  The next year 

it was Rs. 29 crores and this year it
is going to be Rs. 35 crores.  I mean
that it is being sustained by the tele­
communications system.  If you are 

going to expand in a big way, how 
long can this loss be sustained is  a 
matter which has to be considered. 
Not that any step  is going  to  be

taken....

PROF. N. G. RANG A: It has been 

so ever since it was established.

SHRI C. M. STEPHEN:  I  am
just putting it  across—not that any 

step is being taken towards that end.

Again my sister, Shrimati Vidyavati 

Chaturvedi was saying that the charg­
es for the telephones are very high. 

We have raised the charge from  30 
to 40 paise in this Budget for  1750
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to 5000 calls.  Here you must under­
stand that to maintain one telephone, 
it costs me Rs. 1800. I am collecting 

Rs. 200 to Rs. 250 as rental. If some­

body is dialling only 250 calls, I have 

to give him the telephone sustaining 

a loss of Rs. 1200....

SHRI R. K. MHALGI; What is this 
calculation?

SHRI C. M. STEPHEN: Rs.  1000 

only if the telephone is maintained. 
The calculation is perfect.  I cannot 

give you the calculation on board now. 

The maintenance charge is Rs.  1800 
total.  That includes salary of  the 

staff and everything. If a person does 

not ring the minimum, he gives  me 
only Rs. 800 to Rs. 1000 in that situa­

tion and the rest is a loss. These are 
certain financial aspects which  the 

Parliament would do well to know.
I am just spelling it out.. . . (Interrup­
tions)

AN HON. MEMBER;  Why  don’t 
you  recover the  arrears of Rs.  33 

crores?

SHRI C. M. STEPHEN:  Rs.  33
crores >s u continuing arrear at any 
particular moment.  It is a  service. 

You get t'he service and we send you 
the bill. Therefore, at any point of 

time, there will be about Rs. 30 to 33 
crores of arrears.  You must under­

stand 90 to 95 per cent is being col­
lected.  The other one is there.  It is 

not going to remain uncollected.  In 

some odd  cases collection  becomes 
difficult.  A very near friend of mine 
owes me Rs. 80,000 and the collection 
Is difficult.

SHRI R. K. MHALGI:  Near and
dear.  Why is not  his name being 
mentioned?

3HRI C. M STEPHEN; A very near 
and dear friend of both of us. I do 
not want to mention the name.

As far as our efforts are concerned, 
we are collecting.  We are ruthless.

We can collect.  There was a time 
when bills were not coming.  But it 

rnas become a thing of the past. Now 
bills are coming on time and the col­
lection is being insisted upon. . .

SHRIMATI  PREMILA  DANDA- 

VATE: Bills are rising enormously,

SHRI C. M.  STEPHEN:  Calling

also may be very exorbitant.  I do 
not know.

About stamps, it was mentioned about 
Shivaji and Chandntisekhar Azad. For 
Shivaji Maharaj we have issued 3 or 4 
commemorative  stamps.  Chandrase­

khar Azad stamp has to be issued this 

year.  This was the 50't'h year of his 
death anniversary.  On this anniver­
sary, Bhagat Singh and all these mar­
tyrs together came.  Therefore,  we 

took a decision that rather than for 
each individual, in memory of all of 
them we will issue one commemora­
tive  stamp  as  martyrs’  stamp.  A 

martyrs’ stamp we did issue earlier. 
We need not 'have '■ sued again.  But 
as Bhagat Singh, Raj Guru, Sukh Dev 
and Chandrasekhar Azad, all  these 

martyrs came together, to commemo­
rate that we thought we must pv our 
ho,mage and the martyrs’ stamp had to 
be issued and this was for C'nandrase- 

khar Azad also  and for everybody 
together this stamp was issued.
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Skr, from different parts of  the 
country great men who enriched our 

culture, civilisation and freedom move­
ment they are there.  Our capacity is 
very limited. We can altogether issue 

only 40 stamps in a year.  For per­
sonalities we 'have reserved 7 stamps 
in a year.  That is on the high side.
No country does that. They put forth 
a jt*mp in a different manner alto­
gether depicting their culture, depict­
ing their architecture, depicting their 
topography and depicting their birds.

We have this year issued stamps for 
the ‘Brides of India’ which are selling 
like hot cakes abroad. We have issued 
beautiful stamps for ‘Brides of India.’

SHRIMATI  PRAMILA  DANDA- 
VATE; Burning brides!

SHRI C. M. STEPHEN: We have now 
started a series of stamps—Men to 
depict the freedom struggle of  our 
country.  That is a separate  series.
This series of sttinps taken together 
will give us a picture of the  total 
freedom struggle. We are now pub­

lishing this series of stamps one after 
the other. It is going to be issued, in 
this series all these can be taken care 
of.  You kindly leave this to us to do 
it. This is what we have to say.  But 
we cannot go on multiplying stamps 
like that.  As far as 1980-81 is con­
cerned our schedule is full.

Sir, one point was raised  against 
postal stationery.  In an  explosive 
measure the demand has come up. The 
Nasik Press has 8°t to give us.  It 
has limited capacity.  Certain reforms 

have  been  effected  In one sheet 
whereas earlier 50 stamps could be 
given now we have reduced the size 
of the stamps so that 70 stamps  can 
be given and, as such, the total num­
ber could be increased.  Franking 
machines have been introduced in a 

big way.  Major houses will have to 

use franking machines and we  are 
giving them for that a conccision  of 
1.5 per cent to 2 per cent if they ore 
using franking machines.  Over and 
above th*t the Nasik Security  Press 
is establishing a press in Hyderabad 

which will take care of the additional 
requirements.  Mr. Parulekar  asked 

me about that.  I never said that it
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will never happen.  I said that it will 
happen.  It is happening.  The Hyde­
rabad press is coming up. So,  Sir, 

different steps are being taken but 
there is tightness because the demand 
has come in a very big way.

Sir, when I am told of the stamps 
shortage I am extremely happy be­

cause' it -means there is a harvest for 
me to take.  Earlier I was not able to 
meet the demand but now the demand 
is being met.  Equitable distribution 

is being arranged.

Sir, I think I have covered most of 
the points.  I just want to give pic­

ture of development that is before us 
in 1980—85 period. We are having a 
leap-forward quantitatively.  Switch­

ing capacity achievement as on 1-4- 
1980 wag 23.36 lakh lines.  In this 
nan period another 15 lakh lines will 
be given.  U/G cables 117.48  lakh 
pair kilometres.  To this another 78 
lakh will be added. Subscribers’ tele­
phone Stn. 26.16 lakh to which ano­
ther 18 lakh will be added on. Long 
distance switching telephone automa­

tic exchangeg are 18 today.  Another
40 will be added  on.  Tax  capacity
lines 40,300. Another 94,770 capacity 
will be added on.  In large areas, it 

is above 70 per cent of the  presen: 
capacity.  In some rases, more than 
100 per cent will be added  to  the
capacity which we have got today  it
is a very tight programme.  It is not 
so easy to do it because to instal an 

exchange they have to put up a build­
ing, instal the equipment, etc.  It is 

a big exchange.  It takes about 6 'o
7 years before it is completed.  It 
takes quite a lot of time. So, it is a 
very tight programme.  For that  we 

have to set up a Civil Wing.  Now, 
the Civil Wing is coming up and we 

have to strengthen the Civil Wing and 
it will take up the task.  I am  abso­

lutely confident that we will be a .hie 
to start that.  Now, in 1980—82, cer­
tain important events are taking place. 
One is the Madras-Penang Submarine 
Cable which we have already laid will 
come  into  operation.  Once  the 

Madras-Penang Submarine link comeg 
into operation it gets connected with 

the Eastern parts of the world,  a
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large number of countries and from 
there up to Australia this  Submarine 
cable will go across.  And we will 
also get linked up with INTELSAT 
which is operating in the Pacific and 

through that we will be able to get on 

the United States and the different 

cities in the United States to which 
we do not have direct access today. 

It is a great break-through  that  is 
coming across.

Then, this year you will see  the 
launching of the Indian satellite.  By 

the end of 1981 or at the beginning 
of 1982, two Indian satellites will be 
put on the orbit and the Earth Sta­
tions Eirte almort rppdy.  28 Earth 
Stations; are stationery and 4 Earth 
Stations are mobile  which will  be 
taken to whichever place that has got 
la go to give connection.  That will 

enable the major cities in our country 
to get connected without interruptions, 
wihout murmuring and without any 
voice just coming in across and then 
it will become absolutely easy.

In 19151-82, TROPOSCATTOR com­
munication link with the USSR will 
be commissioned. That is a different 
system altogether and through Tash- 

kant to Moscow this connection will 
be completed,  in this year  itself, 
there is another system,  that  is, 
INMARSAT which will connect our 
ships on the oceans from the shore. 
The earth station for that,  at  ttie 
outer Bombay, is being built. Every­
thing is ready and the ships have got 
to approve the design and standardi­
sation und a major part of this work 
will get through.

Then another thing which we have 
is the computer station in the metro­
politan cities for dealing with  the 
subscribers’ complaints,  subscribers’ 

enquiries and these are necessary. It 
■will not come across in 1981-82. But 
the pieliminarieg will be over  and 
we will be able to get this computer 

service also into the plan.

Sir, this 1980-81 period is a period 

of great development technologically 

because the digital electronic system 
is coming up. In different aspects, it 

is coming up; local system is coming, 

trunk system is coming up, the trans­

mission system is coming up.  These 

important things are coming up. We 
are starting our production in a bic 

way. In 1981-82, we will have start­
ed, not exactly produced, started set­
ting up the 2 lakh lines of new pro­

duction capacity jn Rae Bareily.  In 

1981-82, we will have again gon* a 
long way in expanding 0ur produc­

tion capacity in Palghat for digital 
electronic trunk exchange. The manu­

facture of this will have gone a long 

way.  A global  tender  was  ready 
and I think it has already been float­

ed and it is now available which is 
to be purchased.  For the electronic 
exchange, one million per year, in the 

first factory with 5 lakhs of produc­
tion capacity, the efforts are  being 

taking in a very expeditious manner. 
This means a break-through in all 
these areas.

We are switching on to the electro­

nic system, not because the cross-bar 

is obsolete and 1 do not hubscribe to 
this view. The cross bar is there and 

will be there and it is still there in 

different parts of the world.  Large 

parts 0f the world are still  being 
sustained on cross bar. The eletronic 
switch equipment has not come uP to 
the final formation.  We are getting 

ready to take our own.  This is com­
ing on.  One thing on which I am 

very clear is that unlike in the other 
countries, we are at the beginning 

of the Telecommunication expansion 
here.  We  have only 23 lakhs of 

lines here in this huge country.  It 
is only the beginning of it. By about 
1990, about 80 lakh  of connections 
will have to be given.  That is the 

total expansion that is coming.  My 
own assessment is that it  will  be 

much more th in that. Only a small 
part of it will be crossbar; we are not 
going to uproot whatever  crossbar
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is there; the rest of it is coming as 

electronic  lines.  Therefore, I  can 

clearly see that by 1990, we will be 
the country, compared to any other 

country, which will have the larger 

proportion of electronic systems in the 
telecommunication system than any 

other country.  Electronic is coming 

in a big way, because all the addi­
tions will be in electronics.  Electro­

nics is coming in a big  way.  Our 

production capacity of one  million 

per year is going to be fed into the 
system, which will gradually convert 

our present system into  electronic 
system.  That will make our system 

efficient.  Even after the  electronic 
system comes in, in 1990 when a de­

bate takes place in tiiis house, the cri­
ticism will be the same as we had 
today,  wrong  connections,  wrong 

bills, and all that.  That is the type 
of telecommunication system; we will 

have tQ live with this and carry on.

X have one word more and I have 

done.  I must pay my  compliments 

to the engineers who are working in 
the department.  They have develop­
ed a research and development wing. 

They have made  a  great  break­

through.  Many things that we are 

having today are  because  of  the 

break-through they had.  But  we 

feel, we will have to purchase tech­
nology of the  highest order  from 
abroad and absorb it.  Even absorb­
ing technology itself  means a cer­

tain technological capacity. You can­
not absorb the electronic system un­

less you have the technological capa­

city.  We have built up this group 

and we are still building this  up 
gradually.  We have got the compet­

ence.  The Communication Ministry 

does not  mean  postcards,  inland 
letters and telephones only.  It has 

got a huge coverage  in the  other 
areas.  We have  got our  factories 
working.  We are producing what­

ever we want.  The telephonic in­
strument being produced presently is 
not of a high quality. The quality Is 
being upgraded. Some collaboration 
arrangement js being brought about, 

so that we have the best of telephone

instrument.  When that comes in, I 

am sure, most of the complaints, will 

evaporate.

We have got our postal system, our 
banking system, our insurance system 

and many States are now taking our 
services for collecting  their  taxes, 

collecting their vehicle taxes, collect­
ing their electricity bills.  All this is 

because  we  are  so  spread  out 
throughout this country.  Our effort 

has got to be to  make  that  unit 
viable.  Today, it is not viable; it has 

got t0 be made viable.

My heart is  certainly  with  the 
extra-departmental people, hut you 

must understand the philosophy be­
hind the extra-departmental system. 

What are the questions, if the extra- 

departmental people are to be treated 
as full-paid workers?  Mr. Deputy- 

Speaker is staring at me, because he 
has got an interest in these people. 

But let me tell the fact.  Tfte fact 

of the matter is that they have to be 

treated as agents and they had to 
have their own source of  income. 

That is one 0f the condition, but that 
was  not how it was done.  I was 
warned that I  should  not  quote 

America and other foreign countries. 

Mr. Mhalgi warned me.  I submit to 

that warning, and, therefore,  I am 
not quoting them.  The fact remains 

that we have 2.5 lakh people and for 

those 2.5 lakh people to raise re­

sources  would  mean  very  much. 

Therefore, our effort has got to be 
to make those units viable in some 
other method.  How exactly that can 

be done is a matter j am just going 
into. To the extent it is possible, it 
has got to be done. After we assum­

ed charge of this Ministry, we gave 

them bonus.  What they were get­

ting was revision once in two years. 
A higher revision was given to them. 

Then, I have ordered that this re­
vision must be done every year. Now, 
every year they are getting a revi­

sion.  In the course of this one year, 
their emoluments, I think, have gone 

up by about Rs. 30 to Rs. 50.  Thl#-
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figure may not be very accurate, but 

it has gone up to that extent.  We 
are  very  much  concerned  about 

them.  They do considerable service 
for the postal department.

MR.  DEPUTY-SPEAKER;  Since 

you have mentioned my name, I would 

like to make one request.  You are 

giving dearness allowance to all Gov­
ernment employees and even to pen­
sioners?  Why can’t you give some 

dearness allowance to them instead 

of this revision every year and mak­
ing all these calculations.  You can 
give them dearness allowance which 

has been recommended by the BootSi- 
alingam Committee also.  You may 
consider that.

SHRI C. M. STEPHEN: That is a 
disqualification.

SHRI  G.  M.  BANATWALLA 

(Ponnani):  Sir, make this request as
direction fr'jm the chair.

SHRI C. M. STEPHEN: Anyway, 
Sir, it is a very complicated question.

SHRI R. K. MHALGI: Question is 
simple.  Reply may be complicated.

SHRI C. M. STEPHEN; Reply can 

be simple.  Question is complicated. 
Anyway, as I said, Sir I can under­
stand the difficulty.  My  heart is 

with them, because  I  have  been 
with  them  all  my  life.  I under­

stand that what my present  posi­
tion  today  is.  I  make  use of 
the  sacred floor of this  House  to 

make an appeal to all people who are 
■forking in the Department to  fully 
realise the national commitment they 

have, because serving the people is 
the assignment that everyone of us 
has, particularly, in this Department. 

The Postal Department has a tradition 
of devotion, commitment and earnest­

ness in  tine job.  Not that it  has 
gone.  It is still there.  It has got to 
be revived in full measure.  Taking 

care of their problems is my concern; 
taking care of the  people must be

their concern.  And if that happen 

everything will improve.

I thank all the Memberi who spoy:e 
in this debate, for the mildness with 
which they spoke, for the sweetness 
with which they spoke.  Mr.  Mani 

Ram Bagri was extremely concerned 
about me.  His argument was simple. 
Sir.  He knew that the Department 
is difficult to improve. He does  not 
want me to remain and to get my 

name spoiled.  He said that this De­

partment will never improve; there­
fore you get out of it.  That is what 
he said  not that I must resign. Thai 

is what he meant. But I must assure 

him I can remain here and improve 
this department and come here in the 
next year with a better tone, with m 
better result and greater services to 

the people and a greater record esta­
blished.

SHRI VlRBHADRA SINGH:  On<-
clarification, Sir.  The Hon. Minister 

has not mentioned  about the  P&T 
Circle in Himadial Pradesh which I 

had mentioned.

SHRI C. M. STEPHEN: P&T Circle 

was at one time sanctioned and there 
was some difficulty about the Office. 
It is not a question of our not being 

able to pay. We don’t take any office 
free.  We don’t want anything free. 

But we must have sufficient space for 
accommodation for our Staff. We dan"' 
want to take people in a place like 
Simla or Himachal Pradesh. Taking 
the Staff there and not being able to 
give them accommodation ils the pro­

blem.  I have written to the Chin'T 
Minister  if  this  problem can  1*̂ 
tackled, then the Order remains.  I 

have not cancelled the Order. It re­
mains.

DR. KRUPASINDHU BHOI: Aboul 

Orissa, lower priority has been giv*-r. 
for automatisation. Out of 13 district 

Headquarters, only one headquarter 
has got the automatic exchange. About 

the Bhubaneswar Electronic Exchan̂r- 
I must congratulate the Minister.
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SHRI C. M. STEPHEN; I have di­

vided my speech  into two  general 
issues and an attempt to project  the 
future.  The other issues were raised 
as in Mr. Mhalgi’s Cut Motions. May 

be they did not focus it up. But I can 
assure you that all the issues will be 

examined and all of you will get  a
,  reply on all the questions raised.

SHRI BAPUSAHEB PARULEKAR:

* In my speech I referred to the import 
of machinery for  the Rae  Bareily 

unit at the cost of Rs. 36 Crores es­

pecially when  our Engineers  have 
made provision for the other cross­

bar system.  There is a reference to 
it in the Press and there is a criticism 
also. I would like you to answer with 
reference to that.

SHRI C. M. STEPHEN: Our Engi­

neers have developed an Indian Crass- 
Bar project. ICB we say. The conflict 

was between whether we must have 
tnat ICB or some other.  It is  this 
ICB that we have adopted. ICB design 

we have.  We do not have the pro- 
ductionsing technology.  This is our 
difficulty with Indian system not only 
in tele-communication.  In designing 

we are A Class; in software we are 
first class. In productionisiing capacity 
we have not come up to the standard. 
We have got to depend on other coun­
tries. Here also the design is perfect-

‘ ly all right. For  productionising we 
have got to take the aid. We accepted 
the Belgian because this ICB is  a 
developed system of the Pentaconta

*  which we had. The technology of the 
Pehtaconta belongs  to the  Belgian 

company. There fore we have to go 
t0 them.  It was in the quotation.  I 
don’t remember  the figure  exactly. 
How many crores of rupees and  all 
that—I don’t exactly remember.  A 

machinery was contemplated, to some 

extent for exchange transections. And 
a grea*er indigenization compared to 
the others was here.  Therefore, we 

accepted this in preference  to  the 
Swedish system, viz. Ericcson.  This 

is the ICP.  This  is not the foreign 
system.  This is ICP; our engineers 
developed it.  But our engineers said: 
“For productionizing it, we want  a

collaboration.”  And the collaboration; 

from, the parental firm was accepted- 
They  are  coming  forward.  And, 

therefore when we purchase that, we- 
will have to pay the money. And the 
money payment Is there... (Interrup­
tions)

SHRI R. K. MHALGl; What about 

tiie parallel post office system?  That 
is the question I had put very precise­

ly.

SHRI  C. M.  STEPHEN;  About 

parallel post office it must be  said 
that it does not come under my Minis­
try.  Somebody is doing it. Technical­

ly,  anybody  carrying  a letter  to 
somebody is doing a postal function.. 
You also can come under it. But is 

was there; it was discovered and the 
Police reported to us that there was 

a gang operating like this for  their 
smuggling activities  Rather  than 

putting things through the  Postal 
Service,  they  were  makig some 

arrangements to take them across— 
partly parcel and partly letter.  This 
was going  on  in  thu  manner 

The Police is investigating. This does 

not impinge very much 011 us,  al­
though  technically it  violates the 
Postal Act.

MR. DEPUTY-SPEAKER;  if  the 
House agrees, I shall put all the Cut 
Motions together to the vote of  th'' 
House.

Cut Motions Nos. 1 to 57, 80 to  140, 
155 to 225 and 252 to 301 were put 

and negatived.

MR. DEPUTY-SPEAKER:  I  shall 
now put the Demands for Grants in 
respect of the Ministry of Communi­
cations to the vote of the House.

The question is:

“That the respective  sums  not 
exceeding the amounts on Revenue 

Account and Capital Account shown 
in the fourth column of the Order 
Paper be granted to the President 

out of the  Consolidated  Fund  of 
India to complete the  sums neces­
sary to defray the charges that will 
come in course of payment during
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the year ending the 31st day of 
March 1982 in respect of the heads 

of demands entered in the second 
column thereof  against  Demands

No. 14 to 18 relating to the Ministry 

of Communications.”

The motion was adopted.

Demands for Grants, 1981-82 in resspect of the Ministry of Communications Voted by Lok Sabha

No. of 
Demand

Name of 
Demand

Amount  of Demand  fer 
Grant on account voted by 
the House on 13-3-1981

Amnun t of 
Demand for J.jrant 
voted by the Hour

Revenue  Capit..l Rev- nu-  Capital

Rs. Rs. R-. Rs.

MINISTRY OF COMMUNICATION

14. Ministry of Communications  52,70,000  2,69,-. .■r M1  2,63,50,000  13 45,-h.,000

15. Overseas  Communications
Service .  3,56,36,000  44677,000  17,8181,000  17,77,83,000

16. Posts and Tel-graphs—Work­
ing Expenses 159,46,35,000

17. Posts and Tel-graphs—Divi­
dend to General Revenues,
Appropriation to Reserve 
Funds and Repayment of 
Loans from General Revenues  42,82,22,000

i 8. Capital Outlay on Posts and 
T elegraphs

37.34 hrs.

•DEMANDS FOR GRANTS 1981-82— 
contd.

Ministry of Labour

MR.  DEPUTY-SPEAKER:  The

House iwll now take up  discussion 
and voting on the Demands Nos. 65 
and 66 relating to the Ministry  of 
Labour, for which 4 hours have besn 
allotted.

Hon. Members whose cut motions 
to the Demands for Grants have been 
circulated, may, if they desire to move 
their cut motions, send slips to  the 
Table within 15 minutes  indicating 
the serial numbers of the cut motions 
They would like to move.

'Moved with the 
of the President.

recommendation

7--7.3>,74.1-

214,11,12,000

85.33.46,0-' 426,67,27,000

A list showing the serial numbers 
of cut motions desired to be moved 

will be put up on the Notice Board 
shortly.  In case any Member finds 

any discrepancy in the list he  may 
kindly bring it to the notice of  the 
Officer at the Table without delay.

Motion moved:

“That the respective sums not ex­
ceeding the amounts  on  Revenue 
Account and Capital Account shown 
in the Fourth Column of the Order 
Paper be granted to the President 
out of the Consolidated  Fund  of 

India to complete the sums neces­
sary to defray the charges that Will 
come in course of payment during 
the year ending the 31st day  of 
March, 1982, in respect of the heads 
of demands entered in the  Second 
Column thereof  against  Demands 
Nos. 65 and 66 relating to the Mi­
nistry of Labour.”
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Demar.Js for Grants 1981-82 in refiect of the Ministry of Labour Submitted to the Vote of Lok Sabha

So. of 
]>"mand

\ame of Demand Amount of Demand for Grant 
on account voted by thr 
Hons- on 13-3-1981

Amount of Demand for Grant 
submitted to the vote of the 

House

MINISTRY OF LABOUR

65. Minutry of Labour

66. Labour and Employment

Revenue

Rs.

16,21 000 

12,11,60,000

Capital

R,.

Revenue

Rs.

Capital

Rs.

MR.  DEPUT Y-SPEAKER:  Now
Shri Ananda Pathak.  Your  Party 

has been allotted only 14 minutes.

SHRI ANANDA PATHAK (Darjee­

ling) : Sir, I rise to oppose the De­
mands for Grants under the control 
of the Ministry of Labour because the 

performance of the Ministry  during 
the last year can only  be  charac­
terized as dismal, since  the  entire 
functioning was lacking in direction.

The Labour Ministry has ceased to 

perform any role during the indus­
trial disputes.  During the last three 

years there have been three Labour 
Ministers at the Centre.  For two of 
them, the Labour Ministry practically 
became a stepping stone to become 

the Chief Minister of a State. The pre­
sent Labour Minister is more in the 

Planning Commission  than  in  the 
Labour Ministry, and has literally no 
time to pay any  attention  to  the 
Labour portfolio.  He is rightly called 

‘absentee landlord’ of the Labour Mi­
nistry—In The corridors of his own 

Ministry.  It only  shows  how  the 

Labour Ministry has befen downgrad­

ed by the present Government.

The uselessness of the Labour  Mi­
nistry was clearly seen during the 

recent strike of Bangalore based in­
dustries which continued for about 80 
days involving about 1 lakh 25 thou­
sand workers.  Though the  Govern­

ment undertakings refused to honour 
the  commitments given  to  the
workers, the Labour Ministry could 

not ensure amicable settlement of the

81,06,000

2,12,000  60,58,03,000  >0,63,000

dispute.  In a meeting convened by 

the Labour Ministry on this question, 
the major talking was done by the 

Communications Minister while  the 

Labour Minister was playing the role 
of a silent spectator without making 
any effort to suggest some solution 
to the problem.

The Bangalore strike has brought 
down the credibility of the  Govern­
ment’s Labour Policy.  All the public 
undertaking employees had to observe 
one day’s strike on the 11th March 
1981 in protest against the Govern­
ment’s policy.

This together with  the  Govern­

ment’s decision to modify the Supreme 
Court judgement through Ordinance 

in L.I.C. is making a mockery of the 
very concept of collective bargaining 
in the country.  The Government will 
not honour any agreement—it will not 

honour Supreme Court judgement.

This has become the foundation of 
the  Government’s  labour  policy 
One can imagine how these develop­
ments are gladdening the hearts  of 

the private sector because it has now 
given them a green signal  to  dis­
honour the agreements  as  well  as 

court awards.

However, the class conscious L.I.C. 
employees throughout  the  country 
have  accepted  the  challenge  and 

started indefinite  strike  from  2nd 
April in Protest  against  the  anti- 
labour policy of the Government.
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The official spokesmen have  been 
saying that the Government of India 
is not implementing the Bhoothalin- 

gam Commission’s Report on  Wages 
and Income Policy.

However, the report is being imple­

mented to freeze the wages of  the 
workers.  When inflation is increasing 
at the double digit rate, the working 
class is experiencing substantial re­
duction in the standard of living.

Naturally they  are  agitating  to 

maintain their real wages while  thu 
Government’s wage policy is virtually 
trying to impose a cut in the real 
standard of living of the workers.

When the Government thinks about 
the National Wage Policy, it mainly 
considers the so-called disparity with­

in the workers.

The real disparity in our society is 
between the wages of the workers 
and the earning of the capitalist class, 
between the wages of the agricultural 
workers and the income of the land­
lords.

The Government does not propose 
to touch these richer classes.  It only 
wants to hit the wages__gf the orga­
nised workers.  However, the official 

figures show that the real wages  of 
the organised  workers  have  gone 
down during the last 20 years.  The 
Government again proposes  to  hit 
them which, will only reduce their 
real wages much more, if the Govern­
ment’s plans are allowed to be carried 
out.

The directive issued by the Bureau 
of Public Enterprises to keep the D.A. 
of the public sector undertakings res­

tricted to Rs. 1.30 per point rist is 
cutting down neutralisation of these 
workers considerably.

The Labour Ministry in 1979  tried 
to arrange a dialogue between  the 
trade  union  representatives  and 
Bureau of Public EnterDrices but due

to recalcitrant attitude of the official; 
of the Bureau the meetings resulted 
in a failure.

Though the Bangalors struggle ha? 
been withdrawn, the discontent among 

the public sector employees  is  still 
there and it may burst again some­
where if prompt steps are not taken 
to settle the longstanding grievance* 
of public sector employees.

There are several laws in the coun­

try which require revision in the light 
of past experience. The Government is 
moving at a snail's pace to amend the 
laws.  If they are at all  amended, 
they are made more derogatory.

Take the question of Industrial Dis­
pute, Act. It is heavily loaded against 
the workers.  The machinery to settle 

the dispute is time consuming  and 
helps  the  managements.  Now  the 
Government is conspiring  to  bring 
back the notorious Industrial Relations 
Bill through amendments to the In­
dustrial Dispute Act.  It will further 
restrict the workers’ right to strike. 

It will impose a restriction on trade 
union activity under the garb of che­
cking the unfair labour practices  by 

the trade unions.

There are many more  retrograde 

provisions which the Labour Ministry 
is planning to include in the Indus­
trial Disputes Act which,  however, 

will be strongly opposed by the trade 
unions.  Today  all  the  contract 
labourers are callously exploited  by 

the  unscrupulous  contractors.  The 
Contract  Labour  (Regulation  and 
Abolition) Act is not deterrent  to 

check on the malpractices and instead 
of abolishing the system. The number 

of contract workers is increasing year 
by year.  Even  the  Public  Sector 
Managements are passing  on  more 

jobs to the contractors.  The principal 
employers are conniving the malprac­

tices because they are also interested 
in cheap supply of labour.

Since 11th February, 1981 about ten 
thousand contract workers  in  Tata 

Iron and Steel Company have been on



409 D.G. 1981-82  CHAITRA 16, 1903 (SAKA)  Min. of Labour 410

strike demanding regularisation. They 
were working for several years under 

the contractors bu' the TISCO ma­
nagement is not abolishing the cont­
ract system under the law. The Bihar 
Government is feeling helpless before 

the Tata Management and the Police 
are fully backing the Tates'.  Over 
500 workers have been arrested while 
all the executive committee members 

of C.I.T.U and A.I.T.U.C. have been 

suspended by the Tatas.  A reign of 
terror has been let  loose 011  the 
workers but the Central Government 
is  keeping  mum.  The  contract 

workers demonstrated before the Min­
ister of State in  the  Ministry  of 

Labour Shrimati Ram  Dulari  Sinha 
but so far no action has been taken 
to stop them.  What is surprising is 
that even existing law is not  being 
enforced by the Government. Though 

xhe strike is not  illegal  the  Tata 
management has recruited the black­
legs.  The Bihar Government charac­

terised it as unfair labour  practice 
but the Tatas âe unconcerned "bout 
it.  The monopoly house is obvious­
ly getting encouragement due to the 
Government’s anti-labour pulicy.

The Government of West  Bengal 
has already regularised the  contract 

workers in the Indian Iron and Steel 
Industry and about  17.300  workers 
have  been  absorbed.  Why  should 
similar steps be not  taken by  the 
TISCO? It should be ke-1 in  mind 

that as per the tri-partite agreement 
in the National Joint Committee for 
Steel Industry the  TTSCO  manage­

ment is bound by the provision  to 
abolish the contract system. But when 

the subject was being discussed in the 
National Joint Committee  the  Tata 
management walked out of the meet­

ing and the Tata’s trade union men on 
the Committee also walked out along 
with the Tata’s representatives.

Now coming to the problem of un­
employment, unemployment is grow­

ing at a very fast rate in the country 
and the latest figures show that regis­

tered unemployment is as  high  as 
one crore and 62 lakhs in urban areas 
alorie. The West Bengal Government

has introduced an unemployment re­
lief  scheme, though  in  a  limited 

manner. Why should not  a  similar 

scheme be introduced by the Central 
Government so that the unemployed 
can get some relief?

Now, coming to the point of recruit­

ment, the Mathew Committee appoint­
ed by the Labour Ministry has  re­
garded the registration of residents of 
the States for ten years as unconsti­
tutional.  In Madhya Pradesh, Bihar 

and in other States persons from the 
local area can only register.  The so- 
called theory of sons of the soil  is 
being practised in this manner.  But 
despite the unconstiutional character 

of this provision the Government has 
not taken and steps to prevent such 
malpractices.

The Government has failed to im­
plement the unanimous recommenda­
tion of the Rath Committee on Con­
sumer Price Index.

The Government instead of taking 
cooperation of trade unions is goirg 
ahead with official committees only to 

conduct the new Tamily budget sur­
veys for the year 1981.  The fraudu­
lent practices in compilation of index 
are continuing  endlessly.  All  the 

consultations have been reduced to a 
farce b'- this behaviour of the Labour 
Ministry Moreover, the  Government 

is trying to keep the consumers price 
index down since it is not keeping the 

prices of essential commodities down.

The Government has been systeme- 
tically using dilatory tactics to deter­
mine the representative character of 
a trade union.  All the central trade 
unions except INTUC have been ad­
vocating secret ballot as the method 

of determining the strength of  each 
organisation.  Yet the Government is 

not taking a firm stand on this ques­
tion and allowing the INTUC to veto 
the opinion of all the other organisa­
tions. The present system of verifica­

tion is favouring the INTUC unions 
since the Government  officers  are 
pressurised to give  the  report  in 
favour of the INTUC Union.  It  is 
because of this that the INTUC is not
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in favour of secret ballot and  the 
Government  is  favouring  INTUC 
unions.

In a recent INTUC conference  at 
Rajasthan,  several  public  sector 

managements treated INTUC activists 
as on duty and paid there expenses— 

TA, DA, etc. I cite here  only  one 
example out of several hundreds  of 
such cases.  I quote from a circular 
issued  by  the  Dy.  Chief  Sales 
Manager. Bharat Coking  Coal  Ltd. 
Dhanbad.  It reads like this:

“Dear Sir,

Re;  WBINTUC Annual Con­

ference at Udaipur, Rajasthan.

We enclose herewith copies of the 

undernoted letters for  your  kind 
information and perusal.

1. Letter dated 8th Nov., 80 from 
Jt. Genl. Secretary  WBINTUC to 
the Chief of Personnel Diven. CLI. 
Calcutta.  ”

(Interruptions)

S)HRI  MOOL  CHAND  DAO A

(Pali): Are you aware of the  rule 
that no Member is allowed to read 
his speech?

SHRI SATYASADHAN CHAKRA- 

BORTY; He is only quoting.

MR.  DEPUT Y-SPEAKER:  With
that, please conclude.

SHRI  ANANDA  PATHAK:  The

letter further says:

“This matter was discussed with 
Shri Sinha  Roy,  Dy.  Personnal 
Manager, Coal India Ltd., Calcutta. 
Shri Alok Shankar  Mukherjee  of 
this office has been granted special 

l̂ ve and allowed to attend the con­
ference. He has also been paid ad­
vance towards usual  TA., DA as 
admissible . .  ”

Due to the Government’s decision 
to accept the membership shown  in

the records of  Registrar  of  Trade 
Unions,  several  malpractices  are 
raising  their heads.  The  INTUC— 

Lenin Sarani had a membership  of 
less than 3 lakhs according to  the 
annual returns. When it was known 
that the Government was to take ac­
count  of  their  membership,  their 
membership rose to 10 lakh in  one 
year. This is how the Government is 
encouraging malpractices in the trade 
union activities. That is  why, they 
are opposing the  system of  secret 
ballot. There must be some check up 

of membership and secret ballot  is 
the only accepted form of  checking 
up the strength.

The Government is showing special 
discrimination against CITU. It  has 
no nominee on the ESI  Corporation 
and its Medical Benefit Council.  Its 

nominees are not there on the Provi­
dent Fund Boards. There are several 
such Committees where  CITU  has 
been denied position and representa­
tion.

Therefore, a proper system of deter­
mining the strength must be sorted 
out.  The Government’s refusal to ac­
cept the principle of secret ballot  is 
delaying the issue.

Now, I come to the condition of the 
workers in the Coal Mines. The work­
ing conditions in coal mines are ex­
tremely unsafe and a large number of 
accidents occur every year.  On  an 

average one person dies while more 
than 4 persons are seriously injured 
out of 200 workers employed in coal 
mines every year.

Many instances can be cited, but I 
have got no time.  Apart from these 
accidents, several coal  miners  die 
due  to occupational  diseases.  The 
Director General of Mines Safety has 
no staff to inspect every mine even 
once in two years.

MR. DEPUTY-SPEAKER:  In  the

course of your speech, if you do not 
waste time on details, you  will get 
more time for the important points.
I could give even 30  minutes  for 
them, but I cannot give  you  now
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because you have  already wasted a 
lot of time.

SHRI ANANDA PATHAK:  I will

try to summarise them.

(Interruptions)

MR. DEPUTY-SPEAKER: He is on 
a very good point, but I am not able 
to allow him more time. Please con­
clude.

SHRI  ANANDA PATHAK:  The
Central Coal Mines Rescue Stations 
Committee is an organisation under 
the Ministry  of  Labour.  But  the 

valuable service of this organisation 

is hampered due to shortage of spare 
parts of life-saving breathing equip­
ments, ambulance and other  essen­
tials.  The central Coal Mines Rescue 

Station Committee is facing a lot  of 
handicaps and it is unable to  meet 
its day-to-day expenditure. Most of 

the Rescue Stations are on the verge 
of closure. I demand that a detailed 
inquiry should be made into it  and 

remedial measures to  activise these 
stations should be taken urgently.

Now, I come to the strike in Radha 
Textile Mill.  Over 3,300 workers oi 
the Radha Textile Mill at Rampur in 
U.P. are now virtually facing starva­
tion. They are on strikes for the last 
four months. But the management is 
adamant and is unwilling to concede 
to their demands for better pay scales 

etc. Instead of effectively intervening 
in the dispute and  bring  about  a 
reasonable settlement, the  Govern­
ment authorities have become a will­
ing tool in the hands of textile barons. 
The workers are being terrorised and 
harassed. Striking workers have been 
arrested and beaten up by the police. 
Services of many workers have been 
terminated and now steps are being 
taken to evict them from the labour 
colony.

The Central Government is the cus­
todian of most of the labour  laws. 
But it is not raising its finger against 
the police interference with the trade

union activities of the workers. Out 

of innumerable such cases, I cite here 
only one instance of Krishna Kali and 
Chapar Tea Estates at Goalpara dis­
trict of Assam . . .

(Interruptions).

MR. DEPUTY-SPEAKER: He is the 

■first speaker. He has initiated the de­
bate. Therefore, we cannot be  very 

strict

(Interruptions).

SHRI ANANDA  PATHAK: 

where police is terrorising the workers 
on the whims of the management and 
I have been telegraphically informed 

that— may read the telegram, would 

you kindly allow it?  This is  the 
telegram  which I  received from 
Assam.

MR. DEPUTY-SPEAKER: This will 
have to be examined. You can put it 
here, it will have to be examined.

SHRI  ANANDA  PATHAK;  It 
shows how the police terrorisation is 
going on and how the  workers are 

beaten up.

(Interruptions).

PROF.  MADHU  DANDAVTE 
(Rajapur); It has been examined by 
the Telegraph office.

(Interruptions)

SHRI  ANANDA  PATHAK:  The
content of the telegram is that  the 
workers are being beaten up.  Their 
services are being terminated. Even 
the police is going in the villages...

MR. DEPUTY-SPEAKER: You  at 
least conclude by six O’clock.

SHRI ANANDA PATHAK: This is 

the face of your labour policy.

Now coming to the question of Pro­
vident Fund, the performance of the 
Department is not free from criticism. 
The employers of a large number of 
units and undertakings are not re­
gularly depositing the workers’ hani 
earned money deducted from  their 

wages to the tune of thousands and 
lakhs of rupees. They are misappr.i-
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priating the money with impunity but 
your law is not bold enough to com­
pel them to deposit the entire money.

The workers and  their  nominees 
■are not getting their claims  settled 

for months and years together.

After i'ears of representations  the 
Provident  Fund  Authorities  had 
agreed to open a sub-Regional P. F. 
Office at Siliguri for the benefit  of 
lakhs of workers  employed  in  tea 
gardens and other  undertakings  in 
North Bt-ngal.  But even after  the 
lapses of so <rnany years no files have 
yet been sent to this  Sub-Regional 
Office from Regional Office at Calcutta 
pertaining to different  districts  of 

North Bengal excepting  Darjeeling 
The Sub-Regional Office was  meant 
for the benefit of the workers of en­
tire North Bengal. But the workers 
of these districts have been deprived 
of the benefit.

I reque t the Labour Minister  to 
look into this specific case so that the 
sub-Regional Office at Siliguri may 
function as a fulfledged office and all 
ihe files are sent there immediately.

Now I come to Plantation Labour 
Amendment Bill.

MR. DEPUTY-SPEAKER: You can 

speak upto 6 O’Clock.

SHRI ANANDA PATHAK; In your 
Report 1980-81, you have mentioned 
about the Plantation Labour rAmend- 
ment) Bill, 1973.  But even after 8 

years of its introduction the Govern­
ment have failed to bring it before 
the  Parliament  for  consideration. 

Whenever we put question about it, 
the sterotyped answer comes—“The 

Bill is likely to come up soon” I have 
put the question five or .ix times but 

'the same reply came.

THE MINISTER  OF  STATE  IN 
THE  MINISTRY  OF  LABOUR 
(SH RIM ATI "RAM DULARI SINHA): 
It has not become clear to us aSput

w hich Bill is the hon.  Member  re­
ferring to?

SHRI ANANDA PATHAK: Planta­
tion Labour Amendment Bill. It was 
introduced in 1973.

I request that the  Minister  may 
clearly state when will this Bill be 

brought for consideration.

Although there  are  many  other 
points. I have no time at my disposal. 

I thank you for the patient hearing.

SHRI R. K. MHALGI (Thane):  I
beg to move:

“That the demand under the head 
Ministry of Labour be reduced  by 
Rs. 100”.

[Need for more workers’ parti­

cipation in Management]  (3).

“That the demand under the head 
Labour and Employment be reduc­

ed by Rs 100”.

[Slow progress of State Gov­
ernments in regard to  Employ­

ment Guarantee Scheme]  (4).

“That the demand under the head 
Labour and Employment be reduc­
ed by Rs ]00”.

[Need to solvP the problem of 

educated unemployed during last 
three years, with special reference 
to scientists and engineers] (5).

SHRI  VIJYA  KUMAR  YADAV 

(Nalanda): I beg to move: —

“That the d- mand under the head 
Ministry of Labour be reduced  by 
Rs. 100”.

[Failure to make desired chan­
ges in conditions of service  of 

workers engaged in various in­

dustries and other sectors in the 
country.] (6)

“That the demand under the head

Ministry of Labour be reduced by
Rs. 100”.
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[Failure  to  implement  the 

awards  and  agreements  made 
among workers,  employers and 

the Government strictly, all over 
the country.] (7)

“That the demand under the head 
Ministry of~Labour be reduced  by 
Rs. 100”.  ~

[Failure to regularise construc­
tion workers in Bokaro and accept 
their demands.]  (8).

“That the demand under the head 
Ministry of 'Labour be reduced  by 
Rs. 100”.

[Failure to regularise  contract 
workers in Jamshedpur  and foil 
the attempts of ousting them from 
job.]  (9).

“That the demand under the head 
Ministry of Labour be reduced  by 
Rs. 100”.

[Failure to take  the  contract 

workers of Jamshedpur back on 
their job.]  (10).

“That the demand under the head 
Ministry of Labour be reduced  by 
Rs. 100”.

[Failure to provide  fool-proof 

safety measures for workers  of 
coal mines, steel  factories  and 

other  industrial  organisations.] 

-  (11).

“That the demand under the head 
Ministry of Labour b* reduced  by 
Rs. 100”.

[Failure to formulate a national 
labour policy.]  (12).

“That the demand under the head 
Ministry of Labour be reduced  by 
Rs. 100”.

[Failure  to fix  the  rate  of 
national wages for Bidi workers.]
(13).

“That the demand under the head 
Ministry of Labour ba reduced  by 
Rs. 100”.

[Failure to raise the wages  of 
Bidi workers all over the country 

in view of the rise  in  prices.]
(14).

“That the demand under the head 
Ministry of Labour be reduced  by 
Rs. 100".

[Failure to give equal wages to 
both, men and women  workers, 
engaged in Bidi making industry.]
(15).

“That the demand under the head 
Ministry of Labour be reduced  by 
Rs. 100”.

[Failure to fix uniform rate of 
wages of Rs. 10.50 per thousand 
for bidi workers throughout  the 
country]  (16).

“That the demand under the head 
Ministry of Labour be reduced  by 
Rs. 100”.

[Failure to enforce provision of 
Provident Fund Act in respect of 
Bidi workers.]  (17).

“That the demand under the head 
Ministry of Labour be reduced  by 
Rs. 100”.

[Failure to give pension to Bidi 

workers.]  (18).

“That the demand under the head 
Ministry of Labour be reduced  by 
Rs. 100”.

[Failure  to enforce life in­
surance scheme for Bidi workers.]
(19).

“That the demand under the head 
Ministry of Labour be reduced  by 
Rs. 100”.

[Failure to  provide  adequate 
medical help  to  Bidi  workers 

suffering from T. B. in Nalanda 

district and other places in Bihar]
(20).
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“That the demand under the head 
Ministry of Labour be reduced by 
Rs. 100.”

[Failure to give full amount of 
dearness allowance to Bidi workers 
wherever it is due.] (21)

“That the demand under the head 
Ministry of Labour be reduced by 

Ri. 100.”

LFailure to give houses to land­
less Bidi workers or to provide 

them loans for construction  of 
houses.] (22)

“That the demand under the head 
Ministry of Labour be reduced by 
ftj  100.”

[Failure to give adequate scho­
larship to Bidi workers and their 
children.] (23)

“That the demand under the head 
Ministry of Labour be reduced by 
Rs. 100.”

[Failure to give arrears of dear­

ness 'allowance to lakhs of Bidi 
workers, in the country, particu­
larly those in Nalanda district ot 
Bihar.] (24)

“That the demand under the head 
Ministry of Labour be reduced by 

Rs. 100.”

[Failure to get service cards *or 

all Bidj workers throughout the 
country.] (25)

“That the demand under the head 
Ministry of Labour be reduced by 
Rs. 100.”

[Failure to check heavy exploi­

tation of 30 lakh Bidi workers by 
factory owners  throughout  the 
country.] (26)

“That the demand under the head 
Ministry of Labour be reduced by 

Rs. 100.”

[Failure to ensure workers’ par- 
i+ripation in the management  of 
Bidi industry.] (27)

trhe demand under the head 

Minmry of Labour be reduced by 

Rs. 100.”

[Failure to save the trade union 

activities  from Government re­
pression.] (55)

“That the demand under the head 
Ministry of Labour be rediKed by 

Rs. 100.”

[Failure to make sufficient al­
lotment in the  Bidi  Workers’ 
Welfare fund for medical, housing, 

scholarships and other benefits to 

their employees.] (56)

“That the demand under the head 
Ministry of Labour be reduced by 

Rs. 100.”

[Failure to bring  the agricul­

tural labour under life  Insurance 
Scheme,]  (57).

“That the demand undor the head 
Ministry of Labour be reduced by 
Rs. 100.”

[Failure to constitute a  State 

Advisory Committee in Bihar for 
the bntter utilisation  of  Bidi 

Workers Fund.] (58)

“That the demand under the head 
Ministry of Labour be reduced by 

Rs. 100.”

[Failure to make provisions for 
the pension of all types of workers 

including Bidi Workers and agri­
cultural labours.] (59)

“That the demand under the head 
Ministry of Labour be reduced by 

Rs. 100.”

[Failure to construct a hospital 
building for the Bidi Workers at 
Bihar ftharif in Nalanda district.] 
(60)
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“That the demand under the head 

Ministry of Labour be reduced by 

Rs. 100.”

[Failure to accept the demand 
of wage revision c\f the construc­

tion workers  of  H.S.C.L.  of 
Bhilai, Bokaro,  Korabai  Kudre- 

mukh and Supa.] (74)

“That the demand under the head 
Ministry of Labour be reduced by 
Rs. 100.”

[Failure to accept the demand 
for the guarantee  of service to 
the construction workers of  all 

the steel plants in the countryt.c. 
Bokaro, Bhilai and Jamshedpur.] 
(75)

"That the demand under the head 
Ministry of Labour be reduced by 
Rs. 100.”

[Failure to accept the 24 points 
demand  of  the  construction 

workers of H.S.C.L. of Bhilai, 

Bokaro, Koraba Kudremukh and 
Supa] (76)

“That the demand under the head 
Ministry of Labour be reduced by 
Rs. 100.”

[Failure to assure the construc­

tion workers  :f  H.S.C.L.  of 

Bokaro against the threatened re­
trenchment.] (77)

“That the demand under the head 
Ministry of Labour be reduced by 
Rs. 100.”

[Failura  to  give  protection 

' against retrenchment to the con­
tract labour of TISCO and make 

them regular.] (78)

“That the demand under the head 
Ministry of Labour be reduced by 
Rs. 100.”

[Failure to provide proper me­
dical facilities, fret of cost, to the 
workers all over the country.] (79)

“That th-p di-mand under the head

Ministry of Labour be reduced by
Rs. 100.”

[Failure to  frame a  National 
Wage Policy for all the workers 

of the country.] (80)

“That the demand under the head 

Ministry of Labour be reduced by 
Rs. 100.”

[Failure to check  the driving 
out of all the contr.ict workers of 

Jamshedpur.] 81)

“That the demand under the head 
Ministry of Labour b̂ reduced by 

Rs. 100.”

[Failure to fix national wage for 

30 lakhs of bidi workers.] (82)

“That the demand under the head 
Ministry of Labour be reduced by 
Rs. 100.”

[Failure to fix rupees ten and 

fifty paise the wage for enrolling 

one thousand bidis for  all  the 
bldi workers of the  country.] 
(83)

“That the demand under the head 
Ministry of Labour be reduced by 

Rs. 100.”

[Failure to  implement  Bonus 
Act in the Bidi industry through­
out the country, including Bihar 
State.] (84)

“That the demand under the head 
Ministry of Labour be reduced by 

Rs. 100.”

[Failure tQ complete the State 
Governments to apply Provident 

force in bidi industry.] (85) 

force in bid industry.] (85)

“That the demand under the head 
Ministry of Labour be reduced by 

Rs. 100.”

[Failure to give equal wages to 

,the women, bidi workers at par 
with male workers all over  the 
■country, including  Bihar State.}

(86)
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“That the demand under the head 

Ministry of Labour be reduced by 
Rs. 100.”

[Failure to give protection to 

the agricultural workers from the 
exploitation of  the  landlords.]

(87)

“That the demand under the head 

Ministry of Labour be reduced by 

Rs. 100.”

[Failure to fix an all India Mi­

nimum Need Based Wage for the 
agricultural workers.] (88)

“That the demand under the head 
Ministry of Labour be reduced by 
Rs. 100.”

[Failure to make provision for 
pension on all India basis for the 
agricultural labour.] (89)

“That the demand under the head 
Ministry of Labour be reduced by 

Rs. 100.”

[Failure to make provision for 
free medical help to the agricul­

tural labourers at  the place  of 
working and also at place of resi­
dence.] (90)

“That the demand under the head 
Ministry of Labour be reduced by 

Rs. 100.”

[Failure to give financial help 

to all the bidi majdoor students 
and their ward students.] (911

“That the demand under the head 
Ministry of Labour be reduced by 
Rs. 100.”

[Failure tQ open a full fledged 

hospital  for  bidi  workers  at 
Bihar Sharif in Nalanda district 

in Bihar State out of the Welfare 
Fund.] (92)

“That the demand under the head
Ministry of Lat̂ Qur l>e reduced by

Rs. 109;’’

[Failure to give radio sets free 
of cost to bidi workers in their 
factories.] (93)

“That the demand under the head 
Ministry of Labour be reduced by 

Rs. 100.”

[Failure to make provision for 
the security of employment of the 
agricultural labour.] (94)

“That the demand under the head 
Ministry of Labour be reduced by 

Rs. 100.”

[Failure to make provision for 

the  regularisation  of  working 
hours for the agricultural labour­

ers.] (95)

SHRI  RAMAVATAR  SHASTRI 

(Patna):  I beg to move;

“That the demand under the head 
Ministry of Labour be reduced by 
Re. 1” j

[Failure to  check anti-labour 

policy of industrialists  who  do 
not pay the amount of provident 
fund to their employees] ■;28)

“That the demand under the head 
Ministry of Labour be reduced by 

Re. 1”

[Failure to make  adequate 

arrangement of medicines, doctors 

and beds in ESI hospitals] (29)

“That the demand under the head 

Ministry of Labour be reduced by 

Re. 1”

[Failure to safeguard the trade 
union rights] (30)

“That the demand under the head 
Ministry of Labour be reduced by 

Re. 1”

[Failure to abolish completely 
the bonded labour system] (31)

“That the demand under the head 
Ministry of Labour be reduced by 

Re. 1”

[Need to further strengthen the 

collective bargaining pQWer  Qt 
working class] (32)
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“That the demand under the head 

Ministry of Labour be reduced to 
Re. 1”

[Failure to enact legislation for 
grant of bonus permanently  to 

workers]  (33)

“That the demand under the head 

Ministry of Labour be reduced to 
Re. 1”

[Failure to  grant  bonus to 
workers of bidi and cigar indus­

tries]  (34)

“That the demand under the head 
Ministry of Labour be reduced to 
Re. 1”

[Failure to  make  adequate 

safety arrangements in coal mines 
for workers] (35)

“That the demand under the head 

Ministry of Labour be reduced to 
Re. 1”

[Failure to grant 8.33 per cent 

minimum bonus to all the wor­
kers in the country uncondition­

ally] (36)

“That the demand under the head 

Ministry of Labour be reduced to 
Re. 1”

[Failure to check mounting un­
employment in the country] (37)

“That the demand under the head 
Ministry of Labour be reduced to 

Re. 1” ■I

[Failure to ensure that Employ, 

ment exchange- do not  indulge 

in malpractices] (38)

“That the demand under the head 

Ministry of Labour be reduced to 

Re. 1”

[Failure  to  abolish  contract 

labour system]  (39)

“That the demand under the head 
Ministry of Labour be reduced to 

Re. 1”

[Failure to take action against 

TISCO at Jr.mshedpur for viola­
tion of the law regarding aboli­

tion of contract  labour system] 
(40)

“That the demand under the head 
Ministry of Labour be reduced to 

'  Re. 1”

[Need to avoid  reduction  in 

the salary, bonus and other bene­

fits of insurance employees] (41) 

“That the demand under the held 

Ministry of Labour be reduced to 
Re. 1”

[Failure to introduce uniform 

pay scales for the workers in all 

the public undertakings] (42)

“That the demand under the head 

Ministry of Labour be reduced to 
Re. 1”

[Failure to enact suitable legis­

lation to ameliorate the lot  of 
agricultural labour] (43)

“That the demand under the head 
Ministry of Labour be reduced to 
Re. 1”

[Failure to  implement  the 
Minimum Wages Act for  the 

agricultural labour]  (44)

“That the demand under the head 

Ministry of Labour be reduced to 
Re. 1”

[Failure to implement  labour 
laws effectively]  (45)

“That the demand under the head 

Ministry of Labour be reduced to 
Re. 1”

[Failure to enact a comprehen­

sive labour law to improve indus­
trial relations] (46)

“That the demand under the head 

Ministry of Labour be reduced 1o 
Re. 1”

[Failure to follow a pro-labour 
policy]  (47)

“That the demand under the head 

Ministry of Labour be reduced t.o 
Re. 1”

[Need to change thp pro-mono­

poly labour policy of  Government] 
(48)

“That the demand under  the 

head Ministry of Labour be redu­
ced to Re. 1’*
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[Failure to fix need-based pay 

scales for all workers in accor­

dance with the decisions of 17th 

Labour Conference]  (49)

“That the demand under the hea“ 

Ministry of Labour be reduced  to 
Re. 1”

[Failure to follow a  uniform 

labour policy for all  workers 
throughout the country] (50)

‘That the demand under the head 

Ministry of Labour be reduced  to 
Re. 1”

[Failure to grant bonus to the 

employees of universities,  colle­

ges, hospitals, AIR, Television and 
semi-Government  undertakings] 

(51)

“That the demand under  the 
head Ministry of Labour be reduced 

to Re. 1”

[Need to safeguard the right of 
workers to strike] (52)

“That the demand under the head 
Ministry of Labour be reduced to 
Re. 1”

[Failure to set at rest repeated 
rumour regarding  wage freeze] 

(53)

“That the demand under the head 

Ministry of Labour be reduced  to 
Re. 1”

I Failure to check  discrimina­
tion in according recognition to 

pro-ruling party trade unions and 
trade unions run by  opposition 

parties]  (54)

SHRI T. R. SHAMANNA; "(Banga­

lore South): I beg to move;

‘‘That the demand under the head 

Ministry of Labour be reduced by 
Rs. 100”

[Need  to  make  industrial 
Training Institutions to be more 

job ba»ed]  (61)

“That the demand under tĥ head 
Ministry of Labour be reduced by 
Rs. 100."

[Failure to give assistance  to 

unorganised labourers and better 
wages as per price index] (62)

“That the demand under  the 

head Ministry of Labour be reduc­
ed by Rs. 100.”

[Failure to give proper train­

ing to unemployed youth of rural 
areas to get regular work] (63)

“That the demand under  the 

head Ministry of Labour be reduc­

ed by Rs. 100”

[Failure to give full relief and 
alternative work to those who are 
in the grip of bonded  labour] 

(64)

“That the demand und-rr  the 
head Ministry of Labour be reduc­

ed by Rs. 100”

[Failure to give better assis­

tance to workers in respect  of 
housing, recreation and  coopera­

tive stores]  (65)

“That the demand under  the 

head Ministry of Labour be reduc­
ed by Rs. 100”

[Need to check effectively  the 
employment  of  child  labour] 
(66)

“That the demand under  the 
head Ministry of Labour be reduc­

ed by Rs. 100”

[Failure t0 get permanent jobs 

to those workers who are doing 
casual labour from a long time in 

various industries] (67)

“That the demand under  the
head Ministry of Labour be reduc­

ed by Rs. 100”
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[Failure to solve the  problem 
of increasing unemployment  in 

the country]  (68)

"That the demand under  the 
head Ministry of Labour be reduced 

by Rs. 100”

[Failure to  introduce in an 
(  effective way the  employment 

scheme to benefit the poor unem­
ployed] (69)

“That the demand  under  the 

head Ministry of Labour be reduc­
ed by Rs. 100”

[Need to tone up the working of 
the employment exchanges so as 
to help to get jobs t0 the poorer 

section of the people] (70)

‘'That the demand  under  the 

head Ministry of Labour be reduc- 
'  ed by Rs. 100”

[Failure to bring into effect the 
scheme of ptym«nt of wages on 

the basis of work done] (71 )•

“That the demand under  the 

head Miniitry of Labour be reduc­
ed by Rs. 100”

[Failure to make  vocational 
and technical scheme for Crafts- 

‘ men a succeui-] (72)

“That the deamnd under  the 
head  Ministry  of  Labour  be 

 ̂ reduced by Rs. 100”

[Failure to give proper  legal 
assistance  to  the  unorganised 
labour]  (73)

SHRI R. L. P. VERM A  (Koda- 

rma): I beg to move:

“That the demand  under  the 
head Ministry of Labour be reduc­

ed by Rs. 100”

[Failure to set up a  welfare 
fund and corporation  for  mill 
workers on the lines of  mica

mines  workers  welfare  fund 

corporation]  (131)

“That the demand  under  the 

head Ministry of Labour be reduc­
ed by Rs. 100”

[Failure to constitute a  Mica 

Wage Board for fixing remunera­
tive wages for mica  workers] 

(132)

“That the demand  under  the

head Ministry of Labour be reduc­

ed bT Rs. 100”

[Failure to regularise the ser­

vices of contract labour  who
have been working from 5 to 10 

years in public sector undertak­

ings]  (135)

“That  the  demand  under  the 

head Ministry of Labour be reduc­
ed by Rs. 100”

[Fiilure to fix uniform  wage 
rates for beedi workers through­

out the country] (136)

“That the demand  under  the 

head Ministry of Labour be reduc­

ed by Rs. 100”

[Failure to bring 5 crore agri­

cultural Labourers under Labour 

Law and to take steps for their 
development] (137)

“That the demand  under  the 

head Ministry of Labour be reduc­

ed by Rs. 100.

[Failure to give incentive  to 

the  Indian  Telecommunication 

Technicians  Union though  they 

adopted  the  Japanese  ityle of 
working for 2 hours more  than 

their duty hours instead of going 
on strike]  (138)

“That the demand  under  the
head Ministry of Labour be reduc­

ed by Rs. 100”
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[Failure to regularise the ser­

vices of construction workers  of 
H.S.C.L. in  Bokaro,  Ranchi.
Jamashedpur, Burnpurt  Kulti,

Kudremukh,  Bhilai and Supa]

(139)

“That the demand  under  the 

head Ministry of Labour be reduc­
ed by Rs. 100”

[Failure to provide  medical
facilities to casual workers] (140)

“That the demand  under  the 

head Ministry of Labour be reduc­
ed by Rs. 100”

[Failure to formulate a national 
wage policy] (141)

“That the demand  under  the 

head Ministry of Labour be reduc­
ed by Rs. 100”

[Failure to protect the interests 
of casual workers being retren­

ched in TISCO, TELCO and other 

Companies of Birla Group  in 
the private sector] (142)
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MR.  DEPUTY-SPE AKER:  Mr.

Daga, you can Continue tomorrow.

The House stands adjourned to  re­
assembled tomorrow at 11 A.M.

18.01 hrs.

The Lok Sabha then adjourned till 

Eleven of the Clock  on  Tuesday, 
April 7f 1981 /Chaitra 17, 1903 (Saka)

GMGIPMRND—RS 1—339 LS—10-7-1981—890




